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LOK SABHA DEBATES 

LOK SABHA 

Friday, July 09, 2004JAudha 18, 1128 (Saka) 

The Lok Sabha met at Eleven of the Clock 

~MR. ~PEAKER in the Chair} 

{Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, Sir, Bihar has been cheated in the Budget presented 
by the hon'ble Finance Minister yesterday. ".(Interruptlons) 
Earlier Rs. four thousand crore were given to Bihar under 
"Rashtriya Sam Vikas Yojana" now It has been reduced to 
Rs. 2500 crore only. ",(Interruptions) 

{English} 

MR. SPEAKER: Nothing will go on record. 

(Interruptions)" 

MR. SPEAKER: Okay, It has been noted. Shri 
Prabhunath Singh, you have made your point. Please allow 
the Question Hour. 

... (Interruptions) 

MR. SPEAKER: Shri Rasa Singh, this is not the time to 
raise it. You will be allowed to speak during the debate on 
Budget. Q.No. 61 - Shri Giridhari Yadav. 

11.01 hr •. 

ORAL ANSWERS TO QUESTIONS 

{Translation} 

state: 

Corruption In Public Sector aanu 
+ 

·61. SHRI GIRIOHARI YAOAV: 

SHRI KAILASH MEGHWAL: 

Will the Minister of FINANCE be pleased to 

<a) the important recommendations made by the 
Mitra Committee; 

(b) whether these recommendations are 
implemented by all the banks In the country; 

(c) If so, whether In spite of these recommenda-

• Not fIICCIfdIId. 

tions and steps taken by the Government, corruption and 
fraud case. are on the rise; 

(d) " 10, the cues 10 detected during the lut two 
years lill date, bank-wise; . 

(e) the reasons for Increaalng corruption In banks; 

(f) whether the CBI has recently conducted raids 
on officers of some of the banks; 

(g) If 10, the outcome thereof; and 

(h) the actton takan by Govemment to check 
corruption In banks? 

(EngN.h] 

THE MINISTER OF FINANCE CSHRI P. CHIOAM~ 
BARAM): Ca> to (h) A .ta...".nt Is laid on the Table of the 
House. 

-.......na 
<a) and (b) The recommendation. of the Mitra Commit-

tee Report submitted to RBI In August, 2001 comprise two 
parts-

P8rt I: Dealing with In-hol''::. Preventive Measures; 
and 

Pint II: Oe.llng with prohibitive aspects requiring 
legislative changes for implementation. 

The major recommendations of the MItra Committee 
include development of belt practice code, internal check 
and control, crimlnallsation of financial frauds, separate in-
vestigating authority for Inveltigating serious financial frauds, 
special court for trying such oHences and separate Act to 
deal with financial frauds. 

Reserve Bank of India (RBI) has advised that all the 
Public Sector Banks have implemented the recommenda-
tions contained In Part I of the Mitra Commiltee. RBI has HI 
up the Board for Financial Supervision. Govemment have 
set up the Serious Fraud Investigation OffIce. 

(c) to <e) A statement sho\',i:lQ bank-wise number of 
fraud cases as reported by Public Sector Banks to Re.erve 
Bank of India during the years 2002, 2003 and 2004 (upto 
March 2004) is at Annexure-I. RBI has reported that increase 
In the number of fraud cases during the year 2003 81 com-
pared to the cases reported during the year 2002, was mainly-
due to the increase in fraud cues in the area of credit carda 
and to some extent, in the housing loanslpersonal segment. 
RBI has also reported that during the calendar year 2002, 
493 employees of public sector banks were awarded majorl 
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minor penalties for their involvement in cases of corrupt prac-
tices as against 509 employees during the calendar year 
2003. This Indicates that there has been a marginal Increase 
in the number of such cases during the year 2003 as com-
pared to the year 2002. Some of the reasons for Increase In 
such cases are: decline In moral values In the SOCiety at 
large, long drawn process of conviction, considerably long 
time taken by investigating agencies, etc. 

(f) and (g) Central Bureau of Investigation (CBI) has 
reported that it has registered 43 cases against 59 officials of 
17 Public Sector Banks. CBI has also reported that raids 
were conducted by CBI during 1.1.2004 to 30.6.2004. De-
tails of such cases are given in Annexure-II. 

(h) Government have taken several measures to 
prevent corruptlvii in the banking Industry. Banks have been 
advised to strengthen the vigilance set up and introduce 
preventive and prohibitive measures. The functioning. of 
vigilance system is reviewed during the course of onsile in-
spection. Steps to check corruption include introduction of a 
system of concurrent audit; monitoring of working of internal 
inspection and audit machinery at the top most level in banks; 
clear demarcation of duties and responsibilities of employ-
ees; periodical rotation of staff; prompt disciplinary action 
and awarding exemplary and deterrent punishment to the 
delinquent employees: intensive screening of candidates at 
the time of recruitment. In order to have a strong vigilance set 
up in banks to curb corruption, Chief Vigilance Officers have 
been appointed at the level of General Managers from among 
officers of RBI and other Banks in consultation with the 
Central Vigilance Commission. This system has been work-
ing quite effectively as these officers are from outside the 
Bank and can take steps to prevent corruption. 

Annexure-' 

Number of frauds as reported by Public Sector Banks to 
Reserve Bank of India during the years 2002, 2003 

and 2004 (upto March). 

Name of the Bank 

State Bank of India 

(Overseas Branch) 

State Bank of Blk. & Jalpur 

State Bank of Hyderabad 

State Bank of Indore 

State Bank of Mysore 

2002 

2 

416 

04 

20 

39 

18 

09 

2003 

3 

477 

10 

19 

48 

18 

15 

2004 
(upto March) 

4 

68 

00 

07 

18 

01 

02 

2 

State Bank of Patlala 11 

State Bank of Saurashtra 09 

State Bank of Travancore 08 

Allahabad Bank 49 

Andhra Bank 49 

Bank of Baroda 85 

(Overseas Branch) 01 

Bank of India 77 

(Overseas Branch) 02 

Bank of Maharashtra 06 

Canara Bank 192 

(Overseas Branch) 00 

Central Bank of India 45 

Corporation Bank 44 

Dena Bank 26 

Indian Bank 75 

Indian Overseas Bank 48 

Oriental Bank of Commerce 28 

Punjab National Bank 65 

Punjab & Sind Bank 22 

Syndicate Bank 118 

Union Bank of India 64 

United Bank of India 45 

UCO Bank 42 

Vljaya Bank 26 

Total 16<43 

To Questions , 4 

3 " 
08 17 

08 04 

15 03 

36 09 

52 12 

146 68 

09 03 

97 38 

02 01 

10 02 

164 48 

00 00 

108 22 

101 11 

46 14 

75 16 

54 14 

24 08 

267 64 

30 06 

103 34 

59 15 

42 10 

91 14 

59 11 

2193 540 
, 

(Data provisional) 
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Annexure-ll 

Oetalls of cas .. registered by C.ntral Bureau of 
Investigation against the bank officials of Public Sector 

Banks In which raids have been conductsd 
by CBI during 1.1.2004 to 30.6.2004 

Name of the Bank No. of Cases No. of 
registered OffIcials raided 

State Bank of India 05 07 

State Bank of Indore 01 02 

State Bank of Travancore 02 02 

Allahabad Bank 02 05 

Andhra Bank 02 01 

Bank of Baroda 01 02 

Bank of India 01 01 

Canara Bank 03 02 

Central Bank of India 06 12 

Corporation Bank 01 03 

Dena Bank 02 02 

Oriental Bank of Commerce 03 06 

Punjab National Bank 05 06 

Syndicate Bank 02 01 

UCO Bank 04 03 

United Bank of India 02 02 

Vljaya Bank 01 02 

Total 43 59 

(Data provIalonal) 

[Translation} 

SHRI GIRIDHARI VADAV: Mr. Speaker, Sir, In reply to 
my question, the Govemment have accepted that the number 
of corruption and fraud cases In public sector banks have 
been Increased. Through you, I would Ike to know from the 
Govemment that since the number of corruption and fraud 
cases are on the rise Insplte of recommendation submitted 
by Mitra Committee, what concrete steps are being taken by 
the Govemment to check such cases. 

{EngHsh} 

SHRI P. CHIDAMBARAM: Sir, the Mitra Committee 
recommendations are In two parts. The first part Is dealing 
with In-house preventive measures. The RBI has followed 
up on the recommendations and has advised all the pubIc 
sector banks to Implement the recommendations. The RBI 
has advised us that these recommendations have been 
Implemented and will continue to be monitored. 

As regards the second part of the Mitra Committee 
recommendations deaUng with the legislative changes, the 
Govemment Is, in consultation with the Ministry of Law, ex-
amining the legislative changes that have to be made to Im-
plement those recommendations. 

[Translation} 

SHRI GIRIDHARI VADAV: Mr. Speaker, Sir, whether the 
Government propose to constitute any Independent commit-
tee In this regard to handle the corruption and fraud cases 
effectively. I would Ike to know clearly whether the Govem-
ment propose to constitute bank-wlse an Independent com-
mittee In this regard. 

[English} 

SHRI P. CHIDAMBARAM: Sir, there are enough agen-
cies within the Govemment which deal with corruption and I 
would submit with respect that there may not be a need to set 
up one more committee. However, the Serious Fraud Inves-
tigation OffIce has been set up as an Independent office within 
the Department of Company Affairs to Investigate serious 
financial frauds. The SFIO Is now functioning within the exist-
ing provisions of the Companies Act. Whether a separate 
legislation is required, will be examined In due course. 

[Translation} 

SHRI KAILASH MEGHWAL: Mr. Speaker, Slr,lt is a very 
serious question but the reply has been given very lightly. 
Earlier on 19.12.2003, a starred question number 270 was 
also raised in this House on the same subject. I would Ake to 
refer to that question also because at that time 1353 cases of 
fraud were reported In this very House in reply to that ques-
tion. Out of them only 113 cases were referred to CBI though 
the guilty persons In the rest of 1240 cases are stili the part of 
the same system. 1643 such cases were reported In 2002. 
Out of the figures given by the RBI in the present question, 
only 159 cases have been referred to CBI and the guilty 
persons In rest of the 1484 cases of fraud are stili the part and 
parcel of the same system. Similarly, 2193 cases of fraud 
were reported in 2003, out of which only 170 cases were 
referred to CBI and the guilty persons in rest of the 2023 
cases are stili existing In the same system . ... (Interruptlons) 



7 Oral Answets 09, July 2004 To Owstlons 8 

{Eng'sh] 

MR. SPEAKER: Please put your question. 

(Translation] 

SHRI KAILASH MEGHWAL: My only qUfttlon Is whether 
the recommendations of Mitra Committee would be Imple-
mented in lener and spirit as Mitra Committee has submitted 
its recommendations In two parts. As hon'ble Prime Minister 
has stated, first part has 10 Heads In which separate recom-
mendations have been made. I have the action taken report 
of the Commltt .. also with me. Central Vigilance Commis-
sioner had constituted a high power committee on the basis 
of these recommendations. High-power Committee further 
constituted a sub-commlttee which made all the recommen-
dations Ineffective. Not a single recommendation was fol-
lowed faithfully • ... (Interruptlons) 

{English] 

MR. SPEAKER: .Please let him reply. 

(Translation] 

SHRI KAILASH MEGHWAL: As you will allow me to 
raise only one question, my only question is whether the 
recommendations of Mitra Commlttaa would be Implemented 
completely or not. Secondly, only on. recommendation of 
the Committee which RBI has also made, has baan accepted 
by the Government. That recommendation was to bring a 
naw statute because all ~he existing laws have failed com-
pletety to check the bank fraud. At the same time, recommen-
dation was also made for Financial Fraud Investigation Pros-
ecution and to enact Recovery and Restoration of Propeny 
Act. A mention was made regarding proletariat Class when 
nationaHsation of banks took place . ... (Interruptions) 

MR. SPEAKER: It Is true. You have raised a very Impor-
tant question. Now let the Minister reply to It. 

... (Interruptions) 

SHRI KAILASH MEGHWAL: I would like to know 
whether efforts would be made Immediately to bring a new 
legislation according to the recommendation of RBI and as-
surance be given in the House In this regard. 

{English] 

SHRI P. CHIDAMBARAM: Sir, as I said, the Mitra Com-
mittee recommendations were submitted to Govemment In 
the year 2001. I beneve, and that Is how Isee the record, they 
have baan faithfully implemented in iener and spirit in 2002 
and 2003. Since I have taken over, I assure the Member, I will 
also falthfuDy Implement the varied recommendations. 

MR. SPEAKER: Shrl Varkala Radhakrlshnan, please 
be brief and come to the point. 

SHRI VARKALA RADHAKRISHNAN: The offence of 
fraud is being commlned on a large scale. I would Uke to 
know from the MInister whether the MItra Committee Report 
has bHn made appleable to the ResefV8 Bank of India. 11 
so, Is the Govemment aware that the in-house proceedings 
of vigilance Is quite Inadequate? Many officers are remain-
Ing In the same post for 10 years to 12 years. There Is no 
rotation of work and rotation of transfer. These are some of 
the things which now prevail In the banking Industry. There-
fore, I request the Government to bring In a legislation ... 

MR. SPEAKER: Put It In a question form; your request 
is not a question. 

SHRI VARKALA RADHAKRISHNAN: Therefore, I 
request the Govemment to bring In a iegislatlon to prevent 
the fraud now prevalent In the banking industry. 

SHRI P. CHIDAMBARAM: Whatever is contained in 
Part-i of the Mitra Committee Report has been implemented 
by the RBI by advising all pubUc sector banks, and RBI has 
reported that those measures have been taken in the pubUc 
sector banks. Nevertheless, there Is no gainsaying the fact 
that there is corruption and there is fraud among the employ-
ees of the pubIc sector banks. But the answer Is not to make 
a special legislation for that. The answer Is to ensure that 
there is proper supervision and proper accountability at dif-
ferent levels of the banks. We are all agreed that banks must 
have commercial and functional autonomy. After having given 
them commercial and functional autonomy, we must ensure 
that at every level, senior officers and senior managers are 
held accountable for an that happens below them. That, I 
beHeve, RBI, as a regulator, Is looking Into. As owner of the 
pubHc sector banks, the Government will also be very vigi-
lant and squarely put the officers accountable for all that hap-
pens under their control. 

(Translation] 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, I 
would Uke to submit to the hon'bie Minister that though the 
information given in reply to this question shows that the 
number of fraud cases have Increased regularly In 2002 and 
2003 but It does not provide adequate information regarding 
the action taken to check this practice. It has been stated that 
Vigilance Department has conducted raids also In this re-
gard. I would ake to know the number of persons against 
whom AR was registered out of the total number of persons 
who were raided. Rules have provision for both departmen-
tal Inquiry as well as lodging FIR. I would Uke to know the 

, number of persons against whom departmental Inquiry has 
been Initiated alongwlth the number of persons found guilty. 
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Also the number of persons against whom FIR has been 
lodged and the reasons, If this kind of action has not been 
initiated as yet. Laws have been enacted In this regard but 
why the.e are not being used. 

(English) 

SHRI P. <.;HIOAMBARAM: Sir, I can certainly give the 
figures for the years 2002, 2003 and In calendar 2004, up to 
March, 2004. The number of convictions Is: 2002 - 8: 2003 -
26: and up to March, 2004 - 4. The number of cases where 
major or minor penalties have been awarded through de-
partmental action is: 2002 - 493: 2003 - 509: and up to March, 
2004 - 151. The number of persons dlsmissed/dlschargedl 
removed out of those major penalties awarded Is: 2002 - 96; 
2003 - 84; and upto March, 2004 - 29. 

(Translation) 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, I 
have also asked about the number of persons against whom 
F.I.R. has been lodged. 

{English} 

MR. SPEAKER: Have you got the information, Mr. Min-
ister? Otherwise, send the same to the Hon. Member? 

SHRI P. CHIOAMBARAM: I will send the information to 
the Hon. Member. The number of FIRs would be large. 

(Trans/at/on) 

SHRI MOHAN SINGH: Mr. Speaker, Sir, hon. Minister 
has mentioned about the two parts of the report of the Mitra 
Commission. The first part has been Implemented by RBI but 
the second part that Is to be Implemented by the Government 
of India contains the recommendations In regard to the set· 
tlng up of special Courts and to enact a separate act to deal 
with the cases of fraud on the Hnes of the IPC and Cr.P.C. I 
would Uke to know as to what action Is being taken by the 
Govemment of India to implement the recommendations of 
the Commission. 

(EngUsh) 

SHRI P. CHIOAMBARAM: Sir, as I said a little while 
earlier, the question of passing a separate legislation is 
under examination. At the moment, there is a Sertous Frauds 
Investigation Office functioning as an Independent office 
within the Department of Company Affairs. As to whether the 
legislation is required, I wish to state that It Is under 
examination. 

SHRI BRAJA KISHORE TRIPATHV: Mr. Speaker, Sir, 
one of the Important items of the recommendations Is estab-

Ishment of Special courts. We have made some amend-
ments concemlng defaulters' cases to be referred to the Spe-
cial Courts. May I know from the Hon. Finance Mlnls1er 
whether the Govemment would consider these cases to be 
dealt by the SpecIal Courts for eartler adjudication and trtal? 

SHRI P. CHIOAMBARAM: A~ and when a legislation Is 
flnalsed, as and when we come to the conclusion that :.gIs-
lation is necessary and If we take a decision that such a 
legislation should be made, surely as part of that legislation, 
we will consider the suggestion of the Hon. Member. 

(Translation] 

SHRilL VAS AZMI: Mr. Speaker, Sir, I would Uke to know 
from the hon. Minister whether he agrees with what Late Shrt 
Rajlv Gandhi had once said that only 15 percent of the funds 
allocated by the centre for th!l purpose of construction and 
development Is utlfised and the rest 85 percent of funds get 
soaked up In the sys1em due to prevailing corruption and 
Irregulartties. If so, I would Hke to know whether the Govem-
ment propose to set up any permanent agency for Investigat-
ing into the utlUzation of funds that are allocated for vartous 
schemes Including SGRV. 

(EngUsh) 

SHRI SANTASRI CHATTERJEE: Mr. Speaker. Sir. 
though the Hon. Minister has been kind enough to have re-
plied In detail, yet I would like to draw his kind attention, 
through you. The Hon. Minister has stated that the Govern-
ment has taken several measures to prevent corruption in 
the banking Industry and those measures have been enu-
merated here. 

I would Uke to know whether the hon. Minister feels that 
these measures are sufficient enough to combat corruption 
in the banking sector. 

MR. SPEAKER: The hon. Member wants to know 
whether the measures are sufficient to combat corruption or 
not. 

SHRI P. CHIOAMBARAM: SI~, in matters relating to cor-
ruption, there can never be a I,vel of satisfaction. Unlets we 
reduce corruption to zero, how can I say I am satisfied? 

The previOUS Govemment had taken some measures. 
I think, they are satisfactory measures. If they are not satisfac-
tory, I will take proper action. 

Whhd,..al of Centrally 
SponHrad Schem •• 

'62. DR. COL. (RETO.) OHANI RAM SHANOIL: Will 
the Minister of COAL AND MINES be pleased to state: 
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<a) whether the Planning Commission has taken 
a decision to withdraw some Centrally Sponsored Schemes 
related to the Ministry of Coal & Mines; 

(b) If so, the reasons therefor; 

(c) the reaction of the Government thereto; and 

(d) the details of Centrally Sponsored Schemes 
relating to the Ministry being implemented In the country, 
State wise? 

{Translation} 

THE MINISTER OF COAL AND MINES (SHRI SHIBU 
SOREN): (a) No, Sir. 

(b) to (d) auestlon does not arise. 

(Eng.sh) 

MR. SPEAKER: Question No. 62, Dr. Col. (Retd.) Dhani 
Ram Shandil. 

(Translation) 

SHRI RAJIV RANJAN SINGH 'LALAN'; Drop the tainted 
MInisters from the Cabinet. ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Until thetaintad Min· 
isters are dropped from the Cabinet, we will not Isten to their 
repHes in the House. Hence we wakout from the House. 

11.16 hrs. 

(At this stage Prof. VlJay Kumar Malhotra and some 
other han. Members left the Hous •. ) 

{English} 

MR. SPEAKER: Why are you all standing? Dr. Shandil. 
you please put your supplementary. 

Nothing, except what Dr. Shandil says, will go on record. 

(Interruptlons)* ... 

DR. COL. (RETD.) DHANI RAM SHANDIL: Sir, there is 
a vast scope for this Item in our country. Through you, I would 
Uke know from the han. Minister whether It is a fact that good 
quality coal is obtained' tram underground mines as com· 
pared to openeast mines. I would also Ike to know whether It 
Is a fact that production of good qualty coal In the country Is 
low because of iess mining from the underground mines. 

MR. SPEAKER: Does this supplementary arise out of 
the maln Question? 

{Translation} 

SHRI SHIBU SOREN: The supplementary question 
asked by the han. Member Is not reJated to the original ques· 
tlon. He will have to ask a separate question for It. 

• Not recorded, 

{EngHsh} 

MR. SPEAKER: Hon. Member, you may put a separate 
question. 

DR. COL. (RETD.) OHANI RAM SHANDIL: Mr. Speaker, 
Sir, through you, I would Uke to ask the hon. Minister whether 
the Government Is aware of the problems being faced by the 
workers working in the mines. If so, what are the steps taken 
to improve their working conditions, including safety of the 
workers, specially those who are working in the underground 
mines? 

MR. SPEAKER: Your maln Question is about the with-
drawal of Centrally Sponsored Schemes. Please put your 
supplementary on that. 

Mr. Minister, are you in a position to answer this ques· 
tion? 

{Translation} 

SHRI SHIBU SOREN: Mr. Speaker, Sir, the supplemen-
tary question of the hon. Member is also not related to the 
original question for this subject Is not covered under the 
question. 

{EngUsh} 

Performance of RRB. 
+ 

"S3. SHRI VIRENORA KUMAR: 

SHRI DUSHYANT SINGH: 

Will the Minister of FINANCE be pleased to 
state: 

(a) the number of Regional Rural Banks and their 
sponsored banks functioning in the country, State-wlse: 

(b) the performance of these banks in priority 
sector lending during the last three years as on date: 

(c) the profit and loss Incurred by these banks 
during the said period: 

(d) whether the Government has any proposal to 
revamp the working of RRBs; and 

(e) If so, the steps propose to be taken In that 
direction? 

THE MINISTER OF FINANCE (SHRI P. CHICAM· 
BARAM): (a) to (e) A statement is laid on the Table of the 
House. 

Stlltement 

(a) State-wise details of number of Regional 
Rural Banks (RRBs) and number of Sponsor Banks are given 
It Annexur. I • 
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(b) The performance under Priority sector lending 
by RRBs during the last three yeara ts as given below: 

Priority Sector Lending by RRBs 

(Rs. In Crores) 

2000-01 2001-02 2002-03 

Amount Disbursed 5B94.77 7142.70 8846.60 

0/. to the total loans 68.81 67.57 69.98 
disbursed 

(c) ProfItlLoss Incurred by RRBs during the last 
thrH yeara is given at Annexure II. 

(d) and (e) Several options for revamping of RRBs have 
been suggested. These Include, InterUa, deHnklng of RRBs 
from Sponsor Banks, amalgamation of RRBs at regional or 
state level, merger with Sponsor Banks, making RRBs sub-
sidiaries of the Sponsor Banks, their consolidation Into a 
National Rural Bank etc. Govemment has decided that each 
sponsor bank will be held squarely accountable for the per-
formance of RRBs under its control. RRBs that adopt a new 
govemance standard and that abide by the prudential regu-
lations will qualify for receiving funds from the Govemment 
for restructuring. 

Annexure-I 

State-wise details of numbers of Regional 
Rural Banks and number of Sponsors Banks 

S. No. Name of State 
Government 

No. of No. of 
RRBs Sponsor Banks 

2 3 4 

1. Andhra Pradesh 16 5 

2. Arunachal Pradesh 

3. Assam 5 2 

4. 

5. 

6. 

7. 

8. 

9. 

2 

Bihar 

Chhattlsgarh 

GUJarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. Manlpur 

16. Meghalaya 

17. Mlzoram 

18. Nagaland 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Annexure-II 

51. No. 

2 

3 

Loss and Profit by Regional Rural Banks during last three yeal3 

Name of Region~1 Rural Banks 

2 

Haryana Kshetrlya Gramln Bank 

Gurgaon Gramln Bank 

Hlssar-Sirsa Kshetrlya Gramin Bank 

ProfItIIoss (-) 

2001-02 

3 

362.01 

2208.64 

352.72 

ProfItIIoss (-) 

2001-0~ 

4 

365.38 

2906.80 

323.47 

To Ouestlons 

3 

16 

5 

9 

4 

2 

3 

6 

13 

2 

19 

10 

1 

9 

5 

14 

3 

36 

4 

9 

4 

4 

3 

3 

2 

2 

2 

2 

6 

2 

B 

3 

5 

3 

6 

2 

10 

2 

3 

ProfItIIou (-) 

2002-03 

5 

791.68 

3261.38 

431.45 

14 
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1 2 3 4 5 

4 Ambala Kurukshetra Gramln Bank 180.40 181.36 204.17 

Haryana 3103.77 3m.Ol 4888.88 

5 Himachal Gramln Bank 404.14 404.14 288.25 

6 Parvallya Gramin Bank 160.53 160.53 123.18 

HIIMe .... PnIcIMh 584.67 584.67 411.43 

7 Jammu Rural Bank 762.10 868.47 991.61 

8 Ellaqul Oehati Bank -636.61 -818.62 -1210.48 

9 Ka.nraz Rural Bank 3.61 87.08 -371.17 

Jammu and Ka.hmlr 129.10 336.91 -590.04 

10 Shlvallk· Kshetrlya 544.98 751.02 905.23 

11 Kapurthala Ferozpur Gramln Bank 225.~8 5~.72 858.13 

12 Qurdaspur Amrttsar Kshetrtya Gramln Vlkas Bank 8S2.01 1078.85 1203.41 

13 Malwa Gramln Bank 508.89 415.94 361.78 

14 Faridkot aathlnda Gramin Bank 185.35 176.32 215.26 

fIunIIIb 2328.69 2924.85 3543.81 

15 Jalpur Nagaur AnchaHk Gramln Bank 538.71 436.48 630.18 

18 Marwar Gramln Bank 282.18 390.14 548.60 

17 ~n£'il.hawall Gramln Bank 842.44 890.49 1147.14 

18 Marudhar Kshetrtya Gramln Bank -447.98 -370.08 -629.70 

19 Alwar Bharatpur Kshetrtya Gramln Bank 413.10 702.82 971.51 

20 Aravall Kshetrtya Gramln Bank -473.27 -e5.47 8.84 

21 Hadotl Kshetrlya Gramln Bank 201.35 113.58 49.50 

22 Mewar AnchaUk Gramln Bank -60.32 2.54 33.44 

23 Thar Anchallk Gramln Bank 4.94 57.86 16.82 

24 Bundl Chltorgarh Kshetrlya Gramln Bank 77.17 89.48 16.88 

25 BhlMara AJmer Kshetrlya Gramln Bank 218.30 281.14 385.19 

28 Dungarpur Bannwara Gramln Bank 4.34 9.12 2.44 

27 :;,;".ng.nagar Kal'!etrtya Gramln Bank 143.84 82.39 88.9B 

2B Bikan.r Kshetrlya Gramln Bank 10.62 2B.55 -99.58 

RaJ ... than 1522.62 2580.29 3170.24 
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1 2 3 4 5 

29 Arunachal Pradeah Rural Bank ·179.28 -835.94 '1118.66 

Arunachal Prade.h ·179.28 -835.94 '1118.66 

30 Pragjyotlsh Gramln Bank 7.83 55.16 340.06 

31 Lakhlml Gaonla sank 375.38 67.48 53.75 

32 Cschar Gtamin Bank 191.55 179.58 18.82 

33 Lungpl Oehangl Rural Bank -162.66 -99.89 ·325.50 

34 Subanalrl Gaonla Bank 87.81 93.21 61.38 

A •• am 499.89 295.54 148.51 

35 Manlpur Rural Bank -32.04 -116.07 -214.90 

Uanlpur -32.04 -116.07 -214.90 

36 Khasl Jalntla Rural Bank 262.61 387.27 310.09 

Magha.ya 262.61 387.27 310.09 

37 Mlzoram Rural Bank 20.27 34.32 29.16 

Mlzoram 20.27 34.32 29.16 

38 Nagaland Rural Bank 9.14 2.38 -16.15 

Negeland 9.14 2.38 ·16.15 

39 Tripura Gramln Bank -818.78 25.96 205.01 

Trlpure -818.78 25.98 205.01 

40 BhoJpur Rohtas Graml.n Bank 1017.50 1172.75 1524.81 

41 Champaran Gramln Bank -496.69 16.97 -967.82 

42 Magadh Gramln Bank 1408.01 1884.80 1885.93 

43 Kosi Kshetrlya Gramln Bank 252.45 558.67 68.99 

44 VaiahaN Kshetrtya Gramln Bank 20.79 -180.85 -1586.99 

45 Monghyr Kshetrlya Gramln Bank ·281.10 -58.12 -752.08 

48 Madhubanl Kshetrlya Gramln Bank 20.23 -226.88 -807.76. 

47 Nalanda Gramln Bank '226.00 -78.44 156.73 

48 Mlthlla Kshetrlye Gramln Bank 101.61 104.32 ·576.87 

49 Samastlpur Kshetrlya Gramln Bank 130.59 ·138.77 -208.14 

50 Gopalganj Kshetriya Gramln Bank 450.06 411.17 492.01 

51 Saran Kshetrlya Gramln Bank ·34.74 6.59 -757.44 



19 Oral Answers 09, July 2004 To Questions 20 

2 3 4 5 

52 Slwan' Kshetrlya Gramln Bank 422.03 612.10 643.41 

53 Patlputra Gramln Bank 70.83 187.34 190.28 

54 Bhagalpur Banka Kshatrlya Gramin Bank 82.96 2.11 -608.99 

55 Begusaral Kshetrlya Gramln Bank 215.88 123.80 65.30 

Bihar 3154.19 4417.56 -1281.63 

56 Santhal Parganas Gramln Bank 174.51 -89.70 -918.36 

57 Singhbhum KshetJtya Gramln Bank 125.89 45.38 -604.57 

58 Palamau Kshetrtya Gramln Bank 139.58 59.47 -423.52 

59 Ranchl Kshetrlya Gramln Bank -137.47 -336.86 -413.31 

60 Glridlh Kshatrlya Gramln Bank 59.77 161.96 152.93 

61 Hazarlbagh Kshetrfya Gramln Bank 312.83 189.40 236.77 

Jharkhand 874.91 49.65 -1970.06 

62 Puri Gramln Bank -148.86 17.96 48,11 

63 Bolangir Anchallk Gramln Bank -708.29 -628.95 -1596.85 

64 Cuttack Gramya Bank -209.50 -998.89 -988.45 

65 Koraput Panchabali Gramln Bank 178.00 -399.90 -337.17 

66 Kalahandl Anchalk Gramln Bank 17.25 -805.61 -188.44 

67 Baltaranl Gramln Bank 102.98 14.40 115.00 

68 Balasara' Gramln Bank -928.34 -1056.76 -1285.99 

69 RU8hlkulya Gramln Bank 305.80 308.78 863.72 

70 Dhonkanal Grannln Bank 280.57 300.58 287.82 

Orl ••• -1108.39 -3248.41 -3082.25 

71 Gaur Gramln Bank 109.75 411.85 93.99 

72 Mallabh!Jm Gramln Bank 286.33 240.78 12.88 

73 Mayurakshl Gramln Bank 155.35 125.13 -495.01 

74 Uttar Banga Kshetriya Gramln Bank 64.42 104.06 -353.00 

75 Nadia Gramln Bank 183.87 107.04 35.04 

76 Sagar Gramln Ba,!k 503.16 512.48 202.61 

77 Bardhaman Gramln Bank 68.04 323.36 23.52 

78 Howrah Gramln Bank 121.53 298;98 366.10 
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2 3 4 5 

79 Murshldabad Gramln Bank 55.81 121.59 126.07 

We.t Beng.' 1528.26 2245.27 12.20 

80 Bilaspur Ralpur Kshltl1ya Gramln Bank -230.55 -213.75 -164.06 

81 SurguJa Kshetl1ya Gramln Bank 61.35 30.77 42.92 

82 Bastar Kshltl1ya Gramln Bank -437.06 -414.11 -396.46 

83 Durg-Rajnandgaon Gramln Bank 151.68 184.29 411.55 

84 Ralgarh Kshetl1ya Gramln Bank 176.93 110.30 91.88 

Chh.tt ..... rh 14.25 -77.98 -14.17 

85 Kshetl1ya Gramln Bank Hoshangabad 206.17 220.51 191.16 

86 Rewa-Sldhl Gramln Bank 658.79 408.39 121.97 

87 Bundllkhand Kshltl1ya Gramln Bank 250.45 178.92 9.79 

88 Sharda Gramln Bank 230.65 128.25 180.76 

89 Jhabua-Dhar Kshetl1ya Gramln Bank -92.16 61.75 -208.47 

90 Shlvpul1-Guna Kshetrlya Gramln Bank 123.41 201.21 51.51 

91 Damoh-Panna-8agar Kshetl1ya Gramln Bank 263.34 268.96 43.13 

92 Dewal-Shajapur Kshltl1ya Gramln Bank 160.25 261.90 335.04 

93 Nlmar Kshetl1ya Gramln Bank -20.13 -2.86 -99.47 

94 Mandla-Balaghat Kshetl1ya Gramln Bank 21.11 90.42 40.11 

95 Chhlndwara-Seonl Kshetl1ya Gramln Bank 28.88 83.41 13.80 

96 Rajgarh-Slhore Kshetl1ya Gramln Bank 41.5,8 78.96 10.95 

97 Shahdol Kshetriya Gramln Bank -76.28 21.14 14.20 

98 Ratlam-Mandsaur Kshetriya Gramln Bank 117.84 171.27 136.39 

99 Chambal Kshetl1ya Gramln Bank 103.53 141.04 31.02 

100 Mahakaushal Kshetllya Gramln Bank -189.84 -284.41 -241.45 

101 Indore-UJlaln Kshetllya Gramln Bank 1.50 -23.53 44.97 

102 GwaUor-Datia Kshetriya Gramln Bank • 150.74 191.23 145.64 

103 Vidlsha-Bhopal Kshell1ya Gramln Bank 289.53 293.40 328.72 

Madhya Pradesh 2269.36 2489.96 1149.77 

104 Nalnltal·Almora Kshetl1ya Gramln Bank 396.76 365.52 407.40 

105 Pithoragarh Kshetrlya Gramln Bank 217.15 204.84 274.90 
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1 2 3 4 5 

106 Ganga-Yamuna Gramln Bank 90.67 105.49 28.18 

107 Alaknanda Gramln Bank 139.42 86.84 46.02 

Utlarancha. 844.00 762.69 756.50 

108 Prathama Bank 2617.03 2669.10 3662.09 

109 Gorakhpur Kshetriya Gram!n Bank 2860.11 2879.92 1321.99 

110 Samyut Kshetriya Gramln Bank 1979.66 2011.49 2017.84 

111 Barabankl Gramln Bank 506.24 518.60 491.01 

112 Raeba,.1 Kshetrlya Gra""" Bank 347.55 404.43 325.95 

113 Farn.tkhabad Gramln Bank 621.92 300.85 458.67 

114 Bhagjrath Gram!n Bank 1930.08 1766.33 1826.37 

115 Balla Kshetrlya Gram!n Bank 611.36 682.59 374.04 

116 SUlanpur Kahetrlya Gramln Bank 145.79 162.73 276.36 

117 Avadh Gramln Bank .1032.60 760.72 798.07 

118 Kanpur Kshetrlya Gramln Bank 335.42 692.19 715.51 

119 Sravutl Gramln Bank 966.30 643:87 682.92 

120 Etawah Kshetrlya Gramln Bank 314.28 87.34 -91.15 

121 Klsan Gramln Bank 202.82 317.43 264.23 

122 Kshetrtya Klaan Gramln Bank -296.64 -101.73 -430.06 

123 Kashl Gramln Bank 580.41 908.68 681.27 

124 Buti Gramln Bank 1040.57 1209.78 620.23 

125 Allahabad Kshetrlya Gramln Bank 405.14 491.89 75.25 

126 PratapQ~rh Kshetrtya Gram!n Bank 399.29 515.52 583.83 

127 Falzabad Kshetriya Gramln Bank 590.39 626.70 686.09 

128 Fatehpur Kshetrtya Gramln Bank 132.63 143.29 138.95 

129 B ..... Hy Kshetriy. Gramln Bank 510.56 539.05 625.88 

130 Devi Pmn Kahelrly. Gramln B.nk 897.74 754.57 706.11 

131 .AIg.rh Kshetrty. Gramln Bank 1168.63 1221.29 1402.50 

132 Tulsl Gramln Barlk 580.28 425.42 649.47 

133 Bah Gramln B.nk 221.46 95.61 501.27 

134 Gomtl Gramln Bank 393.59 641.29 458.60 
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2 3 4 5 

135 Chhatrasal Gramln Bank 256.66 281.73 453.96 

136 Rani Lakshml Bai Kshetrlya Gramln Bank -239.09 -273.87 15.61 

137 Vldur Gramln Bank 332.69 501.71 502.11 

138 ShahJahanpur Kshetrtya Gramln Bank 728.14 768.25 771.50 

139 Vlndhyavaslnl Gramln Bank 51.90 63.62 112.07 

140 Sarayu Gramln Bank 754.30 907.72 986.22 

141 Jamuna Gramln Bank 190.19 300.23 458.29 

142 Muzaffarnagar Gramln Bank 136.39 311.11 265.10 

143 Hlndon Gramln Bank 202.58 155.47 165.28 

Utblr Prad •• h 23106.37 24229.45 23553.44 

144 Kutch Gramln Bank 359.25 585.33 592.39 

145 Jamnagar Rajkot Gramln Bank 465.00 339.46 402.10 

146 Banaskantha-Mehasana Gramln Bank 181.59 65.27 100.07 

147 Panchmahal Vadod.ra Gramln Bank 104.75 109.47 138.02 

148 Surendranagar-Bhavnagar Gramln Bank 203.20 288.42 276.75 

149 valSad-Dangs Gramln Bank 331.47 423.60 440.00 

150 Surat-Bharuch Gramln Bank 42.95 -156.73 51.18 

151 Sabarkantha-Gandhlnagar Gramln Bank 216.09 247.01 255.10 

152 Junagadh-AmreU Gramln Bank 209.79 154.87 144.98 

GUJarat 2114.09 2056.70 2400.59 

153 Marathwada Gramln Bank 50.79 5.18 -1109.38 

154 Aurangabad.Jalna Gramln Bank 455.29 502.35 -323.85 

155 Chandrapur-Gadthlroll Gramln Bank 73.15 101.97 -295.51 

156 Akola Gramln Bank 132.62 159.68 11.98 

157 Ratnaglrt-Slndhudurg Gramln Bank 57.31 -135.48 4.37 

158 Soiapur Gramln Bank 37.33 10.86 2.36 
" ... 4~" 

159 Bhandara Gramln Bank -24.11 -215;48 -123.39 

160 Yavatmal Gramln Bank 153.60 180.94 136.26 

161 Buldhana Gramln Bank 124.57 196.85 131.77 

162 Thane Gramln Bank 205.24 162.68 130.25 

Mahar •• htra 1265.79 949.55 -1435.14 
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2 3 4 5 

163 Nagarjuna Gram .. na Banle 378.0" 101.30 611.32 

164 Rayals88ma Gramin Bank 1102.41 1556.80 2150.14 

165 Sri Vlsakha Gramln Bank 502.54 632.07 529.50 

166 Sr •• Anantha GramMna Bank 1035.40 1112.86 1737.55 

167 Shri V.nkel.shwara GramMna Bank 548.73 258.82 375.51 

'14. Sri Sarasw8thl Gram.ena Bank 259.11 422.74 50B.77 

189' Sangam,shwra Gram .. na Bank 724.75 545.87 557.93 

170 Man'ra Gram""a Bank 612.40 621.84 357.89 

171 Plnaklnl GramHna Bank 810.55 312.66 845.21 

172 Kakath/ya GramMna Bank 128.88 -319.66 -230.99 

173 Chaltanya Gram .. na Bank 165.89 301.45 330.30 

174 Shrl Sathavahana Grameena Bank 165.18 104.63 113.78 

175 Golconda Grameena Bank 182.12 179.77 206.24 

176 Sri Rama Gram .. na Bank 181.23 204.97 278.24 

177 Kanakadurga GramMna Bank 196.60 189.92 196.12 

178 Godavari Gram •• na Bank 86.52 68.18 266.16 

Andhra Prade.h 7080.33 6292.02 8833.67 

179 Tunghabhadra Grameena Bank 1603.00 1610.00 1810.00 

180 Malaprabha Gram .. n Bank 1579.51 920.26 1714.11 

181 Cauvery Gram.en Bank 197.42 665.50 178.45 

182 Krishna GramHna Bank 963.87 422 .. 5 535.81 

183 Chltradurga Gram •• na Bank 382.80 543.81 553.28 

184 Kalpatharu Grame.na Bank 500.05 279.91 280.83 

185 Kolar Grameena Bank 387.58 493.72 474.77 

188 Bllapur Gram .. na Bank 1187.69 1258.36 1368.20 

187 Chlkmagalur Kodagu Gram •• na Bank 176.88 134.43 -96.04 

188 Sahyadrl Gram •• !'_ Bank 252.03 282.72 284.64 

189 Netravatl Grameena Bank 83.27 109.51 113.54 

190 Varada Grame.na Bank 64.15 205.26 221.58 
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1 

191 

192 

193 

194 

195 

.196 

(Translation) 

2 

Vlshwaraya Gram .. na Sank 

Karnahlk. 

South Malabar Gramln Bank 

North Malabar Gramlna Bank 

Pandyan Grama Bank 

Adhlyaman Grama Bank 

Vt!!alar Grama Bank 

Grand Total 

SHRI VIRENORA KUMAR: Mr. Speaker. Sir. in reply to 
part (b) of my question, hon. Minister has provided the Infor-
mation on the credit given by the Regional Rural Banks 
(ORO's) In the priority sector during the last thrH years, Hon. 
Minister has stated about the amount disbursed In the year 
2000-2001, 2001-2002, 2002-2003 but he has n~t provided 
figures for the months, April, May and June In new financial 
year 2003-2004. I want to know the figures of this duration 
from the hon. Minister and I would also Hke to know that how 
many of the 196 Regional Rural Banks are Incurring losses 
and how man:,. aia running in profit? Besides, I would also 
like to know whether the Government propose to find out the 
reasons for the losses incurred by the Regional Rural Banks 
and also to take remedial action to do away with those 
irregularities that are causing IoSS88 so that the.e banks could 
be turned Into profit making banks? 

(EngUsh) 

SHRI P. CHIOAMBARAM: Sir, the figures for 2003-04 
will be available only after the accounts are audited and 
figures are then made available. They are not yal available. 

As regards the number of RRBs which are functioning 
on a profit or at a loss, as on 31.3.2003,158 RRBs made a 
profit and 40 RRBs are making Ioues. But If you look at the 
accumulated losses position, because of past losse., 97 
RRBs have made accumulated losses. 

(Trans/allon) 

SHRI VIRENORA KUMAR: Mr. Speaker, Sir, in reply to 
the part (d) and (e) of the question hen. Minister has said that 

3 

100.86 

7479.11 

1474.58 

1785.43 

3260.01 

515.74 

188.75 

215.35 

917.84 

60061.69 

4 

145.55 

7051.58 

1193.33 

905.16 

2098.49 

815.91 

253.61 

177:16 

1246.68 

60787.21 

5 

162.66 

7601.83 

1853.72 

1129.95 

2983.65 

1375.00 

291.07 

167.47 

1833.54 

51929.12 

several options for the revamping of the Regional Rural 
Banks have been suggested. The.e Include inter-alia, 
dellnklng of Regional Rural Banks from the sponsor banks. 
amalgamation of Regional Rural Banks at regional or State 
level, merger with the sponsored banks and making RRB's 
subsidiaries of the sponsor Banks and their consolidation 
into Rural Banks, Through you, I would Ake to know from the 
hon. Minister that the Information provided by him in regard 
to the proposal of setting up of National Rural Banks is not 
explicit. i would Uke to know whether any proposal to set up a 
National Rural Banks by merging Regional Rural Banks Is 
pending consideration of the Government? If so, by when the 
Government Is likely to Implement the said proposal. Be-
sides, I would also Uke to say that the interest rates of the loan 
disbursed by Rural Banks Is more than that of National Rural 
Banks. I would Uke to know whether he proposes to bring the 
two at par? 

{EngHsh} 

SHRI P. CHIOAMBARAM: Sir, In my view, the formation 
of a National Rural Bank for RRBs is not the correct solution. 
In fact, a group of CMOs of public sector banks examined this 
proposal and have recommended that this is not the 
preferred solution. 

As regards Interest ratlS, RRBs lend from their own 
deposits. Refinance Is only upto about 30 per cent or so 
About 70 per cent of funds lent by RRBs are from RRBs' • 
deposits. So, RRBs' deposits are taken at a rather high Interest 
rat •. Therefore. RRBs'lending rate has to compare with RRBs' 
deposit rate. It would, therefore, not be possible to bring about 
parity between RRB lending rates and commercial banks 
landing rates. 
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SHRI DUSHYANT SINGH: Mr. Speaker Slr,lt Is a matter 
of great concern to the entire country that the RRBs and their 
sponsored banks are running at a loss year after year. They 
failed to come up to the expectatJons of the rural people like 
poor peasants, rural artisans and landless labourers. I want 
to know from the hon. Finance Minister as to how he will be 
able to make these banks economically viable so that the 
common man or a farmer In a village will be provided with 
financial help so that he Is benefited and the unemployed 
youth in the village gets employment as the han. Prime Min-
Ister has announced a new deal. 

MR. SPEAKER: Very well put, young han. Member! 

SHRI P. CHIDAMBARAM: Sir, I appreciate the senti-
ment of the hon. Member. But I also want to say that succes-
sive Governments have taken a series of steps to revltaUse 
the RRBs. Beginning from 1994-95 and ending with March, 
2000, successive Governments have infused Rs. 2,188 crore 
to 187 RRBs by way of racapltaAsation. 

As a result of that, as I said In an answer to an han. 
Member's question, 157 RRBs haye become profitable In 
the year ending 31st March, 2003. But, I think, given time, 
given batter standards of Government, given proper monitor-
Ing, the remaining RRBs will also become profitable. 

SHRI DUSHYANT SINGH: Sir, I would like to put one 
more question. 

MR. SPEAKER: Make It part (b) of your question. I am 
allowing It because he Is a first time Member. This Is not to be 
repeated and not to be emulated by others. 

SHRI DUSHYANT SINGH: Eighteen out of twenty-three 
RRBs run by C!ntral Bank of India are always running under 
loss. They are running under loss at all times. 

I have an article written in The Business Standard, which 
says eighteen out of twenty-three RRBs run by the Central 
Bank of India have posted an accumulated loss of Rs. 611.20 
crore; twenty-one out of thirty RRBs run by the SBI have posted 
an accumulated loss of Rs. 584.97 crore; eleven RRBs run 
by United Bank of India are running under loss. They are 
always running under loss. What are the Government dOing 
in order to avoid the losses? Are they going to set up an apex 
bank, like NABARO to look Into this and structure them so 
that the rural people, the rural artisans, the landless labour-
ers, the general masses and the general people are ben-
efited, as It Is mentioned In the Common Minimum Pro-
gramme of your Government? 

SHRI P. CHIDAMBARAM: It is right. As I said, H you take 
the accumulated losses, 97 banks have accumulated losses. 
But If you take the number as to how many became profitable 

and how many have run Into losses in the last year, I said the 
current losses are there only In 40 banks. Some of them are 
under the Central Bank of India, some of them are under the 
State Bank of India and some of them are under other spon-
sored banks. 

Surely, the steps that have been taken have brought 
157 banks Into black and 40 banks are In the red. I am confi-
dent that with further measures to be taken, we can make 
other 40 banks also profitable. I am also confident that the 
credit package announced on , 8th June will be implemented. 
I would urge the han. Member as well as an other han. Mem-
bers to use the inter-session period to please travel within 
your constituency and come back and kindly tell me whether 
in your constituency banks are carrying out the credit pack-
age. 

[Translation} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, in part 
(d) of the question, it has been asked as to what steps are 
proposed to be taken by the Government in order to stream-
Hna the functioning of the Regional Rural Banks. Owing to 
the rampant corruption, no loan is sanctioned by these banks 
to the farmers without paying bribe to the employees of the 
banks. 

[English} 

MR. SPEAKER: Please put a pointed question. 

[Translation} 

SHRI SHAILENDRA KUMAR: I would like to know from 
the hon. Minister whether the Government propose to put a 
curb on this prevailing corruption lind to simplify the services 
to the customer? 

[EngHsh] 

SHRI P. CHIDAMBARAM: Sir, I would certainly not hide 
the fact that there Is perhaps some corruption In disbursing 
some loans. But each RRB Is under a sponsored bank. As I 
said In my Budget Speech yesterday, I am going to hold the 
respective bank squarely responsible for the performance of 
the RRBs. 

SHRI K.S. RAO: Sir, I am very happy and proud to say 
that out of 16 RRBs In Andhra Pradesh, only one bank Is 
making losses. The other banks are making a consoNdated 
profit of Rs. 88 cror •. The very purpose of starting the RRBs 
In those days or even now Is to see that maximum credit is 
given to the rural people, particularly to farmers, to artisans, 
etc. 

MR. SPEAKER: Please put your question. 
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SHRI K.S RAO: Yes, I am pUUlng the question. 

Keeping in view the discipline, character, Integrity and 
the repayment level In Andhra Pradesh borrowers and also 
knowing that thousands of crores of NPAs are there In the 
nationaUsed banks, will the han. Minister think In terms of 
transferring some of the deposits made In the nationaHsed 
banks In that particular area or district to the RRBs and ar-
range loans at a reduced rate of Interest because they are 
earning profit and not incurring losses? 

So, I just wanted to know from the hon. Minister whether 
he will encourage such banks which are running In profit and 
doing a great service In the rural areas which is our aim 
today. 

SHRI P. CHIDAMBARAM: When the han. Member de-
posits his money In the State Bank of India, who am I to 
transfer It to an RRB? I cannot do that. The RRBs must, there-
fore, compete tor these deposits and In competition with the 
State Bank or any other bank, the RRBs must attract these 
deposits. I have no power to transfer deposits from one bank 
to the other bank. 

MR. SPEAKER: Shrl Prabodh Panda. Please put one 
pointed question. 

SHRI PRABODH PANDA: My pOinted question Is this. 
So far as I can remember, the Standing Committee on R-
nance recommended to constitute an apex bank comprising 
all the RRBs. This recommendation stands. But today the 
hon. Minister repUed that he Is not In a position to set up a 
Central National Rural Bank. May I request the han. Minister 
to refer this matter to the Standing Committee on Rnance? 

MR. SPEAKER: This is a suggestion for action and no 
question. 

... (InternJptions) 

SHRI PRABODH PANDA: My question Is this. Is he con-
templating to refer this matter to the Standing Committee on 
Finance? ... (lnternJptions) 

MR. SPEAKER: Mr. Minister, are you going to refer it 
back to the Standing Committee? 

... (lntef7Uptlons) 

MR. SPEAKER: It seems that he does not agree to It. 

... (lntenuptJons) 

SHRI BRAJA KISHORE TRIPATHY: Han. Speaker, Sir, 
I want to bring to your notice one thing. The Information sub-
mined by the Ministry Is completely wrong . ... (lnternJptlons) 

MR. SPEAKER: I gave you opportunity when the last 
question was tak.n up. You cannot do It now. You Hre a 
senior Member. You should not set a bad example to others. 

SHRI BRAJA KISHORE TRIPATHY: In Annexure-II, 
they have given the details. In that, a bank that they have 
mentioned as falng In the State of Orissa does not .ctu.Uy 
fall In that State. They have submitted the Information wrongly. 
You should direct the Government. ... (lnternJptlons) 

MR. SPEAKER: I earnestty appeal to you to take your 
seat. 

SHRI P. CHIDAMBARAM: As I said earler, there Is no 
proposal before the Governm.nt now to constitute a National 
Rural Bank. My view Is that's not the answer to the problems 
of RRBs. The Sponsor Banks must be held squarely account-
able and we hold them accountable. We can tum around the 
remaining banks. 

MR. SPEAKER: Yes, you have already said that. 

[Translation] 

SHRI MOHAMMAD TAHIR: Mr. Speaker, Sir. through 
you, I would Uke to state that the main objective of setting up 
of the Regional Rural Banks was to provide easy loans to the 
people living In rural areas so that they could undertake any 
business or work of their choice while now the ground reaHly 
Is this that wtc:tespread corruption Is prevalRng In these banks. 
" the palms of the officers are greased then the loan could be 
availed easily Irrespective of whether the money sanctionect;., 
through loan Is utllsed In setting up of the desired project or 
not while the actual needy don't get loan. I would Uke to know ' 
whether the Government would evolve/set up such a mecha-
nism so as to ensure that the people don't have to give bribe 
or commission to the officials of the banks so that the needy 
persons may get loans and the loans may not be mlsutiBsed? 

{English} 

MR. SPEAKER: About corruption, he has .lready an-
swered. 

SHRI P. CHIDAMBARAM:As I said ...... r. we will make 
the Sponsor Bank accountable for performance. Perform-
ance will Improve . ... (Intenuptlons) 

SHRI BRAJA KISHORE TRIPATHY: Sir. please Hstln 
to m •. ... (lntef7Uptions) 

MR. SPEAKER: I have not called you. You cannot Int.r-
vene now. 

I now call Prof. Ramadass. 
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... (Int.nuptlons) 

MR. SPEAKER: SM Adhlr Chowdhary. 

... (Intllrruptlons) 

SHRI BRAJA KISHORE TRIPATHY: Hon. Speaker, Sir, 
pIuH lIaten to ma . •.• (Interruptlons) 

MR. SPEAKER: Sony. I have not called you. You just 
cannot stand up during Question Hour Mke this. Why should 
you do It? 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: My Information Is 
that whatever information they have furnished, they have 
wrongly furnished. In Annexure-II, the Bank they have 
mentioned In Orissa Is ·not in Orissa. How have they furnished 
It? This Is a serious lapse . ... (Interruptlons) 

MR. SPEAKER: You have enough proVisions. In the 
Rules, there are enough provisions for you to take action. 11 
the hon. Minister gives incorrect answer, wrong answer 
deRberately, ha will suffer. 

... (Interruptions) 

PROF. M. RAMADASS: Mr. Speaker, Sir, I stood up to 
put the supplementary. 

MR. SPEAKER: I have called him. Please cooperate. 

PROF. M. RAMADASS: I already stood up to put the 
supplementary. 

MR. SPEAKER: Plea .. cooperate with me. You are a 
very distinguished Member. You should not set a bad prec-
edent. 

... (Interruptlons) 

pnOF. M. F'tAMADASS: It wu only I who put the sup-
plementary. 

MR. SPEAKER: Rrst I asked you to put It. Then, I called 
him. 

PROF. M. RAMADASS: I stood up. 

MR. SPEAKER: AU right. P ..... do It. 

PROF. M. RAMADASS: Hon. Speaker, Sir, on the per-
formance of the Regional Rural Banks, the Agriculture Credit 
Review Committee under the Chairmanship of Dr. A.N. Khusro 
has made a number of valuable suggestions. 

One of the opinions expressed by this Committee was 

that the RRBs, /n the sphere of rural credit, have been at-
,ncted by a numb.r at finane/a I losses and the losses erode 
ev.n the deposits 0' the banks. Therefore, the Committee 
had come to the conclusion that the RRBs have no place In 
the sphere of agricultural credit and they have recommended 
the amalgamation of RRBs with the Sponsor banks. Will the 
hon. Minister consider this recommendation of the Khusro 
Committee? 

MR. SPEAKER: He has already replied to this 
question. 

SHRI P. CHIDAMBARAM: My answer Is 'no' and I 
submit with great respect that each Sponsor bank would be 
made accountable for Its RRBs. They are not going to merge 
the RRBs with the Sponsor banks. 

MR. SPEAKER: Yes. I would request hon. Members not 
to put Identical questions. 

SHRI ADHIR CHOWDHARY: Mr. Speaker, Sir, the hon. 
Finance Minister deserves to bl:" appreciated for he has 
already taken a slew of healthy measures out to revam;:- and 
bolster this particular sector. 

MR. SPEAKER: Please put your question. This Is not 
the time for laudation. 

SHRI ADHIR CHOWDHARY: May I ask the hon. 
Minister as to Whether any study has been made so far to 
ascertain the Impact on Income of those beneficiaries who 
have taken loan from RRBs before and after taking loan and 
what Is the NPA so far accrued upon RRBs? 

MR. SPEAKER: Mr. Minister, there are two questions. 
You answer the first one. 

SHRI P. CHIDAMBARAM: Sir, I am not aware of any 
study made on the status of any beneficiary who has 
borrowed from RRB. I am not aware of any such study. But If 
any such study had been made of any RRB or any cluster of 
RRBs, I shan find out and communicate to him. 

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, In 1993, 
the present Prime Minister, when he was the Finance 
Minister, announced that all the RRBs would be provided 
reeapltaUsatlon funds. All the RRBs have been given such 
funds except nine RRBs which were left out. Till date they 
have not received any recapltalisatlon fund to become 
viable. Out of 196 RRBs, 40 arelncumng losses now. I would 
like to know from the Minister whether the Government will 
provide necessary funds to make all the RRBs viable 
Including those RRBs which .re now incurring losses. 

SHRI P.CHIDAMBARAM: Sir, 187 out of 196 RRBs were 
provided recapltaHsation funds. Of the remaining nine, two 
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do not require any recapltaHsation support and seven were 
not taken up for recapltaRsatlon. The process could not be 
completed because of non-avallablUIy of Plan resources and 
resource constraints In the Non-Plan. I shall certainly look 
Into whether those seven RRBs could be looked at this year 
or next year. I am talking about as to what happened up to 
24th of May, 2004. 

As far as making them profitable Is concerned, I would 
Oke to request the han. Member to please have confidence In 
these RRBs, their employees and their management. 157 
RRBs are profitable and we will make the remaining 40 also 
profitable. 

MR. SPEAKER: Ves. Thank you. 

The last supplementary on this question. Shri Ramdas 
Bandu Athawal •. Have you got any question? 

state: 

SHRI RAMDAS BANDU ATHAWALE: No, Sir. 

Relief Package for Farmer. 
+ 

*64. SHRI SURESH KURUP: 

SHRI C.K. CHANDRAPPAN: 

Will the Minister of FINANCE be pleased to 

(a) whether the Government has recently an-
nounced reHef package for farmers to Incresse the Inflow of 
agricultural credits for next few years; 

(b) if so, the details thereof; 

(c) whether the Government has laid down any 
guidelines for rescheduling of outstanding loans of farmers 
and have also Introduced one-time settlement scheme; 

(d) If so, the details thereof; and 

(e) the extent to which the smaU and marginal farm-
ers are likely to be benefited as a result thereof? 

THE MIII.II~TER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) to (e) A Statement is placed on the Table of the 
House. 

Statement 

(a) and (b) The announcement on Agricultural Credit 
made by the Government on 18th June, 2004 envisages dou-
bling the Flow of Agriculture Credit In 3 years and the follow-
ing reHef measures. 

I. Debt restrUcturing/rescheduHng and fresh loans 
for distressed farmers. 

Ii. One Time Settlement (OTS) for small and mar-
ginal farmers. 

III. Fresh credit to farmers whose .arller debts have 
been seUled through compromise or write off. 

Iv. Loans for farmers Inaebted to non-Institutional 
lenders. 

RBI and NABARD have already Issued guldeUnes on 
24th June and 29th June, 2004 to Commercial Banks and 
Rural Cooperatives and RRBs respectively to provide relief 
to fanners a. per the announcement. 

(c) and (d) As per the guidelines Issued, the debts as on 
31 st March, 2004, of all farmers who have suffered production 
and Income losses on account of natural calamities for 2 or 
more succe.slve years during the past five years will be 
rescheduled/restructured by the Banks, provided the State 
Government concerned has declared such districts as 
calamity affected. The Interest outstanding/accrued In the 
accounts of such borrowers (crop loans and agricultural term 
loans) up to 31 st March, 2004 will b. clubbed with the prine/pal 
outstanding th .... ,n as on 31st March, 2004 and the amount 
thus arrived at shall be repayable vlfer a period of 5 years, at 
current Interest rates, Including an Initial moratorium c,; two 
years. Forthe loans already restructured, on account of natural 
calamities, as per the .tandlng guidelines, the ovardue 
Instalments Including Interest thereon as on 31 st March, 2004, 
will be taken Into account for the purpose of restructuring. 
RBI has directed the banks to formulate their own guldeUnes 
for ana Tim. SaUlam.nt (OTS) with the approval of their 
Board of Directors In respect of small and marginal farmars 
who have been declared as defaultars till 24th Juna, '2004 
and have become ineligible for fre.sh credit. Banks will 
complete the .xerclse of notifying defaulters. of the OTS 
guld •. llne .. ;· .atern,y"'1'Oth September, 2004 and all 
appUcations for OTS received from such def.ulters would b. 
processed within one month of thalr receipt. 

(e) On re.tructurlng/reschedulng of the accounts 
as above, the concerned f.rmers will become ellgibl. for 
fresh loans. Bank. wIR .'so review all c •••• of .mall and 
marginal farmers where credit has be.n denied on the .ole 
ground th.t a loan account wa •• ettled through OTS. A large 
number of small and marginal farmers will derive benefits 
and access to fresh credit with the Implementation of tha.e 
measure •. 

SHRI SURESH KURUP: Mr. Speakar, Sir, alter a long 
time, this Government has pre.ented a Budget with Its thrult 
on agriculture. The whole country appreclat.s the Fln.nce 
Minister for th.t. But lat me express my apprehension 
regarding the measures announced by the Government. The 
farmers In our country committed suicide because on the 
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one side they were not getting enough prtce for their produce 
and on the other side recovery measures were startng In. So, 
my point Is, In extreme cases, where there were repeated 
crop failures for two or th .... yeara, the Government should 
think of writing off debts and In other cans, the Government 
should consider to write off the Interest. The farmers will be 
benefited by these measures only. AU those farmers who 
committed suicide are medium and small farmers. So, In order 
to help the farme'rs, the Government should think on these 
lines. 

Certain farmers and organisations, allover the country, 
have demanded Uke this. I would ake to know whether the 
Government would consider this. 

SHRI P. CHIOAMBARAM: Farmers take Institutional 
credit, farmers also take non-Institutional credit. For the 
farmers, who are obDged to borrow from moneylenders and 
Indigenous credit sources, our effort Is to bring them Into the 
Institutional credit system. I can only express my deep 
sympathy with those farmers who are being pushed to the 
extreme Hmlt of committing suicide. ReUef measures for such 
farmers are being provided by the State Governments 
concerned and the Prime Minister, when he visited Andhra 
Pradesh, also announced certain relet measures. Therefore, 
for farme ... within the Institutional credit system, the June-1B 
Packa;e flas ue"n announced. I think, we should give the 
June-18 Package a fair trial and then we should review the 
June-1B Package and Its results after some time. 

SHAI SUAESH KUAUP: Sir, I genuinely appreciate the 
concerns shown by the Prime Minister when he went to 
Andhra Pradesh and announced relief measures for the 
famlHes of those farmers who committed suicide. I would Uke 
to bring to the notice of this august House the suicides 
committed by the farmers In Kerala, especially In Wayanad 
and Palakkad districts. In Wayanad district alone, 91 farmers 
committed suicide, but unfortunately this was not brought to 
the focus of the nation. 

I would Uke to know whether the Government would 
give reHef meuures, just Ike the Govemment announced In 
Andhra Pradesh, to the famlHes of those farmers In Kerala 
who committed suicide. 

SHRI P. CHIDAMBARAM: I am not aware, the hon. 
Member surely should be aware whether the State 
Govemment has already given them some relet. But If the 
State Government or the hon. Member, through the State 
Government, sends a proposal, I shan certainly look Into the 
proposal. I have great sympathy for tbose families, I am 
deeply sorry, and I will look Into .It. 

SHRI C.K. CHANDAAPPAN: Sir. I am happy that the 
hon. Minister has expressed deep sympathy for the famlUes 

of those peuants who committed suicide. But the fact of the 
matter Is that this package hu also come In the wake of 
mass suicides committed by farmers all over the country. 
When we met the Prime Minister, he said that the Government 
would be highly sensitive to the problems of the farmers and 
he also expressed the view and shared our view that a certain 
amount of debts could be written off and also the interest 
lowered. This package, I must say. does not reflect the real 
feelngs of the farmers all over the country and the cOl"cern 
expressed by the Prime MInister. 

Would the han. Minister consider writing off whatever 
be the amount of certain loans - I am speaking of the 
Institutional credit - and then also lowering the interest rate, 
maybe, say, to four per cent? Will he consider these 
proposals? 

SHAI P. CHIDAMBARAM: These are really two parts of 
the question and I will try to answer both. As far as writing off 
of debts Is concemed, , must also take Into account the 
balancesheet of the Institutions. Writing off Is not free of cost, 
somebody has to bear the cost. We will have to make a deep 
study and find out who will take the hit. Will the bank take the 
hit or will the exchequer take the hit? This is not a question to 
which I can give an off-hand answer that. ·yes. we will write 
oft the loans' because there Is a cost to writing off and we 
have to examine carefully what Is its Impact on the banking 
system. 

Secondly, as far as Interest Is concemed, the lending 
rates are inextricably Unked with the rates at which money Is 
available with the banks. Today, there Is no banI( which can 
access the Une of credit at, say, three per cent in order to be 
able to lend at four per cent. Take for example, a commercial 
bank. A commercial bank's deposit rates determine the 
lending rates, RRBs' deposits determine the lending rates. 
Given the Interest rate structure In this country, I can hardly 
foresee a situation where anyone will deposit In a bank at 
three per cent which can be lent at four per cent. 

There Is no line of credit for that. 

SHAI C.K. CHANDAAPPAN: The Government can 
subsidise the Interest anq also write off the loans. " we are 
asking for writing off of loans, we do not say that bank should 
shoulder the whole burden. It Is for the Govemment to do so. 
You are doing that In various sectors 

SHRI P. CHIOAMBAAAM: Sir, this Is a question which 
we should debate when we have a general debate on the 
Budget. If we take the hit on the exchequer, we have to make 
a provision In the Budget, which means that we will have to 
cut some other Head of expenditure. We can debate this 
Issue as part of the general debate on the Budget. 
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{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the Hon'ble Minister has said that neither loans nor the Interest 
will be waived off. On the one hand Interest and loans are not 
being waived off and neither they are being given something 
in lumpsum on the other hand subsidy is being reduced by 
the Government. In reply it has been stated that the 
Government has given this package, I would like to know as 
to what is the difference between the package of previous 
Govern:n.nt ilIIU this Government? The earlier Government 
had said that the flow will be doubled In three years, this 
Government Is also saying the same. In common minimum 
programme, there was a special programme for farmers that 
interest will be waived off particularly In drought affected 
states. But I would like to say that people are committing 
suicide In Punjab, Kerala and other states also where drought 
has not taken place. The only solution to this Is that the 
Government should either waive the Interest or the loan. Rest 
is only the lip sympathy. I request hon'ble Minister to kindly 
clarify as to how the Government will benefit the farmers? 

{EngDah} 

SHRI P. CHIDAMBARAM: Hon. Member made a 
reference to my distinguished predecessor. I do not know If 
my distinguished predecessor offered to waive the interest 
or waive the principal. I do not recall his having made such a 
statemant. ; .. (illhilfruptions) 

PROF. VIJAY KUMAR MALHOTRA: He said that he 
would do so. 

MR. SPEAKER: Let him answer. 

SHRI P. CHIDAMBARAM: Let me answer It. What we 
have done. after we took over, Is that we have announced a 
package of relief. I am not saying this is the most satisfactory 
package but this is the best that can be done given the 
circumstances. My respectful submission Is, let us give this 
package a fair trial. Let us review It after a reasonable period 
of time. 

{Translation} 

PROF. VWAY KUMAR MALHOTRA: By that time, many 
more p~ple may commit suicide. What will you do then? 

{EngDshl 

MR. SPEAKER: As far as the nation is concerned, you 
have expressed your concern. I am sure the Government will 
look Into It. 

SHRI REWATI RAMAN SINGH: Mr. Speaker Sir, I am 

thankful to you for calUng rne. All over the country - as such, 
Shrl Ram' Lal Suman has brought a Motion here - farmers 
are committing suicide In a large number. There are two 
causes for that. One Is that they are not getting remunerative 
prices and the other Is - about which the other Members also 
have shown concern - that they are not able to pay interest 
on loan and the loan amount. The package which he has 
announced in the House Is insufficient. 

MR. SPEAKER: Will you put your question? 

SHRI REWATI RAMAN SINGH: I am putting the queation, 
Sir. I would Uke that he should announce In the House to 
write off loans or writing off interest on loans. Some reUef 
should be given to the farmer. 

SHRI P. CHIDAMBARAM: We share the sentiment 
expressed by the hon. Member but it is not possible for me to 
make such an off-hand announcement. One has to examine 
this Issue very very carefully. There Is a cost to writing off of a 
debt or writing off of the Interest. Certainly, we shall keep in 
mind the sentiments expressed by the hon. Members. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker Sir, 
hon. former Prime Minister and former Finance Minister have 
announced on the floor of the House that interest win be 
written off In the drought-affected areas. It will be reimbursed 
within 5 years. That Is the decision taken on the floor of the 
House. The decision so far has not been implemented 
anywhere in the country, particularly in the drought-prone 
areas. The Government has announced so many relief 
measures. It Is okay. I am very happy. Those relief measures 
are not carried to the ground level. Eighteen per cent of credit 
should be given by the banks. That Is the directive from Ihe 
Reserve Bank of India. I was In the· Standing Committee on 
Agriculture. I reviewed It throughout the country but not more 
than 13 or 14 per cent was given. 

So, all these relief measures have to be Implemented 
properly. You have to appoint a committee under the 
Chairmanship of the Member of Parliament in each 
parliamentary constituency so that it can inform the 
Govemment as to whether the decisions of the Govemment 
of India are being implemented or not. If the decisions are not 
Implemented, then you have to Initiate action. Otherwise, 
these measures will not be implemented. 

WID the Minister appoint monitoring committees for the 
purpose of implementation of all these reHet measure.? 

SHRI P. CHIDAMBARAM: Sir, a little while ago I said • 
and I will repeat It, and I would respectfully urge han. Members 
to please visit their constituencies in the inter-session period 
and review whether these measures are being Implemented. 
If they are not being Implemented, kindly bring it to my notice, 
and I will take action. 
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SHRI M.~. VIRENDRA KUMAR: Sir, I am coming from 
the district of Wayan ad, where the number of suicides Is the 
highest. In the last five years, the prices of coffee and pepper 
are sIding down. From Rs. 67 per kg. five years ago, It Is Rs. 
17 per kg. now: similar is the case In respect of pepper and 
other crops. Here, what you have said Is that the Interest 
amount would be clubbed with the principal amount. Under 
OTS, you are clubbing both principal and Interest. That Is, the 
Interest amount plus the overdue amount becomes the 
principal amount, and on that principal amount, again you 
are charging interest. How can they pay? What Is the reHef In 
this? What Is the precise reUef that you are giving to the 
farmers? Arst of all, absolutely the remunerative prices are 
coming down. Secondly, the suicides are there because they 
cannot pay the amount. Now, In these relef measures, you 
have made them to pay Interest on Interest, that Is compound 
Interest. ... (Intenuptlons) 

MR. SPEAKER: Okay, you have made your point. 

SHRI M.P. VIRENDRA KUMAR: What Is the re.ef that 
you have given to them particularly In Wayanad district? 

SHRI P. CHIDAMBARAM: Sir, I would request the han. 
Member who Is very well-versed In the matter of finance to 
kindly read paragraph 10, sub-paragraphs 1, 2, 3 and 4 of 
the Agricultural Credit Package. ThIs Is the best relet that I 
~Id give under the circumstances. I said: -After reviewing 
this, after giving this a fair chance, we will review this and we 
will try to see what can be done. - It is not correct to say that no 
relet has been granted. This package has been wen recetved 
and let US s.Je in Implementation how much relef actually 
goes. 

MR. SPEAKER: The same question Is being repeated. 
Plaase put different supplementarles. 

Now, Shrl Prabhunath Singh. 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, through 
you I would Ike to bring to the notice of hon'ble Minister that 
In yesterday's budget speech, he made good efforts to focus 
on small and marginal farmers but In flood and drought 
affected areas, the farmers remain distressed and do not get 
loan from banks due to non payment of previous debts. In 
such a situation, I would Ike to ask the hon'ble Minister that 
whether the Government will consider to provJdeloan to small 
and margin a! !c.m1ers of tho.e areas, which are Identified as 
flood and drought affected areas despite non payment of 
earler debts? 

Along with this, I would also Uke to bring to the notice of 
hon'ble Minister that the money spent on the basic amenities, 

provided to small and marginal farmers, who are sent to lall 
for non payment of loan by bank officials, are recovered from 
them only. I would Ike to know from the hon'ble Minister 
whether the Government will Issue Instructions to state 
Governments that dally expenses on the farmers, sent to lall 
for not repaying loan, should not be recovered from them 
only. 

Sir, I would Ike to tell that State Governments do not 
recover money from criminals and bear all their expenses 
themselves whereas when the farmers are sent to iall for non 
payment of loan, then the state Government recover all the 
expenses from them. I would Uke to ask as to whether the 
hon'bla Minister will give Instructions to state Governr"ents 
that these expenses should not be recovered from farmers? 

(English) 

MR. SPEAKER: Jail people reaUse money I 

SHRI P. CHIDAMBARAM: I am sure that the hon. Member 
knows the facts. I am not aware of any case where a farmer 
hOls been put In lall by a bank for not-payment of loan. Under 
the laws, I know, there Is no question of a lall sentence for 
non-payment of loan . ••• (Intenuptlons) 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, in Bihar 
when a farmer Is sent to Jail for not repaying loan, then the 
State Government of Bihar recover expenses from him only. 
... (Intenuptlons) 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, It Is true that 
In Bihar state, expenses on farmers In lall are recovered from 
the farmers • ••• (Intenuptlons) 

(English) 

MR. SPEAKER: I am giving so many opportunhles. This 
Is a very vital Issue. 

Therefore, I am allowing. I have already allowed seven 
supplementary questions. I will give further opportunities. 
Please sit down. Do not take the time. Only five minutes' time 
Is left. 

..• (Intenuptlons) 

MR. SPEAKER: Pleale do not do this. 

... (Intenuptlons) 

MR. SPEAKER: I will request Shrl Prabhunath Singh to 
send the particulars of those occasions to the hon. Minister. 
He says he has no Information. 
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SHRI P. CHIDAMBARAM: I have no Information. But If 
you give me the Information, I will certainly s .. that the .. 
things do not happen. 

MR. SPEAKER: It Is good. 

... (Interrupt/ons) 

{Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, Lalu ~ Is 
sitting here, I would Uke to tell him that when such people are 
arrested and sent to jail . ... (Interruptions) I will send you this 
In wrtdng • ... (Interruptions) 

{Eng'sh} 

SHRI P. CHIDAMBARAM: You send me tho.e details. 

MR. SPEAKER: Shrl P.C. Thomas. 

... (Interrupt/ons) 

MR. SPEAKER: Shri P .C. Thomas, are you Interested 
In putting a supplementary? I have called your name twice. 

SHRI P.C. THOMAS: Sir, about the guidelines for 
restructuring the loan, he has mentioned about the farmer 
who sustains production and Income losses on account of 
natural calamltle. for two or more succe.slve years. 

MR. SPEAKER: Please put a question. There Is hardly 
any time left. 

SHRI P.C. THOMAS: After one year, in some crops, say 
crops like pe::,:,or. coffee, tea and rubber, the whole thing Is 
washed off. There Is no opportunity for a second calamity. 

MR. SPEAKER: You put your question. 

SHRI P.C. THOMAS: So, I would seek thelndulgenee of 
the Minister to change this guldeUne and make It available to 
whoever Is the farmer, Irrespective of whatever he plantS", to 
get the relief of this loan for reconstruction. Some of the State 
Governments do not give the correct details also. WIth regard 
to suicides in Kerala, the Government of Kerala did not give 
the correct details. Therefore, the answer given by the Minister 
of Agriculture was that there was no suicide reported from 
Kerala, and we, the MPs, are now facing the difficulties 
because the answer had come Uke that. 

MR. SPEAKER: Please put a question. There Is hardly 
any time len. 

SHRI P.C: THOMAS: The newspapers have written that 
the MPs are not taking up the matter. So, I would submit that 
please do not bend on the basis of the State Government's 

report and do not walt for two or three calamities to take 
place. So, what will be the response of the Government In 
this regard? 

SHRI P. CHIDAMBARAM: Sir, my learned friend Is 
reading sub-paragraph (1) of paragraph 10. But I would urge 
him also to read sub-paragraph (2) of paragraph 10. "If a 
farmer Is In arrears, and has becomelneUglb1e for fresh credit, 
as earHer credits have been categorized as sub-standard 
and doubtful, guldeHnes will be Issued - they have slnee 
been Issued - by the respective banks for re-scheduHng, so 
that such farmers become eligible." You must read aI/ the 
sub-paragraphs together. I think virtually all farmers will be 
covered under one or the other sub-paragraph. 

SHRI SUOHANGSHU SEAL: Mr. Speaker, Sir, I would 
Uke to request the hon. Rnance Minister regarding florlcuhure 
business. As he told yesterday, he would be putting more 
stress on exploring florlcuhure business. These flowers are 
produced by growers, but In our country, we do not have the 
proper Infrastructure. You know, as soon as we cut flowers 
from the fields, we need to have air-conditioned, refrigerated 
vans and cold storage apparatus In different places giving 
subsidy to the growers. 00 you have any plan to extend more 
support to these growers so that they can Involve more on 
florlcuhure business? It Is having a very big global market. 
So, do you have any plan to extend co-operatlon to the 
growers? 

MR. SPEAKER: He Is asking about florlcuhure farmers. 

SHRI P. CHIOAMBARAM: When the Mission is set up 
for hortlcuhure, It will certainly embrace flowers also. 

{Translation} 

SHRI RAJARAM PAL: Mr. Speaker, Sir, through you I 
would like to submit to the hon'ble Minister that an 
announcement has been made In the House regarding 
providing re.ef package for the farmers of entire country. 
... (Interruptlons) 

{EngDsh} 

MR. SPEAKER: Please be brief. You put a pOinted 
Question. There Is hardly any time len. 

{Translation} 

SHRI RAJARAM PAL: In various parts of my constl· 
tuencles, crops have been destroyed completely due to 
hailstorm and Incidents of fire. On the other hand there are 
such farmers also, who have taken loan from banks on the 
basis of forged papers but today their land Is on the verge of 
auction. Whether the hon'ble Minister will provide some 
assistance to those farmers from this relief package? 
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(Eng'.h] 

SHRI P. CHIDAMBARAM: Sir, " the farmers have been 
given loans on the basis of forged papers, how can I grant 
re.ef? 

SHRI M.M. PALLAM RAJU: Sir, we are all aware that 
the fMrmer Is suffering because the Input costa are going up 
while the prica of tha produce is coming down. The measures 
announcad by the hon. Ministar of Anance are only temporary 
solutions. So, I would Ike to know from the hon. Minister of 
Financa what Is the long-term solution that he proposes. 
... (Interruptions) 

SHRI P. CHIDAMBARAM: Sir, I will certainly look into 
the suggastion made by the hon. Member. 

WRITTEN ANSWERS TO QUESTIONS 

{English} 

Panlclpatlon In Development I 
Conatructlon of Alrporta 

·65. SHRI N.N. KRISHNADAS: 

SHRI NIHAL CHAND: 

Will the Minister of CIVIL AVIATION be 
pleasad to state: 

(a) whether the Government propose to allow 
participation of private Indian and foreign companies in the 
development/construction of our Airports; 

(b) " so, the details thereof; 

(c) whather there is any move to open up the 
domestic Air servlca to foreign AIrline companies; 

(d) " so, the details thereof; and 

(a) the names of airports developed In the country 
during last three years, State-wlse and those proposed for In 
the near future? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) As per 'PoKcy on Airport Infrastructure' of 1997 
foreign equity participation upto 74% In airport projects, Is 
permitted through the automatic approval route and upto 
1 00% which special permission. 

However, as far as restructuring process of Deihl and 
Mumbal airports Is concerned, maximum permissible Amlt of 
Foreign Direct Investment (FDI) In the proposed Joint Venture 

Company has been Umlted to 490/0 only. Airports Authority of 
India (AAI) and other Government of India Public Sector 
Undertakings will hold 26% equity. Remaining 250/0 equity 
will be held by Indian entltJes (Indian Companies). For this 
purpose, the Indian company is defined as a company 
incorporated in India and 100% owned by Indian entities. 

(c) There is no proposal at present to open up 
domestic air service to foreign airline companies. 

(d) Does not arise. 

(e) Several airports In various states have been 
developedlupgraded/modernlsed during the last three years 
and include those In Andhra Pradesh. Assam. Bihar. nelhl, 
Gujluat. Jammu and Kashmir. Kerala, Maharashtra. 
Nagaland. Punjab, Rajasthan. Tamil Nadu. Tripura, Uttar 
Pradesh and In West Bengal. There ara several airports which 
are proposed to be developedlupgraded/modemlsed during 
the 10th five year plan In various states of India. 

Special Economic Zone 

·66. SHRI EKNATH MAHADEO GAIKWAD: 

SHRI A.K. MOORTHY: 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

<a) whether Special Economic Zone (SEZ) are 
proposed to be set up at various citlesnowns In the country; 

(b) " so, the broad features of the projected SEZ 
alongwlth their locations; 

(c) 

(d) 

the steps taken so far In that direction; and 

by when these are likely to come up? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) New Special Economic Zone (SEZ) 
are being set up In the pubHc, private, joint sector or by the 
State Governments. 

(b) Approval has so far been given for setting up 
25 SEZs on the basis of proposals received from State 
Governments and their agencies and private promoters. 
Broad features of the approved SEZs are indicated in the 
statement enclosed. 

(c) and (d) The new SEZs are In the nature of large 
Infrastructure projects with a long gestation period. Of the 25 
SEZs approved for establishment. SEZs at Indore (Madhya 
Pradesh). Salt Lake (West Bengal). Jalpur (Rajasthan), 
Jodhpur (Rajasthan) and Moradabad (U.P.) are now ready 
for operation. The other SEZs are at various stages of 
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Implementation. Sinee the SEZs have be.n approved for 
establishment In the private/joint sector or by the State 
Govemments, It Is not possible to Indicate a time frame by 

which the Zones are Ukely to be set up. However, periodic 
meetings are held by the Department of Commerce with the 
promoters of SEZs to expedite the projects. 

Statement 

Broad features of approved Special Economic Zones 

S. No. Location Name of the developer Sector 

1. Posltra (Gujarat) GuJarat Posltra Port Infrastructural Ltd. Multi-Product 

2. Nangunery (Tamil Nadu) Tamil Nadu Industrial Development Corporation Ltd. -do-

3. Navl-Mumbal (Maharashtra) City and Industrial Development Corporation of 
Maharashtra Ltd. (CIDCO) -do-

4. Paradeep (Orissa) Govt. of Orissa -do-

5. Gopalpur (Orissa) Industrial Development Corporation of Orissa -do-

6. Kulpl (West Bengal) Govt. of West Bengal -do-

7. Salt Lake, Kolkata (West BengaQ West Bengal Industrial Development Corporation Ltd. Gem & Jewellery 

B. Bhadohl (Uttar Pradesh) UP State Industrial Development Corporation Ltd. Multi-Product 

9. Kanpur (Uttar Pradesh) UP State Industrial Development Corporation Ltd. -do-

10. Greater Nolda (Uttar Pradesh) Greater Nolda Development Authority. -do-

11, Moradabad (Uttar Pradesh) UP State Industrial Development Corporation Ltd. Handicrafts 

12. Vlsakhapatnam (Andhra Pradesh) AP Industrial Infrastructure Corporation Ltd. Multi-Product 

13. Indore (Madhya Pradesh) Madhya Pradesh State Industrial Development -do-
Corporation Ltd. 

14. Hassan (Karnataka) Karnataka Industrial Areas Development Board -do-

15. Vallarpadam/Purthuvypeen Cochln Port Trust Port based SEZ 
(Kerala) 

16. Kaklnada (Andhra Pradesh) Kaklnada Seaports Ltd. -do-

17. Kopta (Maha Mumbal) Gujarat Posltra Port Infrastructural Ltd. Multl·Product 
(Maharashtra) 

18. Sitapur, Jalpur (Rajasthan) Rajasthan State Industrial Development and Gem & Jewellery 
Investment Corporation Ltd. 

19. Boranada Jodhpur (Rajasthan) Rajasthan State Industrial Development and Handicrafts and 
Investment Corporation Guargum 

20. Dahej (Gujarat) Gujarat Infrastructure Development Corporation Multl-product 

21. Balkampady (Karnataka) Kanara Chamber of Commerce & Industry -do-

22. Mundra (Gujarat) Mis Mundra Special Economic Zone Ltd. -do-

23. Ranchl (Jhart<hand) Mis Ranchl Industrial Area Development Authority -do-

24. Greater Nolda (Uttar Pradesh) MIs Export Promotion Council for Handicrafts Handicrafts 

25. Kolkat. (West BengaQ MIs M.L. Dalmlya & Co. Ltd. Leather Products 
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Competition from China In Textlla 

-67. DR. M. JAGANNATH: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the country's textile Industry Is facing 
tough competition from China; 

(b) If so, the steps proposed to be taken by the 
Govemment to support the Indian textile Industry to enable 
them to face the challenge; 

(c) the bottlenecks identified by the Govemment 
coming In the way of Improving the textile production In the 
country; and 

(d) the time by which the bottlenecks are Hkely to 
be removed? 

THE MINISTER OF TEXTILES (SHRI SHANKER SINH 
VAGHELA): (a) Yes. Sir. In view of the changing global 
economic environment. the Indian textile Indultry Is facing 
compettllon from many countries Including China. 

(b) to (d) Technology obsolescence, low productivity, 
high cost of productlcm, structural anomales In fiscal duty. 
high Interest rates, Inadequate Infrastructure facilities. etc. 
have been some of the bottlenecks adversely affecting the 
competitiveness of Indian textile Industry. Taking note of 
challenges poaed by changing global economic environment. 
the Government announced the National Textile Po Icy in 
November 2000 and taken various Initiatives to enhance the 
competitiveness of Indian textile Industry. Some of the 
Important Initiatives taken are: 

(I) Ratlonalsatlon of fiscal duty structure under-
taken so as to attract Investment and 
modernisation; 

(II) 

(III) 

(Iv) 

(v) 

Launching of the Technology Upgradatlon 
Fund Scheme (TU FS) to facilitate the 
modeml,.tlon and upgradation of the sector; 

For accelerating modernization of the 
powerlooms segment of the textile Industry, 
20% Capital assistance Is available on 
Investment In TUFS compaUble specified 
machinery subject to • ceiling of Rs. 12 lakh 
on amount of assistance; 

Announcement of a package for restructuring 
of debt ponfollos of potentially viable textile 
units having debt exposure of Rs 2 crore and 
above; 

De-reservation of the woven legment of 
readymade garment from the SSI sector. The 

To Quesrions 52 

SSllnvastment limit ior knlttedlhoslery segment 
Increased from Rs.1 crore to Rs. 5 crore, 

(vi) With a view to making textile production 
competitive, the custom duty on various capital 
goods brought down from 25% to 5%; 

(vII) A centrally Sponsored scheme titled "Apparel 
Park for Export Scheme" launched for Imparting 
focused thrust for setting up of apparel 
manufacturing units of intematlonal standards 
at potential growth centres and to give fllHp to 
exports; 

(vIII) For upgrading Infrastructure facilities at 
Important textile centers, a scheme 'Textile 
Centre Infrastructure Development Scheme" 
(TelOS) has also been launched; 

(Ix) Cotton Technology Mission launched to 
Improve the productivity and quaHty of cotton; 

(x) Imposition of a combination of ad-valorem and 
specific duty on "whichever Is higher basis" on 
Import of a number of textile Items to safeguard 
the Interest of domestic Industry; 

(xl) The faclBty of accelerated depreciation at the 
rate of 50% extended to weaving, processing 
and garment machinery. which are coverad 
under TUFS. Cost of machinery has also been 
reduced through reduction In customs duty and 
aboRtion of excise duty on certain specified 
machinery Items; 

(xli) For boosting exports of textile and clothing 
Govemment provides financial assistance to 
Textile Export Promotion Councils under 
Marketing Development Assistance (MDA) 
Scheme; 

(xIII) Close monitoring of Imports on regular basis 
so as to ensure that Imports do not cause any 
serious detriment or Injury to the domestic 
industry. In case any unfair trade practices come 
to the notice, action, If necessary, under WTO 
provisions are taken; 

(xlv) National Institute for Fashion Technology 
(NIFT), Its six branches and Apparel Training & 
DeSign Centres (ATDCs) are running various 
courses/programmes to meat skilled 
manpower requirement. of textile Industry 
especially apparel in the field of design. 
merchandising and marketing; 

(xv) Faclltles by way of eco-tastlng laboratories 
have been created to enable exporters to get 
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state: 

thl garmlntsltlxtiles pre-tested for conforming 
to the requirements of Importing countrtes; 

(xvi) 100% Foreign Dlrlct Investmlnt permitted 
through automatic route In the textile sector with 
certain exceptions; and 

(xvII) Rlfund of taxes and duties on exports through 
drawback route. 

Sick NTC Milia 

*68. SHRI PARSURAM MAJHI: 

SHRI ANANTA NAVAK: 

Will the Minister of TEXTILES be pleased to 

(a) the number of textile mills under NTC at prasent, 
State-wise; 

(b) the number of sick mills; 

(c) whether any of these sick NTC mills are 
proposed to be revlvld; 

(d) If so, thl dltalls thereof; and 

(I) thl poncy of the Govemment on closldlloss 
making NTC mills? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) After closing 65 mills, NTC has 54 mills out of 
which 53 are running and one is under closure. State-wlse 
dltalls are given In enclosed statlment-1. 

(b) All these 54 mills are sick. 

(c) and (d) 53 mills ara proposed to be rlvlved as per 
thl rehablHtation schemes approved by BIFR. Details of these 
mills are given In enclosed statement-II 

(e) The poUcy of the Government Is to revive all 
revivable mills and close the non revivable mills after giving 
VRS to affected employees. As per the policy out of 66 
unvlable mills, 65 have already been closed under 10 Act. 
However, this poUcy Is under review. 

Statement-I 

National Textile Corporation Limited 

State-wlse number of Mills under NTC 

S. No. State No. of Mills 

1. 

2. 

2 

Punjab 

Rajasthan 

Running 

3 

2 

3 

Closed 

4 

2 

1 

Under 
Closure 

5 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

2 

Chhattlsgarh 

Madhya Pradesh 

Uttar Pradesh 

Maharashtra 

Gujarat 

Andhra Pradesh 

Karnataka 

Kerala 

Pondlcherry (Mahe) 

Assam 

Bihar 

Orissa 

West Bengal 

Tamil Nadu 

Pondlcherry 

Total 

3 

0 

2 

2 

17 

2 

2 

2 

5 

3 

8 

4 

4 

9 

18 

9 

4 

2 

0 

0 

0 

o 
9 

5 

o 
53 65 

S,atement-II 

National Textile Corporation Umlted 
List of 53 Viable Mills 

5 

S. No. Name of the Mills Location 

1 

I. 

a. 

2 

NTC (APKKM) Ltd. 

Andhra Pradesh 

1 Tlrupatl Cotton Mills 

2 Ananthapur Cotton Mills 

b. Kamataka 

3 Minerva Mills 

3 

Renlgunta 

Tadapatrl 

Bangalore 

4 Sr .. Vallama Cotton Mills Oavangare 

c. Kerala 

5 Aigappa Tex.Mllls 

6 Cannanore Spg.& 
Wvg. Mills 

7 Kerala Laxmi Mills 

Alagappanagar 

Cannanore 

Trlchur 

54 
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, 2 3 1 2 3 

8 Vljayamohlnl Mills TrtvandNm VI. NTC (SM) Ltd. 

9 Parvathl Mils Qullon a. Maharashua 

d. ~.1:~:-. 28 Apollo Tex.Mills Mumbai 

10 Cannanore Spg.& Mahe 29 Barshl Tex.Mllls Barshl 
Wvg.MlIi. 30 Chalisgaon Tex. Mills Challsgaon 

Il NTC (OPR) Ltd. 31 Finlay Milia Mumbal 

a. Punjab 32 Dhule Tex.MIIIs Ohule 

11 Kharar Tex. MIll Kharar 33 Goldmohur Mills Mumbal 

, 2 SUraj Textile MIla Malout 34 Nanded Tex. Mills Nanded 

b. RalUthan 35 New City of Bombay Mumbal 

13 UdaIpur Co1lon Mils Udaipur Mfg. Mills 

14 Mahalaxml Milia aeawar 
36 Aurangabad Textile Mills Aurangabad 

15 ShrH Bljay CotIon MIlIa Shree aljaynagar 
VII. NTC (UP) Ltd. 

III. NTC (Gul.\ I.td. 
a. Uttar Pradesh 

Gujarat 
37 Swadeahl Cotton Mills Maunathbhalljan 

a. 

1. Ahmedabad New Tex.MIIa 
38 SWade.hl Cotton Mills Nalnl 

Ahmedabad 

17 Rajnagar Tex.MlII No.1 Ahmedabad 
VIII. NTC (WBABO) Ltd. 

a. West Bengal 
IV. NTC (UN) Ltd. 

39 Laxmlnarayan Cotton Mills Rlshra 
a. Maharashtra 

40 Sodepur Cotton Mills Sodepur 
18 India United Mias Dye Mumbal 

Works 41 Aratl Cotton Mills Dass Nagar 

19 India United Milia No.1 Mumbal b. Bihar 

20 Kohlnoor Milia No.1 Mumbal 42 Bihar Co..()peratlve Mills Mokameh 

21 Tata Milia Mumbal c. Orissa 

22 Podar Mills Mumbal 43 Orissa Cotton Mills Bhagatpur 
.. 

23 RBBA MINI Hlnganghat 
d. Assam 

24 india United MlH No.5 Mumbal 
44 Associated Industries Chandrapur 

25 Savatram Ram Prasad Akola 
IX. N.T.C.(TN & P) Ltd. 

Mills Tamil Nadu 

V. NTC (MP) Ltd. 45 Cambodia Mills Colmbatore 

a. Madhya Pradesh 46 Colmbatore MUNgan Mills Colmbator. 

26 Burhanpur Tapti Mills Burhanpur 47 PankaJa Mills Colmbator. 

21 New Bhopal Tex. Mills Bhopal 48 Pioneer Spinners Mills Kamudakudl 
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49 Sri Rangavllas S.& W. Mills Colmbatore 

50 Kalee.warar Mills 'B' Unit Kalayarkoll 

51 Sri Sarda Mills 

52 Colmbatore Spg.& 
Wvg. Mills 

Pondlcherry 

53 Sri Bharatl Mills 

Colmbatore 

Colmbatore 

Pondlcherry 

SALCO 811 .. Agreement 

669. SHRI SUNIL KHAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether according to the BALCe sale 
agreement with Sterllte the remaining 49% of Government 
equity has to be handed over to Sterllte; 

(b) If so, the details thereof Including the real asset 
value of BALCe and the terms of agreement thereon; 

(c) whether the central trade union. like AITUC, 
CITU and other representative bodies have asked the 
Government to review the sale agreement and to stop the 
proposal to sell the remaining 49% of Government equity In 
BALCe; 

(d) If so, the reaction of the Government thereto; 

(e) whether any Investigations have been carried 
out Into the BALCe sale; and 

(f) If so, the outcome thereof? 

THE MINISTER eF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) As per Clause 5.8 of the Shareholders 
Agreement (SHA) signed between Government of India, Mis 
SterUte Industries (India) Limited (SilL) and Bharat AhJmlnum 
Company Limited (BALCe - the Company), upon the expiry 
of the third anniversary of the Closing Date (I.e. 2nd March, 
2004), and at any time thereafter, the Strategic Partner (SP) 
shall have the option to Issue a notice rCall Notice") to the 
Government, thereby requiring the Government to sell to the 
SP within a period of 60 (sixty) days from the date of receipt of 
the Call Notice (the "Call Notice"), all but not less than all the 
voting equity shares In the Company then held by the 
Government, (the "Called Shares") and the Government In 
that event shall be under mandatory obligation to sell the 
Called Shares as aforesaid. The Parties shall cause the Fair 
Value of the Called Shares to be determined within 30 days 
of the date of receipt of the Call Notice. 

As per the provision. of Schedule 6.1 (a) In determining 
the Fair Value of the relevant voting equity shares of the 
Company, the Independent valuer shall take into account 
various factors, Including, but not Hmlted to the following: 

(I) 

(II) 

(III) 

(Iv) 

(Y) 

(vi) 

(vII) 

Discounted cash flow principles; 

Commonly used valuation multiples of 
comparable transactions; 

If the Company Is Hsted, the current price of the 
voting equity shares of the Company as quoted 
on the stock exchange(s) where they are 
primarily traded; 

The Securities and Exchange Board of India's 
guidelines and principles of valuation, If 
applicable; 

Whether such voting equity shares of the Com-
pany which are subject to the transaction of 
purch ... and sale constitute minority block or 
a majority block of all of the Issued and 
outstanding voting equity shares of the 
Company; 

Whether such equity share. have any contrac-
tual rights with respect to the Company attached 
to them and appropriate discount or premium 
shall be appUed to Its valuation on the basis 
thereof; 

Discounted principles, If the seiling party Is 
Insolvent, for a •• umlng any re.trlctlon and 
obligations attached to the shares. 

The valuation arrived at by the Independent valuer Is 
made as an expert and not as an umpire or arbitrator and 
shall be final and binding on the parties and no appeal shall 
De from such valuation. 

The Call notice dated 19th March, 2004 from SilL to 
acquire 10,81,06,005 equity shares (49% of the total) held 
by the Government of India In BALCe has been received. 

(c) Bharat Aluminum Mazdoor Sangh (INTUC) has 
asked the Government to review the sale agreement and to 
stop tha sala of the remaining 49% ot Equity held by the 
Government in BALCe. 

(d) The can Option exercised by the Strategic 
Partner Is under the provisions of the Shareholders 
Agreement entered Into at the time of disinvestment which 
requires the Government to sell the called shares as per the 
procedure provided. 

(e) and (f) No Sir, however, the Honble Supreme Court 
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In Ita judgement of 10th December, 2001 had upheld the 
policy and the procedure adopted by the Govemment for the 
disinvestment of SALCO. 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (a) Ye., Sir. 

(b) Details of surplus land Identified for sale and 
.... ofExc ... und status of sale of such lands as on 31.5.2004 are enclosed as 

statement-I and II respectively. 
·70. SHRI AJOY CHAKRABORTY: Will the Minister 

of TEXTILES be pleased to state: (c) Yes, Sir. 

(d) The proceeds from the sale 01 surplus land are 
(a) whether the Ministry Is contemplating to sell 

excess land available with various NTC mills; 
to be utlHzadlinvested 10r meetln~ the revival expenses of 
the mills such as -

(b) If so, the datalls thereo1 and the total available 
land with each NTC miD; 

(c) wMttte, the fundi ralHdthrough sale of such 
exe ... land would be Invuted for revtvtng various sick NTC 
mills and allo to upgrade thel, tachnologlea; 

(d) If so, the d ..... thereof: and 

(e) 

Stat ..... nt·1 

(e) 

(I) ModemlsatlonfTechnologlcal 
upgradatlon 

(II) Margin Money for working capital 

011) liquidation of liablHtleslpayment of 
statutory dues 

(Iv) Payment to pressing creditors 

(v) Servicing of Bonds 

008S not arise. 

OeMlIs of Sutp/us Land to ~ sold 

S.No. Nama of thaMiH 

1 2 

NTC (APKK • M) Ltd. 

1 Minerva Mills, Bangalore 

2 Kera. Luxni MIlIa. Tl1chUr 

3 AzamJahi Milia, Warrengal 

4 Natha MlHa. 8ecunderabad 

5 AdonI Mills. AdonI 

8 NataraJ Spg. Mills, Nlrmal 

7 MSK Mil .. ; Gu"arga 

8 SrM YaUamma,Tolahunle 

9 T1rupalhl MIMI, Renlngunta 

10 An...,r Mill, ladpatrl 

11 Alagappa Mills. Aigappanagar 

12 

13 

Total 

NTC (DP • R) Ltd •. 

Ajudhla Mills, Azadpur 

UdaIpur Coaon MIlIa, Udaipur 

State 

3 

Kamataka 

Kerala 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Kamataka 

Kamataka 

Andhra Pradesh 

Andhra Pradesh 

Kerala 

Deihl 

Rajasthan 

Status 

4 

Viable 

Viable 

Unvlable 

Unvlable 

Unvlable 

Unvlable 

Unvlable 

Viable 

Viable 

Viable 

Viable 

Clos.d 

Viable 

Area 

5 

57.79 

30.11 

200.25 

10.84 

7.17 

70.00 

205.32 

98.80 

47.36 

9.25 

B.06 

744.95 

8.98 

29.77 

Status of land 

6 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 

F.H. 
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14 Edward mills. aeawar Rajasthan Unvlable 18.28 F.H. 

15 Oayalbagh Mills, Amrttsar Punjab Unvlable 9.84 L.H. 

16 Panipat Wollen. Kharar Punjab Unvlable 20.29 F.H. 

17 Mahalakshml. aeawar Rajasthan Viable 5.17 F.H. 

Total 92.33 

NTC (Qularat) Ltd. 

18 Ahmedabad New Tex. Ahmedabad Gujarat Viable 7.45 F.H. 

19 Rajkot Textile. RaJkot Gujarat Unvlable 8.72 F.H. 

20 Ahmedabad Jupiter. Ahmedabad Gujarat Unvlable 22.44 F.H. 

21 Jehanglr Mills. Ahmedabad Gujarat Unvlable 18.30 F.H. 

22 Rajnagar-1, Ahmedabad Gujarat Viable 12.11 L.H. 

23 New Maneckchowk. Ahmd. Gujarat Unvlabla 8.99 L.H. 

24 Mahalaxml Mills. Shavnagar Gujarat Unvlable 18.32 L.H. 

25 Hlmadr1 Textile Mills, Ahmd. Gujarat Unvlable 7.22 F.H. 

28 Petlad Textile. Petlad Gujarat Unvlabla 29.28 L.H. 

27 Viramgam Textile, Viramgam Gujarat Unvlabla 50.91 F.HIL.H. 

28 Fine Knitting Mills Gujarat Unvlable 8.38 

Total 188.12 

NTC (MN) Ltd. 

29 Indu Mills No.1, Mumbal Maharashtra Viable 8.71 F.H. 

30 Indu Mills No.6. Mumbal Maharashtra Viable 4.57 F.H. 

31 Indu Mills No.2. Mumbal Maharashtra Unvlabla 18.04 F.H. 

32 Jam Mills. Mumbal Maharashtra Unvlable 7.99 F.H. 

33 Indu Mills No.4. Mumbal Maharashtra Unvlabla 7.79 F.H. 

34 Sltaram Mills. Mumbal Maharashtra Unvlabla 8,43 F.H. 

35,38. Kohlnoor No.1. 2 a 3. Mumbal Maharashtra Viable 19.39 L.H. 
37 

38 Tata Mills, Mumbal Maharashtra Viable 10.62 L.H. 

39 Model Mills, Nagpur Maharashtra Unvlable 33.31 F.H. 

40 R.S.R.G. Mohta SaG Mills Akola Maharashtra Unvlabla 15.81 F.H. 
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41 Vldharbha Mills. Berar Achalpur Maharashtra Unvlable . 17.05 F.H . 

42 Indu Mills No.3. Mumbal Maharashtra Unvlable 5.4 

Total 155.11 

NTC (MP) Ltd. 

43 New Bhopal Mills. Bhopal Madhya Pradesh Viable 79.10 F.H. 

44 Burhanpur Tapti. Burhanpur Madhya Pradesh Viable 42.85 F.H. 

45 Indore Malwa. Indore Madhya Pradesh Unvlable 103.80 F.H. 

48 Hlra MlUs. UDain Mad,hya Pradesh Unvlable 89.20 F.H. 

47 Kalyanmal. Indore Madhya Pradesh Unvlable 33.57 F.H. 

48 Swadeshl Indore Madhya Pradesh Unvlable 15.32 F.H. 

49 Bengal Nagpur Mills. Rajnandgaon Chhattlsgarh Unvlable 52.10 F.H. 

Total 395.94 

NTC (8M) Ltd. 

50 Apollo Mills. Mumbal Maharashtra Viable 9.98 F.H. 

51 Gold Mohur Mills. Mumbal Maharashtra Viable 8.52 F.H. 

52 Madhusudan Mills. Mumbal Maharashtra Unvlable 18.05 F.H. 

53 Mumbal Mills. Mumbal Maharlshtra Unvlable 23.83 F.H. 

54 Jupiter Mills. Mumbal Maharashtra Unvlable 10.91 F.H. 

55 Elphinstone Mills. Mumbal Maharashtra Unvlable 8.91 F.H. 

56 Bharat Mills. Mumbai Maharashtra Unvlable 8.37 F.H. 

57 New Hind Mills. Mumbal Maharashtra Unvlable 8.33 L.H. 

58 Olgvljay Textile Mills. Mumbal Maharashtra Unvlable 9.33 L.H. 

59 Aurangabad Mills. Aurangabad Maharashtra Unvlable 15.74 F.H. 

60 Podar Process, Mumbal Maharlshtra Unvlable 2.39 F.H. 

61 Nanded Mills, P.B.No. 10, Nanded Maharlshtra Viable 91.42 F.H. 

62 ChaUsgaon Mills, ChaUsgaon Maharashtra Viable 17.54 F.H. 

63 Ohule Mills, P.B. No.2,. Ohule Maharashtra Viable 12.80 F.H. 

64 Barshl Mills, P.B.No. 30, Barshl Maharashtra Viable 36.50 L.H. 

Total 280.62 
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NTC (UP) Ltd. 

65 Swadeshl Kanpur Uttar Pradesh Unvlable 55.88 F.H. 

66 Athenan Mills, Kanpur unar Pradesh Unvlable 20.70 F.H. 

87 Laxml Rattan Mills, Kanpur Uttar Pradesh Unvlable 13.48 F.H. 

68 Swadeshl Mills, Maunathbhanjan Uttar Pradesh Viable 8.20 F.H. 

69 New Victoria Mills, Kanpur Uttar Pradesh Unvlable 29.67 L.H. 

70 Muir Mills, Kanpur Uttar Pradesh Unvlable 37.28 L.H. 

71 Shrl Vlkram -Mills, Lucknow Unar Pradesh Unvlable 8.14 F.H.t\.H 

72 Raebarell Mills, Raebarell Uttar Pradesh Unvlable 30.43 F.H. 

73 Lord Krishna, Saharanpur Uttar Pradesh Unvlable 24.70 F.H. 

74 BllA Cotton Mills, Hathras Uttar Pradesh Unvlable 7.56 L.H. 

Total 237.02 

NTC (WBABO) Ltd. 

75 Laxml Narayan, Rlshra West Bengal Viable 14.83 F.H. 

76 Rampoorla, Serampore West Bengal Unvlable 30.60 F.H. 

77 Bengal Laxml,Serampore West Bengal -Unvlable 27.97 F.H. 

78 Bangasrl, Sukhchar West Bengal Unvlable 29.08 F.H. 

79 Central Cotton, Belur West Bengal Unvlable 11.87 F.H. 

80 Jyotl Weaving, Kolkata West Bengal Unvlable 4.28 F.M. 

81 Sri Mahalaxml, Palta West Bengal Unvlable 11.24 F.H. 

82 Bengal Fine • 2, Kattaganj West Bengal Unvlable 19.44 F.H. 

83 Bengal Ane ·1, Konnagar West Bengal Unvlable 18.83 F.H. 

84 Gaya Cotton Mills, Gaya Bihar Unvlable 32.77 F.H. 

85 Aratl Cotton Mills, Howrah West Bengal Unvlable 6.25 F.H. 

86 Manldra B.T., Cosslmbazar West Bengal Unvlable 35.28 F.H. 

87 Orissa Cotton Mills, Bhagatpur Orissa Viable 82.17 F.H. 

88 Bihar Cooparatlve, Mokameh Bihar Unvlable 22.20 F.H. 

89 Associated Indus., Chandrapur Assam Unvlable 50.00 F.H. 

Total 376.62 

NTC (TNP) • (HC) Ltd. 

NTC (TNP) LId. 

90 Kothandaram Mills, Madural Colmbatore Closed 2.88 F.H. 

91 Sri Ranga Vilas, Colmbatore Colmbatore Viable 17.2 F.H. 
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92 Pankala. Colmbatore Colmbatore Viable 11.oJ7 F.H. 

93 Colmbator. Murtgan, Colmbatore Colmbatore Viable 2.31 F.H. 

94 Om Parashakti, Colmbatore Colmbatore Unvlable 14.25 F.H. 

95 Krlshnaveni, Colmbatore Colmbatore Unvlable 4.52 F.H. 

96 Balarama Varma, TlNneiveU Colmbatore Unviable 20.2 F.H. 

97 Somasundaram, Colmbatore Colmbatore Unvlable 7.43 F.H. 

98 Sri Sarda Mills, Coimbatore Colmbatore Viable 3.45 F.H. 

99 Coimbatore S & W Mills, Coimbatore Colmbatore Viable 20.49 F.H. 

100 Kaleeshwar "A", CoImbatore Colmbatore Unvlable 16.06 F.H. 

101 Swadeshi Cotton Mills, Pondlcherry Pondicherry Unvlable 42.3 F.H. 

Total 161.94 

Grand Total 2697.53 

NOIe: F.H .• Free Hold L.H .• Leue Hold 

Statement-II 

StaftlS Report of Sale of Land as on 31.5.2004 

S. No. Name of the Mill Total Area of Area of Landi Reserve price Price at which 
land available Advertised for of the advertised the advertised 

for sale (In acres) sale (In acres) landl (Rs. Cror.s) land sold 
(Ra. Crorea) 

1 2 3 4 5 6 

NTC (APKK&U) Ltd., Bgi. 

1 Alagappa Mills, Trlchur 8.06 7.34 0.80 0.78 

2 Mysore Mills tAPKK&M) 25.68 18.69 84.35 79.16 

3 Natral Mills (APKK&M) 70.00 70.00 2.31 2.31 

4 MSK MlHs, Gulbarga . 208.42 165.20 16.62 17.08 

5 Netha Mills, Secundei'abad 11.48 9.83 22.32 24.35 

6 Minerva Mills, Bangalore 30.00 28.16 67.03 69.17 

7 Kerala Luxml Mills 27.44 27.44 3.97 2.15 

8 Azam Jahl Mills, Warrangal 201.09 65.8~ 13.16 18.00 

NTC (DP&R) Ltd., N. Deihl 

9 . Kharar Textile Mills, Kharar 8.28 B.28 0.92 1.05 
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10 Sural Textile Mills, Malout 7.05 7.05 0.30 0.56 

11 BIJaynagar Cotton Mills 7.83 7.83 2.08 1.95 

NTC (UP) Ltd., Kanpur 

12 Swadeshl Cotton Mills, Nalnl 6.43 6.43 3.15 3.2 

13 BIPI Cotton Mills, Hathras (UP) 7.56 5.82 4.32 4.69 

14 Swadeshl Cotton Mills, Kanpur '56.00 5.65 6.6 7.5 

15 Lord Krishna Tex. Mills (UP) 20.53 1.54 1.00 1.08 

16 Swadeshl Cotton Mills (Mau) 4.80 4.80 3.00 3.15 

NTC (UP) Ltd., Indore 

17 Kalyanmal Mills, Indore 33.57 33.57 16.77 20 

NTC (UN) Ltd., Uumbal 

18 RBBA Mills 
(Plot No. 1 wilh old bunglow) 5.95 0.02 0.04 0.18 

Ginning & Processing Factory 5.95 3.05 0.21 0.40 

19 Savatram Ram Prasad Mills, Akola 0.52 0.09 0.03 0.09 

20 Vldarbha Mills, Achalpur (Plot No. 1 & 2 51.16 4.99 0.21 0.50 

Plot No.6) 51.16 3.22 0.05 0.35 

21 Model Mills (Plot No.3) 40.28 1.32 0.72 1.23 

Model Mills (Plot No.2) 40.28 0.41 0.25 0.36 

Model Mills (Plot No.1) Near S.T Stand 40.33 8.35 95.0 9.50 

22 RSRG Mills, Akola 37.04 1.10 0.10 0.44 

NTC (SU) Ltd., Uumbal 

23 Barshl Mills. Barshl 1.87 1.87 0.10 0.12 

24 Dhule Textile Mills, Dhule 12.75 12.75 1.31 2.52 

25 Challlsgaon Mills, Chalilsgaon 16.11 16.11 3.01 3.64 

NTC (TN&P) Ltd., Colmbatore 

26 Swadeshi Cotton Mills 53.30 10.37 13.23 13.23 

27 Pankaja Mills 0.403 0.403 0.62 0.69 

28 Omparasakthl Mills 14.25 14.25 4.09 4.50 

29 Kalleswarar 'A' Mills (site No.2) 0.19 0.19 0.57 0.54 

30 Sri Rangavllas Mills 17.20 8.21 7.82 7.82 

Total 1112.883 558.023 2&0.56 302.29 
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{Translation] 

s.tety of Ali'JIOIU 

"71. SHRI SHIVRAJ SINGH CHOUHAN: 

SHRI B: VINOD KUMAR: 

Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Government has taken special 
steps with regard to safety and security of airports In the 
country; 

(b) if so, the details thereof; 

(c) whether there Is any proposal to bring a 
legislation to deal with the security of airports In the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) At an airports 
in the country, adequate security arrangements are In force 
according to the guldelnes of Annexure 17 of International 
Civil Aviation Organisation (ICAO) and India's Na1Ional Civil 
Aviation Security Programme. 

(c) and (d) The proposal to bring a civil aviation security 
legislation is at a nascent stage. ' 

PrlvatIHtlon of Min •• 

"72. SHRI RAJNARAYAN BUDHOLlA: Will the 
Minister of COAL AND MINES be pleased to state: 

(a) whether there Is any proposal to prlvatlse a 
number of mines In the country; 

(b) If so, the details thereof State-wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF COAL AND MINES (SHRI SHIBU 
SOREN): (a) to (c) India is endowed with significant minerai 
resources and produces 89 minerals, 4 of which are fuel 
minerals, 11 are metallic minerals, 52 are non-metallic 
minerals, including 11 atomic minerals and 22 minor 
minerals. The Department of Mines administers the Mines 
and Minerals (Development & Regulation) Act, 1957 (MMDR 
Act, 1957) tn respect of all minerals other than coal, Agnlte, 
natural gas and petroleum. The Department of Coal 
administers the MMDR Act, 1957 for coal and lignite, while 
the Ministry of Petroleum and Natural Gas administers 011 
and natural gas under specific statutes. The atomic minerals 
are administered by the Department of Atomic Energy. 

In the Indian federal structure, State Governments are 
the owners of minerals in their respectlve territorial jurisdiction 
and Issue Reconnaissance Permits, Prospecting Licences 
and Mining Lease. over these minerals. In respect of ten 
minerals Included In Part'C' of the First Schedule of the MMD R 
Act, prior approval of the Central Government is necessary 
before grant of minerai concessions. 

Significant private investment has been made In the 
mining sector and as per Information given by the Indian 
Bureau of Mines, out of 3108 working mines in the country, 
nearly two thirds I.e. 2287 mines are in the private sector and 
821 mines are in the public sector. 

{Engllsh1 

Pending coun ca ••• 
"73. SHRI SHIVAJI ADHALRAO PATIL: 

SHRI P.S. GADHAVI: 

Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether the Government has Identified the 
reasons for pendency of large nuro:ber of cases with various 
courts; 

(b) If so, the details thereof; 

(c) the estimated number of cases pending with 
Supreme Court and various High Courts, in each StateJUT; 

(d) the number of cases pending In Supreme Court 
over five years and over 10 years In High Courts; and 

(e) the effective steps proposed to be taken by the 
Government for the speedy disposal of pending cases? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) There are many reasons for 
pendency of cases In various courts. Some of these reasons 
include Inadequacy of judge strength, non-filling up of 
vacancies of judges, lawyer's strike and frequent 
adjournment of cases. 

(c) and (d) The estimated number of cases pending 
with Supreme Court and various High Courts In each State 
and UT and the number of cases pending in Supreme Court 
over five yaars and over 10 yaars in High court are shown In 
the enclosed statement. 

(e) The Government has been periodically 
monitoring the pendency position in various courts. The steps 
taken for speedy disposal of pending cases, Include timely 
1IIHng the vacancies of judge., Increasing the judge strength, 
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grouping of cases Involving common questions of law, resolution Uke negotiation, mediation and arbitration and 
constItUtion of speclaHzed benches, organizing Lok Adalats setting up of special tribunals like Central Administrative 
at regular Intervala, encouraging alternative modes of dispute Tribunals, State Administrative Tribunals, Income Tax 

Appellate Tribunals, Family Courts, Labour Courts etc. 

Statement 

SI. No. Court As on Number of Number of 
Cases Pending Cases Pending 

over 5 years 

1. Supreme Court 1.7.2004 29,315 1943 

SI. No. Name of the High Court As on Number of Cases Number of Cases 
Pending Pending over 

10 years 

Allahabad 31/12/2003 971819 340076 

2. Andhra Pradesh 31/12/2003 145183 4606 

3. Bombay 31/12/2002 297411 34513 

4. Calcutta 30/06/2003 210313 93986 

5. Deihl 31/03/2004 97513 17900 

6. Guwahatl 31/1212002 49093 11 

7. Gularat 31/1212003 141633 16944 

8. Himachal Pradesh 3111212003 21420 38 

9. Jammu and Kashmir 31/0312004 44987 355 

10. Kamalaka 31/1212003 114289 747 

11. Kerala 3111212003 127327 1227 

12. Madhya Pradesh 31/1212003 190876 8113 

13. Madras 31/1212003 239313 4789 

14. Orissa 3111212003 172013 7327 

15. Patna 30/0912003 89289 5822 

16. Punjab and Haryana 31/1212003 273210 55783 

17. Rajasthan 31/0312004 170705 15320 

1&. Slkklm 31/1212003 89 2 

19. Uttaranchal 31/1212003 35861 8718 

20. Jharkhand 31/1212001 14485 Not available 

21. Chhattlsgarh 31/1012002 39638 Not available 

Total 3446397 614257 
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Mlsu.e of Export Promotion Schem .. 

*74. SHRI ABDUL RASHID SHAHEEN: 

SHRI BIR SINGH MAHATO: 

Will the Minister of FINANCE be pleased to 
state: 

(a) the number of companies In Deihl who have 
cheated Government during the last two years by misusing 
Export Promotion Scheme, such as Duty Drawback. Duty 
Free Replenishment Certificate Scheme and Duty Exemption 
Pass Book Scheme; 

(b) the total amount Involved In these cheating 
cases; 

(c) the number of persons arrested and the number 
of convictions In these cases; and 

(d) the steps to check misuse of export promotion 
schemes In Deihl? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) 213 companies In Deihl have cheated the 
Government during the last 2 years by misusing export 
promotion schemes such as Duty Drawback Scheme, Duty 
Free Replenishment Certificate Scheme and Duty Entitlement 
Pass Book Scheme. 

(b) An amount of Rs. 208.11 Cr. Is Involved In these 
cases. 

(c) 56 persons have been arrested In these cases. 
These cases are stili under trial and hence no one has been 
convicted so far. 

(d) The export promotion schemes have various 
In-bul" safeguards to prevent their misuse. Some of these 
are as follows:-

(I) 

(II) 

(III) 

(Iv) 

Licenses Issued under Advance licensing 
Scheme' are subject to actual user condition 
and are non-transferable, 

Capital goods Imported under Export 
Promotion Capital Goods Scheme are subject 
to actual user condition till fulfilment of export 
obUgatlon. 

A nexus Is specified for duty fee Import under 
Duty Free Replenishment C.rtIfI~ate Scheme. 

Value caps are spectfled to prevent unintended 
benefits to unscrupulous Importers and expor-
ters In respect of Duty Entitlement Passbook 
Scheme whenever It has been brought to the 

(v) 

notice of the Government that unscrupulous 
exporters are misusing this scheme by over-
Invoicing. Value caps have been specHled In 
respect of 360 entries till date. 

Drawback Caps have been specified In All 
Industry Rates of Drawback to prevent avail-
ment of higher drawback by over-Invoicing. 
Present Market Value checks have also been 
provided for goods exported to sensitive 
destinations. 

Further step. taken to combat such frauds are: 

(I) 

(II) 

(iii) 

(Iv) 

Enhancing the effectiveness of inteiligence-
based checks by DGRI. 

Special targeting of risk-prone commodities 
and exporters for critical examination of the 
goods/declarations. 

Critical verification of market value of export 
goods. 

Random and parameter-based selectio~ tor 
examination and scrutiny of export consign-
ments being build Into automated system of 
Customs clearance. 

Air Services on Short-Haul route. 

*75. SHRI SHRINIWAS DADASAHEB PATIL. Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government Is planning to provide 
air services on Short-haul routes covering major tourist 
destinations and major urban cities covering a distance of 
200-300 Kms; 

(b) If so, the details thereof Including those 
Identified; 

(c) whether private sector slrUne. would be given 
an Incentive package to start services on these Short-Haul 
routes; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL) : (a) to (d) Airlines ar., free 
to choose routes based on their commercial judgment subject 
to Route Dispersal GuldeUnes. Government has given various 
fiscal Incentives to smaller aircraft with a view to promoting 
short haul route •. 
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state: 

Merger of aank8 

SHRI ADHIR CHOWDHARY: 

SHRI UDAY SINGH: 

Will the Minister of FINANCE be pleased to 

(a) whether the Government propose to merge the 
pubUc sector banks In the country; 

(b) 
therefor; 

(c) 

If so, the details thereof and the reasons 

the criteria adopted for their merger; 

(~) whether several employees are nkely to be 
affected by these merger; 

(e) If so, the details thereof; 

(f) the benefits that would accrue to the 
Government on the merger of pubHc sector banks; 

(g) whether the Government also proposes to set 
up a massive development financial Institution by merging 
them; and 

(h) If so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. CHIOAM-
BARAM): (a) and (b) Decisions regarding mergers have to 
be taken by the managements of the concerned banks. 
Government, as the common shareholder, wi" only play a 
supportive role. 

(c) and (d) Mergers, based on the principles of synergies 
and business complementarltles will be helpful In branch 
network rationaAzation and In Improving competitiveness of 
the merged entities. 

(d) and (e) In their merger schemes, Banks are expected 
to build In adequate safeguards to protect the Interests of the 
employee •• 

(g) 

(h) 

No, Sir. 

Does not arise. 

Shortllge of Non-Coking Power 
Grad. Coal 

*77. SHRI KIRTI VARDHAN SINGH: 

SHRIMATI NIVEDITA MANE: 

Will the Minister of COAL AND MINES be 
pleased to state: 

(a) whether the Power Plants are facing shortage 
of non-coklng power grade coal; 

(b) If so, the details thereof and the reasons for 
such shortage; and 

(c) the Steps tak.welngtaken by the Government 
to overcome this shortage? 

THE MINISTER OF COAL AND MINES (SHRI SHIBU 
SOREN): (a) and (b) Even though Coal India Limited (Cll) 
has suppUed during the year 2003-04, 233.27 mllHon tonnes 
of coal to the power utilities as against annual plan target of 
225.99 million tonnes fixed by the Inter-Ministerial Group 
under the aegis of the Planning Commission, some power 
stations had turned critical I.e., having stocks of coal less 
than 7 days' consumption. The reason for some of the power 
houses to turn critical Is Increased plant load factor and higher 
demand for power. 

(c) A contingency coal movement plan for power 
utilities for the period Aprll-June 04 was prepared by an inter-
ministerial group comprising Ministries of Railways, Power & 
Coal on the initiative of the Cabinet Secretariat to build up 
coal stock in power plants. Cil and Indian Railways accorded 
an overriding priority to power sector In despatch and 
movement of coal. Thus during the quarters of January to 
March 2004 and April to June 2004 totally 125.097 million 
tones of coal have been dispatched by Coal India Limited to 
power utilities as against the actual supply of 112.752 million 
tonnes In the corresponding quarters of the previous year. 
Close monitoring by the Inter-Ministerial group on day-to-
day basis resulted In significant reduction In number of critical 
power plants In the country. On account of coordinated efforts 
by all concerned, It could be ensured that there were no 
outages In power utilities on account of non avaliabiUty of 
coal. 

Ministry of Coal also has taken steps to expedite the 
sanction and grounding of new coal projects to augment coal 
suppUes specla"y to the power sector. 

Government have also reduced the Import duty on 
thermal coal which now stands at 5% with a view to enabHng 
power houses to Import more coal to supplement their needs 
on account of Increased generallon of power. 

Medical Insurance for Senior Citizen. 

*78. SHRI ANANT GANGA RAM GEETE: 

SHRI ANANDRAO VITHOBA AOSUl: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether Insurance companies do not accept 
medical Insurance proposal and renew existing medical 
Insurance for persons above 70 years of age; 

(b) If so, the reasons therefor; 

(c) whether under existing norms persons above 
80 years of age are excluded from medical Insurance 
cover; 
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(d) If so, the reasons therefor; 

(e) whether, the Government Is aware that some 
countrle, have a mandatory requirement regarding 'Medical 
Insurance' as a pre-condltlon for Issue of 'visa' and thus senior 
citizens face harassment due to non-avallabilly of medical 
Insurance; 

(f) whether the Government propose to take 
suitable steps and Issue Instructions to ensure provision for 
medical Insurance coverage of senior citizens without any 
age restrictions; and 

(g) If so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) and (b) Insurance companies do offer 
medical Insurance to persons above the age of 70 years 
also. However, due to the vulnerabilly of senior citizens to 
various diseases coupled with adverse claims ratio, some 
Insurance companies do not have such a product. 

(c) and (d) Insurance companies do not offer fresh 
medical Insurance cover for persons above the age of 80 
Ylars. Howevlr, major Insurance companl., make It 
available to such persons, on case to cu. basis, subject to 
thl poUcy being In force without break. 

(I) Mandatory requirement of medlcallnsurancl 
as a precondition, by soml countries, for Issue of 'visa' to 
applicants Including slnlor citizens could be fulfilled by 
purchasing It from the companies which arl already offering 
overseas medical Insurance cover even to persons above 
70 years of age. 

(f) and (g) Major Insurance companies are already 
offering both dome.tlc and overseas medical Insuranc. 
poHcles to senior citizens also, with appropriate conditions, 
having regard to their age and health status. Therefore, there 
Is no need to Issue any Instructions In this regard. 

G-2O Doha M •• t 

·79. SHRI K.S. RAO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the delegation from India att.nded the 
G-20 m.et at Doha; 

(b) If so, thllssu.s discussed and the number and 
details of agreements signed during the meet; 

(c) the extent to which these agreements would 
help In the development of agriculture, trada and Industrial 
sectors; 

(d) whether there has been any political resolution 
among the countries In the Doha round of the WTO regarding 
the framework for IIberalisatlon of trade In agriculture; 
and 

(e) If so, details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a> No, Sir, therl was no G-20 meet at 
Doha. 

(b) and (c) The question of signing agreements therefore 
does not arise. 

(d) and (e) No agreament has be.n reached In respect 
of the framework or modalities for negotiations on agriculture, 
and WTO Members are continuing their negotiations to 
ensure that the objectives enshrined In the Doha Ministerial 
Declaration of 14 November 2001 are mIt. India's aim In 
these negotiations Is to secure enhanced market access for 
our country's products. to effect substantial reductions In 
trade-dlstorting domestic support and e.mlnation of export 
subsidies by developed countries, and to secure appropriate 
flexibility to serve devllopment obJectives, to safeguar": the 
concerns of our vulnerable sections Including the small and 
marginal farmers and to ensure food and HveUhood security 
of our population. 

{Trans/atlon} 

Rak.sh Mohan Committee 
on amall AVlngs 

·80. SHRI PRABODH PANDA: Will the Mlnlstlr of 
FINANCE be pleued to state: 

(a) whethlr thl Rakesh Mohan Committee has 
submitted Its report to the Government; 

(b) whethlr the Government has accepted the 
recommendations of committee on small savings; 

(c) If so, the main recommendations of this report; 

(d) whIther the Government proposed to cut In 
the Interest rate In small savings; 

(e) If so, the reasons therefor; and 

(f) the time by which It Is likely to bllmplemented? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) to (f) The Rakesh Mohan Committee has 
submitted Its report to the Government. The Committee has 
suggested certain criteria for fixing interest rates on smail 
savings schemes and the features of a new savings scheme 
for senior citizens. 

The decision of the Government on interest rates on 
small savings schemes and on the new savings scheme for 
sanior citizens has already been announced in the House 
while presenting the Budget for 2004-05. 
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[English] 

Bannln of Explo.'ve. 

498. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Gelatine Is being used mostly by the 
P.w. NaxaHtes for preparation of explosives; and 

(b) the action taken by the Ministry to monitor 
phasing out of production of Nitro-glycerin based explosives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCEAND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) Nitro-Glycerine (NG) basad explosives are reportedly the 
preferred choice of extremists and anti social groups. 

(b) The Government has issues a Notification (No. 
GSR No. 59 (E» on 21.1.2004 prohibiting the possession, 
sale and use of Nitro-Glycerine based explosives throughout 
the country with effect from 1.4.2004 under section 6.1 (a) of 
the Explosives Act, 1 884. 

Bilateral Trade betw.en 
india and China 

497. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

India's exports to China PRP 

India's Imports from China PRP 

Total 

Balance of Trade 

(P): PrDVl8IDn11l (Scuce: DGCIS) 

(b) Yes, Sir. 

2000-01 

828.68 

1492.49 

2321.17 

-683.81 

(c) Steps baing taken, on an on-golng basis, for 
Increasing Indo-China trade Include partiCipation In trade 
fairs/exhibitions, organizing buyer-seller meets, exchange 
of delegations at both governmental and business levels, 
exchange of Information, etc. 

(d) and (e) No specific trade related Issue was 
. discussed during the recent visit of India's External Affairs 

Minister to China. However, both sides agreed that It was 
important to continue to sustain the development of trade 
relations. 

SUpport Price of Tobacco 

498. DR. M. JAGANNATH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Tobacco farmers of Andhra 

(a) the total volume of bilateral trade between 
India and China during the last three years a. we" as on 
date; . 

(b) whether balance oftrade was In favour of China 
during the aboVe period; 

(c) If .0, the steps taken or being taken by the 
Government to Increase India's export to China to enhance 
its trade with that country; 

(d) whether any discussion was held with regard 
to trade during the recent visit of Indian Foreign Minister; and 

(e) If so, the details thereof and the steps taken or 
being taken by the Government to Increase the Indian export 
to China? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCEAND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) The volume of bilateral trade between India and China for 
2000-01,2001-02, April-February 2002-03 and 2003-04 Is 
as follows: 

(value In US $ mllRon) 

2001-02 2002-03 2002-03 2003-04 
(P) (Apr-Feb) (Apr-Feb) 

951.95 

2038.39 

2988.34 

-1084.44 

1961.11 

2782.50 

4743.61 

-821.39 

(P) 

1693.46 

2527.17 

4220.63 

-833.71 

(P) 

2496.81 

3611.18 

6107.97 

-1114.35 

Pradesh have lought support price In view of low prices in 
the market; and 

(b) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND iNDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) No, Sir. The price of Flue Cured Virginia Tobacco In the 
ongoing auctions In Andhra Pradesh Is ruling above the 
Minimum Support Price for the commodity. 

(b) Does not arise. 

Incoma Tax Eva.lon by Coop.ratlve Socletle. 

499. SHRI RAGHUNATH JHA: Will the Mlnis.ar of 
FINANCE be plealed to state: 

(a) whether the most of the co-operatlve societies 
do not file returns of Income and are evading the payment of 
Income tax to the Government In crores of rupees; 
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(b) If so, whether the Income Tax Department has 
failed to collect hundreds of crores of rupees from the co-
operative societies registered In different parts of the country: 
and 

(c) If so, the action taken by the Govemment to 
ensure that the co-operative societies file their Income tax 
retums and to reaUze its dues from the co-opera1!veaocletles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There Is no 
evidence to suggest that most of the co-operatlve societies 
having taxable Income are not flUng their retums of Income 
or are evading payment of tax. Wherever any defaun on the 
part of co-operatlve societies In filng their retums or payment 
of taxes due comes to the notice of the department, 
appropriate action Is taken. 

(b) and (c) Not appleable In view of (a) above. 

Polltlca' Righte to Tamang 
andLimba. 

500. SHRI M. K. SUBBA: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

<a) whether despite passing of the Constitution SCI 
ST Order (Second Amendment) Act, 2002 recogniSing 
Tamangs and L1mbas as Trlbals of Slkklm, the persons 
belonging to these Tribes were not allowed to fight elections 
to the reserved Assembly Constltuencle. during the recent 
Legislative Assembly polls; 

(b) If so, the reasons for such continuing 
discriminations against the Tamangs and Llmbas; 

(c) whether another Legislation Is to be brought 
for granting their poltlcal right as trlbais; and 

(d) If so, by when? 

THE MINISTER'OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Ye., Sir. 

(b) As per the provilions of sub-section (IA) of 
section 7 of the Representation of the People Act, 1950, there 
Is no separate reservation of seats for the Scheduled Tribes 
In the Legislative Assembly of Slkklm other than the 
reservation provided In that section for Slkklmese of Bhutla-
Lepcha origin. 

(c) No, Sir. The Ministry of Home Affairs, which Is 
administrative'" concerned with the 'subject of composition 
of the Legislative Assembly of Slkklm, has Informed that at 
present there Is no proposal to bring any legislation either to 
Incrlasl thl seats In the Slkklm Legislative Assembly or to 

make Tamangs and Llmboos communities elglbll to stand 
for elections against twelve seats reserved for Bhutla and 
Lepchas In the Sikklm Legislative Asslmbly. 

(d) Does not arise. 

(Trans/ation] 

Natlona. Judicia' Commission 

501. SHRI HARISHCHANDRA CHAVAN: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government proposes to constltutl 
the National Judicial Commission; 

(b) If so, the details thlrlof; 

(c) the main functions ofthl said Commission; and 

(d) the time by which It Ukely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHy): (a) No, Sir. 

(b) to (d) Do not arise. 

Jewe.lery Exporte 

502. SHRI SURESH CHANDEL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) the total value of jewellery exported from the 
country during each of the last two years; 

(b) the steps taken by the Govemment to boost 
the export of jewellery; and 

(c) the export promotion schemes being imple-
mented in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCEAND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) The exports of jewellery Items to different countries during 
the years 2002"()3 and 2003-D4 are as follows: 

(Rs. in Lakhs) 

y.., Gold Non-Gold Imitation Total 
Jewellery Jewellery Jewellery 

2002-03 830419.32 43nO.67 19595.90 593785.89 

2003-04 466683.38 32205.72 14172.10 513i81.10 
(April to November 
2003) (Provision", 

Source: O!raclorate General 01 Cornmerclallntellgence and Slatlltlcs (OGCI&8) 
KDlkatla. 
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(b) and (c) The Govemment and Gem and Jewellery 
Export Promotion Council (GJEPC), have taken leveral steps 
to Increase the export of Gem and JeweHery from India and 
to enhance cornpe1ltlven8l. In the wortd mark .... Some of 
these are given below: 

• 

• 

• 

• 

• 

The Government have formulated exports 
friendly Export Import PoRcy and have provided 
funds from Market Development Assistance 
(MDA) and Market Access Initiative (MAl) 
schemes; 

Ministry of Commerce and Industry have 
prepared a Medium Term Export Strategy for 
various sectors Including Gem and Jewellery 
sector; 

Duty conce.slons on Import of coloured 
gemstones; 

The GJEPC promotes the Images of Indian 
Gems and Jewellery abroad through 
advertisements, pubHclty and participation In 
International fairs, organising buyer-seller 
meets and direct approach to market retaUers; 

The GJEPC identifies new markets by organ-
ising market study through consultants. It also 
deputes Indian designers to various Interna-
tional trade fairs and exhibitions to study the 
latest trend in designs; 

• The GJEPC promotes export of Hallmark 
jewellery from India so that customers abroad 
can be assured of quaUty and purity of Indian 
made Jewellery; and 

• Govemment have provided funds to set up the 
Sardar Vallabhbhal Patel Centre of Jewellery 
Design and Manufacture at Surat and Indian 
Institute of Gem and Jewellery at Mumbai 
to give a fillip to jewellery design and manu-
facture. 

[Eng'.hl 

WTO DI8pute Settlement Body 

503. SHRI S.P. Y. REDDY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the dispute settlement body of the 
W.T.O. has recently ruled that the huge substitutes given by 
the U.S. Government to Its cotton-growers violates the norms 
of International trade; 

(b) If so, the details thereof; 

(c) Its possible Impact on the economies of the 
developing countries Including India; 

(d) whether the Government has urged the WTO 
to make the dispute settlement mechanism fair by maldng It 
rule Oriented; If so, the details thereof; 

(e) whether some industrialised countries are 
putting pressure to bring in non-trada related Issues within 
the dlsclplne of WTO; If so, the reaction of WTO; and 

(f) the steps taken by the Govemment to face such 
a situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) to (c) At the request of Brazil, a dispute settlement Panel 
was established by the Dispute Settlement Body of the World 
Trade Organisation (WTO) In March 2003 regarding the 
subsidies granted by the United States to cotton growers. 
India Is a third party to this dispute. In accordance with the 
provisions of WTO's Dispute Settlement Understanding and 
the Working Procedures for this dispute, the report of the 
Panel has not yet been circulated to the WTO Member 
countries and Is confidential. At this juncture the report of the 
Panel has been made available only to Brazil and the United 
States which are the main parties to the dispute. The possible 
impact of the runng on the economies of developing countries 
Including India can be assessed only after the WTO's Dispute 
Settlement Body adopts the recommendations of the Panel 
In this dispute. 

(d) As part of the ongoing negotiations on WTO's 
Dispute Settlement Understanding (DSU) India, along with 
certain other developing countries, has raised Issues of 
particular concem seeking improvement and clarification in 
the DSU. 

(e) and (f) Some developed countries have, in the past, 
sought to bring non-trade related issues within the WTO for 
making discipUnes. Examination of certain Issues, such as 
"trade and investment" and "trade and competition poUcy· 
has taken place in the WTO for Identifying their relationship, 
If any, with trade and to the WTO framework. India's position 
is that In the absence of any clear relationship with trade, 
these two Issues should not be negotiated for the 
establishment of any agreement at the WTO. The position of 
India, as well as that of several developing countries, has 
ensured that negotiations on these two issues do not 
commence in the absence of an explicit consensus at the 
WTO. 

The linkage between trade and environment has also 
been under discussion In the WTO Committee on Trade and 
Environment (eTE) since 1995 as mandated by Marrakesh 
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Decision on Tl'Rde and environment. The Doha Ministerial 
Declaration In 2001 provided a mandate for negotiations on 
certain Hmlted asp8C1s under trade and environment. India I. 
ac1lYely pat1lclpallng In th .. e negotIatIon8 and pu11Ing forth 
It I views along with other like-minded developing and 
developed countries. 

The Mnkage between trade and labour standards was 
proposed by some developed countries In the First Ministerial 
Conference of the wrO at Singapore In 1996 as .ell as In 
the Third Ministerial Conference of the WTO at Seattle In 
1999. India In coordination with other Ike-mlnded countries, 
had effectively opposed the Inclusion of this Hnkage In both 
the Conferences. 

FlahExpon 

504. SHRI P. RAJENDRAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) whether any Itudy hal been conducted to 
assess the impact of new import policy of USA (anti dumping 
act) on Indian fish exports; 

(b) If so, the outcome thereof; 

(c) the total fishery export for the each of Jast three 
years, State-wlse, category-wlae; 

(d) whether steps have b .. n contemplated to 
protect the prawn export Industry of Kerala from the adverse 
effect of the Import poley of USA; 

(e) If so, the details thereof; 

(f) the quantum of foreign exchange earned by 
the country through fish export; and 

(p) !h~ details of foreign exchange earnings State-
wise, category wise and country-wlse for each of last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOVAN): 
<a) to (g) AnII-durnplng legislation Is In existence In almost all 
. countries. Including the USA and India. Antl-dumplng duties 
can be Imposed by a country agalnlt Imports from another 
country based on the price aspects. The Southern Shrimp 
Alliance (SSA) of USA had fUed an Anti-dumping action 
against selected shrimp expolllng countries, Including India, 
in the USA. The Seafood Exporters Association of India (SEAl) 
has been taking necessary steps to defend the Interests 01 
shrimp exporters of India, Including Kerala In this action. The 
Government have been providing all necessary assistance 
in this regard. The findings of the U.S. authorities In the case 
are yet to be announced. 

$Wte-wlse figural of marine products exports are not 
maintained. However, the major country-wise and major 
variety-wIH export of marine products and foreign exchange 
earned during the lalt three years, al per Information 
avaUable, are as follows: 

(/) Major country-wise exports of marine products 

Value: In Millon US $ 

Country 2001-02 2002-03 2003-04 
(PrOVisional) 

USA 2g9.05 424.51 320.47 

European Union 241.01 287.84 300.25 

Japan 383.07 317.17 237.57 

China 125.66 158.23 144.96 

South Ealt Asia 113.35 133.15 104.12 

Middle East 38.10 42.40 41.46 

Others 53.11 61.80 63.03 

Total 1253.35 1424.90 1211.86 

(II) Major variety-wl •• eJC1'Orts of marine products 

Value: In MIlUon US $ 

hem 2001-02 2002-03 2003-04 
(PrOVisional) 

Frozen Shrimp 871.03 953.44 783.00 

Frozen Ash 150.04 174.63 127.90 

Frozen Cuttle Fish 58.93 86.37 90.92 

Frozen Squid 89.36 79.83 78.14 

Dried Itema 14.30 17.46 27.84 

Live Items 8.54 11.12 10.07 

Chilled hems 13.39 12.27 12.55 

Others 67.76 89.78 81.42 

Total 1253.35 1424.90 1211.86 

{Translation] 

Fr .. L."al Aid to Poor 

505. SHRI AJIT JOGI: Will the Minister of LAW AND 
JUSTICE be pleased to state: 
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(a) the number of persons to whom free lagal aid 1 2 3 4 5 
has been provided during the last three years, state-wlse; 

13 Kerala 1,01'7 402 545 
(b) whether the Government propose to Increase 

14 Madhya Pradesh 45,300 the Income "mit for free lagal aid to poor, from the existing 39,845 17,594 
cellng of Rs.50,OOO; 15 Maharashtra 7,405 6,894 5,593 

(c) H so, the details thereof; and 16 Manlpur 

(d) If not, the reason therefore? 17 Meghalaya 29 6 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 18 Mlzoram 643 978 680 
AND JUSTICE (SHRI K. VENKATAPATHY): (a) A statement 
showing number of persons provided free legal aid during 19 Nagaland 69 547 237 
the last three years is enclosed. 20 Orissa 1,692 1,521 1,39B 

(b) There Is no proposal to Increase the Income 21 
Umlt from the existing celUng of Rs.50,OOO/-ln respect of cases 

Punjab 2,102 3,159 3,420 

before the Supreme Court. 22 Rajasthan 2,588 5,401 7,947 

(c) Does nOt arise. 23 Slkklm 331 324 179 

(d) Tiltl income Umlt In respect of case. before 24 Tamil Nadu 14,759 134,196 142,697 
the Supreme Court was Increased from Rs.18,OOO/- to 25 
Rs.50,OOO/- only In the year 2000. 

Tripura 42 232 

26 Uttar Pradesh 
Statement 

1,057,372 1,037,860 791,025 

27 Uttaranchal 
Number of person. pfOvided Free Legal Aid during the last 

203 1,287 

thrH financial years viz. 2001-02, 2002-03 and 2003-D4 28 West Sengal 1,366 1,202 

S. No. Name of the SLSA 2001- 2002- 2003- 29 Andaman and 
02 03 04 Nlcobar Islands 

2 3 4 5 30 Chandlgarh 299 448 574 

Andhra Pradesh 905 522 1,236 31 Dadra and 
Nagar Havell 

2 Arunachal Pradesh 94 
32 Daman and Diu 

3 Assam 15,118 14,862 22,586 33 Deihl 5,69B 7,516 12,721 

4 Bihar 509 730 34 Lakshadweep 

5 Chhattlsgarh 6,364 35 Pondlcherry 184 1,103 1,564 

6 Goa 116 231 416 36 SClSC 601 648 820 

7 Gujarat 798 5,021 (Engltsh] 

8 Haryana 1,645 1,598 1,934 Agriculture Credit Fund 

9 Himachal Pradesh 403 363 320 506. SHRI RAYAPATI SAMBAS IVA RAO: Will the 

10 Jammu and Kishmlr 1,579 1,193 777 
Minister of FINANCE be pleased to state: 

11 Jharkhand 8685 507 
(a) whether the sanctioning committee of the 

recently set up Agriculture Credit Fund has sanctioned RS.176 

12 Karnataka 1381 1,493 1,749 crores to various States for projects relating to minor Irrigation, 
soli and water conservation, flood protection and agro forestry; 
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(b) if so, the total amount provided to each State 
under this .scheme; and 

(c) the details of utilization of the.e funds as on 
date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) In the 
first meeting of the Sanctioning Committee of the Agriculture 
Infrastructure and Credit Fund, Rs.176 crore has been 
sanctioned to 9 States as per details given below: 

S.No. Name of State Sector Sanctioned 
(Ra. Crore) 

1. Bihar Medium Irrigation 12.73 
components 

2. Himachal Irrigation & Flood 22.48 
Pradesh Protection 

3. Kamataka Minor Irrigation. SoIl 46.87 
& Water Conservation 

4. Kerala -do- 3.90 

5. Nagaland Agro-Forestry 4.51 

6. Orissa Minor Irrigation and 62.27 
Flood Protection 

7. Trlpura Cold Storage 3.17 

B. Uttaranchal Minor Irrigation 3.47 

9. Uttar PradHh Flood Protection 16.60 

Total 176.00 

(c) The funds sanctioned would be utJlzed by the 
State Governments in a period of three years. 

Reducing Agrlcultur.llmport 

507. SHRI MAHESH KUMAR KANODIA: 

SHRI BHUPENDRASINH SOLANKI: 

SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether the Government Is considering reduc-
tion in agricultural Imports to stre~gthen the Indigenous 
primary sector; and 

(b) if so. has the Govemment. SO far. taken any 
action in this regard and If ,.,ot, the reasons th8refor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) and (b) Development of Indigenous agriculture is one of 
the most Important objectives of the Govemment. AH imports 
in the country are subject to applicable rates of Customs 
duties and also subject to domestic laws, rules, orders, 
regulations, technical specifications, environmental and 
safety norms as applicable to domestically produced goods. 
This should provide adequate protection to the indigenous 
primary sector. Government is absolutely determined to 
ensure through appropriate use of the tariff mechanism that 
imports do not cause any detriment or injury to the indigenous 
sector. Towards this end import duties on a number of products 
including wheat, rice, maize, edible oils, puises, cotton, 
cloves, pepper, taa, coffee, arecanut, apple etc. have been 
increased in the last five yaars. 

KINn Credit C.rd 

508. SHRi P.C. THOMAS: Will the Ministar of 
FINANCE be pleased to state: 

(a) the numbarof Kisan Credit Cards issued during 
the past thrae yaars, State-wise and yaar-wise; 

(b) the performance of the scheme; 

(c) whether the Govemment Intends to enhance 
such credits and broad base Its Issue to aU States, Districts 
and villages; 

(d) It so, the details thereof; 

(e) whether the Government has launched another 
scheme for the benefit of farmers; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The State-wise 
details of the number of Kisan Credit Cards (KCCs) issued 
during the last three years, viz. 2001-2002. 2002-2003 and 
2003-2004, are given In the enclosed statement. 

(b) The overall performance of the Scheme has 
been satisfactory and the scheme has helped to make credit 
deUvery to farmers hassle free and cost effective. As reported 
by National Bank for Agriculture and Rural Development 
(NABARD), a total number of 4.14 crora KCCs have been so 
far issued by the banking sector as on 31.3.2004. 

(c) and (d) Reserve Bank of India (RBI) commissioned 
sample survey of the scheme has suggested further 
improvements in the scheme. in order that all the ellgibie 
agricultural borrowers are issued the cards, the banks will be 
advised to prepare an action plan for covering all the 
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agriculturaUsts under the scheme. Further, Investment credit 2 3 4 5 
and production credit are proposed to be integrated and 

20. Maharashtra covered under the KCC to faclDtate drawals by the borrowers 914705 843401 300458 
In a hassle free manner. The Interest on these loans shall be 21. Manipur 475 1458 3130 at reasonable rates, RBI will also advise the State Bankers' 
Committees to revieW the existing scales of finance. 22. Meghalaya 1574 2093 8481 

(e) and (f) Government has recently announced a plan 23. Mizoram 1099 1500 1369 
of action to increase the Ground Level Credit Flow to 
Agriculture by 30% during the current financial year. 24. Nagaland 16 1351 2466 

Statement 25. NCT of Deihl 594 435 577 

State-wise details of the number of Kisan Credit Cards 26. Orissa 353125 506741 536700 
Issued by the banking Industry during the yeats 

27. Pondlcherry 4207 2001-02, 2002-03 and 2003-04 3509 2612 

S. No. Name of the Statel 2001-02 2002-03 2003-04 28. Punjab 607325 197364 152622 
Union Territory 

29. Rajasthan 310416 184414 577526 
2 3 4 5 

30. Slkklm 577 626 1144 
1. Andaman & 581 615 396 

Nlcobar Islands 31. Tamil Nadu 728989 605321 357746 

2. Andhra Pradesh 1037738 968096 921403 32. Tripura 2527 4591 8329 

3. Arunachal Pradesh 334 2074 3260 33. Uttar Pradesh 2130624 2033625 2283770 
4. Assam 13063 42566 54681 34. Uttaranchal 74586 72686 79489 
5. Bihar 283218 262095 480620 35. West Bengal 340655 207249 477702 
6. Chandigarh 5 0 

Total 9340534 8223766 9246633 
7. Chhattlsgarh 92976 151259 155941 

(Translation] 
8. Dadra & Nagar 0 4 3 

Havell Export of Onion. 

9. Daman and Diu 0 0 0 509. SHRI JASWANT SINGH BISHNOI: 

10. Goa 831 1940 1819 SHRI TUKARAM GANGADHAR GAOAKH: 

11. Gularat 404447 455403 246413 SHRI ALOK KUMAR MEHTA: 

12. Haryana 405539 386570 268507 SHRI B. VINOD KUMAR: 

Hlm:c!':&! Pradesh 34738 25122 37232 Will the Mln/ster of COMMERCE AND 
13. INDUSTRY be pleased to state: 

14. Jammu and 12952 6410 5522 
Kashmir (a) variety-wise details of the export of onion during 

each of the last three years and target fixed for export during 
15. Jharkhand 87120 33145 57831 the current year; 

16. Kamataka 724942 430635 555639 (b) whether there Is a persistent demand partl-

17. Kerala 27.4472 355785 392968 culafly from rose onion growers to Increase the export quota 
of onions, If so, the details thereof; 

18. Lakshadwe8p 35 34 80 

507649 1270196 
(c) whether the farmers are not getting remune-

19. Madhya Pradesh 496049 ratlve prices for want of unrestricted export of onions: 
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(d) If so, whether the Gov.rnm.nt propose to 1ft 
restriction'on the export of onion to .nabl. the farm.rs to get 
remunerative pric.; and 

(e) whether the Gov.rnm.nt Is thinking of formu-
lating a perman.nt Export poAcy for onion and impl.ment 
the same at the earliest so that onion farmers get a minimum 
price of Rs. 600 per quintal? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRV (SHRI E.V.K.S. ELANGOVAN): 
(a) VlrI.ty-wl.e details of the export of onion Is not maintained. 
However, the total quantity and value of onion exported during 
the last three years Is as under: 

Vear Quantity Value 
(in Lakh Tonnes) (in Rs.crores) 

2001-02 4.42 332.42 

2002-03 5.88 361.80 

2003-04 4.77 355.25 
(Apr. 03-Nov. 03) 

Source: DGCI&S, Kalka ... 

Exports baing depend.nt on a host of external and 
Int.rnal factort, rlO targets as .uch are or can be fixed. 

(b) to (e) No Sir.As p.rth •• xtant EXIM Policy, the export 
of onions Is free without any quantitative restrictions. Th. 
export of onions is canalzed through National Agricultural 
Cooperative Marketing Federation of India Ltd. (NAFED) and 
other State Trading Ent.rprlses (STEs). 

Production of Cuh Corp. 

510. SHRI NIKHIL KUMAR CHOUDHARV: Will the 
Minister of COMMERCE AND INDUSTRV be pleased to state: 

(a) whether India and other Asian countries 
producing Rubber, Tea and' other cash crops propose to form 
an association/organisation on the In •• of the 011 producing 
countries; 

(b) If so, the details thereof; and 
,V 

(e) If not, the reasons th.r.or? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRV (SHRI E.V.K.S. ELANGOVAN): 
(a) to (c)tn ... is already a me",ber of various Inter-
Gov.rnm .... organlsatlons viz. Int.r-Governmental Group 
on Tea, Intemattonal Coffee Organisation, Association of 
Natural Rubber Pl9ducing Countrl.s, Int.rnatlonal Pepper 
Community etc.,_;" for bringing together major f1!.Oduclng 

and consuming countries of tea, coffe., natural rubber, 
pepp.r etc. for the purpose of exchanging views and debating 
on poley Issues on th.s. commodltl.s. 

(Eng.shj 

Assl.tance to State. by HABARD 

511. SHRI PRAKASHBAPU V. PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) wheth.r National Bank of Agriculture and ::tural 
Developm.nt (NABARD) has been providing loan assistance 
to the States for irrigation schemes under Rural Infrastructure 
Development Fund (RIDF); 

(b) If so, the details of the loan assistance provided 
by NABARD to Maharashtra during the last three years; and 

(c) the details of Irrigation schemes undertaken 
by the Maharashtra Government during the period? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Ves, Sir. 

(b) and (c) The d.talls of the loan assistance provided 
by National Bank for Agriculture and Rural Development 
(NABARD) to Maharashtra under Rural Infrastructure 
Development Fund (RIDF) for Irrigation schemes during the 
last three years are given below: 

Vear No. of Schemes Amount Sanctlon.d 
(Rs. in Crore!'!) 

2001-2002 81 173.79 

2002-2003 63 216.92 

2003-2004 Nil Nil 

Total 144 390.71 

Irrigation schemes undertaken are in the districts of 
Ahmadnagar, Aurangabad, Beed, Dhule, Jalgaon, Jalna, 
Kolhapur, Latur, Nagpur, Nanded, Osmanabad, Wardha, 
Vavatmal, Washlm, Gondla and Nandurbar. 

Micro Finance and Micro Credit 

512. SHRI AJAV MAKEN: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the Government has any plan to 
Improv. micro-finance and micro-credit In the agriculture 
sector and for rural poor; 

(b) If so, the details thereof; 

(c) whether the Government Intends to take 
services of NGOs for this pUrpose; 

(d) If so, the details thereof; 

<e) wh.ther thl Government Is planning to 
incr.ase the share of rural poor and agriculture .ector In 
Government Bank lending; 
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(1) H so, the details thereof; 

(g) whether the Government Intends to resolve the 
Issue of collateral security for farmers; 

(h) H so, the details thereof; 

(I) whether the Government proposes to give any 
special discounts for small and marginal fanners; and 

(J) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The 
National Bank for Agriculture and Rural Development 
(NABARO) has been evolving various strategies and poUcies 
to promote micro-finance and mlcro-credlt schemes since 
1992. Reserve Bank of India (RBI) has also been taking 
measures to give a fillip to the micro finance Initiative through 
creating an enablng environment for fostering the growth of 
micro-finance In all sectors Including agriculture. As a result, 
10,79,091 Self Help Groups (SHGs) were Hnked with various 
banks as on 31st March, 2004. Some of the recent initiatives 
taken by NABARD/RBI to Improve the coverage and out reach 
of micro-finance and mlcro-credlt Include: 

(i) Identification of 13 states as priority states to 
scale-up the SHG programme In view of the 
slow progress and high Incidence of poverty In 
these states; 

(II) Enlstlng the support of banks at the corporate 
level; 

(Iii) Increasing the participation of cooperative 
banks; 

(Iv) Associating village communities, people's 
Institutions, rural volunteers and individuals 
to participate In the programme as SHG 
promoters; 

(y) Increasing the effectiveness of existing SHGs 
by propagating 'Self-rating' tools; 

(vi) Financing of Self Help Groups (SHGs) as part 
of banks' lending to priority sectorlweaker 
sections. 

(c) and (d) The programme on micro-credit and 
mlcro-tlnance has been Implemented by NABARO mostly 
through Non-Governmental Organizations (NGOs). NABARO 
has supported 785 NGOs, which have formed 72290 SHGs. 

(e) and (1) A plan of action has been prepared to Increase 
the Ground Level Credit Flow from commercial banks, RRBs 
and Cooperative Banks by 30% during the current year. All 
commercial banks have also been asked to enhance their 
credit flow to weaker sections from the present 6.7% to the 
required level of 100/ •. RBI on 18th May, 2004 has advised 
banks to waive the margin/security requirement tor agriculture 
loans upto Rs. 50,000 and In case of agro business and agro 
cHnlcs for loans upto Rs. 5 lakh. 

(g) and (h) As per the monetary polcy announced by 
Reserve Bank of India for the year 2004-2005, agricultural 
loans upto Rs. 50,000/- are exempted from collateral 
securities. 

(i) and 0) RBI and NABARD have Issued guldeOnes to 
all bank. envisaging relief measures for distressed fanners 
Including fonnulation of One Time Settlement (OTS) Scheme 
for small and marginal fanners who have been declared as 
defaulters tiD 24th June, 2004 and have become IneDglble 
for fresh credit. Banks have been advised to complete the 
exen::lse of notifying defaulters latest by 30th September, 2004 
and to process applications received from such defa .. lters 
within one month of their receipt. Banks have also been 
advised to ensure that settlement Is done without discri-
mination and in a transparent manner so that fanners can 
acceSS fresh credit. Management of banks has also been 
advised to review the cases where credit has been denied 
on the sole ground that a loan account was settled through 
compromise or write-off. 

Domestic Airport at Kokralhar 

513. SHRI SANSUMA KHUN3GUR BWISW-
MUTHIARY: Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Government has contemplated to 
take up appropriate Initiatives and effective, action plan to 
sanction and set up a domestic airport at Kokrajhar, Head 
Quarters of the constitutionally recognised Scheduled Tribal 
Area - ~Bodoland Territorial Area:> District (BTAO)" and Its 
Administrative machinery - "Bodoland Territorial C(luncll 
(BTC)" in Lower Assam In order to provide Air Service 
connectivity to the people of BOOoland Territory, since the 
concerned tragic Tribal territory has been deprived of bare 
minimum of an Airport; 

(b) H so, the details of the actions taken so far In 
this regard; 

(c) If not, the reasons therefor; and 

(d) time by which an appropriate action In this 
regard will be taken? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Airports Authority of 
India has no plan to set up a domestic airport at Kokrajhar 
during the 10th Five Year Plan. 

(b) Does not arise. 

(c) KokraJhar Is located on a major State road 
about 10 Kms from the National Highway No.31. The airports 
at Rupsl In Assam and Cooch Behar In West Bengal are In 
the vicinity of KokraJhar. These airports are non-operatlonal 
due to absence of air traffic. Given the above, airport at 
Kokrajhar Is not contemplated at present. 

(d) Does not arise. 
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{Trans/ation} 

Community Development by Cil 

514. sHRI BHUBNEsHWAR PRASAD MEHTA: Will 
the Minister of COAL AND MINES be pleased to state: 

(a) whether Coal India Ltd. has reduced funds for 
community development from 20% of the budget to a mere 
5% during the last five years; 

(b) the amount spent for providing drinking water, 
health, education and roads to the villages located around 
the mines as well as to the displaced persons; 

(c) whether the Government is aware that there is 

1998-99 
Actual 

1999-2000 
Actual 

2000-2001 
Actual 

966.28 855.31 919.81 

In view of the above It Is evident that the amount of 
expenditure is graduaHy Increasing from 2000-2001. 

(c) and (d) Do not arise In view of the reply to part (a) 
and (b) above. 

Export Quota 

515. PROF. MAHADiORAO sHIWANKAR: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to state: 

(8) ~':!lother the Government has decided that the 
chrome ore export quota for this year will not increase and 
would be same as that of 2003; 

(b) if so, the poficy of the Govt. In the past and at 
present; 

(c) the reasons for not increasing the quota in 
compartson to the year 2003; 

(a) Chrome are other than 
(I) beneficiated chrome are fines/concentrates 

(average feed grade to be less than 42% 
CrZ0 3) and 

(II) those categories of chrome area mentioned 
in (b) to (d) below as permmed through STes 
(State Trading Enterprtse) 

(b) Low slUca friablelfine are with CrzOa not 
exceeding 52% and siUea exceeding 4% 
And 

(c) Chrome lumps with CrzO, not exceeding 4001. 
(d) Low slUca frtablelflne chromlte are with 

CrzOa in range of 520/0-54% and silica 
exceeding 4% 

a resentment among the people of villages located nearby 
coal mines due to reduction In the said amount; and 

(d) If so, whether the Government propose to 
undertake the development work by restortng the amount for 
community development? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DAsARI NARAYAN RAO): (a) and (b) No 
Sir. Coal India Limited has not reduced funds for expenditure 
on community development during the last 5 years. As a part 
of Community Development programme amount spent on 
Drtnklng Water, Health, Education and Roads etc. to the 
villages located around the mines as well as to the displaced 
persons during 1998-99 to 2002-2003 are given below: 

2001-2002 
Actual 

1203.21 

(Rs. In Lakh) 

2002-2003 
Actual 

1436.59 

(d) whether the Union Government are aware that 
the Steel Manufacturers are facing difficulties due to absence 
of revision of the export quota; and 

(e) the efforts being madelproposed to be made 
by the Government to remove the difficulties being faced by 
the Steel Manufacturers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (sHRI E.V.K.s. ELANGOVAN): 
(a) and (b) Yes, Sir. The Ministry of Steel have recommended 
that the chrome are export quota for this year should be the 
same as that for the year 2003. Under the Exim Policy for the 
years 2002-2007, Friable and Lumpy Chrome are is regulated 
under the State Trading regime, and exported through MMTC, 
with a quantitative cap of 4 lakh metric tonnes per annum In 
the following manner: 

Restricted (Export 
permmed under 
licence other than 
categories at (b) to 
(d) below) 

sTE 
(For export through 
MMTC) 

STe 
(For export through 
MMTC) 

3.6 Lakh 
Tonnes 

0.4 Lakh 
Tonnes 

No ceiUng 

Within the 
overall 
clliing of 4.0 
Lakh TonnlS 
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However, In the year 2002-03, under a special dispen-
sation, the annual quantitative cap of 4 lakh metric tonne. 
was enhanced by 1 lakh metric tonne. 

(c) The chrome are, being a scarce and exhaus-
tible minerai, with no further exploration being done to 
estimate higher availability of reserves, domestic value 
addition, like ferro chrome and charge chrome Is preferred 
rather than exporting the ore. Further, the Increased export of 
chrome ore to the countries, which are competing with India 
In export of value-added chrome products, may adversely 
affect the Interests of the domestic Industry. 

(d) No, Sir. 

(8) 

[English} 

Cues not arise In view of reply to (d) above. 

Revival of NTC Mille In Gujarat 

516. SHRI P.S. GADHAVI: Will the Minister of 
TEXTilES be pleased to state: 

(a) whether the National Textile Corporation (NTC) 
has decided to revive some NTC mills in the State of GUjarat 
following the rehablHtatlon scheme approved by the Board 
of Industrial and Rnanclal Reconstruction (BIFR) for textile 
mills; 

(b) If so, the estimated cost of rehablltation scheme 
approved by the BIFR; and 

(c) to what extent the textile workers would be 
benefited frcm tho rehabilitation programme for the NTC? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (a) BIFR has approved the rehabiUtation scheme 
for NTC (Guj.) ltd. Involving revival of 2 viable mills and 
closure of 9 unviable mills. 

(b) The estimated cost of the rehabiNtation scheme 
is Rs 486.04 crores. 

(c) It is expected that with the implementation of 
rehablHtation scheme, the company would be able to provide 
productive employment to nearty 1375 workers. 

Marketing Development 
A __ islance Scheme 

517. SHRI P. KARUNAKARAN: Will the Minister of 
TEXTilES be pleased to state: 

(a) whether the Marketing Development Assis-
tance Scheme introduced In 2000 In the handloom sector In 
lieu of rebate Is slgni~icant; 

(b) If not, whether the Government has any plan to 
reintroduce the 20% rebate scheme; and 

(c) If so, the details thereof? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHElA): (a) The Market Development Assistance (MDA) 
Scheme was not introduced In the year 2000. However, a 
scheme with the same name was Introduced In 1988-89 and 
has since bean discontinued w.e.f. 1.4.2000. The Scheme of 
Marketing Development Assistance has played a significant 
role In marketing of handloom goods during the period of Its 
operation. 

(b) There Is no proposal at present to re-Introduce 
20% rebate scheme. 

(c) Does not arise 

Shortage of Staff in the 
Coal Subsldlarle. 

518. SHRI GURUDAS KAMAT: Will the Minister of 
COAL AND MINES be pleased to state: 

(a) whether Coal India limited is facing acute 
shortage of staff in some of the coal subsidiaries which are 
crucial for enforcing safety In coal mines; 

(b) If so, the reasons therefor; and 

(c) the steps taken to fill up these vacancies? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAYAN RAO): (a, As Informed 
by Coal India Limited, there Is no acute shortage of staff for 
enforcing safety in coal mines In Its subsidiaries. However, 
there Is a marginal shortage In the category of Overman and 
Mining Slrdar In different subsidiaries of Coal India limited. 

(b) and (c) The vacancies are caused mainly due to 
superannuation, death etc. The following steps are taken to 
fill up the vacancies: 

(1 ) Authorlzlnglpromotlng employees who possessl 
acquire certificate of competency. 

(2) By encouraging and giving training to employe .. 
to appear In examination being conducted by 
Directorate General of Mines Safety (DGMS) for 
acquiring certificates of competency as Overman 
and Mining Sirdar. 

(3) By Inter-Subsidiary transfer, from where there Is 
surplus. 

(4) By outside recruitment. 
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{Translation} 

Rehabilitation of Displaced P.,.ons 

519. SHRI BABU LAL MARANDI: VIIIII the Minister 
of COAL AND MINES be pleased to state: 

(al the number of persons displaced so far by 
Eastem Coalfields Limited, Central Coalfields Limited and 
Bharat Coking Coal Limited subsidiaries of Coal India Limited; 

(b) the number of persons rehabilitated and 
employed by these subsidiary companies so far; and 

(c) the time by which the remaining displaced 
persons are proposed to be rehabilitated/employed? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (CR. DASARI NARAYAN RAO): (a) and (b) As 
informed by Coal India Limited, the number of persons 
displaced, rehabilitated and employed so far by Eastern 
Coalfields Limited, Central Coalfields Limited and Bharat 
Coking Coal Limited are given In the table below: 

Name of the No. of No. of No. of 
Company famines families persons 

displaced rehabilitated employed 

Eastern Coalfields 1313 1313 11191 
Limited 

Bharat Coking Coal 1573 1573 4498 
Limited 

Central Coalfields 1332 1332 4678 
Limited 

(c) Hehabilitation and employment of displaced 
persons is a continuous processes and are done In a phased 
manner,ln accordance with the company's norms and poRcy. 

Production of Min .... 

520. SHRI PRADEEP GANDHI: 

SHRI SUSHIL KUMAR MODI: 

Will the Minister of COAL AND MINES be 
pleased to state: 

(a) the quantum of minerals produced during each 
of the last three years, Stat.oWIse; 

(b) whether there has been an Increueldecrease 
In the production of minerals during the current year; 

(c) If so, the details thereof; and 

(d) !~e staps taken by the Government to Increase 
the production of minerals? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES CDR. DASARI NARAYAN RAO): Ca) The state· 
wise value of minerai production during the years 2000-01, 
2001-02 and 2002-03 Is given In enclosed statement. 

(b) and (c) The Index of minerai production (base year 
1993·94 • 100) for the year 2003-04 was 147.00 (ProvlslonaQ 
as compared to 140.56 for the year 2002·03 showing a growth 
014.6%. 

(d) To encourage production In mining sector, 
exploration and exploitation of all non-fuel and non-atomic 
minerals have b .. n thrown open to private Investment as 
per National Minerai PoRcy, 1993. All efforts are being made 
to Increase Investment In mining sector by creating investment 
friendly cRmate and removing bottlenecks to attract such 
investment. 

Stat ..... nt 

Value of Minerai Production, 2000-01, 2001-02 
and 2002-03 (Excluding Atomic Minerals) 

State! Union 
Territory 

India 

Andhra Pradesh 

ArunacMI Prlld .. h 

As • .". 

Bihar 

ChhaWsgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

J.".mu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Mlldhya Pradaesh 

2000-01 

2 

587652535 

47515859 

435983 

33238238 

8822813 

38366432 

2944212 

46019867 

1564275 

643294 

285482 

48173380 

8873723 

1535328 

30514183 

(Value in Rs. '0(0) 

2001·02 2002-03 
(Proviaional) 

3 4 

608323691 635403509 

52310910 555898150 

380283 415503 

32685952 30323088 

9798485 9787892 

37284528 39541388 

3963243 50323920 

49662038 51889802 

1520089 14i8377 

833586 844738 

223101 217485 

48110953 48843331 

10565171 10842782 

1598073 1833378 

37260100 3856J247 
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2 3 4 

Maharashtra 25203065 27894284 28607998 

Manlpur 2432 2432 2432 

Meghalaya 2608298 3275705 2820596 

Mlzoram 922 922 922 

Nagaland 775 775 775 

Orissa 28897232 28509852 33864017 

Punjab 49921 144056 144056 

R.,ulhan 23067853 23344610 24745677 

Slkklm 20883 15321 5852 

TamH Nadu 16550206 17932416 18483503 

Tripura 681116 764497 818497 

Uttar Pradesh 21891274 22546810 23818196 

Uttaranchal 54584 60399 68509 

West Bengal 21552451 24978871 23932599 

Andaman and 841. 185418 185jU8 
Nlcobar Islands 

Chandlgarh 469 489 489 

Daman and Diu 86 228 228 

Pondlcherry 871 1824 1624 

Offshore 177594950 174488510 185387610 

{English} 

Modeml .. tlon of NTC Mills 

521. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Government has Introduced modernl· 
zatlon plan In respect of NTC mills In Mumbal; 

(b) If so, the number of mills found viable and are 
proposed to be run as also the number of mills which are 
proposed to be closed down; 

(c) the number of mills which are proposed to be 
run but are In dilapidated condition and unsafe for the workers 
to work; 

(d) whether the Government has since undertaken 
renovation work of these mills: and 

(e) 
pleted? 

If so, the time by which It is Hkely to b. com· 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Ves, Sir. 10 mills out of 25 NTC mills In 
Mumbai would be modernized under the rehabilitation 
scheme approved by BIFRIGOI. Remaining 15 mills are slated 
for closure. 

(c) to (e) Some blocks of Mumbal-based Kohinoor Mills 
No.1 and India United Mills No.1 have been certified to be 
dilapidated condition and unsafe, therefore activities have 
been stopped In such areas. Similarly, some portion of 
Mumbal-based Finlay Mills and New City Mills are also In 
dilapidated condition. Finlay millis proposed to be relocated 
In the premises of Digvljay Mills, Mumbai and Kohlnoor Mills 
No.1 Is to be merged In Tata Mills, Mumbai. In case of India 
United Mills No.1 and New City Mills, the necessary repairs 
of the dilapidated portion of the buildings will take care of the 
matter. 

{Translation} 

Du •• from Private Airline. 

522. SHRI RAM KRIPAL VADAV: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government charges any fixed fee 
from private AIrlines for use of Its airports: 

(b) If so, the details and specified rules In this 
regard; 

(c) whether a large amount of fee Is due from 
certain Airlines; 

(d) If so, the details thereof Airlines-wlse; and 

(e) the action taken to recover them? 

THE MINISTER OF STATE OFTHE MINISTRV OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Ves, Sir. Airports 
Authority of I"dla (MI) levies Airport charges In the form of 
Route Navigation Facility Charges, Terminal Navigation 
Landing Charges, Landing and Parking Charges from all 
alrUnes including private airlines for use of the Airport facilitiesl 
airport Infrastructure of MI. These charges are levied as per 
the provisions of Section 22 of the AAI Act, 1994. 

(c) and (d) As far as private scheduled airlines which 
are In operation are concemed, they are given 15 day's credit 
faclDly. Dues (In Rs. crore) from such alrHnes as on 30.6.2004 
are as follows: Jet Airways: 10.64, Sahara Airlines: 6.88, 
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Archana Airways: 0.39, Air Deccan: 0.68, Jagson Airlines: 
1.14 and UP Airways: 0.14. 

Dues are also outstanding from a number of private 
alrUnes who have closed down their operations details (In 
crores of rupees) of such outstanding duas are as follows: 
East West Airlines: 16.22. NEPC: 3.55, SkyHne NEPC:1.66, 
Elbee AlrRnes:O.96, Continental Aviation: 1.84, VIF Airways: 
0.25 apd Modlluft: 0.45. 

(e) AAI has initiated action under the Public 
Premises Eviction Act as well as Civil Court Proceedings for 
recovery of the dues. 

[English] 

Re.b'lction of the Import In U.S.A. 

523. SHRI S. AJAYA KUMAR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the restrictions Imposed by USA such 
as Increased taxation on Indian Imports are affecting Indian 
exports; 

(b) If so, the details thereof; and 

(c) the reaction of the Indian Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V. K. S. 
ELANGOVAN) : (a) and (b) Indian imports Into the USA have 
not been subjected to Increased import duty. However, trade 
measures Uke antidumping duties have baen contemplatedl 
imposed by the USA from time to time for the Imports of specific 
products from certain countries. Including India, which have 
affected our exports of products such as shrimps etc. 

(c) Government constantly monitors such trade 
measures, which are taken up at the appropriate forum. 

Inventory on Yam 

524. OR. M. JAGANNATH: Will the Minister of 
TEXTILES be pleased to state: 

(a) whither the weavers of Andhra Pradesh have 
requested for creation of Rs.100 crore as revoMng fund and 
Rs.2S crore for maintaining Inventory on yam etc.; and 

(b) 
thereto? 

If so, the reaction of the Union Government 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The State Government of Andhra 
Pradesh had requested to sanction an amount of Rs.25.00 
crore for purchase of yarn and Rs.2S.00 crore for Export 

Development as "Revolving Fund" to the Andhra Pradesh 
State Handloom Weavers' Co-operatlve Society Ltd. (APCO) 
to faclUtate smooth supply of duty fr",e yarn under the "Scheme 
for Reimbursement of CENVT on Hank Yarn" and to promote 
Export Development of APCO fabrics. Earlier also the office 
of the Development Commissioner for Handlooms had 
received request from State Government of Andhra Pradesh 
to release of Rs.10.00 crore as "revolving fund" In favour of 
APCO for supply of yarn under CENVAT scheme. There is no 
provision under any of the schemes Implemented by the 
Office of the Development Commissioner for Handlooms for 
providing financial assistance for a revolving fund as 
requested by the State Government of Andhra Pradesh. The 
position has been intimated to the State Government of Andhra 
Pradesh. 

Warehouse at Kaklnada Port 

525. SHRI PRABHUNATH SINGH: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether C&AG in its Report No.3 of 2003 
(PSUs) In Para 6.4.2 on page 35 has brought out that an 
infructuous expenditure of Rs. 5.11 crore was incurred on the 
construction of a warehouse at Kakinada Port at a time when 
the export of commodities had been falling; 

(b) whether the management went ahead with the 
construction of the warehouse on the ground that 
surrendering the plot midway would have resulted not only 
in financial loss but would also create an adverse image of 
STC; 

(c) Whether the Ministry replied that since the 
transaction under scrutiny related to business/commercial 
activity of the company, it was not In a position to offer any 
comment; 

(d) whether C&AG did not accept the contention 
of the Ministry stating that they should have suspended the 
work to restrict further los.es with regard to the financial 
prudence; and 

(e) If so, the action Government propose to take in 
the matter against the Board of DlrectorslManagement? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V. K. S. 
ELANGOVAN) : (a) Yes, Sir. 

(b) After receipt of a Detailed Project Report from 
M/s Rail India Technical & Economic Services (RITES) and 
in view of the then booming commodity market, Board of 
Directors of STC approved undertaking of construction of 
warehouse at Kaklnada Port. However, a conscious decision 
was taken by the management of STC to restrict construction 
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of warehol.jse to 5001. of the available area. Thus, the amount 
of Investment was restricted and kept under control. The 
management also decided that STC would operate this 
warehouse on commercial Hnes so as to make the project 
viable In the event of decline In commodities export. 

(c) Ves,Slr. 

(d) Ves Sir, C&AG did not accept the contention of 
the Ministry/Management. However, STC has now reported 
that till June, 2004 outgoing in the form of lease charges to 
Kaklnada Port Trust and property tax to Kaklnada Municipality 
were to the extent of As. 34.97Iakhs against which the revenue 
generated (till June 2004) by way of renting out the 
warehouse has been Rs. 46.40 lakhs, thereby generating a 
surplus of Rs. 11.43 lakhs. 

(e) No final decision has been taken by Govern-
ment on this. 

(Translation) 

Inspection of Export Firms 

526. SHAI AAMDAS BANDU ATHAWALE: Will the 
Mlnlstarof COMMERCE AND INDUSTAVbe pleased to state: 

(a) whether there has been Inspection of export 
firms by the Government during the last three years to Identify 
the firms not following the norms; If so, the details thereof; 

(b) the total number of export firms against whom 
complaints have been received by the Government and have 
been blacklisted; 

(c) whether the Government propose to take action 
against the blackH~ed firms; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRV (SHRI E. V.K.S. ELANGOVAN): 
(a) to (d) Inspection of export firms are not carried out on 
routine basis. However, whenever vlolatlon/non-compHance 
of the provision of Customs Act; Central Excise Act/Foreign 
Trade (Development & Regulation) Act, Exim Polcy or any 
other Export related Acts/Rules/Procedures Is observed/ 
reported, detailed Investigation Is carried out by field 
formation of concerned wings of Government such as 
Directorate of Revenue Intelligence, Directorate of Central 
Excise IntelHgence, Directorate General of Foreign Trade etc. 
At times, agencies Aka Central Bureau of Investigation are 
also associated with such Investigations. Such Investigations 
also Include Inspection of records of concerned export firms. 
Based on the outcome of such investlgatlonsllnspections, 
necessary action Is taken against the defaulter firms under 

the provisions of respective Acts/Rules. Since various Govt. 
agencies having countrywide network of field formations are 
Involved in the process. there Is no centralised data of the 
number of complaints received by various agencies of the 
Govt. and action taken by them against the defaulter firms. 

{English} 

Dlslnve.tment of Profitable PSUs 

527. SHRI TATHAGATA SATPATHV: 

SHRI TUKAAAM GANGADHAR GADAKH: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether a large number of public represen-
tatives have urged the Government to roll back the 
disinvestment of profit making PubIc Sector Undertakings 
(PSUs) In the country; 

(b) 

(c) 

If so, the details thereof; 

the response of the Union Government thereto; 

(d) whether a demand has been made to workout 
a policy for loss making as well as profitable PSUs; 

(e) 

(1) 

If so, the details thereof; and 

action takenno be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (1) The Policy 
of the Government on disinvestment as stated In the National 
Common Minimum Programme Is given hereunder: 

The Government Is committed to a strong and effective 
public sector whose social objectives are met by Its 
commercial functioning. But for this, there Is need for selectivity 
and a strategic focus. It is pledged to devolve full managerial 
and commercial autonomy to successful, profit-making 
companies operating In a competitive environment. Generally 
profit making companies will not be privatised. 

All privatlsallons will be considered on a transparent 
and conSUltative case-by-case basis. The existing 
"navaratna" companies will be retained In the public sector 
while these companies raise resources from the capital 
market. While every effort will be made to modernize and 
restructure sick public sector companies and revive sick 
industry, chronically loss-making companies will either be 
sold-off, or closed, after all workers have got their legitimate 
dues and compensation. The Government will induct private 
industry to turn around companies that have potential for 
revival. 
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The Government believes that prlvallsatJon should 
increase competition, not decrease It. It win not suppon the 
emergence of any monopoly that only restricts competition. It 
also beHeves that there must be a direct link between 
privatisation and social needs - Ike, for example, the use of 
privatisation revenues for designated social sector schemes. 
Public sector companies and nationalised banks will be 
encouraged to enter the capital market to raise resources 
and offer new Investment avenues to retail Investors. 

Medlclalm Policy of New india 
Assur.nce Company 

528. SHRI GURUDAS DASGUPTA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether It Is a fact that though the Individual 
medlclalm poBcy was Introduced way back In 1986 by the 
pubHc sector New India Assurance Company, the coverage 
has not picked up satisfactorily; and 

(b) If so, the details of the mediclalm policy and 
the reasons for lower coverage and the staps proposed to be 
taken to popularlse the scheme? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Ves, Sir. 

(b) Medlclalm Policy:- The policy provides for 
reimbursement of medical expense. for hospitalisation/ 
domlcllary hospltaHsatlon In India. The sum Insured varies 
from Rs.15,OOO/- to Rs.5 lacs and Is available to persons In 
the age group of 15 to 80 years. Children between the age of 
3 months and 5 years can also be covered with additional 
premium. Depending upon the age group and sum Insured, 
the premium varies from Rs.2131- to Rs.17,156/- per annum 
per person. 

Reasons for low coverage:- The reasons for low 
coverage of medlclalm, Interala, Include absence of cashless 
faellty, provisions of sub-limlts of benefits and lack of adequate 
publclty of the product. 

Steps taken/proposed to be taken to popularlse the 
poUcy:- CUhkl!oil Service has b.en Introduced through Third 
Pany Administrators (TPAs). Sub-Umltl of beneftts have also 
been removed. Drive for recruitment and training thereafter 
of agents has been Initiated. IntensIVe publicity and 
advertisement campaigns have also been launched. 

[Translation} 

High Court Bench In Western Uttar Pr.de.h 

529. SHRI MUNAWAR HASSAN: Will the Minister 
of LAW AND JUSTICE be pleased to stata: 

(a) whethar the Government have recalved any 
demand to let up a Bench of the High coun In Western Uttar 
Pradesh; 

(b) If so, the details thereof; 

(c) If not, the reasons for non-setting up tha above 
Bench so tar; and 

(d) the time by which It Is Ikaly to be set up there in 
view of the difficulty being faced by the people of that area? 

THE MINISTER OF STATE IN THE MINISTRV OF LAW 
AND JUSTICE (SHRt. K. VENKATAPATHV): (a) to (d) In Its 
repon dated 30th April, 1986, the Jaswant Singh Commission 
Interala recommended estabRshment of a permanant Bench 
of the Allahabad High Court at Agra and two circuit Benches 
thereof at Nalnltal and Dehradun by ParUamentary legislation. 
The Commission also suggested broad principles and criteria 
to be followed In assasslng the expediency and desirability 
of setting up a Bench of the High Court away from the principal 
seat and the factors to be kept In view In selecting the venue 
of the said Bench. 

The setting up of a High Court Banch is considered 
only when a complete proposal Is received from the State 
Government In consulation with the Chief Justice c,: the 
concerned High coun. 

No specific proposal, complete In all aspects, has baen 
received In this regard from the Government of Uttar Pradesh. 
The then Chief JU8t~e of the Allahabad High Court in his 
letter of September 16, 2001 has conveyed that he endorsed 
the consistent views held by his predecessors against 
creation of any Bench of the Allahabad HIgh Court In Western 
U.P. He said that with the bifurcation of Uttar Pradesh Into two 
States, several districts of Western U.P. have gone under the 
territorial jurisdiction of Uttaranchal High Court. Under these 
Circumstances, the Chief Justice of the Allahabad High Court 
has adduced no justification for creation of any Bench of the 
Allahabad High Court In Western Uttar Pradesh. 

[English] 

introducing O .... t ... AffordablUty 
In Avl.tlon 

530. SHRIMATI KRISHNA TIRATH: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government has any proposal to 
Introduce some mechanism to bring air travel within the reach 
of average citizens; 

(b) If so, tha details thereof alongwlth the steps 
proposedltaken In this regard; and 
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Cc) " not, the reasons therefor? ., 
THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 

AVIATION CSHRI PRAFUL PATEL): Ca) and (b) To make air 
travel more affordable Govemment ha. abo.shed Inland Air 
Travel Tax, reduced excise on Aircraft Turbine Fuel (ATF) 
and reduced airport charges. 

(c.:) Doe. not arise. 

Euro Currency 

531. SHRI SUKOEO PASWAN: Will the Minister of 
FINANCE be pleased to state: 

Ca) whether the Govemment has any plan to take 
up Initiative for making reserve of Euro currency In view of 
beginning of the end of dollar raj; 

(b) If so, the action being taken In this regard; 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) India's foreign 
exchange reserves are kept In major convertible currencies 
Uke US Dollar, Euro, Pound Stertlng, and Japanese Ven. Euro 
is one of the major currencies In which India's foreign 
exchange reserves are maintained. Decision. on the 
exposure In re.pect of currencies a,.. taken on the basis of 
likely currency movements and other medium-term 
considerations, such as, the necessity of maintaining major 
portion of reserves In the Intervention currency, of maintaining 
the approximate currency profile of the reserves In aUgnment 
with the extemal trade Invoicing pattern, and of the benefits 
from diversification of currency risk. In view of Its Importance, 
Euro has also been made RBI's intervention currency In the 
domestic foreign exchange market In addition to US Oonars, 

(b) and (c) Doe. not arise. 

[Translation} 

Embezzlement In Union 
Bank of india 

532. SHRI SURESH CHANOEL: Will the Minister of 
FINANCE be l=!o:1sed to state: 

Ca) whether cases of embezzlement In three 
branches of Union Bank of India, New Deihl have been 
reported and during the Inquiry the officials have admmed to 
having committed crime; 

(b) If so, whether some Innocent officials have also 
been suspended In these cases to save the skin of higher 
officers who have been found Involved therein; 

(c) whether concurrent audit of all branches of 
Union Bank of Inclta I. conducted but the audit party failed to 
detect any of the aforesaid Irregularities: 

Cd) whether the Govemment has received any 
letter from Member of ParHament in June, 2004 regarding 
reinstating the Innocent officials; and 

(e) 
thereon? 

if so, the action taken by the Government 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) Union 
Bank of India has Informed that frauds In their four branches 
In New Deihl we,.. detected. Based on the reports In the.e 
cases, the Olsclplnary Authority has suspended three Branch 
Managers, two Managers and one Accountant. Out of the 
above one Branch Manager and one Manager have admitted 
to have commmed the IapSls, which led to the fraud and one 
Branch Manager, who has commmed serious Irregularities 
In two branches, Is absconding. Bank has confirmed that no 
efforts are being made to protect anyone. 

(c) Out of these four branches, three are under 
concurrent audit and the auditors have not reported any 
serious Irregularities. However, In two branches they have 
reported about the exce •• es allowed In certain advances 
accounts. 

(d) Ministry of Finance has not received any letter 
from Member of Parliament In June, 2004 regarding 
reinstating the Innocent officials of Union Bank of India. 

(e) Does not arise. 

(English] 

RBI Report on Growth Savings 
and Investments 

533. SHRI P.K. VASUOEVAN NAIR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether a report on Growth savings and 
Investments prepared by RBI has noted that domestic 
industry's contribution to the GOP growth decHned to 18 per 
cent In 2003-2004 from 34 per cent in preceding year; and 

(b) if so, the details and Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The 
Reserve Bank of India (RBI) In Its report on 'Macroeconomic 
and Monetary Developments in 2003-04' Issued with the 
'Annual poncy Statement for 2004-05' on May 18,2004 has 
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Indicated that the Industry's contribution 10 the growth of real 
Gross Domestic Prod~t (GOP) decUned to 18 per cent In 
2003-04 from 34 per cent In the preceding year. The Industry 
sector (comprising mining and quarrying, manufacturing, 
electricity, gas and water supply), recorded a higher growth 
of 6.8 per cent In 2003-04 compared with 6.2 per cent In 
2002-03. The decDne in the contribution of Industry sector in 
2003-04, despite a higher growth is mainly attributable to a 
significant Improvement In the contribution of agriculture and 
altied activities from a negative 31.4 per cent In 2002-03 on 
account of drought to 24.2 per cent In 2003-04. The relative 
contribution of .. apeciflc sector to the growth of GOP depends 
not only on its own performance but also on the performance 
of other sectors. 

Malpractice In Allotment of Ca ••• 
In Insurance Companle. 

534. SHRI HARIKEWAL PRASAD: 

SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether there are malpractices In allotment of 
the cues to Advocates In the National Insurance, the Oriental 
Insurance, the New India Insurance companies In Delhi and 
cases allotted in consideration of money; 

(b) If so, the details of the cases allotted during the 
last two y.ars, 'company-wlse; 

(c) 

(d) 

the reasons of such discrimination; 

the efforts made to check this malpractice; and 

(e) the achievement made foUowing these efforts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S . .PALANIMANICKAM): (a) The General 
Insurers' Pubic Sector Association (the co-ordlnating body 
of pubIc sector general Insurance companies) has Informed 
that there Is no such malpractice In allotment of cases to 
Advocates. 

(b) to (e) Do not arise. 

Social Development of Country 

535.· S!-iRI BRAJA KISHORE TRIPATHY: Will the 
Minister Of FINANCE be pleased to state: 

(a) whether strong revtval'of credit off take from 
corporate and apprehension of huge Govemment borrowing 
to meet socia' development the rate of Int ..... t on home and 
personal loan may go up In second quarter of the fiscal; and 

(b) If so, the staps taken by the Govemment to 
ensure speedy and uninterrupted social development of the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Commercial banks have the freedom to decide their lending 
rates on credit limits of over Rs. 2 lakh tor various types of 
loans, Including personallhouslng loans. Interest rates on 
personal/housing loans will continue to depend on the 
general level of lending rates and the overall perception of 
credit risk, as at present. The Fiscal Responslbllty and Budget 
Management Act 2003, which has come Into operation from 
July 5, 2004 mandates the Central Government to take 
appropriate measures to reduce the fiscal deficit and revenue 
deficit so as to eUmlnate revenue deficit by March 31, 2008. 
In view ot this, overall borrowings of the Central Govemment 
are unHkely to be huge relative to past trends. The Reserve 
Bank of India (RBI) expects to conduct debt management 
without serious pressure on overall Hquidity. The overall stance 
of monetary poUcy for 2004-05, as Indicated by the RBI, is 
provision of adequate Uquldlty to meet credit growth and 
support Investment and export demand In the economy. 

SoclaJ development continues to remain one of the 
priorities of the Govemment. The development of the social 
sector Is addressed through appropriate budgetary 
allocations and enabUng policies. 

[Translation} 

Vacancy of Posts R ... rved for SC.ISTs 

536. SHRI PUNNU LAL MOHALE: Will the Minister 
of COAL AND MINES be pleased to state: 

(a) whether some posts reserved for scheduled 
castes/scheduled tribes under various categories are lying 
vacant in various departments and undertakings under this 
Ministry; 

(b) If so, the details thereof, category-wlse; 

(c) whether the officials ot various categorle. 
working In various departments and undertakings under this 
Ministry have bHn promoted; 

(d) whether new recruitment have also been made 
during the last three years; 

(e) ., If so, the details about new recruitment made 
under various categories during the said pertod and during 
the current year, year-Wise and category-Wise; 

(1) whether prescribed guidelines have been 
followed for Scheduled Castes/Scheduled Trtbes people; and 
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(g) 
regard? 

If not, the corrective measures taken In this 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (OR. DASARI NARAVAN RAO): (a) Ves, Sir. 

(b) The detailed Information may be seen In the 
enclosed statement-I. 

(c) Ves, Sir. 

(d) and (e) Ves, Sir. The detailed Information may be 
seen In the enoloaed statement-II. 

(f) Ves, Sir. 

(g) Does not arise. 

Statement·1 

Department Group A Group B Group C Group 0 Total 

SC ST se ST se ST SC ST SC ST 

Coal (Including 71 39 207 170 227 474 82 447 587 1130 
PSUs and subordinate offices) 

Mines (Including 155 102 10 28 131 182 94 40 390 352 
PSUI .nd subordinate offices) 

Statement·1I 

DepartmentIYe.r SC 

A B C 

Coal 2001-02 54 

2002-03 7 140 

2003-04 6 9 21 

Mines 2001-02 67 

2002-03 11 24 

2003-04 4 15 4 

(Eng •• hj 

Export of Motor Vehicle. 

537. SHRI SUSHIL KUMAR MODI: 

SHRI DALPAT SINGH PARSTE: 

Will the Minister of COMMERCE AND 
INDUSTRV b. pleased to state: 

. (a) the number of passenger cars .xported by the 
country during each of the last three years, model-wlse; 

(b) wh8the': there has been any Increase In the 
export of passenger cars during the current year; 

(c) If so, the details thereof; and 

(d) the foreign exchange earned by the country 
during the aforesaid period? 

ST Others Total 

0 A B C 0 

29 2 331 416 

5 44 57 40 93 386 

76 4 9 386 511 

72 25 28 279 471 

5 4 36 9 209 298 

3 9 10 4 181 231 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRV (SHRI E. V. K. s. 
ELANGOVAN) : (a) The number of passenger cars exported 
by the country during the last three years Is given In Table· A· 
below. 

Information pertaining to model-wise exports of 
passenger cars Is not available. 

Vear 

2001-02 

2002-03 

2003-04 

Table "A" 

Number of Passenger 
Cars exported 

50108 

70828 

126249 

(Source: SocIaly 0' Indan Automobile Manufact .... (SIAM} 
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(b) and (c) There appears to be In IncrelHln the export 
of passenger Clrs during the current year 2004'()S (AprU-
May 04 ) comp~red to the exports In the corresponding period 
last year as per the figures given In Table "B" below: 

Vear 

Table "8" 

No. of Passenger 
Cars exported 

Value of 
passenger cars 

exported 

2004-05 (April-May) 

2003-04 (April-May) 

23551 

15928 

Rs. 715.95 crores 

Rs.484.21 crores 

(Source: Soctety oIlndlin AuIomabIIe ManulacIUr." (SIAM) ) 

(d) T .... foreign exchange eamad during the last 
three years, In equivalent Indian Rupees, Is given In Table 
"C" below: 

Vear 

2001-02 

2002-03 

2003-U4-
(April-November) 

(Source: DGCI&S Kolka.) 

Value of Passenger 
Cars exported 

Rs.418.28 Cro .... 

RI.897 .11 Cro .... 

RI. 787.89 Crorel 

• Exporlllglnl far !he year 2003-04 Uti ,..10 be 1IndMd. 

Vlftlshed Compan •• 

538. SHRIMATI MINATI SEN: Will the Minister of 
COMPANV AFFAIRS be plealed to state: 

(a) the total number of fraud and vlnlshlng 
companlas who had cheatad tha Investors money and the 
amount thereof as on date; and 

(b) the steps taken by the Government to track 
them and recover the money? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANV AFFAIRS (SHRI PREM CHAND GUPTA): (a) At 
prasent, 1?2 companies stand Identified as vanishing 
companies. These companies had come aut with pubic Issues 
Involving Rs. 838 eR"es. . 

(b) A Coordl"ation and Monttortng Committee, co-
chaired by Chairman, Securltl .. and Exchanga Board of India 
and Seer.ry, Ministry of Company Affairs has baan sat up 

for taking legal action against unscrupulous Promotersl 
Dlractors. Accordingly, action has been Initiated against 
PromoterslOlractors of the vanishing companies for violations 
under the Companies Act. Casas against several vanishing 
companies and their PromotarslOlrectors have also bean 
registered with PoUce for offences punishable under Sections 
420, 406, 403, 415, 418 and 424 of the Indian Pena' Code. 

MIs.1ng of Voter. Name from 
Electoral Rolls 

539. SHRI CHANDRAKANT KHAIRE: 

SHRI SHRINIWAS DADASAHEB PATIL: 

Will the Minister of LAW AND JUSTICE be 
pleased to stata: 

(a) whather a large number of voters found their 
names missing In the electoral rolls In the recently conducted 
Ganaral Elections to Lok Sabha and some Assemblies; and 

(b) If so, the action taken by tha Govemment to 
ansure that names of eligible voters do not miss from the 
eleetoral rolls? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The Election Commission of India 
has Informed that It had received some complaints regarding 
names mls!'Ilng from the electoral rolls during the recently 
conducte~' General Elec'lons to Lok Sabha and State 
Legislative AssembUes of Andhra Pradesh, Kamataka, Ortssa 
and Slkkim. The Commission has ordered an appropriate 
anqulry to ascertain the reason behind the miSSing name. In 
a large number of cases. In respect of Maharashtra, especially 
Mumbal, the number of complaints were more. Since the 
General Elections to the State Legislative Assemt~y of 
Maharashtra Is due to be held In September..Qctober, 2004, 
the Commission has ordered another Ipecla' summary 
revision In the entire State of Maharashtra with the same 
qualifying date I.e. 01.01.2004 before the General Elections 
to the State Legislative Assambly to give an opportunity to all 
the persons whose names were missing al wen as other 
eUglble persons to gat their names enrolled. The programme 
of special summary revision has commenced with draft 
pubBcatlon of rolls on 15.06.2004 and the final pubHcation Is 
scheduled for 11.08.2004. 

In respect of all other Statas and Union territories, the 
Commission has decided to revise the rolla w.r.t. 01.01.2005 
as the qualifying date. In the State. of Assam, ANnachal 
Pradash, Manlpur, Meghalya, Mlzoram, Nagaland, Trlpur. 
and Jammu and Kashmir, the nature of revision will be 
Intensive, I.e. by way of house-to-housa enumeration. In rast 
of the Slates, the revision shall be spec/al summary, I.a., the 
existing rolls of 2004 shall be pubUshed In draft for Inviting 



121 WHrten Answers A.adha 18, 1926 (Saka) To Questions 122 

claims ann ohjll'r.tion. from the eUglble persons. In the States 
of Arunachal Pradesh and Maharashtra, the programme of 
revision with 01.01.2005 as the qualHylng date shall be 
flnaUzed only after the completion of the ensuing General 
Elections to the State Legislative As.emblles. 

Recovery of Due. 

540. SHRI VIJOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether crores of rupees are yet to be 
recovered due to grant of stay by the courts, senlement 
commission, lATA and Income tax authortties atc; 

(b) If so, the steps taken to gat the stay orders 
vacated and to recover the amount; and 

(c) whether the financial condition of the 
Government do not entail laxity In the recovery of Its dues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a): Yes, Sir. 

(b) and (c) Recovery of a tax Is a continuous process, 
Involving the use of .tatutory provisions which Include 
charging of Interest, levy of penally, attachment and sale of 
movablenmmovable propertle •. In respect of cases where 
stay orders against recovery have been pas.ed by the 
appenate bodies, special measures are taken to file petitions 
for urgent hearing or for deciding the cases on priority. 
Periodical review and monitoring of case. Involving high 
demands are also regularly undertaken at various levels and 
necessary Instructions are Issued from time to time for 
effecting recovery of the outstanding taxes. All possible steps 
for recovery of dues are taken. 

Revision of Coal Royalty 

541. SHRI SANAT KUMAR MANDAL: Will the 
Minister of COAL AND MINES be pleased to state: 

(a) whether the Government has any proposal to 
review the coal royalty; 

(b) 

(c) 

If so, the details thereof; and 

H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAYAN RAO): (a) No, Sir. 

(b) Does not arise In view of answer given to part 
1a) of the question. 

(e) As per Section 9 (3) of the Mines and Minerals 
(Development and Regulation) Act, .1957, upward review of 

rate of royalty shall not be done more than once during any 
period of 3 years. Tha royalty on coal was anhancad on 
16.08.2002. Therafore, it can ba reviewed only after 
16.08.2005. 

l.IIndlng .Iot. by Jet Airway. 

542. DR. PRASANNA KUMAR PATASANI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has designated Jet 
Airways to operate as scheduled air service tolfrom UK, 
Singapore, Malaysia, South East Asia and West European 
Countries; 

(b) If so, the datalls thareof; 

(c) whether Jet Airways have sought landing slots 
from concerned authorities In above countries without proper 
clearances from DGCA and other authorities; 

(d) if so, the details thereof; and 

(a) the action takanlproposed In response to the 
details and rellOns advanced by tha Jet Airways? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUl PATEL): (a) No, Sir. 

(b) Do not arise. 

(c) to (e) As far as ovarseas routes are concerned, 
Government has permlned private scheduled airlines to 
operate only to SAARC countries subject to designation. Jat 
Airways has Informed thatthay had appHed for slots at London, 
Kuala Lumpur, Singapore and Bangkok airports on thalr own 
volition for planning purposas to evaluate slot avaliablUty. 
According to Jet Airways, this was done with a claar 
understanding that such slots would be utilized only after 
Government granted requisite permission to undertake such 
operations. 

Merger of IFCland lOBI 

543, SHRI BASU DEB ACHARIA: Will the Minister 
of FINANCE ba pleased to state: 

(a) whether the Government has examined the 
proposal of merger of IFCI with lOBI; 

(b) If so, the details thereof and action takenl 
proposed to ba taken In this regard; 

(c) whether tha Governmant have also received 
proposal of marger of all DFls to form a mega InstitUtion for 
industrial developmant of the country; and 

(d) If so, tha details of action taken In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
Government have explored an possible alternatives for 
maintaining the long term IUltalnablllty of development 
financial Institutions. In this context, the merger of IFCI with 
other Fis and Pubic Sector Bank has also been considered. 
IFCI is a company registered under the Companies Act, 1956 
with no direct shareholdlng of the Govemment. As such, the 
merger of IFCI with lOBI or another bank would be decided 
by the Board of Directors of IFCI depending on the entity 
which offers maximum synergy from a merger. 

Distribution of Domntlc Rout .. 

544. SHRI SURESH KALMADI: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether Indian Airlines has asked the 
Government to redistribute domestic routes between Itself 
and Air India; 

(b) H SO, the details thereof; 

(c) whether the Government had set up a 
committee to rewortc the schedule of route ratlonalzallon: 

(d) H so, the details of the recommendations; and 

(e) the status of Implementation thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, SIr. 

(b) Does not artse. 

(c) to (e) A committee wu constituted to examine the 
Issue of route rationalization between Air India and Indian 
Air"nes on international routes. In the meantime, Air India 
and Indian Air.nes signed a Memorandum of Understanding 
to rationaHze their International rout .. and decided to meet 
periodically to discuss this ISlUe. The Committee set up by 
the Government has takln note of the Memorandum of 
Understanding between the two IIrln .. and has decided to 
m6tet only In case of irreconcilable differences between the 
two alrlnel. 

Smuggling of Cows 

545. SHRIMATI MANEKAGANDHI:Wlllthe Minister 
of FINANCE be pleased to state: 

(a) whether the Government II aware that a large 
herds of non·mllchlng cows are r .... larly smuggled out to 
Pakistan and i;.anglldeah along our borde,. In Rljasthan 
and West Bengal for slaughter despite suwelAance by indian 
security forces along the border: and 

(b) 
trade? 

H so, the staps taken, H any, to curb this Illegal 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Madam. 
The number of cases of smuggHng of cows and the number 
of cows seized during the past three years on Indo-
Bangladesh border In West Bengalis as under: 

Year No. of cases No. of cows 
of seizure seized 

2002-2003 2,878 12,217 

2003-2004 3,826 19,078 

2004-2005 1,737 5,166 
(upto June, 2004) 

However, no case of such smuggling have be.n 
detected along the Indo-Pakistan border in Rajasthan. 

(b) All Customs field formations Including DlrecIO-
rate of Revenue IntelUgence are alert and vigilant to prevent 
and detect smuggling. 

Export and Import of Rubber 

5'-'=. SHRI N.N. KRISHNADAS: Will the Minister of 
COMM .... dCE AND INDUSTRY be pleased to stata: 

(a) whether there has been any agreement to give 
sanctions to companies for the import of natural rubber to 
India; 

(b) if so, the details thereof; 

(c) whether there has been any export of natural 
rubber from India to any foreign country; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V. K. S. 
ELANGOVAN): (a) and (b) WIth the removal of Quantitative 
Restrictions from 1.4.2001 onwards, natural rubber cpn be 
imported freely by paying the prescribed CUltoms duty and 
no sanction of the Government II required for Irnporttng 
natural rubber. 

(c) and (d) Yes, Sir. During the year 2003-04. 75,905 
Tonnes of natural rubber was exported from India to 39 
countries, details of which are given In the encloHd statement. 
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Statement 1 2 3 

Country-wlse Export of Natural Rubber during 2003-04 27. Poland 145.960 

S.No. Country Quantity .xponld 28. Talwn 115.000 
(In tonnas) 

29. South Africa 76.000 
2 3 

30. Hungary 109.000 
1. China 31226.100 

31. Saudi Arabia 57.000 
2. Sri Lanka 9994.836 

32. Japan 58.000 
3. Malaysia 7775.330 

33. Colombia 49.832 
4. Turkay 4338.975 

34. Thailand 42.280 
5. Spain 3221.826 

35. Arglntlna 40.000 
6. a.nnany 2469.400 

36. ar.lce 38.000 
7. Singapore 1936.000 

37. Romania 19.000 
8. Nlpal 1797.825 

38. Chlla 19.000 
9. Belgium 1650.605 

39. U.S.A. 16.400 
10. Pakistan 1532.800 

Grand Total 75904.533 
11. Indonesia 1444.000 

Rounded 75905.000 
12. U.K. 1236.150 

Intematlona' Hub Airport at Nagpur/Agra 
13. Iran 864.300 

547. SHRI EKNATH MAHADEO GAIKWAD: 
14. Brazil 758.490 

SHRI RAJ BABBAR: 

15. Ukralnl 648.000 Will the Minister of CIVIL AVIATION ba pleased 

618.540 
to state: 

16. Australa 

17. U.A.E. 581.200 
(a) whethar In view of geographical location of 

Nagpur at the centra of the country and to give Impetus to the 

18. Syria 578.256 economic development of Vldharba region and Central India 
as w~le, the Government hu bHn consld.rtng developing 

19. Russia 400.000 a Multl·Modal International Hub Alrpon for Pusengers and 
Cargo, at Nagpur; 

20. Egypt 385.000 
(b) If so, the broad f.aturas of thl contemplated 

21. New Z.aland 365.580 International Airpon; 

22. K.nya 321.300 (c) the progr.ss mad. 10 far since August, 2001; 

23. Bangladesh 298.048 
(d) whither therl Is a proposal to set up an Inter-

national Alrpon at Agra also to attract foreign tourists: 

24. Netherland 236.500 (I) If so, the details th.reof; and 

25. Franc. 228.400 (1) the time by which It II Ikety to be constructed? 

26. Kor.a 218.000 THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): Ca> to (c) Thl State 
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Government of Maharashtra has subml~ed a proposal to 
devekJp Nagpur airport as a Multi Modal International Hub 
Airport for Passenger and Cargo. In response to the proposal, 
Ministry of Civil Aviation has advised Government of 
Maharashtra t~_ conduct a due diligence of Airport 
Infrastructure at Nagpur and prepare a Road map for all .. 
activities to be undertaken Uke joint survey and determining 
requlremont 0: land, techno-economic feaslblUty etc. Further 
appropriate decision will be taken on the basis of the report 
of due dlHgence and feaslblHty study. 

(d) and (e) No, Sir. 

(f) Does not arise. 
• 

Polymer Currency Notes 

548. DR. M. JAGANNATH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned "why put your money 
on plastic· appearing In the 'Indian Express', dated the June 
16, 2004 hlghHghting the advantagas and savings on the 
use of polymer currency notes; 

(b) If !;Il, the facts of the matter reported therein; 

(c) whether the Government propose to set up any 
committee to go through the claims of the AustraDan firm In 
this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (5HRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

(b) to (e) A Committee of Experts set up to examine the 
aspects of printing of Indian bank notes on polymer substrate 
had found the proposal unsuitable. Based on their 
recommendations, It was decided 1111 consultation with RBI 
not to pursue the matter. RBI have reiterated their earner 
stand. There is no proposal presently under consideration of 
the Govemmo:-:: !or use of polymer notes in India. 

{Translation} 

Air Connection between State. 

549. 5HRI 5HIVRAJ SINGH CHOUHAN: Win the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether any propo.al I. pending with the 
Government to connect Bhopal with Kolkata. Chennal, 
Hyderabad· and Bangalore In order to promote tourl.m In 
Madhya Pradesh; 

(b) If so, the details thereof; and 

(c) the lime by which It Is likely tG be cleared? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

«b) and (c) Do not arl.e. 

Lo •• making Airports 

550. SHRI RAJNARAYAN BUDHOLlA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether several airports of the country are 
running under IosHI; 

(b) If so, the details thereof as on date; and 

(c) the remedial measures taken by the 
Government In this regard? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) During the year 2003-04, 115 airports of 
Airports Authority of India, Including 38 non-operational 
airports had Incurred a total loss of Rs. 274.92 crores. 

(c) Airports Authority of India .1. taking steps to 
Increase the non-aeronautical revenue at the.e airports to 
the extent possible and also to reduce the controllable 
expenditure. 

[English} 

Pakl8tanland aanglade.hlln Vote ... LI.t 

551. SHRI SHIVAJI ADHALRAO PATIL: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government Is aware that a 
number of Pakistani and Bangladeshi nationals have been 
Included In the vote,.' Dst In various States: 

(b) If so, whether the Government have any 
proposal to strike out their names from the 1st: 

(c) 

(d) 

If so, the detalll thereof; and 

If not, the re8lOns therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (c) The Election Commission of India 
has Informed that only Indian citizens are eBglble for Inclusion 
In the electoral ron. However, sometimes, during house-to-
house enumeration or during the period of fling claims and 
obJections, nam .. of some persons find their way Into the 
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electoral rolls due to false Information provided by the 
applicants. The Commission h.s provided a St.tement 
(enclosed) which Is laid on the Table of the House, containing 
the details of cases of Bangladeshis only, who have been 
wrongfully Included In the elector.1 rolls In the Stat .. of 
Assam, Maharashtra, Orissa, Uttar Pradesh and the Na1Ional 
Capital Terrhory of Deihl. The Commission has, however, 
stated that h does not have data of such cases available whh 
It whh regard to the existing electoral roUs of 2004. 

(b) The Commission has decided to revise 
electoral rolls with 01-01-2005 as qualifying date In which 
Inclusion of new electons and deletion of Ineligible names In 
the roll shall be done as per the existing law. This exercise 
may also result In deletion of names that might have b.en 
Included In the roll by mistake. 

(d) Does not arisa. 

Statement 

Specific Cases of Registration of Foreigners 
(Bangladeshi) reported by the Sfa'esAJTs 

(a) A •• am 

In 126 Assembly Constituencies of the Stat. 200,930 
cases of doubtful natipnaHty were Identified and referred to 
competer.t :u,:thorlty. Out of these, as of now In case of 2749 
cases citizenship status have been confirmed and acc.pted 
by the Competent Authority, 502 cases have been declared 
as Illegal migrants and 197679 cases are p.ndlng with 
Competent Authority. 

(b) Mahara.htra 

The C.l.O Branch of Mumbal Police reported to the 
oEO, Mumbal Suburban that six Bangladesh nationals were 
included In the electoral rolls of 39-Amdl and 49-Kurla 
Assembly Constltu.ncy In Mumbal Suburban District (Five 
and one respectively). The Electoral Registration OffIcens of 
abova Constituencies have Initiated action on the basis of 
poUce report under rule 21 of R.E. Rule 1960 to enquire the 
status of their citizenship. Their names will be deleted from 
the rolls If th.y are proved to be Bangladesh nationals after 
enquiry. 

The oEO, Ralgad has reported that one elector named 
Shrl Patware Gulab Mustafa Fajumuddln has been Included 
In the .Iectoral rolls of 13-Shrlwardhan Assembly Consti-
tuency since 1995. The police has filed case In the Court of 
JMFC, Shrlwardhan against 9 Banglad.sh nationals In June 
2001 for unauthorlse stay In India. Out of these, the name of 
only one Bangladeshi national viz. Shrl Patware Gulab 
Mustafa FaJmuddln has been found to be enrolled In the roll 
of 13-Shrlwardhan AC. Th. Honb'bl. Court has ord.red to 

handover eight B.ngladeshls excluding Patware Gulab 
Mustaf. Fajmuddln to the 8SF, Calcutt •. Accordingly, the 
Polee handed over the eight Banglad •• hI on 17th Dec.mb.r 
2001. The Hon. Court hal r.I .... d Shrl Patwar. Gulab 
Mustafa Fajrnuddln on ball and the m.n.r Is p.ndlng trial. 

(c) Orl •• a • 
. . After .nqulry, 370 names of Banglad.shl w.re found In 

the Electoral RoH of 2002 and the sam. have been d.leted. 
Similarly, nam •• of 197 Bangladesls were found In Ele..toral 
RoUs of 2003 for which action Is being taken to delete their 
nam ••. B .. lde. 2 nam .. of B.nglade.hl are ldenUfled In the 
Electoral RoUa of 2003 of 13S-Sundrgarh A.C. which are not 
del.ted .s the 8ame are subjudlce I~ the Hon'ble court of 
OrisSI. 

(d) Uttar Prade.h 

District Election OffIcers Falzabad, Ralbarefi and Jhansl 
have reported that 14, 3 .nd 1 name respectively of 
Bangladesh natlonall we,. enrolled In the rolls of 2002. These 
nam.s have be.n deleted from the rolls of 2002. 

(e) NCT of Deihl 

Th.re .re few names of Bangl.deshls found to exist In 
the Electoral Rolls. Election Oeptt. of GoYl of NCT of Deihl 
has rec.lved lists of Bang_ldeshl migrants from its Home 
oeptt. for taking nec.ssary action for the d.letlon of their 
n.mes (If eXist) from the Electoral roll of the concerned 
assembly constituency In NCT of Deihl. The fist of Bangladeshi 
migrants wer •• ent to concern.d Elector.1 R.glstratlon 
OffIc.rs for taking further nec.ssary action to del ... the nam.s 
from the EI.ctoral Roll. As per the Information rec.ived from 
the conc.rned Electoral R.glstratlon OffIcers of Ass.mbly 
Constituencies In NCT of Deihl, they have so far del.ted 75 
names appearing In the rolls. This has now become a routine 
proeHs I. •. the receipt of the Usts of Bangladeshi migrants 
and Inqulryldeletlon. Th.refor., the action of enquiry etc. Is 
stili under progress Into some nsts of Bangladeshi migrants 
at the office. of Electoral Registration OffIcers. 

{EngNsh} 

Permission to Private Airlines 

553. SHRI KIRTI VAROHAN SINGH: WlB the Minister 
of CIVIL AVIATION be pleased to stat.: 

(a) wheth.r the Governm.nt have allowed private 
alrDnes to fly to SAARC Countrl.s; 

(b) H so, the d.talis th.reof; 

(c) wh.th.r any decision In this connection was 
tak.n during last SAARC Summit; 
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(d) If so, whether the Pakistan Government has 
rejected Indian proposal to allow private alrYnes to fly to their 
country; and 

(e) the steps taken by Govemment In this regard? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Govemment 
have permitted private scheduled Indian carriers to operate 
to SAARC countries, subject to availability of traffic rights and 
provision in the re.pectlve Air Service. Agreements for 
designation of multiple airlines. On the basis of their requests, 
Jet Airways and Air Sahara have so far been designated to 
operate to Sri Lanka, Nepal and Bangladesh. 

(c) No, Sir. 

(d) and (e) The proposal of Government of India to 
amend the existing Air Service. Agreement to provide for 
designation of multiple alrUnes for operations of air services 
between the two countries, has not been accHded to by 
Govemment of Pakistan for the present; 

[Translation] 

Air Service between india IIftd Pakistan 

554. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether any decision to start air-service 
between India and Pakistan was taken during the second 
week of June, 2004; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) In pursuance 
to the decision taken In the technical level taks betw .. n 
India and Pakistan held on 1.12.2003, air .ervlces between 
the two countries were re.tored with effect from 1.1.2004. 

{English] 

Raids on Tehelka 

555. SHRI K. S. RAO: Will the Mlnlste, of FINANCE 
be pleued to state: 

(a) the number of raids conducted by various 
agencies under his Ministry on the offiCe and residence of 
owner of Tehelka and his partners during the last four years; 

(b) the outcome of each raids; and 

(c) the action taken on the basis of the findings of 
the raids? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHIRl S.S. PALANIMANICKAM): (a) No search 
was conducted on MIs. Buffalo Networks Pvt. Ltd., the owner 
of Tehelka by the agencies under the Ministry of Finance. 
However, searches were conducted by the Income Tax officials 
at 4 premises of MIs. Arst Global Stock Broklng Pvt. Ltd. (one 
of the shareholders of MIs. Buffalo Networks Pvt. Ltd.) and 3 
residential premises of Shrl Shankar Sharma (one of the 
Directors of MIs. Buffalo Networks Pvt. Ltd.). 

(b) The search action has led to seizure of 
jewellery of the value of Rs. 1,61,70 I, computer servers, COs, 
floppies, books of accounts and other documents evlde;~clng 
substantial tax evasion. 

(c) The Department has completed block assess-
ments u/s 158BC of the Income-tax Act, 1961 In the case of 
Shrl Shankar Sharma and MIs First Global Stock Broklng Pvt. 
Ltd., determining the undisclosed Income for the block period 
at Rs. 40.34 crore and Rs.682.27 crore respectively. 

[Translation] 

Vacant Po ... of Judge. 

556. SHRI PRABODH PANDA: 

SHRI JASWANT SINGH BISHNOI: 

Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the number of posts of judges vacant In High 
Courts till date, High Court-wise; 

(b) whether the Govemment has decided to fill up 
all these posts of judges lying vacant; and 

(c) If so, the time by which all the vacant posts are 
Dkely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY): (a) A Statement 
showing the vacancy position, High Court wise, Is enclosed. 

(b) and (c) Filling up of vacancies In the High Courts Is 
a continuous consultative process among the Constitutional 
authorities. While every effort Is made to fill up the existing 
vacancies expeditiously, vacancies do keep arising on 
account of retirements, resignation or elevation of Judges. 

Pursuant to the Supreme Court Judgment of October 8, 
1993 read with their Advisory Opinion of October 2B, 199B, 
the process of Initiation of proposal for appointment of Jl'dges 
of a High Court lies with the Chief Justice of that High Court. 
The Govemment hu, however, been requesting the Chief 
Justices of the High Courts, Chief Ministers and the Governors 
of the States, from time to time, to initiate proposals for fllUng 
up of the present and vacancies anticipated during the next 
six months . 

• 
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Statement (a) whether coal companies do not pay adequate 

Position as on 05-07·2004 
attention to the protection 01 the environment; 

(b) H so, the reasons therefor; and 
SI. No. Name of the Approved Judges In Vacancies 

High Court strength position (c) the steps takenlpropose to be taken by the 

Allahabad 95 71 24 
Govemment to ensure proper protection of the environment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
2 Andhra Pradesh 39 29 10 COAL AND MINES (DR. DASARI NARAYAN RAO): (a) 

3 Bombay 60 55 05 and (b) No, Sir. The coal companies pay adequate attention 
to the protection of the environment. 

4 Calcutta 50 43 07 (c) The following measures are being taken by 
5 Chhattlsgarh 08 03 05 the coal companies to protect the environment: 

6 Delhi 33 25 08 Preparation of Environment Management Plan 
(EMP): Be10re starting the operation ola mine, 

7 Guwahatl 19 12 07 a well designed EMP is prepared backed by 

8 Gujarat 42 31 11 
the environmental Impact assessment (EIA). 
The EMP Is supported by the base Une data 

9 Himachal 09 06 03 generated for the project sit.,. Approval of the 

Pradesh EMP by Ministry of Environment and Forests is 
a precondition for approval of project. Regular 

10 Jammu and 14 07 07 monltortng of implementation of the provisions 
Kashmir of the EMP Is done as per requirement of MoEF 

and State Pollution Control Boards (SPCSs). 
11 Jharkhand 12 11 01 Durtng the operation of a min. the following 

12 Kamataka 40 29 11 mitigatory measures are also taken:-

13 Kerala 29 22 07 Topsoil preservatlon:- meticulous excavation 
of the topsoil, Its stortng and use durtng planta-

14 Madhya 42 25 17 tIon In the reclaimed area Is being done In the 
Pradesh openeast mines wherever appUcable. C')lIec-

tion of topsoil and Its reuse for the plantation In 
15 Madras 49 29 20 reclaimed area Is followed as a routine job. 

16 Ortssa 22 11 11 Tree plantation Is a traditional activity In coal 

17 Patna 43 22 21 mines. Every year In the big opencast mines 
around 50 lakh sapUngs are planted on OS 

18 Punjab and 53 28 25 dumps, reclaimed back filled areas, .mpty 

Haryana lands and avenues. 

19 Rajasthan 40 21 19 Air pollution - Action are being taken for sup-
pression of dust In the opencast mines which 

20 Slkklm 03 02 01 Includes, Installation of dust extractors In drtlls 

21 Uttaranchal 09 07 02 
In opencast mines commissioning mobile and 
static wat.r sprtnklers In haul roads, black top-

Total 711 489 222 ping of coal transportation roads, plantation 
along avenues and enclOSing conveyor belts. 

{English] Water pollution: efforts are being made to make 
Protection of the Environment all types of discharges from the mine to have 

environmental parameters within acceptable 
557. SHRI GURUDAS KAMAT: Will the Minister of Umlts before these are discharged to the natural 

COAL AND MINES be pleased to state: watercourse. Arrangements are also made In 
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some of the projects to reuse the treated 
effluents from the workshops within the mine 
Itself to have near zero discharge. The efforts 
Include commissioning 011 and grease traps In 
the excavation workshops to make discharges 
free from all and grease, commissioning 
sedimentation ponds for mine discharges, 
commissioning Integrated effluent treatment 
plants to deal with workshop. mine as well as 
coal handBng plant discharges In big mines, 
commissioning sewage treatment plants to deal 
with the domestic effluents and construction of 
bunds and catch drains around Over Burden 
dumps. 

Nolsa pollution: noisa level Is regularly moni-
tored In day as well as night hours at pre-fixed 
monitoring stations to assess the noise level. 
ActIon Is taken to reduce the noise level when 
ever necessary. 

Blasting vibration: whenever there Is habitation 
within 500 meter from the mine, vibration 
monitoring of blasting operation Is done and 
blasting operation Is controUed accordingly to 
keep the vibration level within permissible Umlt. 

Environmental Monitoring: air, water & noise 
samples are collected as per standard at pre-
fixed stations at regular Interval as prescribed 
by laws to find out the level of pollution and 
efficacy of the mitigatory measures adopted. 
Blasting vibrations are measured as per 
Director General Mine. Safety (DGMS) 
guide.n .. In the opencast mines. water level 
in the wells In and around the mining activity 
area are measured regularly to find out effect 
of mining on ground water. If any. As per result 
of monitoring. the environmental parameters 
are normally within acceptable range and 
whenever any deviation Is detected, action are 
initiated to normalze the situations. 

Land pollution: During mining operation Itself 
all non-active external OVer Burden dumps are 
reclaimed and plantation Is done extensively 
with different variety of samplings including 
medical plants. Voids are backfilled with over-
burden simultaneously as the mine progresses. 

After the mine Is exhausted. all the reclaimed 
land (filled with OBltop solQ Is covered with 
den.e plantation. Recently a few of the 
·reclalmed sites are being used for grOWing 
paddylVegetable cropslmedlcfnal plants by the 

project affected people. Some left out voids are 
convened Into water reservoir which becomes 
source of water for domestic use and fisheries 
for the habitats who continue to Ive after the 
mine Is closed. 

[Trans/irion) 

Expon of RHdymllde Garments 

558. SHRI PRADEEP GANDHI: Will the Minister of 
TEXTILES be pleased to state: 

(a) the year-wfsequantum of readymade garments 
exponed during the last three years; 

(b) whether India has received fresh orders for 
export of readymade garments: 

(c) if so. the details thereof; and 

(d) the time by which the Garments are Ukely to be 
exported? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) As per available DGCI&S data. the readymade 
garments expons during the last three years I.e. 2000-01. 
2001-02 and 2002-03 has been as given below:-

Vear Value On US$ Million) 

April 2000-March 2001 

April 2oo1-March 2002 

April 2002-March 2003 

5087.0 

4618.7 

5031.5 

(b) to (d) Government Is not directly engaged In the 
expon of readymade garments. The exports are effected by 
the Indian readymade garment exponers on the basis of the 
individual contracts entered Into with their respective overseas 
buyers. 

However. as per available Directorate General of 
Commerce Intelligence & Statistics (DGCI&S) data. 
readymade g"rment exports during the period April-February 
2003-2004 have amounted to US$ 4948.7 mUllan as 
compared to export of US$ 4746.4 million during the 
corresponding period of 2002. recording a growth of 4.2%. 

{EngDsh} 

559. SHRI RAVAPATI SAMBAS IVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has decided to give 
a new look to the InlUl'ance Industry; 

(b) If so. the details thefeof; 
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(c) whethertha Govemment Is consld8l1ng to have 
changes Including allowing 49% foreign equity participation 
and also merging of Insurance laws and certain amendments 
to the Insurance Act, 1999; 

(d) If so, the main charges proposed In this regard; 
and 

(e) the time by which these are likely to be 
announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to Ce) Reforms 
in the Insurance sector are a continuous process. The 
Government has decided to raise Foreign Direct Investment 
(FDI) limit for Insurance Sector to 490/0, which has been 
announced In the Budget Speech, No decision has been 
taken regarding merging of Insurance laws and other 
amendments to Insurance Act, 1938. 

NTC Mills In Mumbal 

560. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to state: 

(a) the number of NTC mills which are In 
dilapidated condition In Mumbal; 

(b) the number of accidents reported In these mlDs 
during the last three years and the number of workers killed/ 
Injured In these accidents: 

(c) the amount of compensation paid to each of 
the family of those kllledlinjured: 

(d) the total number of workers In these mills; 

(e) the number of workers who have opted for 
Voluntary Retirement Scheme; 

Cf) whether all the .VRS cases have been settled; 
and 

(g) If not, the reasons therefore? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Four out of 25 Mumbal based NTC mills are 
In dilapidated condition. 

(b) During the last three years, only two accidents 
occurred and two workers received minor Injuries. 

(c) The workers being Insured under ESI Scheme, 
compensation, If any, Is settled by the Employees State 
Insurance Corporation. 

(d) The total number of workers/employee. on roll 
of the working mlUs In Mumbal are 14016 a. on 1.6.2004 out 
of which 4693 are working In these 4 mills. 

(e) 10828 workers/employees of Mumbai based 
mills have opted for MVRS In the closed and working mills as 
on 1.6.2004. 

(1) 10537 workers/employees have been paid 
VRS compensation and 89 workers/employees have been 
retained for carrying out various jobs. 

(g) These employees have been retained for 
carrying out critical Jobs like finalization of accounts and 
settlement of statutory dues of PF/ESI and will be reUeved 
under VRS, as soon as these jobs are over. 

Import of Rubber 

561. SHRI P. C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

Ca) whether the Government proposes to stop 
import by implementing Advance Licence Scheme on Rubber, 
if so, the details thereof; and 

(b) whether the Government intend to launch a 
scheme In .eu of Advance Licence Scheme to Import rubber 
for Its supply to manufacturers through STC or any other 
agency? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V. K. S. 
ELANGOVAN) : (a) No, SIr. 

(b) No, Sir. 

[Translation} 

Meat Export 

562. SHRI Y. G. MAHAJAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantum of meat exported from India to 
other countries during each of the last three years; 

(b) whether the Government are contemplating to 
Impose ban on the export of meat; and 

(c) If so, the time by which It Is likely to be Imposed 
and the benefits expected to be accrued from this ban? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOVAN): 
Cal The total quantity of meat exported during the last three 
years Is as under: 

Year 

2001-02 

2002-03 

2003-04 
(Apr. 03 to Nov. 03) 

Soun:e: DOCIlS. KoIkata. 

Quantity (In MTs) 

248386 

305552 

215161 
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(b) 

(c) 

[English} 

No, Sir. 

Does not arise. 

OUtstanding Tax •• agaln.t Corporate Hou ••• 
563. SHRI RAGHUNATH JHA: 

SHRI SURESH CHANDEl: 

SHRI S. P. V. REDDV: 

Win the Mlnlst.r of FINANCE be pl.as.d to 
state: 

(a) the d.talls of the outstanding amount of tax.s 
Including incom.-tax, c.ntral .xcise, corporation tax etc. 
against corporate hous.s, industrialists and Government 
officials along with the since when outstanding during the 
last thr.e years, company-wise and sector-wise; 

Cb) the r.asons for not realizing the outstanding 
amount; 

(c) wheth.r the Govemment has announced any 
rebate and Incentives to encourage timely deposit of incom. 
tax; 

(d) If so, tha details thareof; and 

Ca) the steps takln by tha Govemment to slrnpUfy 
the tax system and realization of outstanding amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE CSHRI S.S. PALANIMANICKAM): (a) to (a) The 
information Is being collected and will be laid on the Table of 
the Housa. 

[Translation} 
Accidents in Mine. 

564. SHRI RAMDAS BANDU ATHAWAlE: Will the 
Minister of COAL AND MINES be pleased to stata: 

(a) the comparative data of the number of people 
InjuredAdHed In vartous coal mines In the country during the 
last th .... years, tiN date; 

(b) the action taken by the Govemmant In such 
casls against guilty offlcars; 

(c) the comp.nsation provldad to aach of the 
parsons Injured and the famlUas of each of the persons di.d 
in aach of these cases; 

Cd) If so, the time when assistance was givan and 
If not, the r.asons therefore, and; " 

(c) tha remedial measures taken by the 
Govamment to prevent tha r.currance of such accidents In 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAVAN RAO): (a) Comparative 
data of the numb.r of peopl. injur.dlkilled In accidents In 
various coal mines In the country during the y.ar 2002 till 
June'04 Is given In the .nclosed statement-I. 

Cb) The Director Ganeral of Mines Safety (DGMS) 
Is tha authority empowered to enforce the Mln.s Act-1952, 
which govems safety in coal mines. DGMS conducts enquiry 
into each fatal accld.nt and Is empowered to prosecute the 
p.rsons held responsible for a mine accident, In a court of 
law. The Action taken by the Government in such cases 
against guilty officers Is given In the anclosed Statemant-II. 

(c) Vear-wls. amount of compensation paid by Cil 
and SCCl to the families of tha persons killed In mining 
accidents is given In the enclosed Statement-III. 

(d) Timely assistance Is being provided. 

(.) Th. rem.dlal m.asures tak.n by DGMS to 
prevent recurr.nc. of such accidents is given In the anclosad 
Statement-IV. 

Statement-I 

Year/Company 

BCCl 

CCl 

Eel 

MCl 

The Company-wl •• data of the number of people InjuredAclllBd In accidents In various 
Coal Mines In the Country during the last three years as on 30.06.2004 

2002 2003 2004- (upto 30.08.04) 

No. 01 Accidents No. 01 persona No. 01 Accidents No. 01 persona No. of Accidents No.ofpersorw 

Fatal Serious KIed SerIouely Fatal Serious Klled Seriously Fatal Serious Kiled Seriously 
Injured Injured Injured 

2 3 4 5 6 7 8 9 10 11 12 13 

10 68 11 81 12 80 13 83 4 14 4 14 

11 26 1\ 28 6 22 6 24 4 8 4 8 

t 191 12 112 13 170 13 178 I 38 10 39 

3 17 3 17 7 12 7 12 3 6 3 6 
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2 S 4 5 8 7 8 9 10 11 12 13 

NCL 9 9 2 18 2 18 

NEC 2 2 

SECL 13 111 16 119 11 90 11 94 5 25 5 25 

WCL 15 80 15 63 10 67 13 70 5 24 5 26 

Sub lbtaI (Cll) 82 482 89 509 81 439 85 459 33 116 34 119 

SCCl 14 117 23 125 19 66 44 69 5 25 7 27 

liSCO 9 9 12 12 4 4 

TISCO 3 8 3 9 3 3 3 3 2 3 4 4 

Other. 2 2 4 4 3 3 

Total 80 818 98 854 83 524 112·· 547 41 151 46 157 

• Data lor 2003 • 2004 .... provIaIanaI. 

State .... nt·1I 
Statement-lll 

Action Taken Against Persons held Responslb'- Compensation paid to the dependants of the 
for Fatal Accidents In Coal Mine. persons killed in CIL's mines In the year 2002 

• 
Type of Action Year (Amount in Rs.) 

2002 2003 2004" 
Accident Date VIctim Name Compensation 

A. Action tnen by DO MS 

SuspenslonlCanceliation 0 0 0 1 2 3 

of Certificate 4-Jan'()2 Ramu Mahato 113410 
W&rnlng Issued 3 0 

3-Apr-02 Blkram Singh 171000 
Prosecution Launched 28 25 0 

Misadventure - No Action 9 10 0 
3-Apr-Q2 ArJun Ravldas 148000 

Other Action Taken 5 0 l-May-02 Blndeshwar Prasad 153130 

B. Action taken by Management 4-Jun'()2 C.H. Israll Mia 242000 

Suspended from duty 37 43 0 13-Jun-02 Sukumar Singha 180000 
Debarred from Promotion 0 0 0 

31-Aug-02 Dlpak Kumar Dubey 50000 
Demoted 2 2 0 

Transferred 0 0 0 28-Sep-02 Mohan Mehera 320471 

Increment Withheld 28 9 0 29-Oct'()2 R.B. Pandey· 

Service Termlnatad 9 7 0 10-Dec-02 Budhnl Bhulan 181940 

Warned by Management 21 17 0 15-Jan-02 Manbodh 201660 

Disciplinary action 2 3 0 
2-Feb-02 Bl.hwanath Munda 179060 

Total 144 117 
Flgur ...... number of person •. 10-Mar-02 Srlpra.ad Singh 319600 
Data for the years 2003 and 2004 are provl8lonal. Data for 2004 are 10-Mar-02 Lalji Kumar 332580 as on 30.06.2004. 
Action IlgalnI1 delinquent. for accident. thai occurred In the year 2004 

25-Mar-02 Nlranjan Mahato 192140 is under. procell. 

\" 
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1 2 3 1 2 3 

4-Apr-02 Nemchand Mahato 278260 15-Nov-02 Budhsen 319600 

7.Jun-02 Harsoo Bhulyan 194640 15-Nov-02 Bhaiya Lal 351080 

19-Jun-02 Kalpatla Kamin 299340 26-Nov-02 Balga Ram 326140 

11-Dec-02 Atwa Munda 299340 7-Dec-Q2 SalIsh Kumar 199400 

21-Dec-02 Chattu Mahto 299340 17-Dec-02 Kunwar Bahadur 292400 

9.Jan-02 Tanlk Paswan 149670 17-Dec-02 Johan 362741 

25-Jan-02 Kamruddln Khan 135560 17-Dec-02 Govlnd 356980 

25-Jan-02 Sovanl Devl 172530 3O-Jan-02 Mahesh 333912 

25-Jan-02 Kamala Devi 172530 8-Feb-02 Maraslmha Murthy 364870 

25-Jan-02 Lakshml Devl 205950 6-Apr-Q2 Usmohamrt:led Mahomudln 131950 

25-Mar-02 Baslr Mia 278280 13-Apr-02 Apurva Samanta 358349 

30-May-02 Ram Lalchan Beldar 124000 13-May-Q2 N.N. Janabandhu 292400 

7-Aug-Q2 Chaltra Keotia 15000 5.Jun-02 Jhabu 365240 

19-Aug-02 K K Saini 312940 25-Aug-02 Ram)1 55832 

2o-Sap-02 RN'Prasad 201800 19-5ep-02 Musaflr Jamuna 249400 

27-Sep-02 Jagdllh Paswan 139130 30-001-02 Premlal 139130 

2-Oct-D2 Mahadeo Bagdl 50000 17-Nov-02 Sudash Kumar 419840 

22-Nov-02 Khlrao Thakur 283900 28-Nov-02 Malku 285380 

4-Mar-Q2 Aklhay Pradhan 143890 4-Dec-02 Dhanl Ram 299340 

26-Mar-02 Rabl Be~ra 172520 7-Dec-02 H.L. Nagle 159800 

27-Apr-02 Dllharan Das 433820 28-Dec-02 Pradeep Naglna Pal 394120 

25-May-02 Golekha Bhutla 219950 29-Dec-02 Galral Bharosa 121050 

2-Sep-02 Ram Vrtdh 401300 Total 18172408 

3.Jan-02 Deonath 128303 HB: Data II I,*, 10 rnodIftcallon an. reconclallan by DGMS. 

• Executive, not a.abIe 
24-Feb-02 Dlpak Taunk 199400 • NOIIIIQIbIe. 

18-Mar-02 Shit Kabutar 332580 
Compensation paJd to the dependant. of the pelSo". 

20-Apr-02 Hart Ram Sahu 362740 killed In CIL " mine. In the yea, 2003 

4-May-02 Shambhu Prasad 345040 (Amount In Rs.) 

23-May-02 lagansal 181370 Accident Date VIctim Name Compensation 

26-Jun-02 Habeeb 292400 2 3 

16-Jul-02 Nathu' 6-Feb-03 Kallash Mahato 149000 

17-001-02 N .... ndra Kr Pal 423580 13-Apr-03 BhogendraJha 159870 
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1 2 3 2 3 

13-May-03 Paramhansh Ravldas 159800 31-May-03 R N Slswall 

24.May-03 Bhalrav Singh 326000 7.Jun-03 Shyam Prasad 124700 

28-May-03 AnI! Singh 278260 24-Jun·03 Gagan Blharl Gamayak 175000 

21-Jul-03 Narayan Mahato 153160 13-Nov-03 V V Girl 225220 

26.Jul-03 Mustakim Ansari 209920 6-0ec-03 Rajkumar Pra.ad 207863 

29-Jul-03 Lakhan Nunla 117410 4.Jun-03 Ramavatar Ram 157190 

18-Aug.Q3 Oarshan Mahato 175540 4-Aug-03 Te.j Ram 216896 

18-Aug-03 Jagannath Bishwakarma 128330 27-Aug-03 Satya Prakash Singh 442400 

23-Nov-03 Charan Mondal 186900 1-Feb-Q3 Milan Singh 373600 

7-0ec-03 OlOp Kumar Nonla 415960 24-Feb-03 Ohanlram 159800 

11-oec-03 Sanjoy Kumar Mahato 51000 
14-Mar-03 Sitaram 161328 

25-May-03 Kameshwar Mahto 384280 
25-Mar-03 Chandrashekhar 338800 

9-Apr-Q3 Sundar Lat-
29-May-03 Suraj Oeo Mahlo 135580 

4-May-Q3 Hasmuddln 326140 
19-Jut·03 Fagulal Kewal 362740 

5.Jul.Q3 Paharoo 285360 
8-0ec-03 Lakeshwar 436940 

29.Jul-03 Pannalal 362740 
21-0ec·03 Sanichar Oraon 299340 

29-OCt-03 Sunil Singh 407700 
12-Jan-03 RaJu Ohangar 389282 

25-oec·03 Panna Ram Under proce.s 
26-Feb-Q3 Ganesh Bhulan 242100 

28-Jan-03 Abdul Salam 379120 
28-Apr-03 Saroj Chatte~ee 319800 

28-Jan-03 Ramashrey Kushwaha 423580 
3-May-03 Krishna Chouhan 362740 

28-Jan-03 Raja nand Ramanalh 373800 

19-May-03 Rameshwar Paswan 25000 28-Jan-03 Arvlnd Khandekar 398800 

14-Jul-03 Slyaial RaJ 138000 26-Apr-03 ShuJa Ram 312940 

6-Aug-03 Anath Goral 142642 18.Jun-03 Kishor. 258880 

25-Sep-03 A.K. Chatterjee 312940 27-Jun.Q3 Ramakant Lokhande 319600 

22-OCt-03 Raj Kumar Gosaln 178490 17-Jul-03 SaNkram Mahadeo Belpure 292400 

25-Nov-03 Sarju Vadav 271120 8-0ct.Q3 Aklu Jhak.ri 285360 

18-oec-03 Jutla Goura 394120 28-OCt-03 Jokhan 142680 

30-0ec-03 Rame.hw.r Paswan 249400 Total Compensation 14851121 

12-Mar-03 Sumanta Pradhan 220000 NB: Dlta II subject to mcdIfIcltton alter reconclllallon by DGMS. 
• Sub-judIce 

14-May-03 M.A. Haque 326000 • As per tar .. aIc raporlsulcide bUt COMa yet to be confirmed. Not paid yet. 



147 wrmen Answel5 09, July 2004 To Questions 148 

Compensation psid to the dependants of the 2 3 
persons killed In elL ~ mines in the y .. ,2004 

7-Apr-04 B.K. Manl Mishra 338880 
(Amount In As., 

15-Apr-04 S.K. Nalm Under Process 
Accident Date Victim Name Compensation 

7-Mar-Q4 Ajit Kumar Malia 249850 
2 3 

19oMar-04 BlJay Pradhan 418460 
27-Feb-04 Blshnupada Lohar 278260 

27-May-D4 Braja Singh 345040 
3-Mar-Q4 Paramananda Goswaml 285360 

1-Apr-Q4 B.K. Choudhary Under Process 
3-Mar-Q4 Surendra Prasad 407700 

27-Feb-G4 Mlhlr Roy Choudhary 299340 
20-May-04 Tulsl Kumhar 70000 

18-May-D4 R Chenalya 398800 
28-Jan-04 Bhusan Prasad 345000 

20-Feb-Q4 Puran 398500 
18-Fab-D4 Kalla Ganju 338880 12-Mar-04 AwadHh Kumar 359480 

25-Apr-04 Dhanu Oraon 271120 14-Apr-04 Bljendra Vadav Under Process 

20-May-Q4 Budga Ram 228288 16-May-04 Antram Rathore 256680 

4-Jan-D4 Bhagwan Ram 407700 6-Feb-D4 Harsha' Sawale 411900 

4-Jan-D4 Dllp Bour! 373800 11-Feb-D4 Chandra Khapra 411900 

3-Fab-D4 Gaur Chand Gandhi 306160 6-Apr-D4 LataN Ramtake 292400 

15-Feb-D4 SUbodh Bour! 389000 
22-May-D4 R B Munjawar Under Proca .. 

Total Compensation paid 8245218 
28-Fab-D4 Dasharath Ohangar Undar Process 

28-Mar-04 Tarak Nath Gape 362740 
HB: Data Is IUb/8CIIo mocIIIcaUon an. reconclllaUOn by DGMS. 

Ust of Famltles showing amount of worlcmen compensaflon paid In 
SeCL In respect of .ach case for the year 2002 

Name/Designation Date Amount of Compensation 
S/Shr! Paid (RI.) 

1 2 3 

M RayamalJu, Gen. Mazdoor 08'()1-2002 3,19,800 

1. A Bakkalah, MIning Slrdar 25-02-02 1. 2,85,360 

2. E Ellalah, Timberman 

3. J Rajalah, Coal Rllar 2. 3,34,040 

4. P Llngalah. Coal Rller 3. 3,73.800 

5. M Vankatl, Timberman 4. 4.23,580 

5. .3,19.600 

B Janardhan Rao, Mining Slrdar 18-03-2002 3,01,840 
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S P Bartholomew, Gen. Mazdoor 

K Rajam, Lineman 

1. P Ramchander, 11mbennan 

2. P Ramesh, Support Mazeloor 

P Magll, Tlmbennan 

1. K Rajalah, Supportman 

2. S Prakash Rao, Badl FlUer 

Gunda Rayalngu, Coal filler 

1. 

2. 

1. 

G.Sambalah, T1mbennan 

K.Bakkalah, Coal flUer (Act, TIMan) 

Posham, Coal Filler (Act.TlMan) 

Anumndla Raghavulu, 
Con. Operator 

Nampalll Ramesh, Coal filler 
(Act. TIMan) 

Anumala Rajalah, Coal cutter 

1. Kothurl Ramulu, Coal filler 

2. Kondra Jakkaiah, Coal fllIar 

Asadha 18, 1926 (Saka) 

2 

26-03-2002 

06-04-2002 

15-05-2002 1. 

2. 

21-06-2002 

17-07-2002 1. 

2. 

17.08.2002 

27.08.02 1. 

2 

3. 

30.09.02 

18.10.02 

10.11.02 

12.11.02 1. 

2. 

To auestlons 

3 

3,19,800 

3,53,580 

3,19,800 

3,68,340 

3,45,040 

3,13,940 

4,04,320 

3,48,677 

3,32,580 

3,79,120 

3,82,740 

3,20,600 

3,84,280 

3,69,340 

4,12,900 

3,63,740 

The Details of Compensation Paid to the FamiNes of deceased workmen In SeCL 
In respect of fatal accidents occurred during 2003 

Name of the person with designation Date of Accident Compensation paid (Rupees) 
S/Shri 

1 2 3 

M Rama Llnga Murthy, EP Operator 10-01-2003 360080 

Maturl Rajalah, Coal Filler 22-03-2003 408700 

Vanna Jalapathl, Coal Filler 25-03-2003 389340 

P Nageswara Rao, Contractor worker 21-05-20031 255933 
29.05.2003 

Ramllla Rajalah, Coal Filler 31-05-2003 389280 

P Kondala Rao, Contractor Worker 03-06-2003 299664 

Blttu Singh, Contractor worker 09-06-2003 Under process 

Kalry Mallalah, HOM 16-06-2003 333580 

RampalM Mallaiah, Elec 16-06-2003 385280 

Kuma Sammalah, FItter 16-06-2003 399800 

150 

( 

" 
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1 2 3 

Thaduri Rayamanu. Trammer 18-06-2003 300340 

Ejjagirt Rarnchand .... Gen. Mazdoor 16-06-2003 339880 

Da .. rt Satyanarayan. Gen. Madoor 16-06-2003 374800 

AreIU Venkatalah, Gen. MH. 16-06-2003 286360 

Pulyata Narsalaha, Tyndal 16-06-2003 279260 

Thatlkonda SrtnlYu, Bd Filler 18-06-2003 424580 

Kukkala Komaraiah, BadU Iller 16-06-2003 420840 

Lekkala Buchalah, Pump Operator 16-06-2003 327140 

Vavllala Venkataswamy, Badl Rller 18-06-2003 424580 

Katta Vankata SrinlYasu, Bad. Filler 18-06-2003 440900 

Thalia Thlrupathi, Badll Rller 16-06-2003 416960 

Kondamuru Gopal Reddy. Coal Filler 18-08-2003 327140 

Pul Venkaty, Coal Rller 16-08-2003 320600 

Ragam Bapu, Bada Rller 16-08-2003 424580 

Kosnam Rajalah, Trammer 28-08-2003 356980 

K Yadglri, Gen. Mazdoor 27-08-2003 3!=1080 

Kawala Durgalah, Coal Rller 28.08.2003 351000 

Lambu Malillah, Sr. MIning Slrdar "'.hIIt of 315440 
18-10-2003 

Adapa Ashok, Coal Cutter 18-10-2003 328640 

Meenugu Chandraiah, Coal Cutter 18-10-2003 287860 

Mamldl Mallesh, Timberman 18-10-2003 259180 

Ragula Narayana RIO. Coal Flllar 18-10-2003 328840 

Thota Bapu, Coal FIUer 18-10-2003 315449 

Kasettl Narayana, Coal Filler 18-10-2003 359480 

Kannun Rayamallu, Coal RUer 18-10-2003 353580 

Pldugu Koma ..... h, Timberman 16-10-2003 398820 

Manthan! Rajam, TImberman 18-10-2003 322100 

Emurta Shankar, Timberman 14-11-2003 proved fatal on 8-11-2003 285380 
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2 3 

III-shift of Under process Musil Satyanarayana, 
Contractor Worker 23-11-2003 at 5.10AM 

Chunchu Laxmalah, Gen. Mazdoor 02-12-2003 Died on 03-12-2003 332580 

Chlntlrala Nagulu, Surface Gen. Mazdoor III shift of 
07-12-2003 1.40 AM 

333580 

Godlsala Mallalah, Coal Cutter 10-12-2003 - 11.45AM - I·Shlft 

B RajaKngu, Coal Cutter 

V Srlntvasa Rao 
Sutace Trammer 

15-12·2003 315440 

30-12·2003 

Note: From 81. No.8 to 2 ... In addition to the compenaatlCln paid under Workman's CompennllDn Act, a special _gralla 01 Ra. 6,00,000/· to each worker has been 
declared by the Hon'ble Chief MInIster of A.P. CR •. 3,00,DDO/· from Company and RS.3,OD,ooD/· tram Chief Mlnlater Relief Fund) 

Details of Compensation paid to the famlHes 
of deceased workmen In SCCL In respect of fatal 

accidents during the year 2004 (up to June) 

Name & Designations Date of Compensation 
of fatally Injured person Accident Paid 
SlShri (Rupees) 

S. Narasaiah, 11.02.04 3,01,840 
Coal filler 

(1 ) Neelam Shankaralah, 14.02.04 3,45,040 
Coal filler 

(2) Boda Desai, 14.02.04 3,32,530 
Coal filler 

K. Satyanarayana, 25.02.04 NA 
E.P. Operator 

Sukka Rayamallu, 15,05.04 3,26,140 
Support Mazdoor 

(1 ) K.Sambalah, 22.05.04 3,19,600 
Coal cutter 

(2) D.Thlrupathl Goud, 22.05.04 3,94,120 
CC Trainee 

Engu Hanumanthu, 28.06.04 3,56,980 
Coal Filler 

Statement-IV 

The remedial measures taken by the Government to 
prevent the recurrence of accidents In future Is as follows: 

Provisions for safety of persons employed In mines are 
contained In the Mines Act, 1952 and the Rules and 
Regulations framed thera under. The safety laws are kept 
under constant review and amended from time to time. The 
Directorate General of Mines Safety also issues guldeUnes 
In the form of circulars to the management for Improving safety 

measures. These proVisions are required to be compHed with 
by the mine managements. The officers of the Directorate 
General of Mines Safety Inspect the mines periodically to 
oversee ft,le status of compHance of the safety provisions, 
and to take action as provided for under the Mines Act., 1952. 

Action taken subsequent to enquiries Includes: 

(a) Warning to delinquent 

(b) Suspension of certificate 

(c) Modification In the method of wor1dng 

(d) Action by management such as suspension, 
stoppage of Increment, demotion and dismissal 
from service 

(e) Prosecution in a court of law 

(1) Pointing out contraventions 

(g) Withdrawal of permission 

(h) Issue of improvement notices 

(I) Prohibition of employment 

0) Informal stoppages 

Besides the leglslattve measures, the Government is 
also promoting a number of other Initiatives such as: 

Conference on safety in mines 

Self-regulation by managements 

Workers' participation in safety management 

Tripartite and bipartite reviews at various levels 

Training of work persons 

Observance of Safety Weeks and Safety 
Campaigns 

National Safety Awards 
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[EngDshl 

FI8Cal Deficit 

565. SHRI TATHAGATA SATPATHY: WlUthe Minister 
of FINANCE be pleased to state: 

(a) whether International Monetary Fund has 
warned that India's high fiscal deficit Is not sustainable; 

(b) If so, the details thereof and the reasons for 
such high deficit; and 

(c) the steps taken or to be taken by the Govern-
ment to tackle the issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The 
International Monetary Fund (IMF) has been sharing Its 
concern about the sustainabiUty of high fiscal deficits In India 
in Its annual reviews. In its recent Issue of World Economic 
OUtlook (April 2004), thelMF has emphasised the urgency of 
fiscal consoldatlon in the context of economic recovery. The 
factors that contributed to high fiscal deficit in India are, Inter-
alia, relating higher levels of expenditure on salaries, 
unfunded pensions, mounting Interest payments, Improperly 
targeted subsidies and the deterioration in the tax-GDP ratio. 

(c) The Government Is conscious of the need for 
addressing the problem of high fiscal deficits. An Important 
step taken In this direction In the enactment of the Rscal 
ResponslblHty and Budget Management Act In 2003, which 
was notlfled on July 2, 2004 and came Into force from July 5, 
2004. The Act mandates the Government to take appropriate 
steps to reduce the fiscal deficit and the revenue deficit so as 
to eUmlnata revenue deficit by March 31, 2008. 

Value of Rupee 

566. SHRI GURUDAS DASGUPTA: 

SHRI LAKSftMAN SETH: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the value of rupee started depreciating 
steadily against the dollar and other major foreign currencies 
In the inter-bank foralgn exchange market; 

(b) it so, the details thereof during the last three 
months; 

(c) the reasons for the depreciation of rupea valua; 

(d) the per capita foreign loan tiD date; and 

(a) the s~ taken by the Government to streng-
then the rupea agatnstmajor foreign currencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The 
average monthly exchanga rata of tha Rupee vis-a-vis US 
Dollar, Pound Sterling, Euro and Japanese yen during April-
June 2004 Is shown In the table below: 

Month RsiDollar Rs/Pound Rs/Euro RslYen 
Sterling 

April '04 43.93 79.24 52.66 40.81 

May'04 45.25 80.88 54.35 40.37 

June'04 45.51 83.21 55.25 41.59 

(c) The movement of the Rupee against major 
currencies Is broadly market determined. 

(d) India's per capita external debt at the end of 
March 2004 was US$ 104.9. 

(8) India's exchange rate policy focuses on 
managing volatility with no fixed rate target, allowing the 
underlying demand and supply conditions to determine the 
exchange rate movements over time in an orderly way. The 
RBI continues to monitor closely the developments In the 
financial markets at home and abroad, and carefully 
coordinates Its market operations with appropriate monetary, 
administrative and other measures, as cons:dered necessary 
from time to time. 

Anti-Smuggling LAws 

567. SHRIMATI KRISHNA TIRATH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-ltem captioned " ... as antl-smuggHng laws 
go up in smoke" as appeartng in the Times of India dated the 
June 14,2004; 

(b) "so, the facts reported In the news-item; 

(c) whether foreign made cigarettes are being 
smuggled through shipping containers In the name of "Dal-
chawar as appearing In the news-ltem; 

(d) if so, the number of cases registered during 
each of the last three years In this regard; and 

(e) the steps taken by the Government to check 
such smuggUng? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) Yes, 
Madam. However, It Is not possible to precisely quantify the 
market share 0' smuggled cigarettes In India. 



157 Written Answers Asadha 18, 1926 (Saka) To auestions 158 

(c) One such case w.a detected In Mumbal In 
January, 2003 where cigarettes were mla-declared .s "Green 
Mung Beans". 

(d) The number of cases of smuggUng of foreign 
made cigarettes Is as under: 

Year No. of seizure cases 

2001-2002 4749 

2002-2003 461 

2003-2004 565 

2004-2005 (upto June 2004) 138 

(e) All Customs field formations Including 
Directorate of Revenue Intelligence are alert and vigilant to 
prevent and detect smugglng of contraband Items Including 
foreign made cigarettes. 

{Translation} 

Fruits Under OGL 

568. SHRI SURESH CHANDEL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether permission of Import of apples and 
other fruits under Open General Licence Scheme Is adversely 
affecting fruit-growers In Himachal Pradesh and Jammu and 
Kashmir; 

(b) If so, whether any surveyor study has been 
conducted or proposed to be conducted to assess the adverse 
Impact thereof; and 

(c) the details of Incentives being provided to fruit-
growers by the Government for promoting export of their 
apples and other fruits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) and (b) Import restrictions on apple and other fruits have 
been removed In accordance with the economic liberalization 
policy and in keeping with our International commitment. 
However, subsequent to removal of quantitative restrictions 
on Imports, the customs duty on apple Imports was raised 
from 35% to the maximum bound rate of 50% during 2000-
2001. In addition, Import of all primary agricultural products. 
Including app!g and other fruits, are subject to an Import 
permit. 

(c) Govemment has notified setting up of AEZs on 
various fruits Uke apples In Himachal Pradesh and Jammu 
and Kashmir, pineapples In West Bengal and Trlpura, 

Mangoes In Uttar Pradesh and Andhra Pradesh among 
others. Central and State Governments are encouraging 
exports by providing Infrastructural support such as setting 
up of integrated cargo handUng and cold storage facilities, 
concesslonal credit etc. Government has also been 
encouraging export of fruits, Including apples by arranging 
buyer seller meets, participation in International fairs and 
exhibitions by assistance schemes or concesslonal credit for 
promoting exports. 

[EngUsh} 

Inveatment Commission 

569. SHRI KAILASH MEGHWAL: Will the Mlaister 
of FINANCE be pleased to state: 

(a) whether the Govemment proposes to set up 
Investment Commission; 

(b) If so, the details thereof; 

(c) whether the Govemment Is contemplating to 
merge Foreign Investment Promotion Board In the Investment 
Commission; 

(d) 

(e) 
sslon? 

If so, the reasons therefor; and 

the terms of reference of Investment Comml-

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) to (e) As stated In the Finance Minister's Budget 
speech 2004-05, Government propose to establish an 
Investment Commission which will have the broad authority 
of the Govemment to engage, discuss with and Invite domestic 
and foreign businesses to Invest In India. Many ofthe functions 
of Foreign Investment Promotion Board (FIPB) could be put 
on the automatic route and leave FIPB as a one-stop service 
centre and facilitator. The function of wooing domestic and 
foreign investors will be performed by the proposed Invest-
ment Commission. 

WTO Conference 

570. SHRI KAILASH MEGHWAL: 

SHRI KINJARAPU YERRANNAIDU: 

SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether the Govemment has chalked out any 
strategy to take up the Issues at the next round of WTO 
Conference. If so, the details thereof; 
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(b) whether the Government has drawn attention 
of the WTO to elmlnate the existing barriers on Its services 
export. If so, the details thereof; and 

(c) whether there has been any agreement 
amongst WTO member countries to comply to the foreign 
investment in education sector, If so, the polcy framed by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRV (SHRt E.V.K.S ELANGOVAN): 
(a) The strategy for the next WTO Ministerial Conference will 
be chalked out as and when any decision Is taken regarding 
the dates of the Conference. 

(b) In the onogolng WTO negotiations for progre-
ssive "beraUsation of trade in Services under the Doha Work 
Programme, India has taken steps to address the twin Issue 
of barriers to movement of natural persons and cross-border 
trade. The steps taken by India Include proposals for Dbera-
Hsation of movement of professionals, securing access for 
provision of remote services and making specific requests to 
our Important trading partners In sectors of export Interest to 
India, such as Computer-related Services, Health Services, 
Accountancy Services and Engineering Services. In this 
regard, India is working together with like-minded WTO 
Members. 

(c) No, Sir. There Is no agreement amongst WTO 
Members on foreign investment In the education sector. 
Commitments undertaken by Members regarding 
liberalsatlon of various sectors, including education, flow 
out of the final outcome of the ongoing Services' negotiations 
among the WTO Members. 

Recovery of Due. from SEBeJPSU. 

571.SHRI VIJOV KRISHNA: 

SHRt PRABODH PANDA: 

Will the Minister of COAL AND MINES be 
pleased to state: 

(a) whether the Government Is aware that Coal 
India LImited (Cll) Is to recover more than Rs. 6000 crore 
from various State Electricity Boards/Public Sictor 
Undertakings; 

(b) If so, the details thlreof and .Ince whln; 

(c) the steps taken to recover the amount; 

(d) whether any amount of outstanding arrears Is 
disputed; and 

(e) 
therefor? 

If so, the details therlof and the reasons 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAYAN RAO): (a) Ves, Sir. Coal 
sale outstanding of subsidiary companIes of Coal India as 
on 30.6.2004 (Provisional) Is Rs. 4085.76 crores from State 
Electricity Boards and PubIc Sector Undertakings. 

(b) The detaIls of outstanding coal sales dues as 
on 30.06.2004 (Provisional) from SEBIIPSUs are given In 
the enclosed statement. The said outstanding coal sale dues 
have accumulated over a period of more than 10 years. 

(c) Details of measures taken by Govt. are given 
below: 

1 ) The Ministry of Coal and MInistry of Power have 
jointly put In place umpIres to settle the dIsputes 
between the SEBslPCs and the coal compa-
nies of CIL. 

2) Govt. of India formulated a securitization 
schlme to settle the outstanding coal sale due. 
of SESs upto the period 30.09.2001. 

3) A .ystem of Fuel Supply Agreement (FSA) has 
been Initiated to take care of Issue. like 
SampAng, Weighment and Quality of coal. 

(d) and (e) As per statement. 

Statement 

Sector 

Power 

Sectorwls. disputed and undisputed dues relating to Govt. and PubNc Sector 
undertakings as on 30.06.2004 (Provisional) 

(Rup'" In crore.) 

SEBslPC. Du.s •• on 30.08.2004 

Disputed Undisputed Total 

2 3 4 5 

Bihar State Electricity Boald 40.86 157.39 198.25 

Jharkhand State Electricity Boai'd 13.32 16.08 29.40 

Uttar Pradesh Aalya Vidyut Utpadan Nigam 32.02 50.97 82.g9 

, 
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2 3 4 5 

Punjab State Electricity Board 122.57 72.11 194.88 

Tamllnadu Electricity Board 251.72 25.74 277.48 

Haryana Power Generation Corporation ltd. 0.13 8.20 8.33 

Rajsthan Rajya Vldyu1 Utpadan Nigam ltd. 15.77 78.48 94.23 

Maharashtra State Electricity Board 31.79 137.22 169.01 

Madhya Pradesh Electricity Board 211.03 437.28 648.31 

Chattisgarh State EIectrtcIty Board 20.91 88.06 88.97 

Gujarat Electricity Board 49.09 44.31 93.40 

West Bengal State Electricity Board 4.11 0 4.11 

West Bengal Power Dev. Corpn. ltd. 73.71 346.18 419.89 

Andhra Pradesh Generation Company 0 9.64 9.64 

Karnataka Power Corporation Limited 0 5.38 5.38 

Durgapur Project Limited 0.08 12.79 12.87 

Damodar Valley Corporation 98.11 111.89 210.00 

Deihl Vldyut Board 4.43 -2.35 2.08 

Badarpur Thermal Power Station 136.56 394.87 531.43 

National Thermal Power Corporation 80.06 282.34 362.40 

Disergarh Power Supply 0 1.99 1.99 

Tenughat V/dyut Nigam Limited 0.25 51.71 51.96 

Orissa Power Grid Corporation 1.14 14.57 15.71 

Total Power 1187.66 2322.83 3510.49 

Steel 

Steel Au1horlty of India Limited 388.19 46.34 414.53 

Indian Iron & Steel Company 80.72 5.00 85.72 

Rashtriaya Ispat Nigam Limited 9.88 8.17 17.85 

Total Steel 458.59 59.51 518.10 

Govt. 27.15 30.02 57.17 

Grand Total 1673.40 2412.38 4085.78 

• Thll was mainly on account of quality and quanUty 01 coal. 
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Expansion of Air Space 

572. SHRI P. S. GADHAVI: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Government Is contemplating to 
make air space management more flexible to faclntate ten to 
fifteen per cent expansion in the Indian air space; 

(b) if so, tha datalls thareof: 

(c) whether at present the air space Is divided 
between civil and military operations; 

(d) if so, the percentages of air space available to 
military organization and clvlnan alrcrafts; 

(a) whether the Civil Aviation and Indian Air Force 
authorities hava discussed air safety measures; and 

(f) if so, the outcome of the discussion? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, Sir. 
However, the flexible use of airspace is only to permit civil 
aircraft to use the airspace exckJslvely reserved for mlHtary 
purposes for optimum utlUzation of Indian airspace. It does 
not lead to expansion of the existing Indian airspace. 

(c) and (d) Yes, Sir. Airspace available to military and 
civil aircraft is 35% and 65% of the total of the Indian airspace 
respectively. 

(e) and (1) Discussion with Indian Air Force on air safety 
measures is a regular ongoing exercise. 

Expansion of Air India/indian Airline. 

573. SHRI ANANTA NAYAK: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Air Indlallndlan Airlines have 
started thair fleet replacement and expansion programmes; 

(b) if so, the details thereof InckJdlng the airbuses 
replacadlleased out 80 far and proposed to be replaced and 
leased out under the programmes; 

(e) whether the expansion ptan has been delayed 
for long; and 

(d) If so, the steps in this regard? 

THE MlNtSTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHt'U PRAFUL PATEL): Ca> to (d) The proposals 
for acquisition of alrcrafts by Air India and Indian Airlines are 
under consideration of Government 

[Translation} 

Delay of Fllghta 

574. SHRI JASWANT SINGH 6ISHNOI: 

SHRI SURESH KALMADI: 

Will the Minister of CIVIL AVIATION ba pleased 
to state: 

(a) whether delay of flights has become a normal 
phenomenon; 

(b) If so, the details thereof particularly Jalpur-
Jodhpur-Mumbal fAghts and Ie 601-Delhl to Lucknow flights 
in recent times Including the frequency of their delays; 

(c) whether the Government has taken the delay 
of these fUghts seriously; 

(d) If so, the action being taken by the Government 
In this r8Qard; 

(a) whether the Government proposes to Increase 
tha frequency of air service from Jodhpur and change the 
time schedule of Its fHghts; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) During the period January. 2004 to May, 2004, 
there were no primary delays Involving AIUance Air fUght CD-
7471n472 operating Jalpur-Jodhpur-Mumbal sectors ex-
Jalpur due to the reasons within the control of Indian AlrUnes. 

Similarly during the period January, 2004 to May, 2004 
on Indian AlrUnes fUght IC-601 operating on the sector (Delhl-
Lucknow) the number of primary delays within the control of 
Indian AlrUnes was 4 which works out to 2.68% of the total 
takeoffs. 

(c) and (d) Indian Airlines and AIDanee Air constantly 
endeavour to Improve their on-time performance. All delays 
and concellatlons are monitored and analysed on dally basis 
with a view to Identifying the causes and taking appropriate 
remedial action. 

(e) and (1) The airlines are free to choose routes and 
frequency for operation based on their commercial 
considerations subject to Route Dispersal GuideKnel, 

{EngNsh} 

DIIU .. of Air SIrfp. 

575. SHRI ASADUDDIN OWAISI: WI" the Minister 
of CIVIL AVIATION be pleased to Itate: 
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(a) whether a large number of air strips are lying 
unused for a long time In the country; 

(b) if so, the details of unused air strips and total 
expenditure, being Incurred by the Government on these 
strips; 

(c) whether the Government proposes to make 
maximum use of these air strips to make more businessman 
ftke use of such pubUc faciUtles; 

(d) If SO, the details thereof: and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) There are 33 
airstrips belonging to Airports Authority of India which are 
lying unused. 

The total expenditure Incurred on these airstrips during 
2001-02, 2002-03 and 2003-04 are Rs.1.30, Rs.1.17 and 
RS.1.35 crores respectively. 

(c) and (d) UtlUzation of unused airstrips depends totally 
upon the traffic availability at these places for commencing 
air operations. Due to absence of sufflclent air traffic, Airports 
Authority of India (MI) has no plans, at present, to make 
these airstrips operational. 

(e) Does not arise. 

Promotion of Self Help Group. 

576. SHRI DUSHYANT SINGH: WID the Minister of 
FINANCE be pleased to state: 

(a) whether various branches of different public 
sector banks are promoting Self Help Group (SHG) in the 
country particularly In Rajasthan and Orissa; and 

(b) If so, the details thereof and the assistance 
extended by each bank In promoting SHG In that State during 
the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) A total number 
of 35294 branches of commercial banks, Regional Rural 
Banks and cooperative banks are participating In the 
promotion of Self-Help Group (SHG) Bank linkage 
Programme implemented by NABARD. As on 31.3.2004, a 
total of 10.79 lakh SHGs have been credit Unked by the banks 
Involving a cumulative bank loan of Rs.3904 crores. 

(b) The details of assistance extended by 
commercial bAnks, regional rural banks and cooperative 

banks In Rajasthan and Orissa during the years 2001 -02, 
2002-03 and 2003-04 are given below: 

(Rs. In lakh) 

Particulars 2001-02 2002-03 2003-04 

RIIJa8than 

No. of SHGs financed 6948 10178 11104 

Amount given by 
Commercial Banks 476.30 612.90 929.46 

RRBs 578.90 1375.80 1338.63 

DCCBs 147.20 317.10 443.73 

Total 1202.40 2305.80 2711.82 

Oris.a 

No. of SHGs financed 11665 21719 35316 

Amount given by 
Commercial Banks 313.30 847.40 2867.01 

RRBs 790.80 1829.60 4056.74 

DCCBs 155.50 359.80 720.59 

Total 1259.60 3036.80 7644.34 

Voting Rights to HRI 

5n. SHRIA. K. MOORTHY: WID the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether there has been a demand tor giving 
voting rights to non-resident Indians; and 

(b) If so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY): (a) Ves, Sir. 

(b) OWing to practical and administrative difficul-
ties, the proposal for grant of voting rights to non-resident 
Indians (that Is, those who are not ordinarily resident In India) 
has not been found feasible. 

Financial eMI. faced by Stat •• 

578. SHRI B. VINOD KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whathersome States are facing crisis In respect 
of financial resources; 



167 Written Answets 09, July 2004 To au •• tlons 188 

(b) If so, the details thereof; 

(c) whether the Union Government have received 
any request from the Chief Ministers of various State 
Governments for financial assistance to resolve their financial 
crisis; and 

(d) If so, the details thereof and the action taken by 
the Government thereon, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Ca) and Cb) No, 
Sir. However, some States have reported debt stress and 
Uquldlty mismatch. Details of States having debt to Gross 
Domestic Product ratio in excess of 30% are given In the 
enclosed statement. 

(c) and (d) States of Kerala, Nagaland, Himachal 
Pradesh, Madhya Pradesh, Jammu and Kashmir and Uttar 
Pradesh have requested for advance release of Share In 
Central Taxes or Normal Central Assistance or Non-Plan Gap 
Grant or their Share In Small Savings since April 1 st, 2004. 
Some States have requested for debt write-off as well. 

Government of India In such cases has advanced States 
entitlements of Plan and Non-pian grants to enable the States 
to overcome their short term liquidity constraints. However, 
Debt Renef comes within the purview of the 12th Finance 
Commission (TFC). 

,Government of India Is also Implementing a Debt Swap 
Scheme whereby States are being enabled to swap high 
cost debt canylng Interest rate of 13% or above. Total debt to 
be swapped exceeds 1,00,000 crore and Rs.7S,273 crore 
already stands swapped. 

2002-03 (RE) (% ratio) 
State Debt! GSDP ratio 

1 2 

Andhra Pradesh 31.5 

Arunachal Pradesh 48.0 

Assam. 38.9 

Bihar 50.1 

Goa '40.8 

GuJarat 33.1 

Himachal Pradesh 77.9 

2 

Jammu and Kashmir 64.8 

Kerala 35.2 

Manlpur 63.5 

Meghalaya 36.0 

Mlzoram 89.B 

Nagaland 68.1 

Orissa 61.9 

Punjab 45.0 

Rajasthan 42.8 

Slkkim 41.4 

Trlpula 63.4 

Uttar Pradesh 36.5 

West Bengal 40.7 

Expon Credit 

579. SHRI ADHIR CHOWDHARY: Will the Minister 
of FINANCE be pleased to state: 

(a> whether Reserve Bank of India has drawn any 
negative 1st of various Banks abroad, whose latter of credits 
are not acceptable to Indian Banks; 

(b) whether it Is true that Bank of India, Chandnl 
Chowk Branch does not allow export credits against letter of 
credits received from non-prime Banks; 

Cc) the name of countries where Hne of credit Is 
available to exporters by Exlm Bank; and 

(d) 
exports? 

the steps the Government proposes to boost 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Reserve Bank 0' India has not drawn any negative list of various banks 
abroad whose letters of credit are not acceptable to Indian 
Banks. 

Cb) No ca.e of refusal of grant 0' export Credit (Pre-
shipment and/or Post-Shipment finance) against lett.r of 
credits Issued by non-prlme banks by the Chandnl Chowk 
Branch of the Bank has come to the notice of the Bank of 
India. 
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(c) Exlm Bank has currently In place 29 L1n.s c: 
Credit covering 61 countries In Asia, Africa, latin America. 
Confe~eratlon of Independent State., Russia and East 
Europe. 

(d) To givi boost India's Exports, Government steps 
Include Gold Card Scheml for credit worthy exporters with 
good track records for easy availability of export credit on 
best tlrms, duty free Import faclUty for service sector, concept 
of agrl-export zones, removal of quantitative restrictions, 
Introduction of Special Economic Zone Scheme, streamUnlng 
of the EPCG schlme, reduction of tranaactlon cost, non-tariff 
barriers, etc. 

Mining in Oris .. 

580. SHRI ANANTA NAYAK: Will the Minister of 
COAL AND MINES be pleased to state: 

(a) the number of precious and semi-precious 
stone mines in Orissa leased out to the private sector foreign 
companies; 

(b) the term and conditions laid down for leasing 
out these mines; 

(c) the manner In which the State of Orissa is 
benefited by leasing out the precious and seml-preclous stone 
mines In the State; 

(d) whether some high grade bauxite deposit 
areas have been found In Keonjhar and Sundargarh Districts 
In Orissa; 

(e) 

(f) 
the areas? 

If so, the details thereof; and 

the expected quantum of bauxite deposited In 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (OR. DASARI NARAYAN RAO): (a) No mines for 
precious and seml-preclous stones have been leased out to 
the private sector foreign companies In Orissa. 

(b) and (c) Does not arise In view of the answer given at 
(a) above. 

(d) Chemical and refractory grade bauxites are 
considered high grade bauxites. Such high grade bauxites 
have not been found In Keonjhar and Sundargarh districts. 

(e) 
above. 

DOls not artse In view of the answlr at (d) 

(f) Thl reserves of bauxite found In Keonjhar 
district are unclassified. A reserve of 5 milRon tonnls are 
placed under this category. In Sundargarh district, the reserves 

of bauxltl are metaRurglcal grade and total reserves are 
estimated to be around 4 mUDon tonnes. 

Vacant Posta In Income Tax 
Dep.rtment In Orl ... 

581. SHRI PARSURAM MAJHI: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of posts lying vacant In the Income 
Tax Department In Orissa; 

(b) the date since when these posts are not filled 
up; 

(c) the reasons for not filling up these posts so far; 
and 

(d) 
earliest? 

the steps taken to fill up the vacancies at the 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) 147 posts are 
lying vacant in the Income Tax Department In Orissa. 

(b) These posts have arisen due to retirement, 
promotion to higher grades and restructuring of the Income 
Tax Department. 

(c) These vacancies could not be ruled in the light 
of Instructions issued by Department of Personnel and 
Training vide their OM No. 2IB12001-PIC dt. 16.5.2001. 

(d) Vacancies are filled in accordance with the 
instructions contained in Department of Personnel .and 
Training OM No. 21812001-PIC dt. 16.5.2001 and Recruitment 
Rules applicable to the posts. 

Income Tax Eva.lon 

582. SHRI S.P.Y. REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) the total volume of Income tax evaded by the 
tax payers during the last three years, year-wlse; 

(b) the steps taken to reaDse the same so far; 

(e) whither the Government has any special 
contingent plan In this regard; 

(d) If so, the details thereof, and 

(e) If not, the steps contemplated to recover the 
tax arrears? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) On the basis 



171 Wrln.n Answ.1S 09, July 2004 To Quat/ons 172 

of the Income tax assessments made pursuant to searches 
conducted under Section 132 of the Income Tax Act the tax 
evasion for the last three financial years Is found to be as 
under: 

F.Y. Tax Evaded (Rs. in crore) 

2001-02 1717.17 

2002-03 1546.40 

2003-04 5041.71 

(b) The Income Tax Act provides for various 
measures to recover the tax dues in such cases. Accordingly, 
the cash seized during search and seizure operations is 
adjusted against the tax demand of the assessee. Other 
assets seized during the search and seizure are also Hable 
to be used for realization of the tax demand, If the assessee 
does not pay the tax. Refunds, If any, arising In the case for 
any year(s) are also appropriated against the pending 
demands. Attachment and sale of moveable and Immoveable 
assets of the defaulters Is also carried out as provided In the 
Second Schedule to the Income Tax Act. Penal provisions in 
the IT Act are also Invoked to enforce collection of tax arrears 
in such cases. 

(c) to (e) In view of the various measures provided In 
the IT Act Itse" for recovery of the tax dues as outftned above, 
no special contingent plan has been considered necessary. 

Relief Package for Farmers 

583. SHRI C. K. CHANDRAPPAN: Will the MInister 
of FINANCE be pleased to state: 

(a) whether It Is a fact that against the stipulated 
18% target of agriculture credit, the pubUc sector banks 
achieved only 13-14 percent of total credit to agricultural 
sector; and 

(b) If so, the details and reasons therefor and the 
measures proposed to be taken by the GovernmentJbanks to 
achieve the target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) and (b) As 
reported by Reserve Bank of India (RBI) credit to agriculture 
by PublIc Sector Banks has Increased In absolute terms from 
Rs. 73507 crore (15.3% of net bank credit) as on 31st March, 
2003 to Rs. 85872 crore (15.450/. of net bank credit) as on 
31 at March, 2004. The target of 18% was achieved by 7 public 
sector banks as on 31st March, 2004. The main reasons for 
the shortfall In agricultural credit as a percentage of NBC are: 

(I) Bank credit to other sectors growing at a faster 
rate; 

(II) 

(III) 

(Iv) 

Drought situation In some parts of the country; 

Crash In prices of soma agricultural commo-
dities adversely affecting the credit off-take In 
agriculture; 

Low capital formation in agriculture resulting 
In poor credit absorption capacity In many 
areas; 

(v) Write-off of non-performlng loans leedlng to 
reduction In the outstanding advances In the 
case of some banks; 

(vi) Absence of up-to-date land records in several 
states to facilitate provision of agricultural 
credit; and 

(vII) InablUty of the small and marginal farmers to 
provide the required collateral. 

RBI and National Bank for Agriculture and Rural 
Development (NABARD) have taken several steps to Increase 
the flow of credit to agriculture. These include, formulation of 
Special Agricultural Credit Plans (SACPs). opening of 
Specialised Agricultural Finance Branches (SAFBs), imple-
mentation of the K1san Credit Card (KCC) Scheme, setting 
up of Rural Infrastructure Development Fund (RIDF) with 
NABARD, Introduction of scheme for flnanctng agri-cHnlcs 
and agrl-buslness centers, Introduction of schema for 
financing farmers for purchase of land for agricultural 
purposes, Introduction of produce marketing loans, loans for 
storage facUlties, waiver of margin/security requirements, etc. 
Besides, during the current year, It Is targeted to achieve a 
growth rate of 30% In disbursement of agriculture credit. 

Loans to Students for Higher Education 

584. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment Is aware of the fact 
that students seeking loans from b1nks for higher education 
are facinq hardship due to lengthy procedures of the bank; 

(b) 
regard; 

If so, the steps taken by the Government In this 

(c) whether the Govarnment proposas to give 
foreign guarant .. to the bank to give loans to the students to 
pursue higher education without asking for any collateral or 
guarantees of tha parents; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
I=INANCE (SHRt S. S. PALANIMANICKAM): (a) No, Sir. 
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(b) Does not arise. 

(c) No, Sir. 

(d) Do •• not arls •. 

Export of Sub-Standard Cloth •• 

585. DR. COL. (RETO.) OHANI RAM SHANOIL: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Government Is aware that some 
export firms are exporting sub-standard clothes; and 

(b) If so, the number of the firms exporting such 
material penalised by the customs department during the 
period from 2001 to 2004 alongwith the action taken against 
them 1111 date? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The information is being collected 
and will be laid on the Table of the House. 

Production and Export of T.a 

586. SHRI VIRENDRA KUMAR: 

SHRI TATHAGATA SATPATHV: 

SHRI SARBANANDA SONOWAL: 

SHRI PARSURAM MAJHI: 

SHRI HARISHCHANDRA CHAVAN: 

SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 

SHRI V. G. MAHAJAN: 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether there has been fall in the quantity of 
tea produced by the tea producing states against the target 
fixed during the preceding three years; If so, the measures 
taken to increase the production; 

(b) whether the export share of tea In the world 
market have gone down, If so, the reasons thereof and the 
steps taken to expand the export share of tea; 

(c) whether the Government propose to estabAsh 
factories of small tea growers on cooperative basis; if so, do 
the Government Intend to safeguard the Interest of small 
growers; and 

(d) whether the Government Is Intending to spread 
the network of Tea Auction Centres If so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE A~D INDUSTRY (SHRI E. V. K. S. ELAN-
GOVAN): (a) During the year 2001-02, there was a marginal 
fall in tea production as compared to the target set. However, 
during the subsequent years 2002-03 and 2003-04, the 
quantity of tea produced was more or less at par with the 
targets set. A number of development schemes are being 
implemented by the Tea Board during the Tenth Five Year 
Plan for enhancing productivity, quality and marketability of 
tea produced In the country. Financial and technical 
assistance Is provided for various plantation development 
activities like replanting, rejuvenation, creation of irrigation 
facilities, modernisation of tea factories and training of small 
tea growers etc. 

(b) Yes Sir. The major reasons for overall decDne 
In the share of the Indian tea in the world market are the stiff 
competition being faced from other producing and exporting 
countries like Sri Lanka, China, Indonesia, Vietnam and 
Kenya, various tariff and non-tariff measures Imposed by 
some of the tea Importing countries Uke Russia, Egypt and 
Iran, lower off-take by Russia due to change in consumer 
preferences and higher prices of Indian tea due to high cost 
of production. 

With a view to boost the export of tea, Tea Board Is 
Implementing a medium term export strategy prepared 
through private consultants. Tea Board has also taken various 
steps which Include encouraging production of quaHty teas 
specially orthodox type of teas, participation In major trade 
fairs/exhibitions abroad, lending promotional support to 
Indian exporters in marketing Indian brands, field sampAng 
at speclaUty stores and In principal markets, launching media 
campaigns to Increase consumer awareness, exchange of 
tea delegations, grant of transport subsidy for tea exported 
through Inland Container Depot Amlngaon etc. 

(c) The small growers are encouraged to set up 
cooperative manufacturing units and financial assistance Is 
provided by the Tea Board for the purpose. Tea Board Is also 
giving direct financial assistance to the small tea growers for 
undertaking new plantation, replantation, replacement 
planting, rejuvenation pruning and Infilling, setting up of self 
help groups, organizing study tours, raising of nurseries for 
supply of good quaUty planting materials etc. Besides, grant-
In-aid Is also provided for extending advisory services and 
organizing training programme on modern aspects 01 tea 
cultivation. In order to ensure a reasonable return for the 
green leaf produced by the small tea growers, Tea Board Is 
Implementing a price sharing formula between the small tea 
growers and manufacwrers of made tea with effect from 
1.4.2004. 

(d) Besides according approval for opening one 
auction centre in Jalpalgurl In North Bengal recently, Tea 
Board has taken action to convert manual auction centres to 
electronic centres to Improve the efficiency of the tea purchase 
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systems and reduce transaction time and costs. The auction 
centres at Colmbatore and Guwahatl have already been 
converted to electronic centres. 

New Civil Aviation Policy 

587. SHRI SURESH KURUP: 

SHRI K. S. RAO: 

SHRI PRADEEP GANDHI: 

SHRIMATI KRISHNA TIRATH: 

SHRI SUKDEO PASWAN: 

SHRI KAILASH MEGHWAL: 

Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Govemment have formulated a 
new Civil Aviation PoNcy; 

(b) If so. the details thereof Includtng privatisation 
of airports. foreign direct investment and heUcopter services; 

(c) whether the Govemment Is also considering 
to set up some new airports In the country; 

(d) If so. the details thereof, State-wtse; 

(e) the steps taken/proposed to Improve 
operational transparency particularly of public airlines; and 

(f) the time by which the new aviation poHcy is 
likely to be announced alongwlth the features thereof? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) The new civil 
aviation policy Is under preparation. 

(c) and (d) Yes. Sir. Government has approved the 
setting up of new airports of international standard at 
DevanahalH in Kamataka. Shamshabad In Andhra Pradesh 
and Mopa in Goa. 

(e) Operation of a/l airlines In the country are 
subject to regulations of DGCA with regards to safety. 
standards and licencing. ee.ides. the public airlines are 
subject to oversight by vartous agencies .uch as Soard of 
Directors. which Includes govemment nomln .... ComptroUer 
Auditor General (CAG). Central VIgilance Commission (CVC) 
and the Parliament. 

(f) As the policy Is to be formulated only after 
discussions with all concerned no time Omit has been set. 

Working of Cuetoms D.partment 

588. SHRI ADHIR CHOWDHARY: WiD the Minister 
of FINANCE be pleased to state: 

Ca) whether the appraisers In the custom 
department posted at various ICD In Delhi do not clear inputs 
Imported for export production on Saturdays; 

(b) If so. the justification for such practice; 

(c) whether exporters are asked to get confirmation 
letters for their advance Beenses Issuad before registration 
by these, appraisers; and 

(d) If so, the steps taken by the Govemment to 
reduce transaction costs for clearance of Inputs required for 
export production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) No. 
Sir. The Import sheds at the three Commlsslonerate. of Delhi 
-Air Cargo (Import & General), Air Cargo (Export) and Intemal 
Container Depots are kept operational on all Saturdays 
except Second Saturdays. On all Saturdays except Second 
Saturdays, appraisers examine and clear Import cargo 
including import of Inputs for export production. 

(c) Yes. Sir. Confirmation letters In respect of 
Advance Licences are obtained before their registration by 
the customs as a precaution against forgery of the Bcences. 

(d) Some of the major steps taken to reduce 
transaction cost of Inputs for export production are, 
Introduction of the EDI system and reduction In the number of 
documents required to be submitted for export Inc .... tlve 
schemes. 

Exploration of Non-fuelancl 
Non-Atomic Minerai. 

589. SHRI ANANTA NAYAK: Will the Minister of 
COAL AND MINES be pleased to state: 

(a) whether the Govemment has thrown open the 
exploration and exploitation of some non-fuel and non-atomic 
minerals to private sector; 

(b) If so. the details thereof; 

(c) the reasons why these minerals are being 
given to private sector for exploration and exploitation; and 

(d) the response of private sector to the proposal 
of Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAYAN RAO): (a) and (b) 13 
minerals namely. Iron ore. manganese. chrome. sulphur. 
gold. diamond. copper. lead. zinc. molybdenum. tungsten. 
nickel and platinum group of minerals which were earlier 
r.served for exploitation by pubic sector w.,. thrown open 
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tor private Investment In 1993. Sinee then all non-fuel and 
non-atomic minerals are open for exploration and exploitation 
by the private sector. 

(c) The realon for opening up the mining sector 
tor private sector Is to attract prtvate sector Investment and 
Induct foreign technology and foreign equity participation In 
exploration and mining for Important minerals. 

(d) The non-fuel and non-atomic minerals sector 
have received large Investments from the private sector which 
Is contributing substantially to the development of the minerai 
sector In the country. 

The Global Mining Community has reacted positively 
to India's Investment policies and Indian subsidiaries of 
eighteen major International mining companies have 
registered their presence In the country. 165 Reconnaissance 
Permits having an area of 2,19,665 sq kms In ten states have 
already been granted. Furthermore, Foreign Investment 
Promotion Board (FIPB) has granted 73 approvals 10 Investors 
from twenty countries for Foreign Direct Investment In mining 
sector involving an investment of Rs. 4044 crores. 

Declaration of ClUe. a. A-1 Cities 

590. SHRI ASAOUDDIN OWAISI: Will the Minister 
of FINANCE be pleased to state: 

(a) the criteria adopted by Government to declare 
the cities as A-1 cities; 

(b) If so, whether It is also a fact that Hyderabad 
city fulfils all the conditions required 10 get A-1 city status; 
and 

(c) the steps taken or proposed to be taken by the 
Government to declare Hyderabad city as A-1 city at the 
earliest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) As per the 
criteria laid down by the 5th Central Pay Commission and 
accepted by the Government, the cltlesllowns having the 
population of 50 lakhs. and above are classified as A-1 cities 
for the purpose of grant of House Rant Allowance (HRA) and 
City Compensatory Allowance (CCA). The population within 
Municipality limits is taken into consideration for HRA and 
population within Urban Agglomeration limits of the city is 
taken into consideration for CCA. 

(b) No, Sir. The population of Hyderabad has been 
indicated in the 1991 census a~ 29,63,638 within Municipality 
Omit and 43,44,437 In Its UA Umlt. It does not fulfil the criteria 
for classification as A-1 city. 

(c) The classification of the cities will be reviewed 
after the final population flgura. of census 2001 of the cities 
within Municipality and Urban Agglomeration areas are 
released by tha Registrar Ganeral of India. 

[Translation} 

Varlahth Panslon Blma VoJana 

591. DR. COL. (RETO.) OHANI RAM SHANDIL: Will 
the Minister of FINANCE ba pleased to state: 

(a) whether the Government propose to enhance 
the subsidy amounl to Rs.150 cro~e for the panslon scheme 
of the senior citizens under Varishlh Pension Blma Volana; 
and 

(b if so, the details thereof alongwlth the 
modalities to be followed for mobilisation and allocation of 
funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM ): (a) and (b) In the 
Budget Estimates 2004-05, Rs. 150 crore has been provided 
for Interest subsidy to Life Insurance Corporation of India 
(LIC) for the Varishtha Pension Bima Yojana. Actual amount 
of Interest subsidy Is calculated on the basis of difference 
between the pension payout and the income earned by L1C 
from the fund. Government is committed to meet the subsidy 
requil'8ment to L1C forthe scheme. The expenditure on interest 
subsidy would be met oul of receipts under the Consolidated 
Fund of India. 

[English} 

Expon of Laather and Leather Items 

592. SHRI VIRENDRA KUMAR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether there is a scope to promote the export 
of leather and leather Items from India; 

(b) If so, the efforts made In this regard during last 
three years and to what extent the exports have Increased; 

(c) whether any such plln has been .drawn up for 
2004-05; and 

(d) if so, the details thereof? 

THe MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
<a) and (b) Yes Sir. The Government of India has taken steps 
to promote the export of leather products inter-alia through 
export promotion schemes such as Market Development 
Assistance (MDA) and MarketAccess Initiative (MAl). Exports 



179 Written Answers 09, July 2004 To Questions 180 

of leather and leather products have recorded an Increase 
from US$ 1604 mlnton in 1999-2000 to US$ 2005 million 
(provisional) during 2003-2004. 

Cc) and (d) An Action-Pian for 2004-2005 has been 
formulated for market promotional activities In different 
overseas markets, which Include pub.clty and Image-building 
campaign, organizing buyer-sener-meets, participation In 
International fairs and supporting Indian exporters to estabUsh 
design studios and estabRahment of warehouses/showrooms 
abroad. Government has also planned export promotion 
activities under Focus programmes In Latin American and 
Caribbean countries, Commonwealth of Independent States 
(CIS), Africa and Association of South East Asian Nations 
CASEAN). 

[Translation} 

Restructuring of U.P. Handloom Corporation 

593. SHRI MAHENDRA PRASAD NISHAD: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether a proposal for package of Rs.102.68 
crores having the Union Government's share of Rs.25.67 
crores,. for the rehablltatlon restructuring of Uttar Pradesh 
State Handloom Corporation Limited, submitted by Uttar 
Pradesh Govemment Is under consideration with the Ministry; 

(b) If so, the probable date of approval and 
disbursement to the State Government; 

(c) whether the Government is considering the 
possibilities of opening a branch of National Institute of 
Fashion Technology (NIFT) In Unar Pradesh; and 

(d) If so, the probable date of estabDshment of the 
branch? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): Ca) Ves, Sir. 

Cb) "In principle" approval of the Govemment of 
India has been accorded to the proposal for restructuring of 
Uttar Pradesh State Handloom Corporation. However, 
sanellon of the Govemment of India on the said proposal will 
be considered only after completion of certain actions by the 
State Government of Uttar Pradesh, which have been duly 
communicated to the Govemment of Uttar Pradesh. 

(c) NI), SIr. There II no p~posal for opening of a 
branch of NfFT in Uttar Pradesh. 

(d) Doesn't arise. 

{Eng'sh} 

FDfPoUcy 

594. SHRI N. N. KRISHNADAS: 

SHRI GURUDAS DASGUPTA: 

Will the Minister of FINANCE be pleased to 
state: 

Ca) whether the Govemment propose to review the 
FDI peRcy In respect of some lectOrs like Civil Aviation, 
Defence, etc.; 

(b) If 50, the details thereof; 

(c) the present FDI cap on various lectors, Sector-
wise; 

(d) the present FDI Inflow Into the country 
compared to other Asian Countries; 

(e) the details of FDI Investment In India upto 
31.03.2004, sector-wlse; and 

(1) the manner In which the Govemment propose 
to aUract the foreign Investors to Increase the FDI Inflow? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Ca) and (b) 
Govemment has put In place a Iberal and transparent FDI 
PoRcy and most of the sectors have been placed under the 
automatic route, except for a small negative Bst. FDI up to 
100% Is permltted on the automatic route, for most actlvltles/ 
sectors except for a few sectors such as defence equipment, 
telecom, civil aviation, Insurance, exploration and mining of 
diamonds and preciOUS stones, broadcasting, atc., where 
caps have been prescribed based on strategic and sectoral 
considerations. The FDI policy, Including sectoral policies 
and caps, Is reviewed on an ongoing basis. 

(c) The FDI cap for various sectors are detailed In 
Ministry of Commerce and Industry, Department of Industrial 
PoUcy and Promotion', web-sit. http://dlpp.nlc.ln 

(d) FDI Inflows Into comparable Asian Countries 
as per WlR 2003 publshed by the UNCTAD Is at statement-
I enclosed. 

(.) Sector-wlse Inflow of FD I during the period from 
August 1, 1991 to April 30, 2004 Is at statement-II enclosed. 

(1) The Government has Initiated steps to 
undertake various promotional activities which Include 
aggressive marketing of Investment opportunities In India, Its 
competitive advantages, direct contact with potential 
Investors, organization of specific Investment promotion 
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events. dl .. tmlnatlon of Infonnatlon on Inveatment. poReles 
and procedure and maintaining an informative website 
Including an on·lne chat facility. 

country 

1. 

2. 

3. 

FDI Inflows In major Asian Countries during 
calendar year 2002 

China 

Hong Kong 

Indone.la 

(MHUons of dollars) 

2002 

2 

52700 

13718 

·1523 

2 

4. Korea. RepubRc of 1972 

5. Malaysia 3203 

6. Pakl.tan 823 

7. PhlUppine. 1111 

8. Singapore 7655 

9. Sri Lanka 242 

10. Thailand 1069 

11. India 3449" 

• FIg&n8 for Incia illhe old dafInIIIon whIch.does not taka inlo account 
reinvested earnings. alta .11 &lc., RwIsed FOI. In alignment with 
lnIemaiionaI best practice. tor 2OOH)2 Is US$ 8131 mUllon. 

St.lernent·1I 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17, 

Sector wls,Actuai Inflow of FDI Received From 0110811991 to 301CU12004 

Sector Amount of Intlow 
(Rupee. Crore) 

2 3 

Metallurgical Industrle. 1280.81 

Fuels (Power & all Refinery) 9883.57 

BoIlers And Stem Generating Plant 15.93 

Prime Movers other than Electrical 105.33 

Electrlcals Equipment (Incl. sm & Elec.) 14115.03 

Telecommunications 10727.04 

Transportation Industry 11592.75 

Industrial Machinery 642.00 

Machine Tools 514.95 

Agricultural Machinery 273:78 

Earth·Movlng Machinery 103.44 

Miscellaneous Mechanical & Engineering 1650.35 

Commercial. Office & Household Equipment 672.60 

Medical And SUrgical AppHance. 417.47 

industrial Instruments 77.53 

ScIentific Instruments 61.05 

Mathem_al Surveying and Drawing 0.02 
.., 

% With Inflow 
@ 

4 

1.32 

10.16 

0.02 

0.11 

14.51 

11.03 

11.92 

0.66 

0.53 

0.28 

0.11 

1.70 

0.69 

0.43 

0.08 

0.06 

0.00 
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1 2 3 

18. Fertilizers 287.78 

19. Chemicals other than Fertllze" 5710.02 

20. Photographic Raw AIm and Paper 33.14 

21. Dye-Stuffs 53.78 

22. Drugs And Pharmacaullcals 2239.77 

23. Textiles (Include Dyed, Printed) 1184.19 

24. Paper and Pulp Including Paper Product 1279.40 

25. Sugar 45.33 

28. Fermentation Industrl .. 245.55 

27. Food Processing Industrte. 4345.23 

28. Vegetable Oils and van_spall 54.73 

29. Soaps Cosmetics and Toilet Preparations 2.42 

30. Rubber Goods 830.67 

31. Leather, Leather Goods And PfcktfS lS0.eO 

32. Glue And Gelatin 147.58 

33. Glal. 988.45 

34. Ceramics 201.43 

35. Cement and Gypsum Products 1280.71 

36. nmber Products 0.92 

37. Consultancy Services 727.90 

38. SelVlee Sector 8220.07 

39. Hotel & Tourism 901.00 

40. Trading 1310.68 

41. MisceU8neous Industrl .. 14892.86 

42. Euro Issues, (GDR)-- 28303.78 

43. AcqUisition of Share. , 7278.02 

44. Advance of Inflow 9466.22 

45. Slock Swapped 258,50 

46. NRI-RBI Scheme· 8426.95 --.---
Grand Total 150999.29 

NDtr. 
• Special NRI SChemes ,t,1minI::l8red By AS. From 0110111l1li1 to 3011W2004, No Country wile dlltalla are available with RBI. 

To Queslo". 

4 

0.30 

5.87 

0.03 

0.06 

2.30 

1.20 

1.32 

0.05 

0.25 

4.47 

0.06 

0.00 

0.85 

0.20 

0.15 

1.02 

0.21 

1.30 

0.00 

0.75 

8.45 

0.93 

1.35 

15.31 

@ 

•• The AITIcUII allntlows raised 1tIr:JUgh IJDAltAORalFCC81 against the FDI ApprOYall Accord8d by FIPB during the partod lrom June 1 .. to AprIl 2004. 
, Repot tad By RBI. Mumbal-TIIIII" of "' .. !rom Resident 10 Non-Realdant Under FEMA during January 119610 AprIl 2004. 

184 

• % FigLI'" dO not takE! Into account ale amounI 01 FDIInIIows for ADRlGDR, FCCS's AcquIIIIIon of ExlslIng Shares, Advance Pending for Allotment 01 Sharu and 
RBI-NRI schemel as lhea. are IlOI catlgClrlMd country wIIaIHCIor wIN. 
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{Translation} 

lIInd for KhaJUrlan Airport 

595. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of CIVIL AVIATION be plea.ed to state: 

(a) whether Madhya Pradesh administration has 
provided free of cost land for development of Khajuraho 
Airport; 

(b) If so, the details thereof; and 

(c) the progress made In the construction work after 
the land acquisition? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) The additional land measuring 355.66 acres 
at KhajurAho Airport has been handed over by State 
Govemment of Madhya Pradesh to Airports Authority of India 
(MI) tree ot cost. 

(c) MI ha. taken up the work ot runway extension 
trom 6,000 n. to 7,500 n. AAI hiS tlnl'sed propoSl1I and 
scope of works tor conetructlon of a new terminal building, 
apron, taxiway, car park area and other related Infrastructures 
to faclMtate operation of AB-320 type ot aircraft. However, the 
progress of work Is hampered as the State Govemment of 
M.P. has to take action for diversion of canals, removal of 
hillock and approach Unk roads passing through the runway 
extension area. 

{Translation} 

Fa.t Track Courts 

596. SHRI RAJNARAYAN BUDHOLIA: 

SHRI SUKDEO PASWAN: 

Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the number of Fast Track Courts set up so far 
and made functionalla the country; 

(b) the amount released to each State as grants 
for setting up of such Fast Track Courts; and 

(c) the number of Fast Track Courts proposed to 
be set up during 2004-2005, StatelUnion Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY): (a) So far, 1686 
Fast Track Courts have been set up In the country, out at 
which 1488 courts have been made functional. 

(b) A Statement showing the amou'l!. .... leased to 
each State for s~ttlng up of Fast Track Courts Is placed at 
statement-I enclosed. 

(c) A Statement showing the num~r of Fast Track 
Courts to be .et up by the States and the ~nlon Territories 
during 2004-2005 Is placed at statement-II enclosed. 

51. No. 

1. 

2. 

3. 

4. 
5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Statement-I 

The amount released for Fast 
Track Courts 

(Rs. in Lakhs) 

Name of the State Amount released 
by Ministry of Finance 

2 3 

Andhra Pradesh 2,250.00 

Arunachal Prad •• h 52.69 

Assam 530.10 

Bihar 4,766.40 
Chhattlsgarh 791.10 

Goa 125.10 

Gujarat 1,939.41 

Haryana 422.31 

Himachal Pradesh 108.59 

Jammu and Kashmir 300.60 

Jharkhand 2,319.30 

Kamataka 2,431.80 

Kerala 815.25 

Madhya Pradesh 2,223.90 

Maharashtra 4,352.40 

Manlpur 90.00 

Meghalaya 90.00 

Mlzoram 90.00 

Nagaland 54.90 

Orissa 1,866.60 
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1 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Total 

3 

748.10 

2,166.30 

29.70 

1,151.90 

73.80 

1,173.60 

6,319.80 

3,972.60 

41,254.25 

Statement showing "'e number of Fa.t Tracie Courts to be 
set up by the StatalUnJon Ten1fol1e. during 2OCU-2005 

51. No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

N.me of the 
State 

2 

Andhra Pradesh 

No. of No. of 
FTC, FTC, 

E.rmarked noIIIIed by 
.. s .... 

3 4 

88 86 

Arunachal Pradesh 5 3 

Assam 

Blh,r 

Chhatllsgarh 

Goa 

Gujaral 

Haryana 

20 

183 

31 

5 

188 

38 

Himachal Pradesh 9 

Jammu and Kashmir 12 

Jharkhand 89 

Kamataka 93 

Kera~ 37 

Madhya Pradesh 85 

20 

183 

31 

5 

188 

15 

9 

12 

89 

93 

27 

85 

No. of 
FTCI to 
beMiup 
by" 
states 

5 

o 
2° 

o 
o 

o 
o 
o 

21 

o 
o 
o 

o 

10 

o 

1 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Trlpura 

llnaranchal 

Uttar Pradeah 

West Bengal 

Chandlgarh 

Deihl 

Total 

3 

187 

3 

3 

3 

3 

72 

29 

83 

3 

49 

3 

45 

242 

152 

20 

1755 

4 

187 

2 

3 

3 

2 

72 

17 

83 

2 

49 

3 

_45 

242 

152 

o 
o 

1686 

5 

o 
1 

o 
o 

o 
12 

o 

o 
o 
o 
o 
o 
1 

20 

69 

• Arunac:hII Prldlllh hIIlnlormld hI they do not Intend to set up the remaining 
two luI track courta dUe to lower pendency 01 case. In the eta ... 

{EngHsh} 

Debt Burden on States 

597. SHRI SHIVAJI AOHALRAO PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) the debt burden of various States as on 31 at 
March,2004; 

(b) whether any state Government has sought the 
assistance of the Union Government to reduce their debt 
burden; 

(c) 

(d) 
thereon? 

If so, the details thereof, State-wlse; and 

the action taken by the Union Government 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) As per column 
(3) of the statement enclosed. 
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(b) to (d) Requests are received from State 
Governments from time to time In this regard. In order to help 
the States. Government ot India formulated a Debt Swap 
Scheme which enables the States to pre-pay high cost 
Government of India loans of the State Governments, bearing 
Interest rate of 13% and above amounting to Rs. 1,14,000 
crores as on 31.3.2002 with low coupon bearing Small 
Savings and Additional Open Market Borrowings. An amount 
of Rs 75.273 crores has been swapped so far. This scheme 
has helped States to reduce their Interest burden. 

Government of India Is also operating a debt relief 
scheme on the recommendations of the Eleventh Finance 
Commission. 

Government of India has also decided to enable the 
States to refinance their high cost debt under RIDF with the 
help of Additional Open Market Borrowings. State-wise details 
of high cost debt swapped and debt reHet granted are shown 
In columns (4) and (5) of the statement enclosed. 

Statement 

SI. No. States 

2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 Assam 

4 Bihar 

5 C hhattlsg arh 

8 Goa 

7 Gujarat 

8 Haryana 

9 Himachal Pradesh 

10 Jammu and Kashmir 

11 Jharkhand 

12 Karnataka 

13 Kerala 

14 Madhya Pradesh 

15 Maharashtra 

16 Manlpur 

17 Meghalaya 

18 Mlzoram 

19 Nagaland 

20 Orissa 

Debt Burden of States 

Total debt outstanding 
as on 31.03.2004 

3 

57574 

1118 

15043 

• 49882 

3449 

55318 

19712 

13035 

11916 

38091 

33708 

*40888 

71759 

2463 

1738 

1793 

2904 

33756 

Total Debt Swapped 
(upto 1.07.2004) 

4 

4969.23 

142.45 

1301.12 

3126.53 

920.26 

362.49 

7570.75 

2332.23 

1233.72 

919.59 

1330.98 

3704.48 

2194.54 

2683.4 

8990 

137.54 

115.77 

90.21 

109.01 

1868.96 

(Rs. In crores) 

Debt ReHef under the 
award of EFC 

5 

77.52 

1.72 

2.47 
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1 2 3 5 

21 Punjab 42057 4338.98 42.11 

22 Rajasthan 48714 3981.46 

23 SJkklm 908 54.81 

24 Tamil Nadu 44835 4542.55 7.89 

25 Trtpura 3831 250.04 

26 Unaranchal 1752.21 

27 Unar Pradesh ·104079 8496.56 

28 West Bengal 79575 7953.06 

Total 778146 75272.73 131.71 

• The sta_ 01 BIhar. Madhya Pradesh and Uttar Pradesh Include the IIabIII1les 01 newly tormecI States 01 Jharkhand. Chhatttsgarh and Uttaranellal. ralpectlvely. 

SouIcelor CokImn 3: RBI BulletIn 2003-2004 on Slat.llnances 

Expon of Fruits 

598. SHAI ABDUL RASHID SHAHEEN: Will the 
Minister of COMMEACEAND INDUSTAY be pleased to state: 

(a) whether the Government Is contemplating to 
enter into the worid market with a brand name for exporting 
Items from India; 

(b) If so, whether the Government has made efforts 
to export fruits such as mangoes, apples, oranges etc. by 
making them competitive and market-orlented In the worid 
markets; and 

(c) If so, the details thereof and the outcome of 
efforts made for the export of fruits? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMEACEAND INDUSTAY (SHAt E.V.K.S. ELANGOVAN): 
(a) No, Sir. Agricultural and Processed Food Products Export 
Development Authority (APEDA). however. has a scheme for 
registered exporters for. award of 'Quality Produce of India' 
logo for agricultural export Items which meet the specific 
criteria laid down under the scheme. 

(b) Some of the efforts to make the exports of fruits 
competitive and market oriented In the world market are:-

• Providing financial assistance through various 
plan schemes which are aimed at Improving the 
productivity and reducing the cost of production 
of farmers, processors and exporters. 

• Developing grading and marketing standards for 
different fruits and vegetables under the AGMAAK 
Act. 

• 

• 

• 

Participation in important international trade fairs 
to provide to the exporters an onentation to the 
international market demands. 

Implementation of the concept of Agrl Export Zone 
(AEZ) seeking to address the problems of produc-
tion. processing and marketing right through the 
supply chain. 

Organising product specific market promotion 
campaign viz. for mangoes In Europe, Middle 
East, China, Singapore and Malaysia. 

Outcome of efforts made for the exports of fruits are as follows:-

• 

Fruits 

Mangoes 

Apple 

Orange 

• 

• 

The export performance of mangoes, apples and 
oranges during 2000-01, 2001-02 and 2002-03 
are as under:-

Value of exports (As. ClOre) 

2000-01 2001-02 2002-03 

68.S0 80.99 84.19 

4.17 13.39 15.71 

27.37 31.87 28.46 

As a result of mango promotion campaign carried 
out by APEDA, China has recently allowed import 
of mangoes. A protocol Is allo being developed 
for exports of mangoes to Japan. 

Maharashtra State Agriculture Marketing Board 
(MSAMB) has sint a trial container of oranges to 
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the middle east which may boost expons of Indian 
oranges to the Middle Eut. 

Br.nch •• of N.tlon.IIHd B.nk. 

599. SHRI SHRINIWAS DADASAHEB PATIL: Will 
, the Minister of FINANCE be pleased to state: 

(a) the number and names of nationaHsed banks 
functioning In Maharashtra and Uttar Pradesh; 

(b) the number and names of natlonaUsed banks 
where evening banking facility are available In above States; 

(c) whether the Government propose to start 
evening banking facility In some more branches of Its present 
nationaUsed banks to faclUtate the Industrial workers; 

(d) If so. the details thereof; and 

(e) the number of new branches opened by each 
nationalised bank during the year 2003-2004? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) As on 
31.3.2004, there were 3836 and 4037 branches of 19 
nationalised banks functioning In the States of Maharashtra 
and Uttar Pradesh, respectively. 

(b) to (d) Reserve Bank of India (RBI) has reported that 
it has not prescribed any norm for fixing banking hours of 
bank branches. This is decided by the banks themselves. h 
has, th9rc!crG, informed that no datallnformatlon about 
evening banking facility Is available with them. 

(e) RBI has reported that 301 new branches were 
opened in the country by all the nationaUsed banks during 
the year 2003-04. 

P.n.1 to Fln.lls. Trad. Issues 

600. SHRI KIRTI VARDHAN SINGH: WlDthe Minister 
of COMMERCE AND INDUSTRV be pleased to state: 

(a) whether the Government has set up a panel of 
Ministers to finalise the strategy on trade issues particularly 
on agriculture; 

(b) if so, the details thereof; and 

(c) the stand of Government in United Nations 
Conferenc-. Oji Trade and Development meeting held 
recently in Brazil? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) and (b) Vas, Sir. The Cabln.t Committee on WTO Matters 

chaired by the Prime Minister, and consisting of Minister of 
Defence, Minister of Agriculture and Minister of Consumer 
Affairs, Food and PubUc Distribution, Minister of Chemicals 
and Fertilizers and Minister of Steel, Minister of Finance, 
Minister of Textiles, Minister of Commerce and Industry, 
Minister of Rural Development, Minister of Communications 
and Information Technology, and Minister of State 
(Independent Charge) of the Ministry of Science and 
Technology and Minister of State (Independent Charge) of 
the Department of Ocean Development, will consider and 
decide on all Issues, Including on agriculture, pertaining to 
the World Trade Organization. 

(c) The Eleventh Ministerial Conference of united 
Nations Conference on Trade and Development (UNCTAD) 
was held In Sao Paulo, Brazil from 14-18 June 2004. The 
Ministerial Conference, which meets every four years. Is 
UNCTAD's highest decision-making body. Its mandate covers 
Independent policy analysis, consensus building, and 
technical assistance. The UNCTAD Ministerial Conference 
thus sets priorities and gUldeHnes for the organization In each 
of these three pillars. India, as a member of the developing 
countries' Group known as 'G-77 and China', successfully 
highlighted the concerns of developing countries under the 
multilateral trading system, and emphasized the centrality of 
development in any process of globalization. india drew 
attention to the essentiality of policy space and policy 
flexibility to Incorporate development strategies 01 national 
governments. UNCTAD which has provided an invaluable 
forum for advancing the Inter-relationship between trade and 
development, from both the national and international 
perspective, across the three pillars of its mandate, should 
continue Its work and provide necessary inputs to the 
developing countries. 

[Translation} 

Deendayal Hathkargha Prots.han Yo;na 

601. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of TEXTILES be pl.ased to state: 

(I> the amount granted to Maharashtra under 
"Deendayal Hathkargha Protsahan Volans" on 1 April, 2000; 
and 

(b) If so, the details of benefits accrued to National 
and State level Hathkargha Institutions, Primary and Core 
waavers organizations, Non-Govftrnmental and Voluntary 
Organisations during the above period? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The Government of Maharashtra has not been 
granted any funds under Deen Dayal Hathkargha Protsahan 
Yolana (DDHPY) slneelnception of the scheme I.e. April 2001, 
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as no viable proposal has been received from Govemment 
of Maharashtra under the scheme. 

(b) Under DDHPY. as on 31st March. 2004. a sum 
of Rs.22.1t4.B1 lakh has been released In favour of 22 States. 
t Union Territory and 2 National level Organisations 
comprising of Rs.12,B86.40 lakh under Marketing Incentive 
component and Rs.9228.41 lakh under BasIc Input 
component for implementation of 2934 projects. 

Foreign Equl1y in Aviation Sector 

602. SHRI PRABODH PANDA: 

SHRIMATI KRISHNA TIRATH : 

SHRI BRAJA KISHORE TRIPATHY: 

SHRI SHRINIWAS DADASAHEB PATll: 

Will the MInister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Govemment have a proposal to 
aHow foreign Investors to plett only up to 49% stake In the 
Joint Venture for privatization programme for Airports in the 
country; 

(b) If so, the details thereof; 

(c) the names of Indian investors and firms 
reported to be interested In bidding for the project; 

(d) 
(EOI); 

the last date for Inviting Expressions of Interest 

(e) the details of Naresh Chandra Committee 
recommendations thereon; and 

(1) the status of its Implementation as on date? 

THE MINISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, Sir. In the 
proposed restructuring and modernisation of Delhi and 
Mumbai airports through public private participation, 
maximum permissible limit of Foreign Direct Investment (FDI) 
in the proposed Joint Venture Company have been Umlted to 
49% only. Airports Authority of India (AAI) and other 
Government of India's Public Sector Undertakings will hold 
26% eqUity. Remaining 25% equity will be held by Indian 
entities (Indian companies). For this purpose, the Indian 
company Is defined as a company Incorporated In India and 
100% owned by Indian entities. 

(c) and (d) The last date for receipt of .Expresslons of 
Interest Is 20th July, 2004. Hence, ExpressIOn of Interest are 
yet to be received. 

(e) and (f) The Nar .. h Chandra CommIttee Is In favour 

of encouraging private partlclpatlon I" the AIrports. The views 
of this committee shall, Inter-alia, be considered while 
flnaHslng the CIvil Aviation PoHcy. 

Opening of Office. of Bank. Abroad 

603. SHRI PRADEEP GANDHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment Is contemplating to 
open representative offices of banks abroad; 

and 

(b) 

(c) 

(d) 

If so, the details thereof; 

the objectlves behind opening such offices; 

the amount likely to be spent thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Reserve Bank of India (RBI) examInes proposals received 
from banks for setting up offices abroad including 
representatives offices. Inter Departmental Committee of 
Govemment considers these proposals for clearance before 
RBI grants Dcence. Recently, In a meeting held on 2nd April, 
2004, IDC approved following proposals to open 
representative offices: 

1. State Bank of India - Angola 

2. Bank of Baroda - Thailand 

3. Indian Overseas bank - China 

(c) The main purpose of a representative office Is 
generally to liaise and canvass business for the parent bank, 
as these offices are not allowed to carryon any banking 
business in the host country. Banks prefer this option when 
they are not sure of the business potential and environment 
of a place but would Uke to weigh their option for setting up a 
branch or subsidiary at a future date based on the experience 
of a representative office. 

(d) The amount spent by the banks for opening a 
representative office and running It, depends upon the countryl 
city, where the office Is opened as also on the strength of the 
office. 

{EngDshl 

Interest Rate of Loan. 

604. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Government has decided 
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to ease the fiscal stress of States by planning a 50-100 basis 
point cut In the Interest charged on fresh loans to States; 

(b) If so, whether reduction In Interest rate on plan 
loans has provided some reUef In easing their debt burden; 

(c) If so, the total deduction of Interest rate on fresh 
loans In 2004-2005 to be considered; 

(d) the extent In which this reduction of Interest 
rates has helped States for debt reUef; and 

(e) the States which have been benefited? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The 
Union Government has announced the decision regarding 
the rate of Interest on loans to State Governments In the 
Budget 2004-01;, presented on July 8,2004. 

Aoy.1ty A.te of Mlne ... l. 

605. SHRI DUSHYANT SINGH: Will the Minister of 
COAL AND MINES be pleased to state: 

(a) whether the royalty rate of minerals have not 
been revised since long; 

(b) if so, the steps taken to revise the rate of royalty 
of minerals at the earliest; and 

(c) the steps taken to pay the Interim reHef to the 
States pending the proposal to revise the rate of minerals? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAYAN RAO): (a) Royalty rates 
for minor minerals defined under Section 3(e) of the Mines 
and Minerals (Development and Regulation) Act, 1957 are 
notified by ~af:p3ctive State Governments. Royalty rates for 
major minerals (other than coal and Ugnite) were last notified 
by the Deptt. of Mines vide Gazette Notification GSR No. 
713(E) dated 12.9.2000. Royalty rates for coal and Hgnite 
were last revised vide Gazette Notification GSR 572(E) dated 
16.8.2002 and GSR 187(E) dated 15.3.2001 respectively by 
Deptt. of Coal. 

(b) A Study Group for revision of royalty rates for 
minerals (other than coal and lignite) was constituted under 
the chairpersons hlp of the then Additional Secretary, Ministry 
of Mines and Its report has been submitted to the Government 
after detailed consultation with State Governments and other 
Stake holders. Revision of royalty rates of minerals (other 
than coal and Ugnite) Is In an advanced stage of processing 
and will be notified after obtaining the approval of the 
competent authority. 

(c) '..kder the provisions of Section 9(3) of Mines 

and Minerals (Development and Regulation) Act, 195·" the 
Central Government can not enhance the rates of royalty 
more than onee during any period of three years. It is also not 
mandatory under the Act to revise rates of royalty every three 
years. Therefore, the question of paying interim reAefto States 
does not arise. 

Aecovery of Gu.r.ntee Fee 

606. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to refer to the answer given to Unstarred 
Question No. 4947 dated August 24, 2001 regarding recovery 
of guarantee fee and state: 

(a) whether the Government has been able to 
collect only 0.33 percent of the guaranteed amount 
outstanding as on March 31, 2000; 

(b) if so, the reasons for recovering such a small 
amount and by when the entire amount will be recovered; 
and 

(c) the total amount of the guarantee fee yet to be 
recovered together with the details thereof as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Guarantee fee Is being levied and recovered on the basis of 
instructions issued from time to time. In a number of casas, 
guarantee pertains to period prior to application of these 
orders, and hence would be exempt from payment of fee. In 
certain other casas. the Government has decided not to levy 
guarantee fee as part of restructuring of Public Sector 
Undertaking. In other casas, guarantee fee concessions have 
also been provided. Receipt from guarantee fee is monitored 
by all Ministries/Departments. 

(Translation) 

VRS In Banks 

607. SHRI RAMDAS BANDU ATHAWALE: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of banks which have launched 
Voluntary Retirement Scheme for their employees and officers 
during last year; 

(b) the number of employees willing to opt VRS in 
each bank as on data; 

(c) 
It; and 

(d) 
VRS? 

whether tha remaining banks propose to follow 

If so, the time by which they would Introduce 
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THE MINISTER OF STATE IN THE MINISTRY 
OFFINANCE (SHRI S.S. PAlANIMANICKAM): (a) Voluntary 
Retirement Scheme has not been launched by any of the 
pubic sector banks for their employees and officers durtng 
the last year. 

(b) to (d) Do not artse. 

[Eng.sh} 

Share of Centra' Taxe. to State. 

608. SHRI C. K. CHANDRAPPAN: WlH the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment Is actively considering 
a proposal for devolution of greater share of central taxes to 
the States; 

(b) If so, the details of the plan of the Govemment; 
and 

(c) the time by which proposals are likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Does not artse. 

Dlslnve.tment of NALCO 

609. SHRITATHAGATASATPATHY: Vlllilthe Minister 
of COAL AND MINES be pleased to state: 

(a) whether the Government has proposal for the 
disinvestment of NALCO, a profit making enterprtse; 

(b) if so, the reasons therefor; 

(c) if not, whether the Government has any 
proposal for further Investment to modernise NALCO and 
make It profitable; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAYAN RAO): (a) and (b) The 
Government on 27.7.2001 approved for open market sale of 
30% of the Government equity in National Aluminium 
Company Limited (NALCO) to be followed In the second 
stage by a sale of the balance equity to a strategic partner, 
bringing the Government equity down to 28% after reserving 
up to 2% of the equity for NALCO employees. Th. due 
diUgence by Qualfled Intere.ted P8ftles (QIPs), which began 
on 28.10.2002 at Angul and Damanjodl units of NALCO was 
disrupted and subsequently the process was stopped. 

Thereafter, following the statement that 'he disinvestment 
status of NALCO Is bell1g reviewed" of the then Prime Minister 
at Bhubaneswar on July 15, 2003, the disinvestment In 
NALCO has not been pursued. 

(c) and (d) NALCO has submitted a proposal for second 
phase expansion of Its Bauxite mines, Alumina refinery, 
Aluminium smelter and Captive Power Plant (CPP) capacity 
at an Investment cost of Rs. 4091.51 crore at July 2003 price 
level to be financed entirely by the Company's internal 
resources and commercial borrowings. The capacity of the 
various facilities of the Company after the proposed second 
phase expansion will be as under: 

Sector Present 
Capacity 

Capacity 
after proposed 

expansion 

Bauxite Mine (lpa)· 48,00,000 63,00,000 

Alumina Refinery (lpa) 15,75,000 21,00,000 

Aluminium Smelter (lpa) 3,45,000 4,60,000 

Captive Power Plant (MW)** 960 1 ,200 

• IpII • tonnea par aMUtn 

"MW· Mega Walt 

The Pubic Investment Board (PIS) In, its meeting dated 
6.2.2004 has cleared the above project and It is now awaiting 
a decision of the competent authority In the Government. 

[Translation} 

Expon of Handloom Items 

610. SHRI RAMDAS BANDU ATHAWALE: Will the 
Minister of TEXTILES be pleased to state: 

(a) the Haildloom Items exported to various 
countries during each of the last three years; 

(b) whether the Government has formulated any 
special scheme keeping In view the Increasing demand of 
Indian Handloom products In other countries: and 

(c) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a> Major Handloom items exported during 
the last three years are broadly classified under two 
categories: cotton handloom fabrics, comprising real 
madras handkerchiefs, lungles, dhotis, sarees, shirtings, 
furnishings etc. and cotton handloom made-ups, compriSing 
bed linen, table linen, toilet and kitchen Hnen, curtains, carpets 
and floor coverings, bedspreadJbed covers, other furnishing 
articles, clothing accessories etc. 
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(b) and (c) Yes, Sir. In order to give Impetus to the export 
of handloom products, a scheme namely ·Oevelopment of 
Exportable Products and their Marketing (OEPM)" had been 
In operation since 1996-97 till the end of the 9th Plan. The 
scheme continues to be Implemented during the 10th Five 
Year Plan under the name of "Handloom Export Scheme". 
The Handloom Export Scheme envisages provision of 
financial assistance to the handloom agencies such as 
National and State Level Handloom Corporations, Apex 
Cooperative Societies, Primary handloom Weavers' 
Cooperative Societies and Private Handloom Exporters for 
development of export worthy handloom products, publicity 
& International marketing thereof and setting up of value 
addltlon/quaHty control units. Financial assistance is also 
provided under the s~heme to Handloom Export Promotion 
Council (HEPC), Association of Corporations and Apex 
Societies of Handlooms (ACASH) etc. for organising 
participation of their members In International falrsl 

\ exhlbltlons!Buyer ·Seller·Meets. 

Details of financial assistance provided under the 
scheme to various hand loom agencies during the last three 
years a'8 as under: 

S.No. Year Financial assistance 
provided (Rs. In lakh) 

1. 2001-2002 Rs.325.02 

2. 2002-2003 Rs.305.90 

3. 2003-2004 Rs.441.68 

[English} 

Uniform Civil Code 

611. SHRI CHANORAKANT KHAIRE: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether Supreme Court advised the Govem-
ment to bring fOlWard a law to provide for a Uniform Civil 
Code: 

(b) If so, whether the Govemment has proposed 
to bring necessary legislation In this regard: 

(c) If so, the details thereof In this regard: and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY): (a) The Supreme 
Court of India In Its judgement deUvered on the 21st July, 
2003 In the maner of John Vallamanom Vs. Union of India 
and anr.[2003(5) SCALE 384] has made certain observations 
In respect of enactment of a Uniform Civil Code. 

(b) No, Sir. 

(c) Does not arise. 

(d) Bringing in a Uniforr" Civil Code Involves chan-
ges In the Personal Laws including those of the millorlty 
communities. It has been the consistent policy of the Central 
Government not to Intertereln the Personal Laws of the 
minority communities unless the necessary Initiatives for such 
changes come from a sizable cross-sactlon of such community 
themselves. 

Insurance Scheme for BPL 

612. SHRI B. VINOO KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Govemment has introduced 
any new Insurance Scheme for the people living below 
poverty line: 

(b) if so, the details thereof: 

(c) the criteria adopted to identify the people HYing 
below poverty Hne alongwlth number of such people 1'"1 the 
country, State-wlse; 

(d) the total amount likely to be paid by the Union 
Govemment and the State Govemment as premium annually: 

(e) whether the age group suggested earHer by 
Ministry of Finance has been changed now; and 

(1) If so, the details thereof and the number of 
persons Ukely to. be benefited by this poNcy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) A 
community based Universal Health Insurance Scheme Is 
being Implemented by the four public sector general 
insurance companies w.e.f. 14.7.2003 for the poorer sections 
of the society Including BPL famiDes. The scheme provide 
for reimbursement of hospitalization expenses upto 
Rs.30,OOO/· which can be availed Individually or collec-+lvely 
by the members of the family, personal accident cover of 
Rs.25,000/- for death of earning head of family and 
compensation to loss I)f earnings of earning member @ 
RS.50/· per day upto a maximum of 15 days. The premium 
under the scheme Is RS.365/- per annum for Individual, 
RS.548/· per annum for family of 5 members Including 3 
children and RS.7301· per annum for family of 7 members 
(Including 3 children and dependent parents). In order to 
make the scheme affordable, Govl. provides a premium • , 
subsidy of Rs.1 00/- per BPL family. 

(c) The criteria adopted by the Planning 
Commission to determine the people Hvlng below poverty 
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line is based on per capita consumption expenditure @ 
Rs.49.09 per month In rural areas and Rs.56.54 per month In 
urban areas at 1973-74 prices at national level corresponding 
to a basket of goods and services anchored on a norm of per 
capita dally calorie requirement of 2400 kcal In rural areas 
and 2100 kcal In urban areas. The number of persons HYing 
below poverty Une In the country in the year 1999-2000 was 
estimated to be 260.3 mllNon. The State-wlse figures are giveh 
In the Statement enclosed. 

(d) For the Universal Health Insurance Scheme, 
the Central Govemment has released an amount of Rs.1.80 
crore to the four public sector general Insurance companies 
as premium subsidy for BPL famlRes for the year 2003-04. 
The State-Governments do not have any share under the 
scheme. 

(e) No, Sir. 

(f) The scheme has covered 4,16,688 families 
Including 9252 BPL famines as on 31.3.2004. 

Statement 

Stete·wlse population below poverty 'ne, , 999-2000 

S.Ne. StateNTs No. of the persons (In lacs) 

2 3 

1. Andhra Pradesh 119.01 

2. Arunachal Pradesh 3.98 

3. Assam 94.55 

4. Bihar 425.84 

5. Goa 0.70 

6. Gujarat 67.89 

7. Haryana 17.34 

8. Himachal Pradesh 5.12 

9. Jammu and Kashmir 3.46 

10. Kamataka 104.40 

11. Kerala 41.04 

12. Madhya Prad .. h 298.54 

13. Maharashtr. 227.99 

14. Manlpur 7.19 

15. Meghalaya 8.23 

16. Mizoram 1.85 

2 3 

17. Nagaland 5.49 

18. Orissa 169.09 

19. Punjab 14.49 

20. Rajasthan 81.83 

21. Slkklm 2.05 

22. Tamil Nadu 130.48 

23. Tripura 130.02 

24. Uttar Pradesh 529.89 

25. West Bengal 213.49 

26. Andaman & Nlcobar Islands 0.B2 

27. Chandlgarh 0.51 

2B. Oadra and Nagar HaveN 0.33 

29. Daman and Diu 0.06 

30. Deihl 11.49 

31. Lakshadweep 0.11 

32. Pondlcherry 2.41 

Total 2602.40 

Public Deposit by Non-Banking Comp.nle. 

613. SHRI S.P.Y. REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a; whether there Is any mechanism put In place 
to oversee the funding of Residuary Non-Banking Rnanclal 
Companies having access to pubUc deposits; 

(b) If so, the details thereof; 

(e) whether periodic Inspections are conducted to 
scrutinise the working of these Institutions; and 

(d) If so, when such Inspections wire last camed 
oUt regarding the affairs of Peerless General Finance and 
Investment Company Ltd. together with the findings thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The 
Residuary Non-Banklng Companies (RNBCs) are regulated 
by the RBI under the provisions of RNBC Olractlons, 1987 
luuad by the R .. erve Bank In terms of the powe,. vested by 
Chapter IIIB of the RBI Act, 1934. 
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(c) 'RNBCs' are subjected to Inspection every year. 

(d) RBI have reported that an Inspection of the 
books of account and other records of the company was 
conducted under Section 45N of the RBI Act, 1934 between 
Novemb.r 03, 2003 and January 09, 2004 with reference to 
Its flnanclal position as on March 31, 2003. The Inspection 
revealed that the company was complying with provisions of 
section 45 IA (Net Owned Fund), 45 IB (liquid asset 
requirement) and 45 IC (transfer of profit to reserves) of RBI 
Act. The Inspection revealed certain operationallrregulal1tles. 
The company has been directed to rectify these Irregulal1tlesl 
deflclencie. Immediately. 

European Companies 

614. SHRI PARSURAM MAJHI: Will the Minister of 
COMPANV AFFAIRS be pleased to state: 

(a) whether the Government has received 
proposals from European companies to set up their business 
In India; 

(b) If so, the details thereof; and 

(c) the kind of business these companies are 
planning to set up In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) Ves, 
Sir. 

(b) and (c) 49 European companies have been 
Incorporated under the Companies Act, 1956 during the 
preceding financial year for establishing their places of 
business in India. The kind of business these companies are 
planning is In diverse fields by way of establishing Halson 
offices, branch offices, project offices, etc. 

{Translation} 

Financial A •• lstance to Rajalthan 

615. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of FINANCE be pleased to state: 

(a) the financial assistance provided to the 
Government of Rajasthan during the fast three years; 

(b) whether twenty schemes of the Government of 
Rajasthan are stili pending with the Ministry; and 

(c) If so, the time by which amount would be 
allocated for the above schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) Financial 

assistance (other than the assistance available to the State 
under Finance Commission'. award) provided to the 
Government of Rajasthan during the last three years Is as 
under: 

(Rs. In crores) 

SI. No. Head 2001·02 2002·03 2003·04 

1. Plan Assistance 3628.18 4761.14 6577.65 

2. Medium Term Loan 0.00 463.00 0.00 

3. Additional open 0.00 732.00 300.00 
Market Borrowings 
(other than for Debt 
Swap) 

4. Ways and Means 0.00 198.00 0.00 
Advance 

Total 3628.18 6154.14 6877.65 

(b) No, Sir. 

(c) Does not arise. 

{EngDsh} 

Recruitment of Employee. 

616. SHRI GURUDAS KAMAT: Will the Minister of 
CIVil AVIATION be pleased to state: 

(a) the system of recruiting employees Including 
pilots, cabin crew, technical staff, etc. In AIUance Air; 

(b) whether most of the employees are on contract 
basis In AIUance Air; . 

(c) 
therefor; 

If so, the details thereof alongwlth the reasons 

(d) whether the Government effects retrenchment 
of the employees of Allance Air after a particular period; and 

(e) If so, the details of the grounds on which It Is 
carried out? 

THE MJNISTER OF STATE OFTHE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFOL PATEL): (a) Recruitment of 
employees Including Pilots, Cabin Crew, Technical staff etc. 
In Alliance Air Is done through a transparent recruitment 
process which Includes Inviting applications from eUglble 
candidates through advertisements and selecting suitable 
candidates from various posts through Written Tests, Group 
Discussion and Personal Interviews. In some cases retired 
employe.s particularly In Technical cadres from Indian 
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AlrI".. Ltd. are also Inducted on contractual balls depending 
on the operational requirement. 

Cb) Ves, Sir. 

(c) A statement showing funcllon-wlaelcategory-
wise employee. In Alliance Air a. on 1 st June, 2004 Is 

enclosed. The reason for having contractualllPPOlntments Is 
that It provides flexlbllty to the management and Is In the 
best Interest to tha organisation. 

Cd) and Ce) No, Sir. Only In cases of the employe .. 
whose performance Including conduct and attendance Is not 
found satisfactory termination of contractual appointment Is 
resorted to. 

Statement 

Function-wls8ICategory-wls. brealc-up as on 01-06-2004 

S. No. Category Oeputatlon Contractual Total 

1. Pilots P1 
P2 

Total 
2. Cabin Crew·· 
3. Operations 

Oaptt.· (Fit. Oup. Ops. TT&M FCS.FS) 
4. Licensed 

Engineers··· AME 
5. Technicians 
6. Others IAL 24 

SHOD 34 
PCOF 01 
UP Polee 03 

7. Security 
Attendants 
Grand Total 

External Debt 

817. SHRI VIRENDRA KUMAR: 

SHRI NIKHIL KUMAR: 

SHRI BHUPENDRASINH SOLANKI: 

0 

1 
0 
0 

5 

0 
62 

o 

68 

Wig the Minister of FINANCE be pteased to 
state: 

Ca) whether the country's external debt hal 
Increasad at an alarming rate during the year 2003; 

. Cb) If so, the detaIls of the extemal debt position as 
on June 30, 2004; 

(c) whether the Govemment has decided to take 
any concrete __ eps to ·mlnlmise the extemal debt; and 

Cd) If so, the detaIls thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 

8-737 ATR 
31 13 44 
33 11 45 
84 24 89 
154 17 171 
82 0 82 

43 18 64 

38 44 82 
219 21 302 

43 o 43 

643 122 833 

FINANCE CSHRI S.S. PALANIMANICKAM): Ca) No, Sir. As on 
December 31, 2003, India's external debt atock was Rs. 
511,861 crore or US $ 112.13 bllgon representing an Increase 
ot 1.2 per cent In rupee terms or 6.5 per cent In US dollar 
terms u compared to the debt stock at on 31.12.2002. The 
higher rate of Increase In US dollar terms was due to the 
depreciation of the US dollar agaln.t other constituent 
currencies. 

Cb) As per the latest data available, India's extemal 
debt stock, as on March 31, 2004 stood at RI. 489,168 clOre 
or US $ 112,593 million . 

(c) and Cd) The external debt management policy 
pursued by the Government Includes emphaSis on r.:Slng 
funds on concesslonal terms and from I ... expensive sources 
wIth longer maturltlas, monitoring of short-term debt, 
prepaying high cost loans and e~raglng non-debt creating 
capital flows. " 
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Valu. Added To 

618. SHRI SURESH KUAUP: 

SHAIMATI NIVEDITA MANE: 

SHRIMATI KRISHNA TIRATH: 

SHRI P. K. VASUDEVAN NAIR: 

SHRI S. D. MANDLlK: 

SHAI VIJOV KRISHNA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether meeting of State Rnanee Ministers was 
held In Delhi on Value Added Tax (VAT); 

(b) If so, the decision taken In the meeting; 

(c) whether all the State Governments have 
agreed to Implement the natlon-wide Value Added Tax (VAT) 
regime from April 1, 2005; 

(d) If so, the saHent features of the regime; 

(e) whether there Is any commitment to examine 
possible losses to the States by the Introduction of VAT; and 

(1) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Yes, Sir. 
A meeting of the Empowered Committee of State Finance 
Ministers was held on 18.6.2004. The broad consensus In 
the meeting was to Implement VAT with effect from 1st April, 
2005. 

(d) Salient features of the VAT regime Include 
multi-stage destination based taxation with Input tax credits. 
It Is a State-level tax allowing flexlblUty In legislative provisions 
with certain minimum agreed convergence parameters. 

(e) and (f) The Central Government has already assured 
the States to compensate them on the basis of principles and 
levels of compensation to be decided In consultation with the 
Empowered Committee, In the event of loss of revenue as a 
result of Introduction of VAT. 

{Translation} 

Retirement Age of Central 
Government Employ"s 

619. SHRI SHIVRAJ SINGH CHOUHAN: 

SHRI TATHAGATA SATPATHV: 

Will the Minister of FINANCE be pleased to 
state: 

<a) whether the proposal to reduce the retirement 
age of Central Government emploYHs from 80 years to 58 
years Is under the consideration of the Government; 

(b) If so, the details thereof alongwith criteria drawn 
up for the purpose; 

(c) whether it is also proposed to retire the 
Government employe .. who have continuously served for a 
period of 33 years; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) 

(c) 

(d) 

{Eng.sh} 

Does not arls •. 

No, Sir. 

Does not arise. 

Defaultln~ Companies 

620. SHRI SHIVAJI ADHALARAO PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government feels that the existing 
laws against the defaulting companies who duped the small 
Investors are not sufficient and effective; and 

(b) If so, the action plan drawn up by the 
Government In this ~egard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Many 
shortcomings In the legal provlslons--of the Securities and 
Exchange Board of India Act, 1992 that were noticed eartler 
have been removed by amending the SEBI Ad In 2002. The 
powers of SEBI have been considerably enhanced with 
respect to Inspection, Investigation and enforcement. In 
addition, growing Importance of the securities markets In the 
economy had placed new demands upon SEBI in terms of 
organizational structure and Institutional capacity. The 2002 
amendment of the SEBI Act sought to address this aspect too 
by strengthening the mechanism available to SEBI for 
Investigation and enforcement so that it Is better equipped to 
Investigate and enforce against market malpractices. 

(b) In 1999 a joint mechanism between SEBI and 
Department of Company Affairs (DCA) was set up for taidng 
stringent action against unscrupulous promoters who raised 
moneys from Investors and misused them. AccordinCly, a 
Central Coordination and Monitoring Committee (CMC) co-
chaired by Secretary DCA and Chairman SEBI has bean sat 
up. In the first meeting of this Committee It was decided that 
regional Task Forces be set up with Regional Dlrectorsl 
Registrar of Companies of respective regions as conveners, 
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and rap ..... ntatty .. of Reglonal.OfIIcers of SEBI and Stock 
Exchanges a8 m.mbers. The main task ofth ... Task Forces 
Is to Id.ntlfy the companl.s, which have dluppear.d, or 
which have mlsutiUsed funds moblfized from the Investors, 
and suggest appropriate action In terms of Companies Act, 
1956 or SEBI Act, 1992. 

Inflation R.te 

621. SHRI ADHIR CHOWDHARV: 

SHRI UDAV SINGH: 

SHRI C. K CHANORAPPAN: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government is aware that the rise 
in prices of petroleum products, food and manufactured 
articles including metals caused a sharp Increas. in the rate 
of Inflation; 

(b) If so, the facts and details thereof; 

(c) whether the Government has formulated any 
strategy to check the price rise and to contain Inflation rate; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) and (b) Ves, 
Sir. The annual rate of Inflation on point to point basis In 
terms of wholesale Price Index (Ba.e: 1993-94) ~ on 19th 
June 2004, stood at 5.87 per cent compared to 5.21 per cent 
a year ago. Details of broad group-wlse Inflation rates are 
given In table below: 

Group/Items 

1 

All commodities 

Primary articles 

Food articles 

Non-food articles 

Fuel, power, Ught & tub. 

Coal Mining 

Wt.(%) Annual Rate of 

2 

100.00 

22.03 

15.40 

6.14 

14.23 

1.75 

Inflation (%) (at the 
end of 3rd week 

of June) 

2004- 2003-
2005 2004 

3 4 

5.87 5.21 

1.35 7.07 

0.21 3.50 

3.07 17.73 

9.79 4.77 

9.22 0.00 

2 3 4 

Minerai Oils 6.99 14.96 4.29 

Llqulfled petroleum gas 1.84 9.47 0.00 

Kerosene 0.69 -0.31 0.00 

Petrol 0.89 17.92 3.62 

High Speed diesel 011 2.02 19.43 3.91 

Manufactured products 63.75 6.44 4.55 

Food products 11.54 3.61 8.14 

Basic Metals Alloys 8.34 28.30 11.46 
& Metals Products 

(c) and (d) Government's anti-inflationary pollcle. 
include strict fiscal and monetary discipline, effectlv. 
management of lupply-demand through Iberal Imports of 
essential commodities and strength.nlng of public 
dlstributlofl system for foodgralns. 

InC,. ••• In eoal Prle .. 

622. SHRI KIRTI VARDHAN SINGH: 

SHRIMATI NIVEDITA MANE: 

SHRI NIKHIL KUMAR: 

SHRI VIJOV KRISHNA: 

SHRI MOHAN SINGH: 

Will the Minister of COAL AND MlNEC; be 
pleased to .tate: 

(a) whether the Coal India Limited has increased 
the price of coal; 

(b) 
thl. hike; 

If so, the details thereof and the rationale behind 

(c) wheth.r the quaAty of coal produced In India Is 
at par with oth.r developed countries; 

(d) if not, the steps being taken to Improve the 
quaUty of Indigenous coal; and 

(e) the percentage of coal being extracted during 
each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
AND MINES (DR. DASARI NARAVAN RAO): (a) Ve. Sir. 

(b) The recent Increase in price of coal by Coal 
India Llmlted rang •• from an average of RI.81.35 p.r Tonn. 
In cas. of coal supples to power sector to RS.251.82 p.r 
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tonne In case of coking coal. The weighted average Increase 
In price of coal comes to approximately 16.70/0. The price 
Increase Is with effect ·from 16.6.2004. 

Some of the main considerations necessitating this price 
increase Include steep increase In cost of major Inputs Ake 
power, diesel and steel etc. since the last coal price Increase 
resulting in Increased cost of production for coal; steep 
Increa •• In price of coal In the International market; 
rationaUzation of coal price. in some subsidiaries to reaHze 
the due worth of their coal to the consumers and for raising 
resources for modernization of existing mines and investment 
In up-comlng projects required for bridging the Increasing 
gap between demand and supply of coal In the country etc. 
Seven subsidiaries of Coal India Ltd., last increased the price 
2-3 years back and Northern Coalfields Ltd. did so In October, 
2003. 

(c) Quality of coal produced In India Is generally 
poor compared to coal produced In many other countries 
mainly due to Its drift theory origin, which has resulted In 
Intimate mixing of minerai matter In coal alongwlth presence 
of large number of thin bands of extraneous matter. 

(d) Indian coal being Inherently of Inferior quality 
cannot, In general, be brought at par with International coal. 
However, by resorting to coal beneficiation, the ash content 
of Indian coal can be reduced to some extent thereby 
Increasing Its heat value. Government has encouraged setting 
up of coal beneficiation plants by the BOO (Built own Operate) 
operators in different coalfields to make available washed 
coal to the linked consumers. 

(e) Coal production In India during 2001-02, 2002-
03 and 2003-04 has been 327.79, 341.27 and 361".17 millon 
tones (provisional) respectively. 

Revamped Trade Policy 

623. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Ministerof COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the present Government has revam· 
ped trade poHcy; 

(b) If so, whether a 25 Members Advisory Group 
has been constituted to advise on the exportAmport related 
issue.; 

(c) whether the new policy will focus on agriculture 
and employment generation; 

(d) whether the Government Is also considering 
promoting FDI to enhance agriculture exports and create 
additional jobs; and 

(e) If so, by what time this new trade policy is Hkely 
to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V. K. S. ELAN· 
GOVAN): (a) to (e) A new Foreign Trade PoHcy Is under 
formulation and would be announced in August, 2004. No 
Advisory Group has been constituted by the Government as 
yet. The new PoRcy would focus on thrust areas which include 
agriculture. The New Foreign Trade Policy is aimed at 
boosting exports, Including agricultural exports and creating 
additional employment. 

Sixth Pay Commission 

624. SHRI DUSHYANT SINGH: 

SHRI A. K. MOORTHY: 

SHRI CHANDRAKANT KHAIRE: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government have any proposal to 
constitute Sixth Pay Commission for Central Government 
Employees; 

(b) If so, the details ttiereof; 

(c) the time by which the said Commission is Hkely 
to be constituted; and 

(d) the Hkely time frame for submitting Its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) No, Sir. 

state: 

(b) Does not arise. 

(c) 

(d) 

Does not arise. 

Does not arise. 

Fallin Share Market 

625. SHRI ASADUDDIN OWAISI: 

SHRI MOHAN SfNGH: 

SHRI LAKSHMAN SETH: 

SHRIMATI MINATI SEN: 

Will the Minister of FINANCE be pleased to 

(a) whether there was a sharp fall in the share 
mar1<et just after the declaration of election results of Lok 
Sabha for 2004; 

" 
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(b) 

(c) 
reasons; 

if so. the details thereof and reasons therefor; 

whether the Government has analysed the 

(d) If so. the findings thereof; 

(e> whether some v.sted Interests were behind 
the sharp faU In the share market; 

(f) If so. the details th.reof; and 

(g) the corrective action taken or Hkely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PAlANIMANICKAM): (a> and (b> 
Election results were declared on May 13. 2004. Sensex 
closed at 5399.47 on May 13. 2004. Markets feU on May 14. 
2004 (Friday) and the Sensex closed on May 14. 2004 at 
5069.87. a fall of 329.6 points or 6.1 ~ and Nifty at 1582.40 or 
down 135.10 points (-7.87%). 

On May 17. 2004 (Monday). mar1<ets f.11 further with ttle 
Sensex closing at 4505.16. a fall of 564.71 points or 11.14% 
and Ntfty closing at 1388.75 (-193.65) or down by 12.24%. 
During trading on May 17. 2004. market haled twice at around 
10:16 am and again at 11:1 e am. Thesl halts were triggered 
by the circuit breaker mechanism which causes the market to 
halt for one hour when market Index falls by 10% and for two 
hours when the market Index falls by 15%. After touching a 
low of 4227.5 after the first trading halt. market recovered in 
the last sesaion when trading resumed at around 1:16 pm. 

(c) to (9) Securities and Exchange Board of India (SEBI) 
has Informed that detailed Investigations are continuing with 
regard to certain specific transactions which impacted the 
fluctuations In indices on and around May 17. 2004 and that 
regulatory action will be taken against any market player 
found to have resorted to any manipulation. 

Inspite of significant volatility In the Index on two 
consecutive trading days 0 .•.• on May 14 and May 17.2004) 
the settlement and payment went through without any hitch. 
and there has been no broker default or broker failure. The 
robustness of the risk management system has been proven 
as the market withstood higher voiatiUty as against the normal 
built in capacity of systems. 

SEal risk management poRcy provides for automatic 
trading halt In all the stock exchanges under certain 
conditions. As • result of the efficiency of the risk management 
system. real time monitoring of the broker positions. provision 
for automated disablement of termlnais and market wide 
circuit breakers, the market could withstand the volatlHty of 
this magnitude without any disruption or settlement failure. In 

fact. the exchanges did not have to draw upon the settle'TIent 
guarantee fund. 

SEBI keeps under constant watch the developments In 
the capital markets In consultation with the ~tock exchanges. 
depositories and other agencies for detecting and preventing 
any manipulation and taking deterrent action. 

Inter.st on Agriculture Loan 

828. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether full benefits of declining rate of Interest 
have not been percolating to the agricuhure sector; 

(b) If so. the reasons therefor; 

(c) the rate of Interest being charged on agriculture 
loans to farmers In comparison to the Interest chargAd to 
other sectors; and 

(d) the steps taken to pass on the benefits of lower 
rate of Interest to agriculture sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) Interest 
rate In banks have been deregulated and Boards of Banks 
are free to determine the rates. Since July. 2003 PubIc Sector 
Banks have reviewed and revised downward Interest rates 
on crop loans upto Rs.50.000to 9'-0. Subsequently. the PubIc 
Sector Banks reviewed the position and further reduced the 
Interest rate to 8.5%. Now, the Interest on loans upto Rs.2 
lakhs on agriculture lending is 2% to 2.5% below the 
Benchmark Prime lending Rate (BPlR) of most of the banks. 
The BPlR of the public sector banks with effect from 1 st 
January/February. 2004 have been In the range of 10% to 
11.5%. For loans above Rs.2 lakhs. banks determine their 
rates based on their comm.rclal judgement taking Into 
consideration cost of funds. Non-Performing Assets and 
transaction cost. 

[Translation] 

Outstanding Tax.s against Companies 

627. SHRI RAMDAS BANDU ATHAWAlE: Will the 
Minister of FINANCE be pleased to state: 

(a) the outstanding taxes on domestic and multi-
national companies as on date. company-wlse; 

(b) whether the Government are aware that many 
companlas are selHng their manufactured products from the 
factories without paying excise duties; 

(c) if so. the details of 'luch companies and the 
action taken against them. so far; 
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(d) the concrete action taken by the Government 
for expedltloll- rAQllzllltJon of tax; and 

(e) by when the tax Is Ukely to be reaUzed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The total 
amount outstanding In respect of direct taxes and Indirect 
taxes as on 31-3-2004 Is given below: 

(Rs. In Crore ) 

Direct Tax .. Indirect Taxes 

Central Excise Customs 

87885.21 12613.00 2725.63 
(Approx.) 

Information In respect of arrears of domestic and multi-
national companies are not centrally maintained. To furnish 
the details company-wise would require compilation of data 
from all the field formations spread throughout the country, 
and the tim. and .xpens.s required would not be comm.n-
surat. with the objective sought to be achieved. 

(b) and (c) The Information's being collected and will 
be laid on the Table of the House. 

(d) Th. st.ps taken for .xpedltlous reaHsallon of 
outstanding tax du.s Includ. speedy action for recovery of 
r.alsable arrears of duty, monitoring case. before different 
Courtsrrrlbunal moving petitions before Courts and other 
app.llate authorities for early hearing and disposal of 
pending cases and expediting disposal of cases pending 
with Commissioners (Appeals). 

(e) In view of several stages of Utigation, the time 
frame within which an outstanding due would be realised 
can net bt ::x .. J if I advance. However, recovery of outstanding 
taxes Is a continuous process under which old demands are 
liquidated and new demands are added regularly. Therefore, 
It Is not possible to comment as to when the taxes outstanding 
as on date would be reaHsed. 

(English) 

Income T.x Armra In Orlss. 

628. SHRI ANANTA NAYAK: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of cases of arrears of Income Tax 
pending with various corporate sectors and Individuals In 
the Eastern States and particularly In Orissa; 

(b) the amount of Incom. Tax due for payment by 
each corporate sector as on date; and 

(c) 
arrears? 

the steps taken to expedite the collection of 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (S.S. PALANIMANICKAM): (a) As per Information 
centrally maintained, as on 31.3.2004 a total of sse cases of 
arrears over Rs. 1 crore pertain to the various charges of the 
Eastern Zone, Including Orissa. 

(b) As per Information available as on 31.3.2004 
In cases of arrears over Rs. 1 crore, arrears amounting to Rs. 
3nS crores pertain to 295 Corporate cases. These arrears 
are In various stages of process, Including appeal. Information 
In respect of each case requires collection of details from 
field units, InvoMng substantial time & effort, which may not 
be commensurate with the objective sought to be achieved. 

(c) Recovery of tax Is effected through machinery 
as provided under chapter XVII & Second Schedule of the 
Income Tax Act, 1961. Measures t:l!<en to expedite the dues 
would depend on the facts of each case. Besides, sf: aclal 
units at Important Chief Commlsslonerates have been set up 
to monitor collection of demand. Appellate authorities, 
Including ITAT and Settlement Commission, have also bun 
requested for priority disposal of stay cases and high demand 
appeals. 

Import Restrictions 

629. SHRI B. VINOD KUMAR: Will the Mlni.ter of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government have freed certain 
items from Import/export Hcenslng restrictions; 

(b) If so, the details thereof and has there been 
sudden spurt In their Imports due to this; 

(c:) whether Imports Ucen.slng restrictions Is a part 
of country's obligation towards W.T.O.; 

(d) If so, whether the domestic Industries as well 
as Directorate of Anti-Dumping are facing lot of difficulties; 
and 

(e) the measures being taken by Government to 
save Indian farmers and domestic Industrle. from adverse 
Impact of the said decision as well as to reduce the over 
burden of Directorate of Anti-Dumping? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCEAND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) to (e) India has been following a continuous poUcy of 
removal of restrictions since 1991 In keeping with Its 
International commitment. Recently in the mlnl-Exlm Policy 
announced on 28.1.04, 10 Items of Import and one category 
of item of export were made free. All restrictions on Import are 
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maintained In terms of Article XX and XXI of the GATI 
Agreement. Imports are closely monitored and the 
Government Is determined to ensure through the use of tariff 
and other mechanisms that Imports do not cause any serious 
detriment or Injury to the domestic farmers and Industry. 
Towards that end Import duties on a number of Items have 
been Increased In the last few years. Based on the appleatlons 
filed by the domestic Industry, the OGAO has from 1992 till 
30.6.2004, Initiated antl-dumplng Investigations Into 169 
case. Involving a number of countrie •• 

R.vlval of Domutlc Indu ....... 

630. SHRI VIRENORA KUMAR: 

SHRI TUKARAM GANGAOHAR GAOAKH: 

Will the Mlnlst.r of FINANCE be pleased to 
stat.: 

(a) whether huge funds of the Government, banks 
and ftnlnclallnstltutions were blocked In damede Industries, 
which were closed due to entry of multi-national companies; 

(b) If so, the total amount Involved; 

(c) the steps Government proposed to take to 
recov.r tho.e funds; 

(d) the number of closed/sick units In the country 
as on date, State-wlse; 

(e) wheth.r the Government Is contemplating to 
provide .peclal package for revival of closedlsick units in the 
States; 

(1) If so, the details thereof; and 

(g) the steps taken by the Government for revival 
of sick units and providing jobs to the wori<ers of closed units? 

THE MINISTER OF STATF IN THE MINISTRY .oF. 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Reserve 
Bank of India (RBI) has reported that It has no Information on 
the closure of Industries due to entry of mUlti-national 
companies. 

(d) The number of sick units (non 551 and SSI) 
and closed units, State-wise, as on March 2003 is given in 
the statement enclosed. However, it has been intimated by 
RBI that the details of closed SSI units is not available. 

(e) to (g) RBI has prescribed guldeRnes for rehabilitation 
for sick industrial units both In small-scale, medium-scale 
and large-5cale. The OTS Scheme of RBI is also applicable 
to sick/closed units. Cases of sick units have also baen 
referred to BIFR for examining the possibiUty of formation of 
rehabilitation scheme. BIFR has approved 627 rehablHtation 
schemes as on 31st March 2004. Under the COR mechanism 
82 cases have been approved Involving total debts of Rs. 
61765.26 crore. as on March 2004. RBI has issued guidelnes 
In January 2002 based on recommendations of KohH Working 
Group for rehabilitation of sick SSI units Identified as poten-
tially viable. RBI has advised banks some broad parameters 
for grant of reUef and concession in re~pect of viable sick 
SSI units, viz. Inter ... on Wori<ing Capital, Funded Interest 
Term Loan, Wori<ing Capital Term Loan, Term Loan and 
Contingency Loan Assistance. 

Slllt.m .... t 

S. No. StateslUnion Territories No. of SlckIWeak Units 

(Non-SSI) SSI 

2 3 4 

1. Arunachal Pradesh 9 15 

2. Assam . 31 3592 

3. Meghalaya 11 119 

4. Mlzoram 4 11 

5. Jhartmand 27 2766 

8. Bihar 52 16479 

7. West Bengal 240 44496 

8. Nagaland 17 154 

Total Sick Units No. of Closed Units· 

5 

24 

3823 

130 

15 

2793 

16531 

44736 

171 

(Non-SSI) 

8 

2 

14 

3 

3 

14 

32 

121 

8 
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2 3 4 5 6 

9. Manlpur 2 1012 1014 2 

10. Orissa 59 8489 8548 25 

11. Slkklm 1 31 32 

12. Tripura 1793 1794 0 

13. Uttar Pradesh 208 15768 15976 129 

14. Uttaranchal 23 467 490 12 

15. Chhattlsgarh 24 386 410 14 

16. Deihl 130 1999 2129 58 

17. Punjab 107 3022 3129 53 

18. Haryana 102 1515 1617 53 

19. Chandlgarh 27 233 260 13 

20. Jammu and Kashmir 14 2114 2128 6 

21. Himachal Pradesh 28 618 646 17 

22. Rajasthan 109 4005 4114 48 

23. Gujarat 380 4723 5103 229 

24. Maharashtra 618 4762 5380 292 

25. Daman and Diu 14 23 37 6 

26. Goa 14 119 133 6 

27. Dadra and Nagar HaveH 15 12 27 8 

28. Madhya Pradesh 138 11601 11739 60 

29. Andhra Pradesh 342 6589 6931 173 

30. Kamataka 210 3180 3390 119 

31. Tamil Nadu 358 13517 13875 158 

32. Kerala 64 14133 14197 24 

33. Andaman and Nlcobar Islands 0 21 21 0 

34. Pondlcherry 17 216 233 8 

Total 3396 167980 171376 1711 

• Detaltl 01 cloHd un/tI lor SSt Unill arl nol 1VdIbIe. up some schemes for the development and to increa .. job 
[Translation] opportunltles:ln handloom sector durtng the last thr .. years; 

Schemes for Handloom Sectors (b) If '0, the details thereof; and 

631. SHRI SHIVRAJ SINGH CHOUHAN: Will the (c) the achievements made In this regard? 
Minister of FINANCE be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 

(a) whether the public sector banks have drawn FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
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R .. erve Bank of India has Issued circular In September, 2003 
to aU Scheduled Commercial Banks for Implementation of 
Swarojgar Credit Card (SCC) scheme. The saUent features 
of sec scheme are as under: 

The Scheme provides credit I.e. working capital 
or block capital or both to small artisans, 
handloom-weavers, service sector, fishermen, 
self-employed persons, rickshaw owners and 
other micro-entrepreneurs In a flexible, hassle 
free and cost-effective manner. 

The facility may also Include a reasonable 
component for consumption needs. 

The SCC Is vaRd for 5 years and renewable on 
a yearly basis subject to satisfactory operation 
of the account. 

The normal Amlt of loan to be fixed under the 
scheme is Rs. 25,000/- but in deserving cases 
banks may consider higher Omits. 

Beneficiaries under the scheme would auto-
matically be covered under group Insurance 
scheme and the premium has to be shared 
between the banks and the beneficiaries. 

Besides, Indian Banke,.' Association has Issued circular 
to Its member banks for Implementation of Artisan Credit Card 
Scheme. Und81 the scheme all artisans registered with the 
Development Commissioners (Handicrafts) involved in 
manufacturlnglproduction process and Self Help Groups are 
eHglble to get loans up to Rs. 2 lakhs. 

(c) As per the Information from NABARD, 29,000 
Swarozgar Credit Cards have been Issued till March, 2004 
with credit amounting to Rs. 64.26 lakhs to self employed 
persons, Including handloom weavers. 

(English) 

New Foreign Trade Policy 

632. SHRI SHIVAJI ADHALRAO PATIL: 

SHRI K S. RAO: 

SHRI PRABODH PANDA: 

SHRI KAILASH MEGHWAL: 

Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

(a) whether the Govemment propose to Introduce 
New Exlm Poley: 

(b) If so, by when and the salem features thereof; 

(c) whelher the New Exlm policy would be able to 
Increase export and import; If so, to what extent; 

(d) whether Initial target of 1 % share In world export 
proposed to be achieved by the end of 2007 will change to 
2% by 2009; 

(e) If so, the manner In which Government propose 
to achieve the enhanced target; and 

(f) whether the export target for 2004-2005 have 
been fixed; If so, the measuras taken to achieve the target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V. K. S. ELAN-
GOVAN): (a) to (e) A new Foreign Trade PoUcy Is under 
formulation and would be announced In August, 2004. The 
new PoUcy would focus on thrust areas such as textile, leather, 
gems and jewellery, handicraft, handloom, agriculture sectors. 
The New Foreign Trade Polcy Is aimed at boosting exports, 
Including agricultural exports and creating additional 
employment. 

(1) The export target for 2004-2005 envisages a 
growth of 16% In exports over 2003-04. This Is to be achieved 
by sector specific incentives, further procedural slmpUfication 
and new Initiatives to be announced In the Foreign Trade 
PoAcy. 

634. SHRI KIRTI VARDHAN SINGH: 

SHRIMATI NIVEO ITA MANE: 

SHRI VIJOY KRISHNA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government has extended the term 
of Twenth Rnance CommiSSion; 

(b) 

(c) 

If so, the details thereof; 

the reasons therefor; and 

(d) the time by which the Commission Is Hkely to 
give Its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) Yes, Sir. 

(b) The term of 12th Finance Commlaalon has 
~en extended upto 31st December, 2004. 

(c) Advancement of the Lok Sabha elections u 
well as the elactions in some States, presentation of Interim 
budget by several State governments and the Union gover-
nment affected the schedule of the Finance Commlllion. 

(d) The Commission has b .. n requested to 
submit Its report by 30th November, 2004. 
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Intellectual Property Right. 

635. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether United States of America has once 
again put India on the priority watch Nst of Its 301 provision of 
the trade law over Inadequate protection of Intenectual 
property rights; 

(b) If so, whether India's amendment of patent has 
become effective from May, 2003 but has been termed as 
Inadequate; and 

(c) if so, the main reasons for the same and what 
steps Government Is contemplating to further Improve Its 
patent laws? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V. K S. ELAN-
GOVAN): (a) India has been retained In the Priority Watch 
List of the United States Trade Representative (USTR) 
aJongwith 14 other trading Partners of the United States. 

(b) and (c) Yes, Sir. According to the Speclal301 Report, 
the Indian Patent Law is Inadequate as It exempts protection 
to biotechnological Inventions, methods for agriculture and 
horticulture, processes for the treatment of humans, animals 
or plants and substances prepared by chemical processes. 

Indian Intellectual Property Laws are fully TRIPS (Trade 
Related Aspects of Intellectual Property Rights) compnant. 
The existing law effectively balances and calibrates 
Intellectual property protection with public health, national 
security and public Interest concerns. However, India Is 
required to amend the Patents Act by 1 st January, 2005 to 
provide for product patent for Inventions In the fields of food, 
chemicals and pharmaceuticals In terms of India's obHgation 
under the TRIPS Agreement. 

Rural Housing Scheme 

636. SHRI DUSHYANT SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) the rural housing scheme funded by the 
nationalised banks In the country; 

SI. No. Project sanctioned/Scheme 

2 

1. Work-shed-cum-Houslng 

2. Group Insurance 

3. 

4. 

5. 

Deen Dayal Hathkargha Protsahan Yojana (DDHPY) 

Market Development Assistance Scheme 

Marketing Incentive (DDHPY). 

(b) whether any nationaUsed banks has extended 
Joan to the rural people of Rajasthan during any of last three 
years; 

(c) If so, the details thereof, branch-wlse; and 

(d) the plan formulated by the nationaUzed banks 
to promote rural housing In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) to (d) The 
Information Is being collected and will be laid on the Table of 
the House. 

Non-UtIlization of Funds by Andh ... Government 

637. SHRI ASADUDDIN OWAISI: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government is aware that the 
allocated funds for the development of various existing 
development projects were not utilized by the State 
Government of Andhra Pradesh during the last three years; 

(b) If SO, the details of the projects sanctioned, the 
amount allocated and funds utlUzed by the State Government 
during the above period; 

(c) the reasons advanced by the State 
Government for not utlHzation of fund so allocated; and 

(d) the steps taken or being taken by the 
Government to ensure that the allocated funds Is utitized within 
the stipulated period? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (d) In the Textile Sector no state-wise 
allocation of funds Is made. However, funds are released to 
States as per approval schemes on the basis of technically 
viable proposals received from the respective State 
Governments Including the State of Andhra Pradesh. The 
status of fund release to the State of Andhra Pradesh during 
the last three years for approved schemes In respect of 
HandJoom, Ser1culture Wool and Export Sectors is as under: 

2001-02 2002-03 2003-04 UC received 

3 4 5 6 

253.96 92.B05 66.52 

2.27 2.27 

744.18 469.92 1000.00 1000.00 

262.35 70.07 499.B1 332.42 

432.64 693.38 64B.45 1126.02 

,. 
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2 3 4 5 6 

6. Scheme for reimbursement of one time rebate @10% 262.31 262.31 
given by the handloom agencies on sale of handloom cloth 
during 2002-03 to 2004'()5. 

7. Handloom Export Scheme 6.00 

8. Marketing Promotion Programme 52.47 61.882 42.88 156.232 

9. Reimbursement of CENVAT on Hank Yarn 96.60 7.30 

10. Integrated Sheep & Wool Development Project 239.19 (from 1997-98 to 2002'()3) 184.16 

11. Machine Shearing cum Training Project 4.68 (from 1998-99 to 2003-(4) 

12. Textile Centre Infrastructure Development project at Warangal 366 

13. Textile Centre Infrastructure Development project 1000 
at Pashmylarlam 

14. Textile Centre Infrastructure Development project at Sircilla 428 98 

15. Apparel Pam at Vlshakhapatnam 

16. UNDP Assisted sub Programme on Development 
on Non-Mulberry Sib 

17. Catalytic Developm.nt Programme 

The scheme from SI. No. 12-15 were launched in March 
2002. 

No reason has been advanced by State Government 
for non-subml"-",,on of utlUzation c.rtlflcate. The Government 
of India from time to time addresses the State Government 
including the Government of Andhra Pradesh, for timely 
completion of projects and submission of utlRzation certificates 
expeditiously towards the amount r.leased under various 
on-golng schemes. 

Foreign Exchange Re...." •• 

638. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether foreign exchange reserve has shown 
a decHnlng trend during the last two months; 

(b) If so, the reasons therefor; and 

(c) the steps taken to restore and Incr.ase the 
foretgn exchange reserve level? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCe (SHRI S. S. PALANIMANICKAM): (a) India's foreign 
exchange reserves, which stood at US$11B.5 bllUon at end-
April 2004, Increased by US$889 mllDon to US$ 119.4 billion 

1669 

18.47 10.81 29.28 

348.68 1425.86 876.76 1755.11 

at end-May 2004, and stood at US$119.4 bllBon on June 25, 
2004, showing virtually no change over the end-May 2004 
level. 

(b) and (c) Does not arise. 

Increa •• In Air Fare. 

639. SHRIMATI NIVEDITA MANE: 

SHRI MUNAWAR HASSAN: 

SHRI S. D. MANDLIK: 

SHRI CHENGARA SURENDRAN: 

Will the Minister CIVIL AVIATION be pleased to 
state: 

(a) whether pubHc and private AlrRn •• operating 
In the country have Increased their fares and freight charges 
recently; 

(b) 
th(>refor; 

If so, the details thereof alongwlth the r .. ~ns 

(c) the steps tak.rllbelng taken by the Government 
to ensure nominal Increase: and 

(d) the steps being tak.n to ensure correapondlng 
Improvements In facilities? 
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THE MINISTER OF STATE OFTHE MINISTRV OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Vea, Sir. Indian 
AIrlines, Jet Airways and Air Sahara have Increased domestic 
Rupee fare by 10% effective 21st June, 2004 with a view to 
offset the Increase In fuel cost. There has been no Increase 
In freight charge •. 

(c) Air fares are not regulated by the Government 
and the .Irllne. are free to charge air fares as per their 
commercial judgement. 

(d) Though the rise In airfare Is to offset the rise In 
fuel cost, the competitive market ensures that the alrtlnes 
constantly endeavour to upgrade and add value to the product 
offered to the passengers. 

Production i1 Powerloom. 

640. SHRI RATILAL KALIDAS VARMA: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government Is contemplating to 
provide subsidy for technical advancement of small 
powertooms; 

(b) If so, the details thereof; 

(c) the number of powertooms In the country at 
present State-wise; and 

(d) the quantum of textile produced annually by 
powerloom? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Government has provided, w.e.f. 6th 
November 2003, by way of enlargement of Technology 
Upgrdation Fund Scheme, a credit Hnked capital subsidy @ 
20 per cent to Small Scale powertoom units for weaving 
machinery of bench-marked technology, costing upto Rs. 60 
lakhs. In view of this no other Scheme Is being contemplated 
by the Government to provide subsidy for technical 
advancement of small powertooms. 

(c) A Ust showing the number of powerlooms In 
the country at present State-wise Is given In the enclosed 
statement. 

(d) The quantum of textiles produced by 
powertoom sector during 2003-04 Is 27,258 mllBon sq. meter, 
which accounts for 67% of the total cloth production of the 
country. 

Statement 

StatelUnion Territory 

Andhra Pradesh 

Assam 

Bihar 

No. of Power Looms 
(as on 30.04.04) 

2 

44020 

2726 

2894 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

2 

122 

320870 

9882 

1461 

65 

81869 

2731 

67841 

839029 

3319 

23606 

32249 

Tamil Nadu 334372 

Uttar Pradesh 65934 

West Bengal 4457 

Deihl 1102 

Arunachal Pradesh 0 

Manlpur 0 

Chandlgam (UT) 42 

HaveD (UT) 930 

Pondlcherry (UT) 830 

Andaman and Nlcobar Islands 0 

Daman and Diu, 

Lakshadweep (UT) 

Total 1840351 

Progl'llmme tor Women'. Welfare 

641. SHRIMATI D. PURANDESWARI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether women's group. recently met the 
Rnance Minister and sought 40% resource. allocated for 
various programmes for women with proper monitoring 
arrangements; and 

" 
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(b) It so, the action proposed in the matt.r? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM>: Ca> and Cb) Ves, 
Sir. The representation of the Women's Groups will provide 
valuable Inputs to the Govemment for allocation of plan 
resources to various schemes and programmes. 

[Translation} 

Productivity of Powerloom. 
andTeXlIIe. 

642. SHRI NITISH KUMAR: Will the Minister of 
TEXTilES be pleased to state: 

(a) whether 21 percent of the total production cost 
in manufacturing of cloth In the country Is assessed on power; 

(b) If not, the facts in this regard along with the cost 
assessed on power manufacturing countries of the world; 
and 

(c) whether keeping In view the prevalfing power 
supply situation and high power tariff, there Is a need to 
provide Incentives to handicraft sector under textile Industry? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The intematlonal production cost 
comparison for the year 2003, as obtained from Intematlonal 
Textile Manufacturers Federation (ITMF), shows the power 
cost as 150/0, 16% and 17% of fabric cost In India In case of 
Textured Yam Fabric (Synthetic), O-E Yam Fabric (Cotton) & 
Ring Yam Fabric (Cotton & Blended) respectively. It may be 
seen from the figures fumlshed In Annexure-I that the Cost of 
power Is lowest in Brazil I.e. 6%-7% of the fabric cost. Power 
cost is highest In India for Ring Yam Fabric (Cotton & Blended) 
(17%) and O-E Yam Fabric (Cotton) (160/0), w,",11e In case of 
Textured Yam Fabric (Synthetic), Power cost In Italy Is the 
highest I.e. 28% of the fabric cost. 

(c) Handicraft Items are made by hand often with 
the use of simple tools which require no power or very Httle 
power. As such, no Incentive in this regard Is needed In the 
handicraft sector. 

Export of Apparel 

6~. SHRI SUBHASH SURESHCHANDRA 
OESHMUKH: WID the Mlnl.ter of TEXTILES be pleased to 
state: 

(a) the countries to which export of apparel was 
made during each of the last three yeana; 

(b) the quantum of foreign exchange earned 
during the said period; 

(c) whether export of apparel has decUned during 

the current year; and 

Cd) It so, the reasons therefor? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (a) India's readymade garments are exported to 
more than hundred countries of the world. However, the USA, 
EU Member States, U.A.E., Japan, Saudi Arabia, Canada, 
Hong Kong, Malaysia, Australa, etc. haye been the major 
Importing countries of our readymade garments during the 
last three years. 

(b) As per available DGCI&S data, the readymade 
garments exports during the last three years I.e. 2000-01, 
2001 -02 and 2002-03 have been, as given below: 

Year 

April 2oo0-March 2001 

April 2001-March 2002 

April 2002-March 2003 

Value (In US$ Million) 

5087.0 

4618.7 

5031.5 

(c) No, Sir. As per available Directorate General of 
Commerce Intelligence & Statistics (DGCI&S) data, 
readymade garment exports during the period April-February 
2003-2004 have amounted to US$ 4946.7 million as 
compared to export of US$ 4746.4 million during the 
corresponding period of 2002, recording a growth of 4.2%. 

(d) Does not arise, In view of (c) above. 

[EngNsh] 

state: 

Conce •• lon. Demanded by Delegation of 
Andhra Pradesh Weaver. 

644. SHRI KINJARAPU YERRANNAIDU: 

DR. M. JAGANNATH: 

WlU the MInister of TEXTilES be pleased to 

(a) whether a delegation of Andhra Weavers has 
sought certain concessions and measures to revive 
handlooms, handicrafts and power looms In the un-organlzed 
sector; and 

(b) " so, their demands and action taken thereon 
by the Union Government? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The Ministry of Textiles has received 
representations from Andhra Weavers. The demands Include 
withdrawal of .xcls. duty on Hank Yam used by handlooms, 
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opening of yam banks etc. WIth the withdrawal of exemption 
of excise duty on hank yarn w.e.f. 01.03.2002, the Government 
has been Implementing the Scheme for reimbursement of 
excise duty on hank yam to handloom weavers. Under the 
scheme National Handloom Development Corporation has 
suppled 299.25 lakh kgs of duty free yam In 2002-03 and 
141.61 lakh kgs of duty free yam In 2003-04. Of this, 10.35 
lakh kgs of yam was suppled In Andhra Pradesh In 2002-03 
and 14.16 lakh kgs of duty free yam was supplied In Andhra 
Pradesh In 2003-D4. 94 yam depots have been set up In the 
country for supply of hank yarn to weavers. Of these, 15 
depots are In Andhra Pradesh. 

645. SHRI P. KARUNAKARAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

Ca) whether the Government has any plan to set 
up a Cashew Board with head quarters in Kerala, If so, the 
modaHties fixed for the setting up of Cashew Board; and 

(b) whether the Government has any plan to 
announce an economic package to help the Cashew sector, 
If so, the details of the package? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
(a) and (b) No Sir. 

Pay Scale of NTC Workers 

646. SHRI BASU DEB ACHARIA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government has any proposal for 
revision of pay scale and Dearness Allowance of NTC workers 
as their counterpart In Corporate Offices which have 
estimated disparity in the range of 642 percent between the 
two sections of workers; 

(b) whether the Supreme Court has also sought 
explanation In this regard from the Government; and 

(c) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHElA): (a) Pursuant to orders of the Hon'ble Supreme 
Court dated 14.10.2003 In Civil Appeal No. 14572 of 1996 
filed by Clerical Staff Unions claiming parity in pay with clerical 
ataff In Corporate Offices, the GoY!. has decided for the 
following reliefs: 

(1) The basic of employees affected by the 
Supreme Court order may be fixed with effect from 1.4.2004 
by Including the following amounts: 

(I) Basic Pay as on 1.1.97 + Ad-hoc payments 11 
any + HCA (High Cost Allowance payable to 
some employees @ Rs.30/- to RS.4S/- per 
month) If any. 

(II) Corresponding DA as on 1.1.1997 

(iii) 20% of the (i) + (Ii) If there has been no revision 
since 1987. 

(2) The new Basic Pay will be determined by 
placing the basic In a revised scale of pay, which will be 
worked out by NTC. 

(3) DA would be paid for every point Increase 
above the quarterly average index above 1708 as Is being 
paid to the IDA employees on 100% neutraHzation basis with 
effect from 1.4.2004. There will be no revision of HRA and 
other allowances. 

(b) No Sir. 

(c) Does not arise. 

Central Fund for Bodo Handloom Products 

647. SHRI SANSUMA KHUNGGUR BWISW-
MUTHIARY: WID the Minister of TEXTILES be pleased to state: 

(a) whether the Government has proposed to 
provide necessary Central Fund for the promotion, 
development and export of the indigenous Bodo (Tribal) 
handloom products and textiles the way the hand loom 
products and textiles of other Tribal people of the country 
have been patronized so far; 

(b) If so, the steps taken so far in this regard; and 

(c) If not, the reasons therefor and by what time 
Government would take appropriate action in this regard so 
as to fuHiI the long pending aspirations of unemployed Bodo 
youths? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (8) to (c) There Is no specific handloom scheme 
for the development, promotion and export of the handloom 
products and textiles of the tribal people of the country. The 
various developmental schemes, including the export 
scheme, operational In the handloom sector at present aim 
to promote and develop handlooms in general, including the 
tribal handlooms. The Government will consider providing 
necessary central fund under the appropriate scheme for the 
promotion, development and export of the Indigenous Bodo 
tribal hand loom products when a specific proposal in this 
regard Is received. 
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Shlfttng of Headquarten 

648. SHRI SUNIL KHAN: 

SHRI BRAJA KISHORE TRIPATHY: 

DR. LAXMINARAYAN PANDEY: 

SHRI SANAT KUMAR MANDAL: 

SHRI DHARMENDRA PRADHAN: 

Will the Minister of COAL AND MINES be 
pleased to state: 

(a) whether the Govemment Is actively considering 
to shift CIL and DVC office from Kolkata to Ranchl; 

(b) If so, the reasons therefor: 

(c) whether the nationalzed coal companle. due 
to such step have refused to renew the lease for several 
mines: 

(d) whether the shifting of office of CIL from Kolkata 
to Ranchl win affect on the functioning of CIL subsidiaries; 

(e) whether the shifting of office Is likely to 
adversely affect their employees: 

(f) If so, the action taken by the Government to 
protect the Interests of the employees: and 

(g) whether the Government has consulted the 
employees In this regard? 

THE MINISTER OF COAL AND MINES (SHRI SHIBU 
SOREN): (a) Govemment has received representations In 
this regard and an appropriate decision will be taken after 
due consideration of all issues. 

(b) to (g) Do not arise In view of the ,nswer given In part 
(a) of the question. 

[Translation] 

Trade Centre 

650. SHRI RAJNARAYAN BUDHOLlA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government have permitted larael 
to establ.h a trade centre In the country: 

(b) If so, the details thereot: 

(c) the lime by which luch centre II likely to be 
set-up In the country together with. the name of the city In 
which It Is proposed to be located: and 

(d) 
centre? 

the objectives behind letltng up of luch trade 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S, ELANGOVAN): 
(a) No, Sir. 

(b) to (d) Do not arise. 

Incre ... In H.ndlcnltt Tnlde 

651. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of TEXTILES be pleased to state: 

(a) the percentage Increase in the trade of 
handicrafts registered during last three years; State-Wise: 

(b) whether any special scheme Is being 
Implemented for promoting handicrafts trade; and 

(c) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) State-wise export data on handicrafts Is not 
maintained. However the percentage iIlcrease in handicrafts 
exports Including handknotted carpets registered during the 
last three years Is as under: 

S.No. Years Exports % Increase 
(Rs. In erores) 

1. 2001-02 9205.63 (-) 0.70 

2. 2002-03 10933.67 + 18.n 

3. 2003-0" 12765.18 + 16.75 

(b) and (c) For promoting handicrafts trade office of the 
Development Commissioner (Handicrafts) Implements 
'Export Promotion' scheme which envisages development & 
promotion of exportable products, Identification of markets, 
participation In fairs & eXhibitions, pub.clty abroad etc. The 
other promotional steps Include: organization of Indian 
Handicrafts and Gift FalrICarpat Expo and setting up of India 
Exposition Mart at Greater Nolda to provide round the clock 
marketing outlets for the foreign buyers. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

[EngNsh] 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): Sir, I beg to lay on the Table a copy each of the 
following papers (Hindi and EngUsh versions): 

(1) Memorandum of Understanding between the 
National Handloom Development Corporation 



237 Papers Laid Asadha 18, 1926 (Saka) Papers Laid 238 

(2) 

Limited and the Ministry of TeXIIles for the year 
2004·2005. 

[Placed In Library. See No. L.T. 83/04] 

Memorandum of Understanding between the 
Cotton Corporation of India Limited and the 
Ministry of T.Xllles for the year 2004·2005. 

[Placed In Library. See No. L.T. 84104] 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): Sir, I beg to lay on the Tabl. a copy of 
the Tea (Marketing) Control (Amendm.nt) Order, 2004 (Hindi 
and English versions) pubUshed In Notification No. S.0.270 
(E) In Gaz .... of India dat.d the 27th February, 2004, under 
sub-section (3) of section 49 of the T.a Act, 1953. 

[Placed In Library. S .. No. L.T. 85104] 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to lay on the Tabl.:· 

(1) A copy .ach of the following Reports (Hindi 
and EngHsh versions) of the Law Commission 
of Indla:-

(I) On. Hundred Eighty Sixth Repon on 
Proposal to Constitute Environment 
Couns - Septemb.r, 2003. 

(iI) On. Hundred Eighty Seventh Repon on 
Mode of Execution of Death Sent.nce 
and Incidental Matters - October, 2003. 

[Placed In Library. Se. No. L.T. 86/04] 

(2) A copy of the Supreme Court Judges 
(Amendment) Rules, 2004 (Hindi and EngUsh 
versions) published In Notification No. G.S.R. 
202 (E) In Gazette of India dated the 20th March, 
2004 under sub-section (3) of the Section 24 
of the Supreme Court Judges (Salaries and 
Conditions of Service) Act, 1958. 

[Placed In Library. See No. L.T. 87/04] 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): Sir, I 
beg to lay on the Table a copy of the Thlny Second Annual 
Report (Hindi and English versions) pertaining to the 
execution of the provisions of the MonopoUes and Restrictive 
Trade Practices Act, 1969 for the period from the 1 st January, 
2002 to 31 st December, 2002 under section 62 of the said 
Act. 

[Placed In Library. S.e No. L.T. 88/04) 

... (Interruptlons) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): 
Sinee he Is one of the tainted MInisters so we oppose him 
and do not recognise him. 

{EngUsh} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANtMANICKAM): Sir, t beg to lay 
on the Table: 

(1 ) A copy each of the following Notifications (Hindi 
and EngUsh versions) under section 296 of the 
Income-Tax Act, 1961:-

(I) 5.0. 3447 pubUshed In Gazette of India 
dated the 27th Oecember. 2003 regard-
ing exemption to the "Goods Transpon 
Labour Board, Mumbal" under sactlon 
10 (23C) of the Income·Tax Act, 1961 
for the periOd covered by the assess-
ment years 1993·1994 to 1995·1996, 
subject to cet1aln conditions. 

(II) 5.0. 3448 published In Gazette of India 
dated the 27th December, 2003 regard-
Ing exemption to the "Sri Auroblndo 
SocIety, Kolkata" under saction 10 (23C) 
of the Income· Tax Act, 1961 for the 
pat10d covered by the assessment years 
2004-2005 to 2006-2007, subject to 
cenaln conditions. 

(ill) 5.0. 3449 published in Gazette of India 
dated the 27th December, 2003 regard-
Ing exemption to the "Goods Transpon 
Labour Board, Mumbal" under section 
10 (23C) of the Income-Tax Act, 1961 
for the period covered by the assess-
ment years 1996-1997 to 1998-1999, 
subject to cenaln conditions. 

(Iv) S.O. 3450 published In Gazette of India 
dated the 27th December, 2003 regard-
Ing exemption to the "Goods Transport 
Labour Board, Mumbai" under section 
10 (23C) of the Income-Tax Act. 1961 
for the period covered by the assess-
ment years 1999-2000 to 2001-2002, 
subject to cenain conditions. 

(v) 5.0.3451 published In Gazette ot India 
dated the 27th December, 2003 regard· 
Ing exemption to the "EAN-INDIA, New 
Deihl" under section 10 (23C) of the 
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Income-Tax Act, 1961 for the period cov- the period covered by the assessment 
ered by the assessment years 2002- years 2002-2003 to 2004-2005, subject 
2003 to 2004-2005, subject to certain to certain conditions. 
conditions. 

(xII) S.O. 3458 pubUshed In Gazette of India 
(vi) S.O. 3452 pubUshed In Gazette of India dated the 27th December, 2003 regard-

dated the 27th December, 2003 regard- Ing exemption to the "Shree Gadge 
Ing exemption to the "Grocery Markets Maharaj Mission, Mumbal" under 
and Shops Boards, Mumbai" under section 10 (23C) of the Income-Tax Act, 
section 10 (23C)of the Income-Tax 1961 for the period covered by the 
Act, 1961 for the period covered by the assessment years 2000-2001 to 2002-
assessment years 1999-2000 to 2001- 2003, subject to certain conditions. 
2002, subject to certain conditions. 

(xIII) S.O. 3459 pubBshed In Gazette of India 
(vII) S.O. 3453 published in Gazette of India dated the 27th December, 2003 regard-

. dated the 27th December, 2003 regard- Ing exemption to the "All Bengal Wom-
Ing exemption to the "Grocery Markets en's Union, Kolkata" under section 10 
and Shops Boards, Mumbai" under sec- (23C) of the Income- Tax Act, 1961 for 
tion 10 (23C) of the Income-Tax Act, the period covered by the assessment 
1961 for the period covered by the as- years 1999-2000 to 2001-2002, subject 
sessment years ,2002-2003 to 2004- to certain conditions. 
2005, subject te;» certain conditions. 

(xlv) S.O. 3460 pubUshed In Gazette of India '/ 

(vIII) S.O. 3454 publshed In Gazette of India dated the 27th December, 2003 regard-
dated the 27th' December, 2003 regard- Ing exemption to the "Export Promotion 
Ing exemption to the "West Zone Cui- Council for Handicrafts, New Deihl" 
tural Centre, Udaipur, Rajasthan" un- under section 10 (23C) of the Income-
der section 10 (23C) of the Income-Tax Tax Act, 1961 for the period covered by 
Act, 1961 for the period covered by the the assessment years 2002-2003 to 
assessment years 1998-1999 to 2000- 2004-2005, subject to certain condl-
2001, subject to certain conditions. tlons. 

(Ix) S.O. 3455 publshed In Gazette of India (xv) S.0.3461 pubMshed In Gazette of India 
dated the 27th December, 2003 regard- dated the 27th December, 2003 rsaard-
Ing exemption to the "Children's Film Ing exemption to the "Council for 
Society, New Deihl" under section 10 Leather Export, Chennal" under section 
(23C) of the Income-Tax Act, 1961 for 10 (23C) of the Income-Tax Act, 1961 
the period covered by the assessment for the period covered by the assess-
years 1997-1998 to 1999-2000, subject ment years 1992-1993 to 1994-1995, 
to certain conditions. subject to certain conditions. 

(x) S.O. 3456 pub •• hed In Gazette of India (xvi) S.O. 3462 pubHshed In Gazette of India 
dated the 27th December, 2003 regard- dated the 27th December, 2003 regard-
Ing exemption to the "German Leprosy Ing exemption to the "Annapurna 
Re.ef Association Rehablltatlon Fund, Mahlla Mandai, Mumbal" under section 
Chennal" under section 10 (23C) of the 10 (23C) of the Income-Tax Act, 1961 
Income-Tax Act, 1961 for the period for the period covered by the assess-
covered by the ass.ssment year 2001- ment years 2000-2001 to 2002-2003, 
2002, $ubject to certain conditions. subject to certain conditions. 

(xi) S.O. 3457 publi!lhed In Gazette ctf (xvII) S.O. 3463 pubUshed In Gazette of India 
India dated the 27th December, 2003 dated the 27th December, 2003 regard-
regarding exemption to the "Exhibition Ing exemption to the "Council for 
Society, Hyder.bad" uflder section 10 Leather Export, Chenna'" under section 
(23C) of the Income-To Act, 1961 for 10 (23C) of the Income-Tax Act, 1961 
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for the period covered by the assess- National Memorial Trust, Amrltsaf' un-
ment years 1986-1987 to 1988-1989, der section 10 (23C) of the Income-T~x 
subject to certain conditions. Act, 1961 for the period covered by the 

(xvllJ) S.O. 3464 pubUshed In Gazette of India 
assessment years 1998-1999 to 2000-
2001, subject to certain conditions. 

dated the 27th December, 2003 regard-
Ing exemption to the "The Railway (xXiv) S.O. 303 published in Gazette of India 
Goods Clearing and Forwarding Estab- dated the 14th February, 2004 regard-
Ushl'1:lent Labour Board, Mumbal" under Ing exemption to the "Southem Health 
section 10 (23C) of the Income-Tax Act, Improvement Samlty, P.O. Bhangar, 
1961 for the period covered by the Dlstt. 24 Parganas, West Bengal" 
assessment years 1993-1994 to 1995- under section 10 (23C) of the Income-
1996, subject to certain conditions. Tax Act, 1961 for the period covered by 

the assessment years 2000-2001 to 
(xix) S.O. 3469 published In Gazette of India 2001-2002, subject to certain condl-

dated the 27th December, 2003 regard- tions. 
Ing exemption to the "The Tribune Trust, 
Chandlgarh" under section 10 (23C) of (xxv) S.O. 304 pubUshed in Gazette of India 

the Income-Tax Act, 1961 for the period dated the 14th February, 2004 regard-

covered by the assessment years 2004- ing exemption to the "His Holiness the 

2005 to 2006-2007, subject to certain Dalal Lama's Charitable Trust, New 

conditions. Deihl" under section 10 (23C) of the 
Income-Tax Act, 1961 for the period 

(xx) S.O. 3470 pubUshed In Gazette of India covered by the assessment years 2002-
dated the 27th December, 2003 regard- 2003 to 2004-2005, subject to certain 
ing exemption to the "National Stock conditions. 

Exchange Investor's Protection Fund 
(xxvi) S.O. 305 published In Gazette of India Trust, Mumbal" under section 10 (23C) 

of the Income-Tax Act, 1961 for the 
dated the 14th February, 2004 regard-

period covered by the assessment years 
Ing exemption to the "National Chll-

1996-1997 to 1998-1999, subject to 
dren's Fund,S, Sirt Institutional Area, 

certain conditions. 
Hauz Khas, New Deihl" under section 
10 (23C) oft~e Income-tax Act, 1961 for 

(xxi) S.O. 300 published in Gazette of India the period covered by the assessment 

dated the 14th February, 2004 regard- years 1993-1994 to 1995-1996, subject 

Ing exemption to the "Indian Women to certain conditions. 

Scientist Association, Vashl, Navl (xxvii) S.O. 306 published in Gazette of India 
Mumbal" under section 10 (23C) of the dated the 14th February, 2004 regard-
Income-Tax Act, 1961 for the pertod cov- ing exemption to the "Kamataka Chief 
ered by the assessment years 1997- Minister's Medical Relief SOCiety, 
1998 to 1999-2000, subject to certain Bangalore" under section 10 (23C) of 
conditions. the Income-Tax Act, 1961 for the period 

(xxii) S.O. 301 published In Gazette of India 
covered by the assessment years 2002-
2003 to 2004-2005, subject to certain 

dated the 14th February, 2004 regard- conditions. 
Ing exemption to the "Council for 
Leather Export, Chennal" under section (xxviii) S.O. 307 pubUshed in Gazette of India 

10 (23C) of the Income-Tax Act, 1961 dated the 14th February, 2004 regard-

for the pertod covered by the assess- Ing exemption to the "National Chll-

ment years 1989-1990 to 1991-1992, dren's Fund,S, Siri InstitutIonal Area, 

subject to certain conditions. Hauz Khas, New Delhi" under section 
10 (23C) of the Income-Tax Act, 1961 

(xxiii) S.O. 302 published In Gazette of India for the pertod covered by the assess-
dated the 14th February, 2004 regard- ment years 1990-1991 to 1992-'1993, 

Ing exemption to the" JalUanwaiia Bagh subject to certain conditions. 
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(xxix) 5.0. 308 publshed In Gazette of India Tax Act, 1961 for the period covered by 
dated the 14th February, 2004 regard- the assessment years 1999-2000 to 
Ing exemption to the "Sarva Seva 2001-2002, subject to certain condl-
Sangh, Sevagram, Wardha (Maha- tlons. 
rashtra,- under section 1 0 (23C) of the 
Income-Tax Act. 1961 for the period ClJV- (xxxv) S.O. 705 pubUshed In Gazette of India 

ered by the assessment years 2002- dated the 27th March, 2004 regarding 

2003 to 2004-2005, subject to certain exemption to the "Centre for Social 

conditions. Studies, Surar under section 10 (23C) 
of the Income-Tax Act, 1961 for the 

(xxx) S.O. 313 pubUshed In Gazette of India period ClJvered by the assessment years 
dated the 14th February, 2004 regard- 1995-1996 to 1997-1998, subject to 
Ing exemption to the "Bhart/ya Bhasha certain conditions. 
Parlshad, Kolkata" under section 10 
(23C) of the Income-Tax Act, 1961 for (xxxvi) S.O. 706 pubHshed In Gazette of India 

the period covered by the assessment dated the 27th J.1arch, 2004 regarding 

years 2002-2003 to 2004-2005, subject exemption to the "Ramakrishna 

to certain conditions. Abhedananda MiSSion, Kolkata" under 
section 10 (23C) of the Income-Tax Act, 

(xxxi) S.O. 314 pubnshed In Gazette of India 1961 for the period covered by the 
dated the 14th February, 2004 regard- assessment years 2002-2003 to 2004-
Ing exemption to the "Haryana Chief 2005, subject to certain conditions. 
Minister's War Heroes' Relief Fund, 
Panchkula" under section 10 (23C) of (xxxvII) S.O. 715 published In Gazette of India 
the Income-Tax Act, 1961 for the period dated the 27th March, 2004 regarding 

covered by the assessment years 1999- exemption to the "The Bar Council of 

2000 to 2001-2002, subject to certain India, New Deihl" under .ectlon 10 

conditions. (23C) of the Income-Tax Act, 1961 for 
the period covered by the assessment 

(xxxII) S.O. 702 pub.shed in Gazette of India years 1997-1998 io 1999-2000, subject 
dated the 27th March, 2004 regarding to certain conditions. 
exemption to the "National Children's 
Fund, Hauz Khas, New Deihl" under (xxxviii) S.O. 716 published In Gazette of India 

section 10 (23C) of the Income-Tax Act, dated the 27th March, 2004 regarding 

1961 for the period covered by the as- exemption to the "Council for Leather 

sesament years 1999-2000 to 2001- Exports, Chennal" under section 10 

2002. subject to certain conditions. (23C) of the Income·tax Act, 1961 for 
the period covered by the asse,sment 

(xxxiII) 5.0. 703 pubUshed In Gazette of India years 2001-2002 to 2003-2004, subject 

dated the 27th March, 2004 regarding to certain conditions. 

exemption to the "Jyotlrmath Badrl· (xxxix) S.O. 717 pubUshed In Gazette of India 
kashram Himalaya, Sri Guru Paduka 
Bhawan, Kolkata" under section 10 

dated the 27th March, 2004 regarding 

(23C) of tha lneome-Tax Act. 1961 for 
exemption to the "Sri Ahoblla Math 

the period covered by the usessment 
Samskrlta Vldya Abhlvardhlnl Sabha, 

years 2002-2003 to 2004·2005, subject 
Chennal" under sactlon 10 (23C) of the 

to certain conditions. 
InClJme-Tax Act, 1961 for the period ClJV-
ered by the assessment years 1998-

(xxxiv) S.O. 704 pubUshed In Gazette of India 1999 to 2000·2001, subject to certain 

dated the 27t~ March, "2004 regarding conditions. 

exemption to the "The Hindu Women's (xl) S.O. 718 pubBshed In Gazette of India 
WeHare Society Shraddhanand Mahlla dated the 27th March, 2004 regarding 
Ashram. Matunga (East), Mumbai" exemption to the "Tha Indo-Japan 
under section 10 (23C) of the Income- Centre, Chennal" under section 10 
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(23C) of the Income-Tax Act, 1961 for and Oevelopment Agency, Bangalore" 
the pet10d covered by the assessment under section 10 (23C) 01 the Income-
years 1998·1999 to 2000-2001, subject Tax Act, 1961 for the period covered 
to certain conditions. by the assessment years 2003-2004 

(xII) S.O. 719 pubUshed In Gazette of India 
to 2005-2(106, subject to certain 
conditions. 

dated the 27th March, 2004 regarding 
exemption to the "Bhartlya Adlm Jatl (xlvii) 5.0. 728 published in Gazette of India 
Sewak Sangh, New Deihl" under dated the 27th March, 2004 regarding 
section 10 (23C) of the Income-Tax Act, exemption to the "Media Lab Asia, 
1981 10r the period covered by tne Mumbal" under section 1 0 (23C) of the 
assessment years 2002-2003 to 2004- Income-Tax Act, 1961 for the period cov-
2005, subject to certain conditions. ered by the assessment years 2002-

(xlii) 5.0. 720 pubtished in Gazette of India 
2003 to 2004-2005, subject to certain 
conditions. 

dated the 27th March, 2004 regarding 
exemption to the -Andhra Pradesh State (xlviii) 5.0. 729 published In Gazette of India 
Seed Certification Agency, Hyderabad" dated the 27th March, 2004 regarding 
under section 10 (23C) 01 the Income- exemption to the "Andhra Pradesh State 
Tax Act, 1961 for the period covered by Seed Certification Agency, Hyderabad" 
the assessment years 1992-1993 to under section 10 (23C) 01 the Income-
1994-1995, subject to certain condl- Tax Act, 1961 for the period covered by 
tlons. the assessment years 1989-1990 to 

1991-1992, subject to certain condl-
(xliII) S.O. 721 pubHshed In Gazette 01 India tlons. 

dated the 27th March, 2004 regarding 
exemption to the -Tamil Nadu Trade (xlix) 5.0. 730 published in Gazette 01 India 
Promotion Organisation, Chennal" un- dated the 27th March, 2004 regarding 
der section 10 (23C) 01 the Income-Tax exemption to the "West Zone Cultural 
Act, 1981 10r the period covered by the Centre, Udaipur (Rajasthan)" under 
assessment years 2001-2002 to 2003- section 1 o (23C) of the Income-Tax Act, 
2004, subject to certain conditions. 1961 for the period covered by the 

assessment years 2001-2002 to 2003-
(xliv) S.O. 722 published In Gazette of India 2004, subject to certain conditions. 

dated the 27th March, 2004 regarding 
exemption to the "Maratha Mandlr (I) 5.0. 731 pubUshed in Gazette 01 India 
Mumbal" under section 10 (23C) of the dated the 27th March, 2004 regarding 
Income-Tax Act, 196110r the period cov- exemption to the "International Corn-
ered by the assessment years 1999- mission on Irrigation and Drainage, New 
2000 to 2001-2002, subject to certain Deihl" under section 10 (23C) of the In-
conditions. come-Tax Act, 196110r the period cov-

S.O. 723 pub •• hed In Gazette of India 
ered by the assessment years 2002-

(xlv) 2003 to 2004·2005, subject to certain 
dated the 27th March, 2004 regarding conditions. 
exemption to the "Andhra Pradesh State 
Seed Certification Agency, Hyderabad" (II) 5.0. 732 published In Gazette 01 India 
under section 10 (23C) of the Income· dated the 27th March, 2004 regarding 
Tax Act, 1961 for the period covered by exemption to the "Aga Khan Rural Sup-
the assessment years 1995·1996 to port Programme (India), New Delhi" 
1997 -1998, subject to certain condl· under section 10 (2:3C) 01 the Income-
tiona. Tax Act, 1961 for the period covered 

S.O. 727 published in Gazette of India 
by the assessment years 2000-2001 

(xlvi) to 2002·2003, subject to certain 
dated the 27th March, 2004 regarding conditions. 
exemption to the "Mysore Resettlement 
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(III) S.O. 733 pub.shed In Gazette of India Notification No. 21/2002-Cus., dated 
dated the 27th March. 2004 regarding the 1 st March. 2002. 
exemption to the "Institute for Financial 
Management and Research, Chennal" (II) G.S.R 138 (E) publshed In Gazette of 

under section 10 (23C) of the Income- India dated the 26th February. 2004 

Tax Act, 1961 for the period covered by together with an Explanatory Memoran-
the assessment years 2002-2003 to dum making o:el1aln amendments in the 
2004-2005, subject to certain condl- Notification No. 21 f2002-Cus., dated 

tlons. the 1 st March. 2002. 

(iii I) S.O. 169 (E) pubfished In Gazette of In- (III) G.S.R 150 (E) pub8shed in Gazette of 
dla dated the 6th February, 2004 to- India dated the 27th February. 2004 
gether with an Explanatory Memoran- together with an Explanatory Memoran-
dum regarding notification of Industrial dum making certain amendments In the 
areas In the State of SlkkIm for avallng Notification No. 39196-Cus .• dated the 
benefits of exemption from Income-Tax 23rd July. 1996. 
under section 80-1 C of the said Act. (Iv) G.S.R 152 (E) published In Gazette of 

(11v) S.O. 205 (E) pubHshed in Gazette of In- India dated the 27th February, 2004 
dia dated the 19th February, 2004 to- together with an Explanatory Memoran-
gether with an Explanatory Memoran- dum making certain amendments in the 
dum containing Corrigendum to the Notification No. 105/99-Cus., dated the 
Notification No. S.O. 169 (E) dated the 10th August, 1999. 
6th February, 2004. (v) G.S.R 156 (E) published In Gazette of 

(Iv) S.O. 400 (E) published In Gazette of India dated the 28th February. 2004 
India dated the 26th March, 2004 toge- together with an Explanatory Memoran-

ther with an Explanatory Memorandum dum making certain amendments In the 
regarding notification of Industrial areas Not\flcatlon No. 21 f2002-Cus .• dated 
In the North·East for avallng benefits the 11t March, 2002. 
of exemption from Income-Tax under (vi) G.S.R 199 (E) pubHshed In Gazette of 
section 80-1 C of the said Act. India dated the 18th March 2004 

(Ivl) The Income-Tax (Seventh Amendment) together with an Explanatory Memoran-
Rule., 2004 published In Notification dum making certain amendments In the 
No. S.O. 434 (E) In Gazette of India Notification No. 39/96-Cus., dated the 
dated the 31st March, 2004 together 23rd July, 1996. 
with an Explanatory Memorandum. (vII) G.S.R 211 (E) published In Gazette of 

(Ivil) The Income-Tax (Eighth Amendment) India dated the 23rd Marrh 2004 

Rules, 2004 published In Notification together with an Explanatory Memoran-
No. S.O. 514 (E) In Gazette of India dum making certain amendments In the 
dated the 20th AprIl, 2004 together wtth Notification No. 39196-CUI., dated ttt" 
an Explanatory Memorandum. 23rd July, 1996. 

[Placed In Library. See No. L.T. 89/04] (vIII) G.S.R 201 (E) pubRshed In Gazette of 
India dated the 19th March 2004 

(2) A copy each of the following Notifications (Hindi together with an Explanatory Memoran-
and English vttrsions) under section 159 of the dum regarding protection of human, 
CUstoms Act. 1962:- animal and plant life and health. pro-

(I) O.S.A 133 (E) published in Gazette of 
hIbItIng the Import of hazardous wastes 
Into India and export thereof out of 

India dated the 24th February. 2004 India. 
together with an Explanatory Memoran-
dum making certain amendments In the (Ix) S.O. 191 (E) published in Gazette of 
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India dated the 12th February, 2004 
tog ...... r with an Explanatory Memoran-
dum making c.rtaln am.ndm.nts In the 
Notification No. 36/2001-Cus. (Nn, 
dated the 3rd August, 2001. 

(x) 5.0. 233 (E) publlsh.d In Gaz.tt. of 
India dat.d the 24th F.bruary, 2004 
togeth.r with an Explanatory Memoran-
dum r.gardlng r.vls.d rate of ex-
chang. for conv.rslon of certain foreign 
curr.ncl.s Into Indian currency or vice-
vers. for the purpose of •••• ssm.nt of 
Import. 

(xl) 5.0. 234 (E) publlsh.d In G.z.tte of 
Indl. dated the 24th February, 2004 
together with an Explanatory M.moran-
dum regarding revls.d rat. of 
exchange for conv.rsion of c.rtaln for-
.ign currencl.s Into Indian curr.ncy or 
v1c.-vers. for the purpose of assess-
ment of export. 

(xII) 5.0. 236 (E) publlsh.d In Gazette of 
India dat.d the 25th February, 2004 
together with an Explanatory Memoran-
dum making c.rtaln am.ndments In the 
Notlflc.tlon No. 38/2001-Cus. (NT), 
dated the 3rd August, 2001. 

(xIII) 5.0. 284 (E) published In Gaz.tte of 
India dated the 3rd March, 2004 to-
gether with an Explanatory Memoran-
dum making certain amendments In the 
Notification No. 36/2001-Cus. (NT), 
dated the 3rd August, 2001. 

(xlv) 5.0. 361 (E) published In Gazette of 
India dated the 16th March, 2004 toge-
ther with an Explanatory Memorandum 
making c.rtaln amendments In the 
Notification No. 36/2001-Cus. (NT), 
dated the 3rd August, 2001. 

(xv) 5;0.393 (E) published In Gaz.tte of 
India dated the 25th Marc~, 2004 toge-
ther with an Explanatory Memorandum 
..-garding revised rate of exchange for 
conversion of certain foreign currencies 
Into Indian currency or vice-versa for the 
purpose of assessment of export. 

(xvi) 5.0. 394 (E) published In Gazette of 
India dated the 25th March, 2004 
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together with an Explanatory Memoran-
dum regarding revised rate of ex-
change for conversion of certain foreign 
currencies Into Indian currency or vic.-
versa for the purpose of assessment of 
import. 

(xvii) 5.0. 489 (E) published In Gazette of 
India dated the 12th April, 2004 together 
with an Explanatory Memorandum mak-
ing certain amendments in the Notifica-
tion No. 3612001-Cus. (NT), dated the 
3rd August, 2001. 

(xviii) 5.0. 537 (E) published in Gazett. of 
India dated the 27th April, 2004 together 
with an Explanatory Memorandum 
regarding revised rate of exchange for 
conversion of certain foreign currencies 
Into Indian currency or vice-versa for the 
purpose of assessment of import. 

(xix) 5.0. 538 (E) published in Gazette of 
India dated the 27th April, 2004 together 
with an Explanatory Memorandum 
regarding revised rate of exchange for 
conversion of certain foreign currencies 
into Indian curr.ncy or vice-versa for the 
purpose of a.se •• ment of export. 

(xx) 5.0. 631 (E) published In Gazette of 
India dated the 26th May, 2004 together 
with an Explanatory Memorandum 
regarding revised rate of exchange for 
conversion of certain foreign currencies 
Into Indian currency or vice-versa for the 
purpose of assessment of Import. 

(xxi) 5.0. 632 (E) published In Gazette of 
India dated the 26th May, 2004 together 
with an Explanatory Memorandum 
regarding revised rate of exchange for 
conversion of certain foreign currencies 
Into Indian currency or vice-versa for the 
purpose of assessment of export. 

(xxII) The Customs House Agents Llcens(ng 
Regulations, 2004 pubHshed In Notifi-
cation No. G.S.R. 132 (E) in Gazette of 
India dated the 23rd February, 2004 
together with an Expl.natory M.moran-
dum. 

(xxIII) G.S.R. 145 (E) published In Gazette of 
India dated the 26th April, 2004 together 
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with an Explanatory Memorandum mak- (xxxi) G.S.R. 239 (E) published In Gazette of 
Ing certain amendments In the NotIfica- India dated the 31 st March. 2004 
tion No. 5212003-Cus .• dated the 31st together with an Explanatory Mlmoran-
March, 2003. dum making certain amendments In the 

(xxiv) G.S.R. 159 (E) pubUshed in Gazette of Notification No. 43/2003·Cus. (NT), 

India dated the 28th February, 2004 dated the 22nd July. 2003. 

together with an Explanatory Memoran- (xxxH) The Special Economic Zones (Amend-
dum making certain amendments In the ment) Rules, 2004 pubHshed In Notlfl-
Notification No. 43/2003·Cus. (NT). cation No. G.S.R. 240 (E) In Gazette of 
dated the 22nd July. 2003. India dated the 31st March, 2004 

(xxv) The Special Economic Zones (Amend- together with an Explanatory Memo-
ment) Rules, 2004 pubAshed In Notlfl- randum. 
cation No. G.S.R. 160 (E) In Gazette of 
India dated the 28th February, 2004 (xxxiii) The Special Economic Zones (Customs 

together with an Explanatory Memo- Procedures) (Amendment) Regula-

randum. tlons, 2004 pubHshed In NotifIcation No. 
G.S.R.241 (E) In Gazette of India dated 

(xxvi) . The Special Economic Zones (Customs the 31 st March. 2004 together with an 
Procedures) (Amendment) Regula- Explanatory Memorandum. 
tions, 2004 pub'shed In Notification No. 
G.S.R. 161 (E) In Gazette of India dated (xxxiv) G.S.R. 242 (E) published In Gazette of 
the 28th February, 2004 together with India dated the 31 st March. 2004 
an Explanatory Memorandum. together with an Explanatory Memoran-

(xxvii) G.S.R. 182 (E) published In Gazette of dum making certain amendments In the 

India dated the 28th February, 2004 to- Notification Nos. 4412003-Cus. (NT). to 

gether with an Explanatory Mlmor.n- 5112003-Cus., all dated 22nd July, 

dum making certain amendments In the 2003, Notification Nos. 60I2oo3-CUI., 

Notification Nos. 4412003-Cus. (NT) to and 61I2oo3-Cus., dated thl 1 st August, 

5112003-Cus., all dated 22nd July, 2003. 

2003, Notification Nos. 60I2oo3-CUI., 
(xxxv) G.S.R. 244 (E) pubNshed In Gazette of and 6112003-Cus., dated the 1 stAugust, 

2003. India dated the 31st March, 2004 
together with an Explanatory Memoran-

(xxviU) G.S.R. 164 (E) pubUshld In Gazette of dum making certain amendments In the 
India dated the 28th February, 2004 Notification No. 11312003-Cus., dated 
together with an Explanatory Memoran- the 22nd July, 2003. 
dum making certain amendments in the 
Notl~~tlon No. 11312003-Cus., dated (xxxvi) G.S.R. 245 (E) pubNahed In Gazette of 
the 22nd July, 2003. India dated the 31 at March, 2004 

(xxix) G.S.R. 185 (E) pubUahed In Gazene of 
together with an Explanatory Memoran-
dum making certain amendments In the 

India dated the 28th February. 2004 to- Notification No. 114I2oo3-Cus., dated 
gether with an Explanatory Memoran- the 22nd July, 2003. 
dum making certain amendments in the 
Notification No. 11412003-Cus., dated (xxxvii) G.S.R. ~6 (E) pub.shed In Gazette of 
the 22nd July, 2003. Indl. dated the 31st March. 2004 

(xxx) G.S.R. 186 eE) pubHshed in Gazette of together with an Explanatory Mamoran-

India dated the 28th February, 2004 dum making certain amendments In the 

together with an Explanatory Memoran- Notification No. 11512003·Cus., dated 

dum making certain amendments in the the 22nd July, 2003 together with a 

Notification No. 11512003-Cus .• dated Corrigendum thereto dated the 21st 
the 22nd July. 2003. June. 2004. 
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(xxxvlH) G.S.R. 293 (E) pubUshed In Gazette of (xlvi) Th. Special Economic Zones (Customs 
India dated the 30th April, 2004 together Procedures) (Fourth Amendment) Regu-
with an Explanatory Memorandum mak- lations, 2004 published In Notification 
log certain amendments In the NotIflca- No. G.S.R. 306 (E) in Gazette of India 
lion No. 4312003-Cus. (NT), dated die dated the 11th May, 2004 together with 
22nd July, 2003. an Explanatory Memorandum. 

(xxxix) The SpecIal Economic Zones (Amend- (xlvII) G.S.R. 307 (E) published in Gazette of 
ment) Rules, 2004 pubHshed In Notlfl- India dated the 11 th May, 2004 together 
cation No. G.S.R. 294 (E) In Gazette of with an Explanatory Memorandum seek-
India dated the 30th April, 2004 together Ing to specify Boranada Special Eco-
with an Explanatory Memorandum. nomic Zone at Jodhpur In the State of 

(xl) The Spacial Economic Zones (Customs 
Rajasthan as a Special Economic Zone. 

Procedures) (Amendment) Regula- (xlvIII) G.S.R. 30B (E) published In Gazette of 
tiona, 2004 pubUshed In Notification No. India dated the 11 th May, 2004 together 
G.S.R. 295 (E) In Gazette of India dated with an Explanatory Memorandum seek-
the 30th April, 2004 together with an Ing to specify Manlkanchan SpeCial 
Explanatory Memorandum. Economic Zone at Salt Lake, Kolkata, 

(xII) G.S.R. 296 (E) published In Gazette of 
as a SpeCial Economic Zone. 

India dated the 30th April, 2004 together (xlix) G.S.R. 309 (E) published in Gazette of 
with an Explanatory Memorandum mak- India dated the 11th May, 2004 together 
Ing certain amendments in the Notifica- with an Explanatory Memorandum seek-
tlon Nos. 44/2003-Cus. (NT), to 51/ Ing to specify Moradabad Special Eco-
2003-Cus., aU dated 22nd July. 2003, nomic Zone at Moradabad in the State 
Notification Nos. 6012003-Cus., and 61/ of Uttar Pradesh as a Special Economic 
2003-Cus., dated the 1st August, 2003. Zone. 

(xiII) G.S.R. 29B (E) published In Gazette of (I) G.S.R. B1 (E) published in Gazene of 
India dated the 30th April, 2004 together India dated the 28th January, 2004 to-
with an Explanatory Memorandum mak- gether with an Explanatory Memoran· 
Ing certain amendments In the Notlflca- dum regarding expansion of the list of 
tion No. 11312003-Cus., dated the 22nd donees for duty free Import of second 
July, 2003. hand computers. 

(xlIII) G.S.R. 299 (E) pubUshed In Gazette of (Ii) G.S.R. 82 (E) published In Gazene of 
India dated the 30th April, 2004 together India dated the 28th January, 2004 to-
with an Explanatory Memorandum mak- gether with an Explanatory Memoran-
Ing certain amendments In the Notlfica- dum making certain amendments in the 
tlon No. 11412003-Cus., dated the 22nd Notification No. 52/2003-Cus., dated 
July, 2003. the 31st March, 2003. 

(xliv) G.S.R. 300 (E) pubHshed In Gazette of (IIi) G.S.R. 311 (E) published in Gazette of 
India dated the 30th April, 2004 together India dated the 12th May, 2004 together 
with an Explanatory Memorandum mak- with an Explanatory Memorandum al-
Ing certain amendments In the Notlflca- lowing confessional rate of duty on the 
tlon No. 11 SI2003-Cus., dated the 22nd Import of gold and sliver when Imported 
July, 2003. Into India other than through post, cou-

The Special Economic Zones (Fourth 
rier or baggage. 

(xlv) 
Amendment) Rules, 2004 publshed In (1111) G.S.R. 314 eE) published in Gazette of 
Notification No. G.S.R. 305 (E) In India dated the 14th May, 2004 together 
Gazette of India dated the 11th May, with an Explanatory Memorandum mak-
2004 together with an Explanatory Ing certain amendments In seventeen 

Memorandum. Notification mentioned therein. 
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(1Iv) The Courier Imports and Exports (Iv) G.S.R. 210 (E) pubUshed In Gazette of 
(Clearance ) Amendment Regulations, India dated the 23rd March, 2004 to-
2004 published in Notification No. gather with an Explanatory Memoran-
G.S.R. 345 (E) In Gazette of India dated dum making certain amendments In the 
the 17th May, 2004 together with an Notification No. 64195-CE, dated the 
Explanatory Memorandum. 16th March, 1995. 

(Iv) The Courier imports and Exports (v) G.S.R. 144 (E) pubtished In Gazette of 

(Clearance) (Second Amendment) India dated the 26ih February, 2004 to-

Regulations, 2004 publshed In Nottfl- gether with an Explanatory Memoran-

cation No. G.S.R. 359 (E) In Gazette of dum making certain amendments In the 

India dated the 15th June, 2004 to- Notification No. 2212003-CE, dated the 

gether with an Explanatory Memoran- 31st March, 2003. 

dum. (vi) G.S.R. 163 (E) publshed In Gazette of 

(Ivl) G.S.R. 376 (E) pubUshed In Gazette of India dated the 28th February, 2004 to-
gether with an Explanatory Memoran-

India dated the 22nd June, 2004 to-
dum making certain amendments In the 

gather with an Explanatory Mamoran- Notification No. 5812003-CE (NT), dated 
dum, making certain amendments In the 22nd July, 2003. 
four Notifications mentioned therein. 

G.S.R. 117 (E) publshed In Gazette of 
(vII) G.S.R. 167 (E) publshed In Gazette of 

(Ivii) India dated the 28th February, 2004 to-
India dated the 16th February, 2004 to- gether with an Explanatory Memoran-

. 
gather with an Explanatory Memoran- dum making certain amendments In the 
dum making certain amendments In the Notification Nos. 5812003-CE and 591 
Notification No. 31IBS-Cus. (N.T.), dated 2oo3-CE, dated the 22nd July, 2003. 
the 5th February, 1985. 

(viii) G.S.R. 243 (E) pubHshed In Gazette of 
[Placed In LIbrary. S .. No. L.T. 90104] India dated the 31,t March, 2004 to-

(3) A copy each of the following Notifications (Hindi 
gether with an Explanatory Memoran-
dum making certain amendments In the 

and Englsh versions) under sub-section (2) of Notification No. 58/2003-CE (N.T.), 
section 38 of the Central Excise Act, 1944:- dated the 22nd July, 2003. 

(I) G.S.R. 102(E) publshed In Gazette of (Ix) G.S.R. 247 (E) pubUshed In Gazette of 
India dated the 6th February, 2004 to- India dated the 31 st March, 2004 to-
gether with an Explanatory Memoran- gether with an Explanatory Memoran-
dum making certain amendments in the dum making certain amendments In the 
Notification No. 6/2002-CE, dated the Notification Nos. 5812003-CE and 591 
1st March, 2002. 2003-CE, dated the 22nd July, 2003. 

(/I) G.S.R. 153(E) pubRshed In Gazette of (x) G.S.R. 297 (E) published In Gazette of 
India dated the 27th February, 2004 India dated the 30th April, 2004 together 
together with an Explanatory Memoran- with an Explanatory Memorandum mak-
dum making certain amendments in the Ing certain amendments In the Notlflca-
Notification No. M/95-CE, dated the tIon No. 5812003-CE (N.T.), dated the 
16th March, 1995. 22nd July, 2003. 

(III) G.S.R. 157(E) pub.shed In Gazette of (xl) G.S.R. 301 (E) pubU.hed In Gazette of 
India dated the 28th February, 2004 India dated the 30th April. 2004 together 

together with an Eixplanatory Memoran- with an Explanatory Memorandum mak-

dum making certain amendments In the ing certain amendments In the Notifica-

Notification No. 6/2002-CE, dated the tIon No •. 5812003-CE and 5912003-CE, 

1st March, 2002. dated the 22nd July, 2003. 
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(xII) G.S.R. 310 (E) pubUshed In Gazette of (4) A copy e8ch of the following Notifications (Hindi 
India dated the 11th May, 2004 together and EngHsh version!'!) under sub-section (7) of 
with an Explanatory Memorandum mak- section 9A of the Customs Tariff Act, 1975:-
Ing certain amendments In the Notlflca-
tion No. 5812003-CE, dated the 22nd (I) G.S.R. 108 (E) published In Gazette of 
July, 2003. India dated the 9th February, 2004 to-

gether with an Explanatory Memoran-
(xIII) G.S.R. 98 (E) pubUshed In Gazette of dum seeking to revise the rates of anti-

India dated the 4th February, 2004 to- dumping duty levied on imports of 
gether with an Explanatory Memoran- Ethylene Propylene Dlene Rubber orlgi-
dum making certain amendments In the natlng in or exported from Korea RP as 
Notification No. 1412002-CE (NT) dated recommended by the Designated 
the 8th March, 2002. Authority In its mid-term review. 

(xlv) G.S.R. 122 (E) published In Gazette of (II) G.S.R. 109 (E) published In Gazette of 
India dated the 17th February, 2004 to- India dated the 9th February, 2004 to-
gether with an Explanatory Memoran- gether with an Explanatory Memoran-
dum empowering Central Excise OffJc- dum seeking to rescind Notification 
ers not below the rank of Assistant Com- No. 12212000-Cus. dated the 27th Sep-
missioner for the purposes of Section tember, 2000. 
11 of the Central Excise Act, 1944. 

(III) G.S.A. 110 (E) published in Gazette of 
(xv) G.S.A. 139 (E) published In Gazette of India dated the 9th February, 2004 to-

India dated the 26th February, 2004 to- gether with an Explanatory Memoran-
gether with an Explanatory Memoran- dum seeking to impose final antl-dump-
dum making certain amendments In the In~llUty on all Imports of Green Veneer 
Notification No. 14/2002-CE (N.T.) JlP~ 01glnating in or exported from 
dated the 8th March, 2002. 'C',"; • Talpal al Iha '.'0, ,acom, 

(xvi) G.S.A. 350 (E) published In Gazette of r meM 'j'tv the Designated Authority. 
I India dated the 3rd June, 2004 together (iv) :»{ 1,,--":" -127(E) published In Gazette of 

with an Explanatory Memorandum mak- J India dated the 20th February, 2004 to-
Ing certain amendments In the Notlflca- ".. gether with an Explanatory Mamoran-
tion No. 43/2001-CE (N.T.) dated the dum seeking to Impose final anti-dump-
26th June, 2001. Ing duty on Potassium Carbonate, orlgl-

(xvII) G.S.A. 973 (E) published In Gazette of natlng In or exported from European 
Union, China PR, Korea RP and India dated the 31st December, 2003 
Taiwan at the rates recommended by together with an Explanatory Memoran-

dum exempting whole of Central Excise the Designated Authority. 

duty payable In respect of Intermediate (v) G.S.A. 151 (E) published In Gazette of 
goods as mentioned therein arising India dated the 27th February, 2004 to-
during the course of manufacture of gether with an Explanatory Memoran-
Imitation Jewellery on which the duty of dum making certain amendments in the 
excise was not being levied during the Notification NO.123/2001-Customs 
period from 1 st April, 1996 to 28th Feb- dated the 12th December, 2001. 
ruary, 2001. 

(vi) G.S.R. 250(E) pubUshed In Gazette of 
(xviii) G.S.A. 360 (E) published In Gazette of India dated the 2nd April, 2004 together 

India dated the 15th June, 2004 to· whh an Explanatory Memorandum seek-
gether with an Explanatory Memoran- Ing to Impose proviSIonal antidumping 
dum making certain amendments in the duty on Melamine, originating in or 
Notification No. 6/2002 dated the 1 st exported from the People's Republic of 
March, 2002. China, at the rates recommended by the 

[Placed In Library. Se. No. L.T. 91/041 
DeSignated AuthOrity. 
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(vii) G.S.R. 267 (E) pubUshed In Gazette of 
India dated the 19th April. 2004 together 
with an Explanatory Memorandum seek-
ing to Impose final antl-dumplng duty 
on Titanium Dioxide-Anatase grade. 
originating In or exported from China 
PR, at the rates recommended by the 
Designated Authority. 

(vIII) 

(Ix) 

(x) 

(xi) 

(xII) 

G.S.R. 268 (E) published In Gazette of 
India dated the 19th April. 2004 together 
with an Explanatory Memorandum seek-
Ing to impose final antl-dumplng duty 
on plastic ophthalmic lenses, originat-
ing In or exported from China at the 
rates recommended by the Designated 
Authority. 

G.S.R. 269 (E) published In Gazette of 
India dated the 19th April, 2004 together 
with an Explanatory Memorandum seek-
ing to rescind Notification No. 1391 
2003-Cus., dated the 5th September, 
2003. 

G.S.R. 274 (E) pubashed In Gazette of 
India dated th,l28{h April, 2004 together 
with an expi(nPf't)-M.er.1Ufandum seek-
ing to Imr.rsr;/final { ,Jumping duty 
Oxo-alcor(,ll, Orlgln<~g In or exported 
from Poland.-:· ••• ~ abia. Russia. Iran, 
United States of Am-'ri~ an,d European 
Union, at the rates r8Com~dbf the 
Designated AuthorHy. 

G.S.R. 302 (E) pubHshed In Gazette of 
India dated the 5th May. 2004 together 
with an Explanatory Memorandum seek-
Ing to rescind Notification No. 8912003-
Cus. dated the 4th June, 2003. 

G.S.R. 354 (E) pubU.hed In Gazette of 
India dated the 10th June, 2004 to-
gether with an Explanatory Memoran-
dum .eaklng to rescind Notification No. 
167I2oo3-Cus. dated the 13th Novem-
ber, 2003. 

[Placed In library. See No. L.T. 92104] 

A copy each of the fOllowing Notifications (Hindi 
and EngBsh versions) und.r sub-section (4) of 
section 94 of the Finance Act, 1994:-

(i) G.S.R. 101 (E) published in Gazette of 

(8) 

280 

India dated the 5th FebNary. 2004 to-
gether with an Explanatory Memoran-
dum .eeklng to restrict the .ervlce tax 
leviable on taxable services provided 
by a tour op .... torfor a tour, to an amount 
calculated on ten per cent of the gross 
amount charged by such operator from 
any person. 

(1/) G.S.R. 248 (E) pubUahed In Gazette of 
India dated the 31 st March. 2004 to-
gether with an Explanatory Memoran-
dum seeking to supersede the Notifica-
tion No. 1712002-Servlce Tax dated the 
21 st November. 2002 so as to provide 
exemption from service tax to all tax-
able services provided to SEZ Devel-
oper and to all the units In SEZ. 

[Placed In Library. See No. L.T. 93/04] 

A copy each of the following Notifications (Hindi 
and EngUsh versions) under sub-section (4) 01 
section 19 of the Banking Companies (Acqui-
.ltIon and Transfer of Undertakings) Acts, 1970 
and 1980:-

(I) The Syndicate Bank (Employees1 Pen-
sion (Amendment) Regulations. 2003 
pub.shed In Notification No. 2667IPDI 
SWDIPEN In Gazette of India dated the 
4th December, 2003. 

(/I) The Bank 01 India (Employees) Pension 
(Amendment) Regulations, 2002 pub-
.shed In Notification No. TBDIPCI2002-
03/1 in Gazette of India dated the 23rd 
November, 2002 together with Corri-
genda thereto (In Hindi version only) 
pubUshed in Notification Nos. TBDIPCI 
2002-0313 dated the 3rd May, 2003 and 
TBD/PCI2003-04/01 dated the 4th Oc-
tober. 2003. 

(III) The VIJaya Bank (Employees') Pension 
(Amendment) Regulations, 2001 pub-
Ished In Notification No. PERIPA&PDI 
PENSl1335 in Gazette of India dated 
the 5th July, 2003 together with a 
Corrigendum thereto published In No-
tification No 27 dated the 6th Septem-
ber, 2003. 

(Iv) The Bank of Baroda (Employee.') Pen-
sion (Amendment) Regulations, 2003 
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pubUshed In Notification No. HO: HRM: 
95: E1: REG: 28 In Gazette of India 
dated the 27th December, 2003. 

(v) The Vljaya Bank Officer Employees' 
(Discipline and Appeal) (Amendment) 
Regulations, 2004 pubHshed In Notifi-
cation No. PERIIRD/61412004 In Ga-
zette of India dated the 6th March, 2004. 

(vi) The Allahabad Bank (Employees') Pen-
sion (Amendment) Regulations, 2003 
pubUshed In Notification No. Admn. 51 
7771 In Gazette of India dated the 9th 
March, 2004. 

(vII) The Bank of India (Employees') Pen-
sion (Amendment) Regulations, 2004 
published In Notification No. TBDIPCI 
2003-04/02 In Gazene of India dated 
the 29th March, 2004. 

(viII) The Canara Bank (Employees') Pen-
sion (Amendment) Regulations, 2004 
published In Notification No. IRS: 
228A:6488:PS In Gazette of India dated 
the 17th April, 2004. 

(Ix) The Indian Overseas Bank (Employees') 
Pension (Amendment) Regulations, 
2004 published In Notification No. PADI 
PENI001120041n Gazene of India dated 
the 24th May, 2004. 

(x) The UCO Bank (Employees') Pension 
(Amendment) Regulations, 2003 pub-
Bshed In Notification No. PEN:1 :2003 
In Gazette of India dated the 20th De-
cember, 2003. 

Two statements (Hindi and EngHsh versions) 
showing reasons for delay In laying the papers 
mentioned at Item Nos. (U) and (III) of (5) above. 

(Placed In Library. See No. L.T. 94104] 

A copy of the Export-Import Bank Officers 
Service (Amendment) Regulations, 2004 (Hindi 
and Engllh versions) published In Notification 
No. F.No. 11/4/95-IR & 1112198-IRIN0. EXIMI 
Servlce120041n Gazene of India dated the 29th 
March, 2004 under SUb-section (3) of sactlon 
39 of the Export-Import Bank of India Act, 1981. 

[Placed In Library. S •• No. L.T. 95104] 

(9) A copy of the Annual Report (Hindi and English 
versions) of the Deposit Insurance and Credit 
Guarantee Corporation, Mumbai, for the year 
ended the 31st March, 2004 alongwith Audited 
Accounts under sub-section (2) of section 32 
of the Deposit Insurance and Credit Guarantee 
Corporation Act, 1961. 

[Placed In Library. Se. No. L.T. 96/04) 

(10) A copy each ofthe following Notifications (Hindi 
and English versions) under SUb-section (5) of 
section 17 A of the General Insurance Business 
(NationaUsation) Act, 1972:-

(10) (I) The General Insurance OffIcer's Special 
Voluntary Retirement Scheme, 2004 
pubHshed in Notification No. S.O. 7 (E) 
In Gazette of India dated the 1 st January, 
2004. 

(10) (Ii) The General Insurance Employees· 
Special Voluntary Retirement Scheme, 
2004 published in Notification No. S.O. 
8 (E) in Gazene of India dated the 1 st 
Januaty, 2004, 

(10) (III) The General Insurance Corporation of 
India Officers' Special Voluntary 
Retirement Scheme, 2004 published in 
Notification No. S.O. 454 (E) In Gazette 
of India dated the 2nd April, 2004. 

(10) (Iv) The General Insurance Corporation of 
India Employees' Special Voluntary 
Retirement Scheme, 2004 published In 
Notification No. S.O. 455 (E) In Gazette 
of India dated the 2nd April, 2004. 

[Placed in Library. S •• No. L.T. 97104] 

(11) A copy each oftha following Notifications (Hindi 
and Engnsh versions) under sub-section (3) of 
saction "'8 of the life Insurance Corporation 
Act, 1956:-

(I) The LHe Insurance Corporation of India 
(Dally Allowance and Hotel Charge. to 
Employees on Tour) (Amendment) 
Rules, 200'" published In NotHlcation 
No. G.S.R. 286 (E) In Gazette of India 
dated the 27th April, 2004. 

(II) The LHe Insurance Corporation of India 
Class I Officers (Revision of Terms and 
Conditions of Service) (Amendment) 
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Rules, 2004 published In Notification 
No. G.S.R. 287 (E) In Gazette of India 
dated the 27th April, 2004. 

(III) The Life Insurance Corporation of India 
Development OffIcers (RevisIon of 
Terms and ConditIons of Service) 
(Amendme~ Rules, 2004 pubUshed in 
Notification No. G.S.R. 288 (E) In 
Gazette of India dated the 27th April, 
2004. 

(Iv) The Life Insurance Corporation of India Class 
III and Class IV Employeas (Revision of Terms 
and Conditions of Service) (Amendment) 
Rules,2004 pubHshed In Notification No. G.S.R. 
289(E) In Gazette of India dated the 27th April, 
2004. 

[Placed in Library. s.. No. L.T. 98104] 

(12) A copy of the Report on Trend and Progress of 
Housing In India (Hindi and EngDsh versions) 
for the period ended the 30th June, 2001 under 
section 42 of the National Housing Bank Act, 
1987. 

(Placed In LIbrary. S .. No. L.T. 99104] 

(13) A copy of the Report on Trend and Progress of 
Housing In India (Hindi and EngUsh versIons) 
forthe period ended the 30th June, 2002 under 
section 42 of the National Housing Bank Act, 
1987. 

(Placed In Library. See No. L.T. 100l04J 

... (Interruptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

[Translation} 

PROF. RASA SINGH RAWAT (Ajmlr): Theluul of 1986 
Is being presented now, thl Issue of 1986 regarding giving 
rebatl In Incoml Tax Is being taken up aner 10 many years. 

(EngNsh] 

MR. SPEAKER: It would be referred to the COmmittee. 
When the Committee on Papers Laid on the Table Is set up, 
your matter would be referred to it. . 

... (Interruptlons) 

[Translation} 

PROF. RASA SINGH RAWAT: The matter related to the 
Income Tax of 1986, 1988 and 1989 is being taken up even 
now. it Is not clear as to when committee will be constituted, 
but Mr. Speaker, Sir, who will reply till the committee Is 
constituted. 

(English) 

MR. SPEAKER: These Issues are sent to the Committee. 
Please take your seat. 

.... (InterruptIons) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN): 
Sir, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
EngHsh verslons):-

(2) 

(3) 

(I) Memorandum of Understanding 
between the MMTC Limited and the 
Department of Commerce, Ministry of 
Commerce and Industry for the year 
2004-2005. 

[Placed in Library. Se. No. L.T. 101104] 

(II) Memorandum of Understanding 
between the Export Credit Guarantee 
CorporatIon of India Limited and the 
Department of Commerce, Ministry Of. 
Commerce and Industry for the year 
2004-2005. 

[Placed in Library. See No. L.T. 102104] 

A copy each of the following papers (Hindi and 
English versions) under subsection (1) of 
section 619 A ofthe Companies Act, 1956:-

(i) Review by the Government of the 
working of the Export Credit Guarantee 
Corporation of India Limited, Mumbal, 
for the year 2002-2003. 

(II) Annual R.port of the Export Credit 
Guarantee Corporation of India LImited, 
Mumbal. for the year 2002-2003, 
alongwith Audited Accounts and 
comments of the Comptroller and 
AUditor General thereon. 

Statement (Hindi and English versions) 
showing reasons for delay in layIng the papers 
mentioned at (2) above . 

[Placed In Library. S .. No. L.T. 103104] 
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(I) A copy of the Annual Report (Hindi and 
English versions) of the Federation of 
Indian Export Organisations, New Deihl, 
for the year 2002-2003, alongwlth 
Audited Accounts. 

(II) A copy of the Review (Hindi and EngUsh 
versions) by the Government of the 
working of the Federation of Indian 
Export Organisations, New Deihl, for the 
year 2002-2003. 

Statement (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (4)' above. 

[Placed In Library. S .. No. L.T. 104104) 

A copy of the Annual Accounts (Hindi and 
Engtish versions) of the Spices Board, Cochln, 
for the year 2002-2003, together with Audit 
Report thereon. 

Statement (Hindi and English versions) 
showing reasons for delay In laying the papers 
mentioned at (6) above 

(I) 

[Placed In Library. S .. No. L.T. 105104) 

A copy of the Annual Report (Hindi and 
English versions) of the Council for 
Leather Exports, Chennal, for the year 
2002-2003, along with Audited 
Accounts. 

(II) A copy of the Review (Hindi and EngUsh 
versions) by the Government of the 
working of the Council for Leather 
Exports, Chennal, for the year 2002-
2003. 

(I) 

[Placed In Library. S .. No. L.T. 106/04] 

A copy of the Annual Report (Hindi and 
English versions) of the Footwear 
Design and Development Institute, 
NoIda, for the year 2002-2003, along-
with Audited Accounts. 

(II) A copy of the Review (Hindi and EngUsh 
versions) by the Government of the 
working of the Footwear Design and 
Development Institute, Nolda, for the 
year 2002-2003. 

Statement (Hindi and English versions) 

(11 ) 

shOWing reasons for delay In laying the papers 
mentioned at (9) above 

[Placed in library. S.e No. LT. 107/04) 

(I) A copy of the Annual Report (Hindi and 
Englsh versions) of the Engineering 
Export Promotion Council, Kolkat., for 
the year 2002-2003, alongwith Audited 
Accounts. 

(II) A copy of the Review (Hindi and EngRsh 
versions) by the Government of the 
working of the Engineering Export 
Promotion Council, Kolkata, for the year 
2002-2003. 

(12) Statement (Hindi and English verSions) 
showing reasons for delay in laying the papers 
mentioned at (11) above. 

(13) (I) 

[Placed In Library. See No. L.T. 108104] 

A copy of the Annual R9port (Hindi and 
English versions) of the Gem and 
Jewellery Export Promotion Council, 
Mumbal, for the year 2002-2003, 
alongwlth Audited Accounts. 

(1/) A copy of the Review (Hindi and EngHsh 
versions) by the Government of the 
working of the Gem and Jewpllery 
Export Promotion Council, Mumbai, for 
the year 2002-2003. 

(14) (i) 

[Placed In Library. See No. L.T. 109/04) 

A copy of the Annual Report (Hindi and 
EngUsh versions) of the Indian Diamond 
Institute, Surat, for the year 2002-2003, 
alongwlth Audited Accounts. 

(15) 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Indian Diamond Institute, 
Surat, for the year 2002-2003. 

[Placed in Library. See No. L.T. 110/04] 

A copye.chofthe following Notifications (Hindi 
and EngUsh versions) under sub-sectlon (3) of 
section 17 of the Export (QuaHty Control and 
Inspection) Act, 1963:-

(i) The Export of Egg Products (auaDiy 
Control, Inspection and Monitoring) 
(Amendment) Rules, 2003 pubHshed in 
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12.02 hr •. 

(EngHsh) 

Notltication No. S.0.1443 (E) In Gazette 
of India dated the 19th December, 2003. 

(II) The Export of Honey (Quality Control, 
Inspection and Monitoring) (Amend-
ment) Rules, 2003 pubUahed In Notifi-
cation No. S.0.1444 (E) In Gazette of 
India dated the 19th December, 2003. 

(ill) The Export of Dried Ash (Quality Control 
and Inspection) Amendment Rules, 
2003 pubUshed In Notification No. S.O. 
233 In Gazette of India dated the 31st 
January, 2004. 

[Placed in Library. Se. No. L.T. 111/04] 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD): WIth your permission, Sir, I rise to announce 
that Government Business during the week commencing 
Monday, the 12th of July, 2004 will consist of:-

1. 

2. 

3. 

4. 

(a) 

(b) 

Consideration of any Item of Government 
Business carried over from today's Order 
Faper. 

Discussion and adoption of Resolution to be 
moved by Minister of Railways for constitution 
of a new Railway Convention Committee 
(Fourteenth Lok Sabha) for determination of 
'Rate of dividend payable by the Railways to 
the General Revenues and other ancillary 
matters'. 

General discussion on General Budget, 2004-
05. 

Discussion and voting on the following 
Demands and Introduction, consideration and 
passing of the Appropriation Bills relating 
thereto:-

Cemands for Grants on Account (General) for 
2004-05 

Demands for Excess Grants (General) for 
2001-02 

(Translation) 

SHRI GIRDHARI LAl BHARGAVA (Jalpur): Mr. Speaker, 
Sir, please Include the following Items In the next week's 
business: 

1. Central University status would be 
progressively given to the Rajasthan 
University. 

2. 

{EngNsh} 

A Gon Course of International Standards and 
tourist complex should be estabUshed in Jalpur 
and a big tourist spot should be developed In 
Jhalawar. 

SHRIMATI MINATI SEN (Jalpaigurl): Sir, please include 
the following items In the next week's business: 

1. 

2. 

(Translation) 

Problems faced by workers In tea estates. 

Introduction and passing of Women's 
Reservation Bill In the on-going Budget 
Session. 

SHRI PUNNULAL MOHALE (Bllaspur): Mr. Speaker, 
Sir, please include the following items In the next week's 
agenda: 

1. Need to widen and renovate the Chakarbhata 
air strip in Bilaspur district of Chhattlsgarh State 
as the persons in Railway Zone headquarters, 
Commissioner's office, SECL Coal Headquar-
ters, Korba Thermal Power Station and [.Iagori 
Sponge Factory are deprived of air facility to 
travel other places. 

2. Need to make Bllaspur-Paudhi (MungeU) 
Mandla Highway In Chhattisgarh State a 
national highway through NABARD scheme 
or the World Bank assistance so that all the 
roads In Chhattisgarh State are connected with 
national highway. 

SHRI RAVI PRAKASH VERMA (Kherl): Mr. Speaker, 
Sir, please Include the following Items In the next week's 
agenda: 

1. It is on account of the adoption of the poNcles 
of globaHsatlon and IIberalisatlon, agriculture 
has become a loss making business In India. 
So there Is need to hold comprehe"slve 
discussion on this Issue: 

2. In a changing situation while on the one hand 
Government are paying attention to the 
economic r.forms for meeting the target, and 
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on other hand, It Is not able 10 Implement 
comprehensive administrative and legal 
refonns to Increase the utility and productivity 
of human resources available In the country. 

SHRI KISHAN SINGH SANGWAN (Sonepat): Sir, the 
following item may be Included In the next week's agenda: 

Situation ariSing from the non-lmplementatlon of Jong 
pending Dlkshlt award In respect of resolving the 
boundary disputes between Haryana and Uttar Pradesh 
which has resulted In growing tension between the 
fanners of both the States. The Central Government, 
therefore, may Intervene In the matter and Implement 
the award without further delay. 

SHRI PRABODH PANDA (Mldnapore): Sir, the following 
item may be Included In the next week's agenda:-

Development in the course of Implementation of land 
reforms poncy In the States. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Speaker, Sir, 
please Include the following items In the next week's agenda: 

1. Thousands of acres of arable land of fanners 
In various districts of Uttar Pradesh are lying 
Idle due to waterlogging. In Allahabad, Barna 
river and Kaushambl and Alwara lake fanners 
are on the verge of starvation. 

2. Thousands of acres of land In Uttar Pradesh 
that comes under canal command area Is 
unlrrtgated. There Is no water In canals for last 
35-40 years. Tube-weilis not feasible. Saldpur 
and Gushalll 11ft Irrigation project should be 
Implemented on Yamuna river In Kaushambi 
district, Uttar Pradesh. 

{English} 

SHRI SUNIL KHAN (Durgapur): Sir, the following Items 
may be Included In the next weeks' agenda:-

(1 ) 

(2) 

[Translation} 

Need to provide long pending salaries and 
statutory dues of the workers of various P.S.U.'s 
for example H.S.C.L. Durgapur Unit for 43 
months, Bokaro Unit for five months and 
B.O.G.L. for six months. 

To encourage the younger generation, 
unemployment allowances should be given. 

PROF. s. P. SINGH BAGHEL (Jalesar): Mr. Speaker, Sir, 

please Include the following Items In the next week's 
agenda: 

1. 54 percent of the total population of the country 
are youths below 25 years of age and they are 
the future of this country. There Is need to accord 
special status to this age group for Imparting 
employment oriented education. 

2. The falHng water level Is a matter of serious 
concern today. So a discussion should be held 
on the suggestions for the upllftment of falHng 
water table. 

12.07 hr •. 

ELECTION TO COMMITTEE 
Central Silk Board 

{English] 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): Sir, I beg to move: 

"That In pursuance of section 4 (3) (c) of the Central Silk 
Soard Act. 1948, the Members of this House do proceed 
to elect, In such manner as the Speaker may direct, four 
Members from among themselves to serve as members 
of the Central Silk Board, subject to other provisions of 
the said Act.· 

MR. SPEAKER: The question is: 

"That In pursuance of section 4 (3) (c) of the Central Silk 
Board Act. 1948, the Members of this House do proceed 
to elect. In such manner as the Speaker may direct, four 
Members from among themselves to serve as members 
of the Central Silk Board, subject to other prOVisions of 
the said Act." 

The motion was adopted. 

12.09 hr •. 

MOTION RE: FIRST REPORT OF THE BUSINESS 
ADVISORY COMMITTEE 

{EngDsh} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHt.:!.AM 
NABI AZAD): Sir. I beg to move: 
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'That this House do agree with the Am Report of the 
Business Advisory Commmee presented to the House 
on the 7th July. 2004." 

MR. SPEAKER: The question II: 

"That this House do agree with the Am Report of the 
Buslne~s Advisory Commmee pre.ented to the House 
on the 7th July, 2004: . 

The motion was adopted. 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, I have given 
a notice . ... (Interruptlons) 

[Translation} 

SHRI L.K. ADVANI (Gandhlnagar): Mr. Speak.r, Sir, 
though yest.rday was the day for Budget, stili you accepted 
my request and gave me opportunity to raise question 
regarding Arunachal Pradesh. Then, I had demanded from 
the Govemment to give statement regarding the cons1ltutlonal 
pOlltlon of Arunachal Pradesh as to what Is the polltion 
there? Now I am SUrpriled to note that today the Minister of 
Home Affairs Is goIng to give tormal statlmant In RalYa Sabha. 

{Engl.h} 

I have seen that the RaJya Sabhas Ust of Business 
says that Shrl ShlvraJ Vlshwanath Patl!. 

MR. SPEAKER: You are mentioning the oth.r House. 

SHRI L.K. ADVANI: Mentla!'! of the other House only In 
order to point out. 

[Translation} 

as Shrl Glilam Nabl Azad Is present In the House and the 
Minister of Parlam.ntary Affairs always tak.s care that If any 
statement Is to be given It should be given In both the Houses. 
It nev.r happens that the siat.m.nt Is given In other House 
and not In this House especially when It was demanded her. 
yesterday. I was of the Impression that the Govemment would 
give statement In this regard. So, I would Ike to request for 
both the things. My first demand Is that the statement should 
be given today and secondly there should never be such 
omission as It has been formally announced regarding giving 
statement In other House. It Is duly printed. 

(English] 

It Is Revised List of Business of the RaJya Sabha that 

the hon. Minister of Home Affairs ~ill make a statement thl,.. 
There should have bt.n no omission here . ••• {lntel7Uprions) 

MR. SPEAKER: YogiAd/tya Nath to speak. Is he here? 
You just associate yourself. Your leader hal already spoken. 

... (/nrel7Uptlons) 

MR. SPEAKER: Let me find out. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, a statement will be made here. 

MR. SPEAKER: He says a statement will be made here. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD): Suo motu the Chair yesterday, before the rile of 
the House, gave direction to the Govemment that the hon. 
Minister of Home Affairs should give a stat.ment. So, It was 
not as If It was suo motu by the Govemment. It was as per the 
direction. But we have no obJection. We will make a statement 
In this House also. 

SHril L.K. ADVANI : Even though It may not be 
suo motu and it Is at the direction of the Chair, It Is an 
estabHsl)ed pracUcl that If·a formalstatemlnt should be made 
on an Important Illue In one House, It Is Invariably made In 
the othlr House also and partlcularty when the matter has 
been raised hire. 

MR. SPEAKER: They have already agreed. Mr. Mlnllt.r, 
win you make It today? 

SHRI PRANAB MUKHERJEE: Yes, Sir. 

MR. SPEAKER: Okay, It will be today Itself. 

...{lntel7Upr/ons) 

SHRI ANANTH KUMAR (Bangalore South): Sir, therels 
a serious matter that has come Into light In the State of 
Kamataka • •.• {lntel7UptJons) 

MR. SPEAKER: Let me go through this. The list I. 
already there. I havi called Yogi Ad/tya Nath 

SHRI ANANTH KUMAR: Sir, I have already requested 
you. I have given a notice for submission In 'Zero Hour'. 

MR. SPEAKER: I have called him. 

SHRI ANANTH KUMAR: It II very Important and very 
serious. Therefore, I am reque.tlng you . ••• {lntel7Uptions) 

MR. SPEAKER: Your matter Is not admissible. I have 
told you. 
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... (Interruptlons) 

SHRI ANANTH KUMAR: Sir, It cannot be Ike that. 

MR. SPEAKER: Let me go through this. I have assured 
you that I will come to you. 

SHRI ANANTH KUMAR: Sir, you need to Hstento me 
first. 

MR. SPEAKER: Let me go through the nam .. which 
are already there. I have called your party member. 

Yogi Aditya Nath, you speak on Item no. 1. Itlm no. 2 is 
covered. 

{Translation} 

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir, 
through you, I would Uke to draw the attention of hon'ble 
Minister of Railways towards the nexus between the COrNpt 
officers in the Ministry of Railways and the Mafia 
Organisations. Its latest example Is the newly constructed 
railway station of Gorakhpur. The previous Government had 
sanctioned Rs. two crore for the construction of new railway 
station. . .• (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): 
Mr. Speaker, Slr,ls this Zero Hour? ..• (Interruptlons) 

{English} 

MA. SPEAKER: Yes, I have said that It Is unlsled matters. 
You did not Usten to mi. I called the han. Leader of Opposition 
on that basis. 

[Translation] 

YOGI ADITYA NATH: The building of the station was 
constructed. The platform was also ready before the onset of 
monsoon, but the very first rain damaged the entire station 
badly. The reason for this Is that the corrupt officials of Ministry 
of Railways gave contract to a firm which was already black 
listed for withdrawing funds in an Improper manner undlr 
the various schemes meant for Jharkhand, ChhatUsgarh and 
Madhya Pradesh. 

Sir, through you, I would Uke to request the hon'ble Prime 
Minister that hlgh-I.vel Inquiry shoujd be conducted In this 
regard and stern action should be taken against the erring 
officials. .., (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, 
Sir, the issue of Karnataka Is very serious . ... (Interruptlons) 

{EngDsh} 

SHRI ANANTH KUMAR: Sir, this Is a very Important 
matter. This Is something where a former Assistant 
Commissioner of Police has stated that the top Congress 
leaders are Involved In Talgl scam . ... {Interruptlons) 

MR. SPEAKER: It Is vlry unfortunate. I am giving 
everybody an opportunity. 

... (Inte'm.lptfons) 

SHRI ANANTH KUMAR: They have collected Rs. 20 
crore and given to Veerappan . ... (Interruptlons) 

MR. SPEAKER: I have given an opportunity to the hon. 
Leader of Opposition as soon as I got this notice. 

... (Interruptions) 

SHRI ANANTH KUMAR: Sir, this Is very important. Our 
demand Is that the CBI should Inquire Into this allegation. 

MR. SPEAKER: Why do you not have a Uttle patience? 

... (Interruptlons) 

SHRI ANANTH KUMAR: Sir,lt is a deposition before a 
Magistrate. ... (Interruptions) 

MR. SPEAKER: Please allow me to look Into this. The 
han. Members have given notices. 

... (Interruptlons) 

SHRI ANANTH KUMAR: Sir, but I haYe raquestad you 
that It Is a very Important and very urgent maner. 
... {Interruptlons) 

MR. SPEAKER: I am not minimising any issue. All the 
iSSUBS are important. I shaH come to It. Please have patience. 
They are all your colleagues here. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, there was an 
answer In Parliament recently from the Agriculture Minister 
that suicide deaths In Kerala were reported to be nil. Actually, 
as has been stated a little while ago, more than 91 deaths 
have occurred In Wynad district. In Kasargod district, I have 
gone to the houses where famiNes were In great gftef. 

Sir, the Government of Kerala has given a report stating 
that there were no suicide deaths. It Is a very serious matter. 
So, I have also moved a notice of prlvlleg. under Rule 222 of 
the Rules of Procedure. That may be considered because If 
the Government of Kerala has not given the correct details, 
let that be known. If what is being divulged In the HoUI. is not 
correct and is misleading, action has to bl takln against that 
answer also which has been given. 

MA. SPEAKER: We shall look Into your requlst. 

SHRI P. C. THOMAS: Sir, I would Ike to know If something , 
has been done or If something could be done on that notice. 

MR. SPEAKER: It has not yet come to me. We shall look 
Into It. 
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SHRI P. C. THOMAS: The notice has already been given. 

MR. SPEAKER: I shall look Into It when It comes to me. 

{Translatlon} 

SHRI RAMJI LAl SUMAN (Flrozabad): Mr. Speaker, 
Sir, there has been continuous hike In the prices of 
petroleum products. When these people were In the power. 
... (Interruptlons) 

{English} 

MR. SPEAKER: I request all the hon. Members to be 
bnef so that all the Members may be accommodated. 

{Translation} 

SHRI RAMJI lAl SUMAN: Mr. Speaker, Sir, I am 
complying with your orders completely. When these people 
were In power, prices of petroleum products were hiked and 
with assuming charge of the new Government, the prices of 
petroleum products have been hiked. The only logic behind 
this is placed that the prices of cNde 011 In the International 
market have Increased. We are hiking the prices of petroleum 
products in consonance with the price hike in International 
market. Therefore, I would Ake to submit to the Government 
that as a result of the hike In the prices of petroleum products 
the State Governments have increased the electricity tariff 
and the Central Government have also hiked the price of 
coal. Can the sources of fuel be left at the marcy offree market? 
The original and basic question Is that our country has no 
fuel poKcy. As the then Minister of Petroleum, Shri Ram Nalkjl 
had accepted in this august House that the basic price of 
petrol is Rs. 13·14 per ntre. The main reason of steep hike in 
the prices is the excessive taxes of the Central and State 
Governments. Therefore, I would like to tell you that these 
prices Include taxes of the Cel'tral Government at the rate of 
16 percent, 1 0 percent, 1.50 percent and 6 percent and taxes 
of the state Government at the rate of 8 percent to 40 percent 
per Rtre. It is on account of this that there Is steep hike In the 
prices of petroleum products. This affects the poor people 
directly and It has also Impact on those people who do not 
consume petroleum products directly as with the hike In 
transportation charge, the prices of essential commodities 
are autornatically hiked. This Is a very serious Issue. I would 
Uke to request the Government to formulate a fuel poRcy. The 
Government should ensure and take a serious note for 
reducing the excessive taxes baing Imposed by the Central 
and State Governments. 

{English} 

MR. SPEAKER: Shn Basu Deb·Achana. Please be brief 
so that we can cover many subjects. 

12.20 hr.. 

RE: RELEASE OF THE REPORT ON TEHELKA 
TAPE BY FORENSIC LABORATORY, LONDON 

SHRI BASU DEB ACHARIA (Bankura): Sir, three years 
back, the entire country was rocked when the corruption was 
exposed by Tehelka. Sir, an allegation was made against 
Tehelka that the tapes that were used were doctored, but in 
the month of April, the forensic laboratory of london has 
submitted its report and they have stated that the tapes are 
not doctored. 

They have found that the tapes are genuine. 

Sir, we have seen how the journaHsts of First Global 
were hounded and harassed by various Government 
agencies. Sir, Immediately after tfle exposure, there was a 
demand for action, which was raised on the floor oUhls House, 
but no action has yet been taken against those persons who 
were involved In the corruption case. 

Sir, I would like to know from the Government· In the 
light of the report that has been submitted by the Forensic 
laboratory, london· whether any action will be taken by the 
Government against those persons who were found Involved 
in the defence deal corruption case? 

MR. SPEAKER: Now, Shri Rapv Ranjan Singh 'lalan'. 

... (Interruptions) 

SHRI PRABODH PANDA (Midnapore): Sir, the 
Government should respond on this Issue . ... (Interruptlons) 

MR. SPEAKER: Please sit down. It Is entirely upon the 
Government to decide. 

{Translation} 

SHRI RAGHUNATH JHA (Bettlah): Mr. Speaker, Sir, what 
about that matter? 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): 
Sir, the Government should respond on this Issue. 
... (Interruptions) 

{EngHsh} 

SHRI SUNil KHAN (Durgapur): Sir, the Government 
should respond on this Issue • ... (Interruptlons) 

SHRI BASU DEB ACHARIA: Sir, the Defence Minister 
should make a statement. Sir, the Dafence Minister should 
respond on this Issue . ... (Interrupt/ons) 

MA. SPEAKER: Please sit down. 
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... (Interruptlons) 

MR. SPEAKER: Please, the hon. Defence Minister Is 
saying something. Please Usten to him. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, it Is not the normal practice for the 
Government to instantly react and respond on any Issue. I 
have noted the points and observations made by the hon. 
Members, and In due course of time whatever action would 
be taken, the august House will be taken into confidence. 
Accordingly, the House will be appropriately communicated 
and Informed about It . ... (Interruptlons) 

MR. SPEAKER: SM Rapv Ranjan Singh 'Lalan'. 

... (Interruptlons) 

MR. SPEAKER: Please alt down. The Leader of the 
House has already spoken on this subject. 

[Translation] 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai): Mr. 
Speaker, Sir yesterday hon'ble Minister of Finance had 
announced In his budget speech In this House that Bihar has 
been provided a special package worth Rs. 3225 crore under 
Rashtriya Sam Vlkas Yojana ... (Natlonal Uniform 
Development Scheme) .... (Interruptions) 

{English] 

SHRI PRABHUNATH SINGH (MaharaJganj, Bihar): Sir, 
I have also to speak on the same subject. 

MR. SPEAKER: Okay. Let him conclude first. 

[Translation] 

SHRI RAJ IV RANJAN SINGH 'LALAN': Sir, the fact Is 
that National Democratic Alliance Government led by Shri 
Atal Blhari Vajpayee had allocated Rs. four thousand crore 
to the state of Bihar under Rashtriya Sam V1kas YoJana, out 
of which Rs. One thousand crore have been spent. I would 
Uke to know from the hon'ble Minister of Finance whether this 
amount of Rs. 3225 crore announced by him Is In addition to 
those four thousand crore rupees or is included In that. If it is 
a part of that only, this Is injustice to Bihar because when the 
then Prime Minister had made announcement of allocating 
Rs. Four thousand crore to the state of Bihar, Lalu~ had given 
a statement that that was a package allocated under 
'Rashtriya Sam Vlkas YoJana' and not a special package. 
Hence, how that amount has been announced as special 
package and by doing so they are praising themselves? 
Therefore, I would like hon'ble Minister of Finance to make it 
clear. 

(English] 

MR, SPEAKER: Shrl Prabhunath Singh, you can 
associate yourself with SM Rajlv Ranjan Singh 'La Ian'. 

... (Interruptions) 

MR. SPEAKER: SM Prabhunath Singh is a very senior 
Member, and you need not prompt him. 

... (Interruptions) 

MR. SPEAKER: Han Members, these are important 
Issues. Why are you disturbing the hon. Member? 

.. , (Interruptions) 

MR. SPEAKER: Shri Ramdas Athawale, please take 
your seat. 

... (Interruptions) 

MR. SPEAKER: Shrl Prabhunath Singh, you just 
associate yourself with the earlier hon. Member. 

{Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, In the 
beginning of Question Hour, I had raised this question and 
now my colleague RaJlv Ranjan jl had also raised the same 
question. 

MR. SPEAKER: I have given an opportunity to you also. 

SHRI PRABHUNATH SINGH: Associating myself with 
him I would Hke to say that hon'ble Minister of Finance Is 
present here. There is a situation of uncertainty. The people 
of Bihar want to know under which scheme the funds have 
been allocated. 

(Translation] 

Some funds were already spent out of the money 
allocated by the previous Government, whether that amount 
has been deducted or the money has been given In addition 
to sanctioned funds, Hon'ble Minister of finance should give 
clarification In this regard in the House. If he does not do this, 
it would be Uke cheating the people of Bihar . ... (Interruptions) 

{English} 

MR. SPEAKER: You are very forceful. 

... (Interruptions) 

MR. SPEAKER: You kindly take your seat. 

{Translation} 

SHRI PRABHUNATH SINGH: The people of Bihar want 
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to know whether the package announced by the hon'ble 
Minister for Bihar Is the same old package or the Govemment 
Is going to provtde a new package? The hon'bla Minister Is 
prasent over hera, he should clarify It . ... (Interruptlons) 

{EngHsh} 

MR. SPEAKER: It Is entlraty for the han. Minister to 
decide whether to respond Instantly or not • 

... (Interruptlons) 

[Translation} 

SHRI PRABHUNATH SINGH: It is a, question of deciding 
the people of Bihar. Therefore, It should be made claar that 
whether the funds sanctioned for Bihar form part of the 
previous package or same additional amount Is being given. 
... {Interruptlons) 

[EngDsh} 

MR. SPEAKER: I cannot compel him, and you know 
that very well. 

... (Interruptions) 

MR. SPEAKER: Both the hon. Members cannot speak 
simultaneously. ~nly one of you can speak at a time. 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
hon'ble Minister of Rnanee is prasent hera. I urge upon you 
to direct him to give clarification In this regard. 

(English] 

MR. SPEAKER: You know very well that I cannot compel 
the Minister to answer. 

{Translation} 

SHRI NITISH KUMAR (Nalanda): Mr. Speaker, Sir, the 
hon'ble Minister of Rnance should give clartflcatlon In this 
regard. 

{Eng'sh} , . 

MR. SPEAKER: He has heard you. You have raised a 
very Important Issue. I have nO doubt the Govemment will 
consider It. Now, I give the floor to Shrt Shallendra Kumar. 
Certainly they will consider It, I have no doubt about It. You 
have raised a very Important IMue. I have given you full 
opportunity. 

[Translation] 

SHRI SHAllENDRA KUMAR (Chait): Mr. Speaker, Sir, 
the matter of .tudents' admission in universities Is getting 
serious day by day . ... (lnterruptlons) 

{Engl.h] 

MR. SPEAKER: Only Shrt Shanendra Kumar's rer.larks 
will go on record and nothing else will be recorded. 

(Interruptions) ... • 

MR. SPEAKER: You please sit down. Please do not get 
up on every Issue. 

... (Interruptions) 

MR. SPEAKER: Two very competent hon. Member. 
have made their points on this Issue. Why are you disturbing 
them? You are spoiling their point. I am also allowing Shrt 
Nitlsh Kumar to add to what they have already said. 

...{Interruptlons) 

SHRI HARIN PATHAK (Ahmedabad): Sir, we want a 
clarification from the Minister as to whether this package Is 
only for Bihar or whether It will also benefit Jammu 'and 
Kashmir, North·East and Bihar . ... (lnterruptlons) 

MR. SPEAKER: Shrl Harln Pathak, you know the 
procedure, I have given them full opportunity. 

. .. (Interruptlons) 

MR. SPEAKER: You have raised very important issue. 
pertaining to Bihar. Without any notice, I am giving opportunity 
to Shri Nttlsh Kumar to speak on this Isslte. 

{Translation} 

SHRI NITISH KUMAR: Mr. Speaker, Sir, while 
associating myself with the Issue raised by hon'ble 
Raviran)an Singh Ji and hon'ble Prabhunath Singh Ji, I would 
Uke to submit to the hon'ble Finance Minister that Bihar was 
given special package under Rasntrlya Sam Vlkas Yo)na, a 
promise was made at the time of re-organlsatlon of Bihar and 
It was on this basis that the Gevernment of India had provided 
package to Bihar under Rashtrtya Sam Vlkas Yo)na. At that 
time, hon'ble Lalu Prasad Ji who Is present over here, said 
that Rashtrtya Sam V1kas Yo)na is a subject of state and if the 
Government allocate something under it then it Is not a 
package. 

Firstly, the NDA Government had given package to 
Bihar under Rashtrtya Sam Vlkas Yo)na. Are you approving 
the same package given to Bihar by the NDA Government 
then an announcement to this effect should be made. 
Secondly, some amount of sanctioned funds was allocated 
for power sector or sub·transmlssion and so far as I remember 

"NOI recorded. 
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the figures, probably Rs. 365 crore were also released and 
the Governor of Bihar had made a mention of It In his address 
to BIhar Legislature. Therefore, seeking clarification by hon'ble 
Members Is Justified. Therefore, I would Uke to ask whether It 
is the sam~ package or another package. 

Thirdly, the Bihar Government had demanded package 
of Rs. One lakh and 79 thousand crore after getting It approved 
from Bihar Legislative Assembly. What happened to that 
package. Some people raised this Issue during election 
campaign In Bihar and objected that they had demanded 
this amount from the Union Government, but they did not get 
It. We have got right to know as to what happened to 1 lakh 
79 thousand crore rupees. Only a meagre amount of 
Rs. 3 thousand 225 crore rupees hu been sanctioned and 
even this Is not clear whether this provision Is under old 
package or additional one. It Is Ike much do about nothing. 
This Is an appropriate occasion. therefore, I would like to 
seek clarification from Mlnlsler of Anance In this regard. 
... (Intenuptlons) 

{EngUsh] 

,MR. SPEAKER: You have made your point. This Is not 
the time for debate. 

(Translation] 

SHRI NITISH KUMAR: Mr. Speaker, Sir. this Is not an 
Issue of debate. Hon'ble Minister of Anance Is present over 
her. arid he has made a mention of It In his budget speech. 
Now he can clarify whether It is the same package or an 
additional one. The hon'ble Minister of Ananee Is present 
here he can speak about II and If he does not speak. then II 
means that he had made announcement about the same old 
package. If he Is not speaking. then It Is clear that It Is an old 
package and he has made a false promlse .... (lnt.nuptions) 

{English] 

MR. SPEAKER: He has Hstened to your point. Thank 
you very much, Nltlsh 11. 

{Translation} 

SHRI NITISH KUMAR: Mr. Speaker. Sir. thank you very 
much. By giving me time to speak, you followed the 
convention. I would like to thank you for associallng me with 
Issue even wlt~out giving the notice. 

{EligUsh] , 

MR. SPEAKER: Very well, you can draw your 
conclusions. I give the floor to Shrl Shallendra Kumar. 

{Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, It should 
be clarified. 

[English} 

MR. SPEAKER: What can t'do? I have given you full 
opportunity and also to Nltlsh, without any notice. I have 
given you the opportunity without any notice because It is a 
very serious and Important matter. I give the floor to Shrl 
Shallendra Kumar. 

SHRI NITISH KUMAR: The cat Is out of Ihe bag. 

{Translation] 

SHRI SHAILENORAKUMAR: Mr. Speaker, Sir, the matter 
of admission In universities is getting serious In the entire 
country. The admission of students from primary to university 
level Is becoming difficult day by day. I would like the 
Government of India to Implement uniform admission poncy . 
Education for all movement should be launched and the 
students belonging to financially backward class or middle 
class or higher class should be provided equal opportunities 
of education. This Is a very serious matter for the entire 
country. The people of these classes are not getting admission 
to schools. Alongwlth It the reservation policy Is not being 
followed In universities and schools. Through you I would 
like to urge upon the Government to simplify admission policy 
and to launch movement under uniform education policy, so 
that all may get admission, all may get 'education. 

MAJ. GEN. (RETO.) ~. C. KHANOURI (Garhwal): Mr. 
Speaker. Sir, through you, I would like to draw the attention of 
the hon'ble Prime Minister towards my parliamentary 
constituency: Three days back this area was hit by natural 
calamity. There was loss of life and property at highway No. 
58 which leads to Shrt Badrlnath Oham. About 30-40 people 
are said to have died, many vehicles went down into the river 
and 500 meter long highway has been completely destroyed. 
Three days ago. about three to five thousand people were 
entrapped at Badrlnath who have been facing many 
hardships. 

{English] 

MR. SPEAKER: Please be brief so that I can 
accommodate others. You have made a very Important point. 

MAJ. GEN. (RETO.) B.C. KHANOURI: I have just started, 
Sir. Let me say something. 

{EngHsh] 

MR. SPEAKER: Please continue: 
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[Translation} 

MAJ. GEN. (RETD.) B. C. KHANDURI: Sir, I wrote to 
hgn'ble Prime Minister on 7th giving details 01 the situation 
prevalUng there but no Information has been received from 
him till now though action has been Initiated there. I had 
brought three things to his notice. Firstly arrangements should 
be made to rescue the people trapped there. Secondly a 
large number of people Injured there should be sent to 
hospital. Thirdly, compensation should be given to the 'amlDas 
of the people died there. The fourth and the most Imponant 
thing Is that the national highway no. 58, whose maintenance 
Is under the Jurisdiction of Centre, should be repaired 
immediately so that the pilgrimage could be started again. 
Just now the pilgrimage has been stopped for 20 days but 
large number of pilgrims trapped there want to move ahead. 
I request the Central Government to allocate funds 
Immediately for the construction of national highway. The 
maintenance of this road Is assigned to Border Security 
Organisation. Funds should be allocated to this organisation 
so that the road could be repaired and pilgrimage could be 
started again. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): Mr. 
Speaker, Sir, while associating myself with the statement of 
hon'ble Member, I would like to state that a similar Incident 
has taken place In my parliamentary constituency Almora in 
which 31 people have died. I have written to hon'ble Prime 
Minister demanding relief In this regard. I request to provide 
Immediate reUef to solve both the problems. 

SHRI FAGGAN SINGH KULASTE (Mandla): Mr. Speaker, 
Sir, I would like to draw the attention 01 the Government towards 
a very important issue. A news Item was published In 
newspapers on 6th that National Commission for Scheduled 
Tribe is a constitutionar body. I cannot divulge about the 
persons who are Members of this organls.tion. Appointments 
In this organisation have been made according to Constitution 
but the Govemment are taking steps to remove those persons. 
This Commission Is related with SCIST people. Action Is not 
being taken in respect of empowering this Commission due 
to which people are dlstressect; Issues regarding reservations 
are before the Commission. I would Hke to know as to whether 
the Government would announce a clear poHcy In this regard. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, SIr, 
through you, I would like to draw the attention of the 
Go~ernment towards an Important Issue. Whenever we visit 
our parHamentary constituency, people make complaints to 
us that telephones are not being installed even after booking 
6-7 years ago. They say that Telephone Department comes 
under Central Government and Inspfte"' of my being in the 
ParHament they are not getting the telephone connections. 
Some private companies have come forward to Install 

telephones but they prefer to Install them In urban areas than 
In rural areas. Through you, I. ... (Interruptlons) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, you 
yourself had been the Chairman of Standing Committee on 
Communication. You had stated that the National 
Telecommunication Polley, 1994 and 1999 should be 
reconsidered . ... (Interruptlons) It was decided In the 
Committee that telephone should be given to rural people on 
priority basis . .•. (Interruptions) 

MR. SPEAKER: It should be done Immediately. 

. .. (Interruptions} 

PROF. RASA SINGH RAWAT: But no action has been 
taken In this regard. I request that attention should be paid 
toward this problem . ... (Interruptlons} 

{EngUsh] 

MR. SPEAKER: You have raised a very Important Issue. 

... (Interruptions) 

MR. SPEAKER: Shrl Madhusudan Mistry, please, 
cooperate. I am trying to accommodate many more hon. 
Members than I ordinarily do. If you are brief, many hon. 
Members would be accommodated. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, this 
is to draw the attention 01 the Ministry of Environment and 
Forests, through you, that their guldeUnes which have been 
issued to .-.gularise forest land for cultivation to those who 
are cunlvating this land prior to October, 1980 have not been 
adhered to and Implemented by a number of State 
Governments . ... (Interruptions} 

MR. SPEAKER: No cross-talk please. 

SHRI MADHUSUDAN MISTRY: As a result of this, new 
forest boundaries are drawn within a number of States. 
Farmers have been evicted and they are being haraRsed. 
Land disputes are not being settled. It has created a situation 
of resentment In the entire tribal belt. Hence, I request the 
Ministry of Environment & Forests, through you, to take stock 
of those erring States which are not Implementing the 
guideline of the Ministry. The Ministry should settle all those 
who are evicted In spite of having valid Government proof on 
their forestland and the same should be regularised In favour 
of them. Thank you very much, Sir . ... (Interrupt/ons) 

MR. SPEAKER: I will come to Yamuna Issue. 
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... (Intenuptlons) 

MR. SPEAKER: I have said that I will come to that issue. 

... (Interruptions) 

MR. SPEAKER: There Is some order of priority as we 
receive the notices. You know that. You have been teaching 
us as Minister also. 

... (Interruptlons) 

[Trans/arlon} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
river Yamuna flowing through Haryana and Uttar Pradesh 
merges In river Ganga are flowing through Bihar and Bengal 
reaches Ganga Sagar. Deihl Govemmentconstl1uted Bhurelal 
Committee which was assigned to submit Its report on 
checking pollution In river Yamuna. It has stated in Its report: 

{EngNsh] 

.. The 22-km stretch of river Yamuna from Wazlarabad 
to Okhla Barrage, which was Just two per cent of the 
river, carried about 70 per cent of pollution load. The 
stretch In environmental parlance Is "dead" as the 
dissolved oxygen at Nizamuddin, Okhla was found to 
be zero." 

(Trar.~/. jionj 

Mr. Speaker, Sir, this river has been polluted completely. 
Fishes do not survive In it. It Is In bad condition. People come 
to take a dip In this holy river. A dirty nallah Is flowing along. 
Delhi Government Is in power for the last 6 years. Japan 
Govemment gave Rs. 500 crore and Rs. 1 thousand crores 
were allocated by Central Government. That amount has been 
spent fully. However, Yamuna became more dirty and polluted. 
Slums have been created there due to the politics of vote 
bank. Factories have been estabUshed near the river and 
their waste Is being thrown Into It. Flowing through Bihar and 
Bengal. this river reaches Ganga Sagar where lakhs and 
crores of people take holy dip in It and also use this water to 
drink, therefore, stringent steps should be taken for cleaning 
the river Yamuna and protecting it from pollution. 

{English} 

MR. SPEAKER: Shri Bhargava, you have raised this 
earUer also. 

... (Interruptions) 

{Translation} 

SHRI GIRDHARI LAL BHARGAVA (Ja/pur): Mr. Speaker, 

Sir, an announcement was made In the House regarding 
conferring of International status to Jalpur aerodrome. I would 
Uke to submit to the present Govem'ment that the previous 
Government helped in a great way but the present 
Government has nehher issued any ordinance nor made any 
arrangements to provide funds in this regard. I request that 
the ordinance in this regard may be Issued and adequate 
funds should be arranged so that It could be conferred with 
the status of international airport. Jaipur city was established 
by Maharaja Mansingh. Therefore, the International aero-
drome should be named after him • ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
you had stated that they would be given time to speak but by 
the time the stipulated time of the House would be over. 
... (Interruptlons) 

{EngHsh} 

MR. SPEAKER: When I have committed, I will fulfil. 

... (Interruptions) 

MR. SPEAKER: I have made a commitment in the House, 
I have not committed about the time. Why should I ignore 
other hon. Members? 

... (Interruptlons) 

MR. SPEAKER: Nothing wll! ~o on record. 

(Interruptions) ... • 

MR. SPEAKER: I will come to that. I am quickly going 
through the Ust. I am appeaUng to all the hon. Members to be 
very brief so that more Members can take part in this unDsted 
business. I wtll come to It. 

...(Interruptlons) 

MR. SPEAKER: I am requesting all the hon. Members 
to please be brief while making their submissions. 

... (Interruptions) 

MR. SPEAKER: You cannot force me to break the 
queue. No, sorry. 

. .. (Interruptions) 
, . 

MR. SPEAKER: Nothing will go on record except what 
Shri Blr Singh Mahato speaks. 

(Interruptions) .... 

SHRIANANTH KUMAR (Bangalore South): It Is a matter 
of national Interest. ... (Interruptions) 

• Not recorcMd. 
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MR. SPEAKER: I am not trying to ball out anybody, I 
can assure you. You need not have that apprehension. 

SHRI ANANTH KUMAR: We are not saying that you are 
trying to ball out anybody . ... (Interruptlons) 

MR. SPEAKER: I shall come to It and I shall give my 
ruUng. 

SHRI BIR SINGH MAHATO (Purulla): Sir, a large number 
of Bengati-speaklng people of ,PuruAa In West Bengal, and 
Ranchi and Saraikala district of Jharkhand do not have the 
faclUty to watch the BengaU TV programmes. 

MR. SPEAKER: Your notice Is on Ayodhya Hili. Please 
speak on that. 

SHRI BIR SINGH MAHATO: Sir, I, therefore, urge upon 
the Government to set up a high power transmitter In the 
Ayodhya Hillin the district of PuruUa. 

SHRI ADHIR CHOWDHARY (Berhampore, West 
Bengal): Sir, It Is a matter of great concern and anguish that 
we have not been able to protect and ,safeguard the 
memorablHa and noble medallion belonging to Rablndra Nath 
Tagore. Not even a single article of the booty has yet been 
recovered. 

Sir, It has been reported that the construction and other 
programmes, destroying the envlronmen't - which was 
conceived as Ideal by the great poet, have been going on in 
connivance with the local administration. Even the 
manuscripts are being takan by the scholars as away as 
Koikatta and II"" beln!) returned at convenience. 

I would submit that because It Is a central university, the 
upkeep of this university Is Incumbent upon the Central 
Government. So, the Central Government should deploy 
adequate security personnel to protect the environment and 
to protect the piece of Rablndra Nath Tagore. 

MR. SPEAKER: Now, Dr. Dhlrendra Agarwal. Please 
be brief and Just mention the Issue. 

[Translation} 

DR. DHIRENDRAAGARWAL (Chatra): Betwa National 
Forest~ under my parliamentary constituency Is famous for 
Sagwan ~ak) trees. After the election was over, when I visited 
my condruency, I found that all the Sagwan trees Were being 
cut. People here do the business In horns of animals, their 
skins and Ivory. This way entire forest has been cut. I had 
lodged an FIR to this effect on 16 June, but no action was 
taken aQainst forest officials . ..• (Interruptlons) 

, {English} 

MR. SPEAKER: You had given notice about Netarhat 
Field Artng Range. 

DR. DHIRENDRA AGARWAL: Sir, I was mentioning 
about Betwa National Forest. 

MR. SPEAKER: You have to mention only about 
Netarhat Field Firing Range. Just mention about that. 

[Translation} 

DR. DHIRENDRA AGARWAL: Netrahat under my 
parliamentary constituency Is a very beautiful place. A field 
firing range Is being constructed here. It will be a great threat 
to the environment. Displacement of poor tribals may also 
take place. My submission Is that field tiring range should not 
be constructed at this place so t~~.t tribals may get sigh of 
relief. 

SHRI PRADEEP GANDHI (RaJnandgaon): Hon. 
Speaker, Sir, yesterday, hon. Finance Minister, during his 
Budget speech said that the Government would provide jobs 
to one person In each family at least for 100 days, whereas 
Deihl Government is displacing several workers from 
Industrial units which has created a problem of IlveUhood for 
63 thousand people. My submission Is that UPA Government 
had said that It would generate employment for the people 
whereas present Government of NCT, Delhi is rendering 
people jobless. It is a se~ous crisis which has put their 
Hvellhood in danger. The Government should pay attention 
towards It. 

SHRI AVTAR SINGH BHADANA (Faridabad): Mr. 
Speaker, Sir. the Supreme Court has ordered that these 
industrial units be shifted from h£(~. 

SHRI AVINASH RAI KHANNA (Hoshlarpur): Mr. 
Speaker. Sir, I would like to draw attention of the Government 
towards a very Important Issue of my parliamentary 
constituency. The soli in this area contains excess salinity. 
Therefore, If any animal passing through that area eats 
something from tne ground It contracts foot and mouth 
disease. H a person eats fruits and vegetables grown In this 
area, his hair start failing. Scientists say It Is because of excess 
of saHnity In the soil. If Gypsum Is used in It and water cycle Is 
changed then this problem can be solved. My submissIon Is 
that the Government should pay Immediate attention towards, 
It so that problem can be solved. 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. Speaker, 
Sir, through you. I would Uke to draw attention of the House to 
the problems of farmers of my Parliamentary constituency 
Yavatmalln Vidharbha in Maharas ... · '8 which is predominately 
Inhabited by trlbals. Onset of rain In this area got delay ... d by 
20 days and thus the seeds sown by the farmers have gone 
waste. It the Govt. do not help them to buy seeds again, the 
farmers would be ruIned and they will be forced to commit 
suicide. If the Government help the farmers It can prevent 
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them from committing sulcld •• My submission Is that the 
Gov~mm.nt should render them help. 

{English} 

MR. SPEAKER: It Is a very Important Issue. 

{Translation} 

DR. KARAN SI~GH VADAV (Alwar): Sir, through you, I 
would Oke to draw attention of the House towards problem of 
Rajasthan. A Ravl·Beas Water Agreement between 
Rajasthan, Punjab and Haryana was signed by Chief 
Ministers of the.e state. In 1981 under the Chairmanship of 
the then Prime Minister, whereby Rajasthan was to get 8.6 
MFA water. Recently, Punjab Assembly passed a resolution 
unanimously terminating. said agreement and further resolved 
that not a drop of water will be allowed to flow to Rajasthan or 
any other states. It Is a matter of grave concern for the farmers 
of Rajasthan. The farmers In Rajasthan fuHy depend on Ganga 
Canal and Rajasthan Canal. Water to these canals Is suppHed 
from rivers flowing through Punjab. These water heads should 
have been transferred to Bhakra Management Board, which 
Is under the control of Punjab Govt., through Ravl·Beas 
Agreement. When Punjab Govt. desires It releases water, 
when it desires otherwise, It stops. I would not waste more 
time, but I would request hon. Minister of Water Resources 
and the Chairman of UPA Government, Shrlmatl Sonia 
Gandhi to compel the Punjab Government to release full 
share of water to Rajasthan. 

{English} 

MR. SPEAKER: Thank you very much; 

... (lntert1Jptlons) 

SHRI VIJAVENDRA PAL SINGH (Bhllwara): Sir, I also 
would Ike to associate myselt with this Issue • ... (Interruptlons) 

MR. SPEA~ER: Okay, very well. If you are only to 
associate with this, then you can associate. 

... (lntert1JptJons) 

SHRI VIJAVENDRA PAL SINGH: Sir, It Is a very serious 
one. I would Uke to say something . ... (lntert1Jptlons) 

{Translation} 

SHRI KISHAN SINGH SANGWAN (Sonepat): I, too have 
given a notice on this subject, therefore, I too would like to 
speak on It. 

... (lntflrt1Jptions) 

{English} 

MR. SPEAKER: No speeches are allowed. 

... (lntflrt1Jptlons) 

MR. SPEAKER: The names of those hon. Members will 
be recorded. 

... (Intert1Jptlons) 

MR. SPEAKER: I have received two notices. One notice 
Is from Shit Ananth Kumar In which he has referred to the 
reported deposition made before the Additional Chief 
Metropoltan Magistrate In Bangalore regarding multl·State 
stamp paper scam, and alleged the involvement of an han. 
Minister who Is not a Member of this House. 

Another notice Is from Shri D.V. Sadanand Gowda 
regarding reported deposition made in connection with the 
stamp paper scam, alleging Involvement of the former Chief 
Minister of Kamataka, who Is a Central Minister. 

The rules are very clear. 

... (lntflrt1Jptlons) 

MR. SPEAKER: I will ask him to explain. 

... (lntert1Jptions) 

MR. SPEAKER: I will ask him. Please walt. Why are you 
Impatient? I am allowing everybody. 

... (lntert1Jptions) 

SHRIANANTH KUMAR: BeftJre giving the rufing, I would 
Uke to say something • ... (lntert1Jptlons) 

MR. SPEAKER: I have not yet given the ruUng. I am 
only drawing your attention, at the moment, to the rules. 

... (Intflrt1Jptions) 

MR. SPEAKER: You are jumping I 

... (Intert1Jptlons) 

SHRI ANANTH KUMAR: We are not jumping into the 
well! ... (lntert1Jptions) 

SHRI D:V. SADANAND GOWDA (Mangalore): 
Otherwise. the Issue Is very serious that we are supposed to 
jump I ... (Intert1Jptlons) 

MR. SPEAKER: Do not be so excited. You have pItt me 
here just to do something . 
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SHRIANANTH KUMAR: It Is to save usl ... (lnterruptlons) 

MR. SPEAKER: Save me also pleasel 

On this, there are certain rules. Rule 353 of Rules of 
Procedure and Conduct of Business In Lok Sabha Is there. 
There Is also a claar statement on the position In Kaul and 
Shakdhar. I am requesting the hon. Members to comply with 
the rules. If you comply with the rules, then I shall certainly do 
something. I am not rejecting It now. 

But so far as the notice concerning an hon. Minister 
who Is not a Member of this House Is concerned, I am 
disallowing It. It Is not permitted. So far as the other motion 
given notice of by Shrl Sadanand Gowda Is concerned, he 
refers to a Central Minister. 

Please follow the rules. I may Indicate for your kind 
knowledge Rule 353 of our Rules of Procedure and Conduct 
of Business in Lok Sabha. You know It, but it is Just to remind 
you. You may also look into 'Kaul and Shakhdhar', page 918. 
It will help us in deciding this matter. Therefore, you may 
comply with that and come to the House later on. 

Shri Ananth Kumar's notice has been rejected. 

... (Interruptions) 

SHRI ANANTH KUMAR: How can you reject it? 
... (Interruptions) 

MR. SPEAKER: I have given my ruling that the notice 
has been rejected. I have already said, 'No' because such 
serious allegations have been made against a person who 
is not present here. 

SHRI ANANTH KUMAR: Sir, there Is no Motion before 
the House. How can you reject it? 

MR. SPEAKER: Do you want to mention It? 

... (Interruptions) 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions) ... • 

PROF. VIJAY KUMAR MALHOTRA: Hundred times 
names have been mentioned in this House . •.• (Interruptlons) 

MR. SPEAKER: May-belt has been mentioned hundred 
times but it will not be done hundred and one times. 

PROF. VIJAY KUMAR MALHOTRA: Sir, th. 'Members 
on the other side are mentioning Shri Narendra Modi's name 
everyday . ... (Interruptlons) 

• NO! recorded. 

MR. SPEAKER: You ara making allegations against a 
person who cannot answer hera. I win not allow this. However, 
so far as the Issue of a Central Minister, raised by Shrl 
Sadanand Gowda, is concerned, I can allow that. 

SHRI ANANTH KUMAR: How can you allow the 
Members to take the name of Shri Narandra Modi? 
... (Interruptions) 

MR. SPEAKER: Whom shall I Usten to? If all of you 
speak together, I cannot Hsten to anybody. 

... (Interruptlons) 

MR. SPEAKER: SM Harln Pathak, you have not given 
any notice. You should not come to his help. All of you please 
sit down. 

... (Interruptions) 

(Translation) 

SHRI ANANT KUMAR HEGDE (Canara): The person 
we are referring to Is not a Member of this House, but he is a 
Minister in this Government. ... (Interruptlons) 

[EngHsh} 

MR. SPEAKER: You have not given any notice. Please 
go to your seat. 

... (Interruptions) 

{Translation} 

SHRI ANANT KUMAR HEGDE: It Is a serious Issue. 
...(Interruptions) 

{English} 

SHRI ANANTH KUMAR: Everybody should go to his 
seat. ... (Interruptions) 

MR. SPEAKER: I am requesting him. Will you dictate to 
me? Please do not dictate to me. 

... (Interruptlons) 

SHRI ANANTH KUMAR: Great Injustice Is being done 
to me . ... (Interruptlons) 

MR. SPEAKER: What inJustice? 

SHRI ANANTH KUMAR: When Shri Narendra Modi's 
name Is taken In the House, It Is being allowed • ... {Interrup-
tlons) 

MR. SPEAKER: I am not bound by anything else but by 
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the rules. You can make your submission but I will decide 
about Its admlsslblUty. I shall decide about It. 

... (Interruptions) 

MR. SPEAKER: Pleas. do not do that. You are a senior 
Member. ... (Interruptions) 

MR. SPEAKER: I shall decide whether it will remain on 
record or not. 

... (Interruptions) 

MR. SPEAKER:Pleaae alt down. 

... (Interruptlons) 

MR. SPEAKER: No, I will not allow this. There Is no 
subject before the House. 

... (Interruptions) 

SHRI ANANTH KUMAR: Thank you very much for 
allowing me to raise an Important Issue . •.. {Interrupt/ons) 

MR. SPEAKER: I shall decide whether It will remain on 
record or not. 

SHRIANANTH KUMAR: Slr,l am making a submission. 
... {Interruptlons) 

MR. SPEAKER: Please take your seat. I will not allow 
this type of functioning. 

... (Interruptions) 

SHRI KIRIP CHAllHA (Guwahatl): He cannot take the 
name of a person who Is not present In the House. 
... {Interruptlons) 

MR. SPEAKER: Will all of you please take your seats? 
You are all hon. Members of the House. 

... (Interruptions) 

SHRIANANTH KUMAR: Sir, unfortunately two menaces 
are emerging from the State of Kamalaka. 

One la stamp paper scam and another Is Veerappan 
menlce. Unfortunately, the Congress misrule Is responsible 
for these two leams . ... {Interruptlons) 

MR. SPEAKER:' Nothing will go on record except the 
aubmiaslon of Shrl Ananth Kumar. 

(Interrupfions) ... • 

• Not recorded. 

SHRI ANANTH KUMAR: Sir, you very well know that 
two teams, one each from the State of Maharashtra and the 
State of Kamataka, are Investigatl"g these cases. One team 
is investigating stamp paper scam and another Is Investic'lting 
Veerappan's, case. According to the Supreme Court decision, 
&ven the CSI Is Investigating the stamp paper scam. While 
the stamp paper scam investigation is going on, some pollee 
officers are also deposing before the Judicial Magistrate. 
When a former Assistant Commissioner of Police, Shrl 
Sangram Singh, deposed, he mentioned the names of the 
former Chief Minister, the existing Minister and the name of 
one of the present central Minister. 

MR. SPEAKER: You are only referring to the deposition 
and nothing else. All right. I will decide the admissibility. 

... (Interruptlons) 

SHRI ANANTH KUMAR: Sir, I am completing. In 
connection with stamp paper scam as well as Veerappan's 
case, he has said that the lormer Chief Minister . ... (Interrup-
tions) 

MR. SPEAKER: I am sorry. I cannot allow this. 

... (Interruptions) 

SHRI ANANTH K~MAR: Sir. I am only telling that. 
... (Interruptions)· 

MR. SPEAKER: It will not be recorded. 

... (lnterruptions) 

SHRI ANANTH KUMAR: Sir, kindly protect us . 
... (Interruptions) 

MR. SPEAKER: I have asked you to speak and you are 
speaking • 

... (Interruptions) 

SHRI ANANTH KUMAR: Sir, please allow me to 
conclude. I am saying that Rs.20 crore had been paid as 
ransom to Veerappan. The former Assistant Commissioner 
of PoHce, Shri Sangram Singh has said . ... (Interruptions)" 

MR. SPEAKER: It will not be recorded. The names of 
the Ministers will not be recorded. 

... (Interruptions) 

SHRI ANANTH KUMAR: Sir, our demand Is that the CSI 
should call the people whose names have been mentioned 
by former ACP, Shri Sangram Singh, for deposition • 
... {Interruptlons) 

• Not recorded . 



295 Railway Budget 2004-05 -
Demands for Grants on 

09, July 2004 General Discussion and 
Account - Railways 2004-05 

296 

MR. SPEAKER: The House stands adjoumed to meet 
again at 2.00 p.m. 

12.58 h .... 

The LolC Sabha then adjoumed for LUnch till 
Foult"n of the Clock. 

14.04 hrs. 

The Lole Sabha ,.-assembled after lunch at 
four minutes past foulteen of the clock. 

(MR. DEPUTY SPEAKER In the Cha/" 

{Translation] 

MR. DEPUTY SPEAKER: Before we take up Item no. 
11 and 12, I would Uke to Inform the House that as demanded 
the Hon. Minister had to make statement on Arunachal 
Pradesh. The Hon. Minister Is making his statement there at 
2 of the clock. ,He will make his statement Immediately after 
his statement is over there. 

14.05 h .... 

RAILWAY BUDGET 2004-05-
GENERAL DISCUSSION 

AND 
DEMANDS FOR GRANTS ON ACCOUNT -

(RAILWAYS) 2004-~contd. 

[EngNsh] 

MR. DEPUTY SPEAKER: The House will now take up 
Item Nos. 11 and 12 together, that Is, the general discussion 
on the Railway Budget and voting on the Demands for Grants 
on Account (Railways). 

• Shri Bhuvaneshwar Prasad Mehta may initiate the 
discussion today. 

[Translation] 

SHRI BHUVANESHWAR PRASAD MEHTA (Hazarl-
bagh): Mr. Deputy Speaker, Sir, this is the malden Railway 
Budget 01 United Progressive Alliance Government and I 
would Uke to congratulate Hon. Minister of Railways Shri 
Lalu Pra.ad JI for presenting common man, poor and 
mln.:>rItf .. friendly Railway Budget In the House. He has taken 
certain steps which show that those people who had been 
neglected so tar have been taken car, of In this Railway 
Budget. He hu made proVision of tree tickets tor unemployed 
youths who bought their own t10kets to travel tor interviews. At 
the same time he has assured In his Railway Budget to 

strengthen the women IIcket checking squads and to Impart 
them training. As far as reserved posts for Scheduled Castes, 
Scheduled Tribes and Backward Classes are concerned, lot 
of backlog vacancies are laying unfilled. He has said that the 
Ministry will launch a special drive for filling up those backlog 
vacanclls. At thl same time he has also said that, special 
arrangements for transportation of vegetables, fruits grown 
by the farmers are made so that the produce can be 
transported to other places and farmers do not face problems. 

HI.has proposed for construction of shelters at railway 
stations for Hcense holder porters. He has announced 25% 
reservation for Scheduled Trlbes,Poors, Dallts and 
Handicapped In the allotment of stalls at railway stations and 
junctions which were acquired by a certain class of people 
till now. He has announced 25 per cent reservation for poor 
people working at the stalls Is for the last 50 years. 

Besides, from the security point of view, he has said 
that from now onwards the recruitment of CRPF wiD not be 
done by the Railway Board but by the security officers. At the 
same lime he has planned to promote the public sector by 
manufacturing trains wheels In the country Itself. He ha8, In 
the Rail~ay Budget, proposed for setting up wheel 
manufacturing unit to avoid the import. 

There are some flaws In the announcements made by 
him in the Railway Budget, which have not been discussed. 
I would especially like to say that all the states should have 
been treated equally in the present Railway Budget this has 
not been done. The people of Keral. have the fe8Hng that 
Kerala has not been paid attention and Kerala has not been 
provided with what it required. At the same time, he has 
neglected Chhattisgarh, Jharkhand and many other states. 

Likewise, commuters In suburban trains and the local 
trains have not been talked about In this Budget. Condition of 
those local trains is very deplorable and people face problems 
In travelling. I have travelled by suburban trains In Kerala, 
Kolkata, Mumbal and other places and have seen that the 
condilion Is very bad and yet there has been no provision In 
this Railway Budget for their maintenance and repairing. 
Besides, thousands and lacs of common people commute In 
the local trains dally in the cities In Kolkata, Tamil Nadu, Jelhi 
and they face lot of problems but no provision has been made 
in the present Railway Budget for the betterment in this regard. 
At the same time, you might be noticing that there Is huge 
shortage of workers In the Railway Board and due to the 
shortage of workers, proper repairing of trains 18 not done 
and Railways property Is not taken care of properly which 
causes. rise' In train accidents. I through you woutd Uke to 
submit 10 the Hon. Minister SM Lalu Pra9ad~ that shortage 
of workers Is the cause of freqUQnl train accidents. In order to 
check these accidents, a drive to fulfil this shortage of workers 
In a time bound period should be carried out otherwise these 
accidents will go on Increasing. 
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Sir. as you know that for the last three-four years the 
number of train accidents has been Increasing. About 400-
500 people are killed In train accidents every year. If special 
attention Is not paid In this regard. I think. these accidents will 
go on Increasing. Besides. vacant posts of workers shouid 
be filled up by recruiting Dal/ts, Scheduled Castes, Scheduled 
Tribes. Minorities or Backward classes under the drive 
announced by the Hon. Railway Minister. 

Mr. Deputy Speaker. Sir, till recent past Jharkhand was 
a part of Bihar. Hon. Minister of Railway, Shrl Lalu Prasad 
Yadav JI presented the Railway Budget here. I would Uke to 
submit to him that Jharkhand Is the younger brother of Bihar 
and being a younger brother, you should have taken care of 
Jharkhand but you have neglected It In your Railway Budget. 
No announcement regarding laying new railway-line has 
been made. Hon. Railway Minister In his Budget speech. 
had himself mentioned It and said that he has written letters 
to ail Members of ParHament in this regard. Replying that 
letter. I had said that Hazarlbagh Is not only the district 
headquarter but also the headquarter of the Commlsslonery. 
Its surrounding areas are rich In Coal and Mica. But 
unfortunately, even after 55 years of Independence, 
Hazaribagh has not been connected with railway Hne. 

Three years ago I.e. the year 2002, a movement was 
launched to connect Hazaribagh with railway Hne. I, myself 
Initiated the movement to connect Hazaribagh with railway 
line and was sent to jail. Thousands of people were sent to 
jail In this connection. This railway Hne .had been approved 
before 1996 but Hon. Prime Minister. Shri Atal Blhari Vajpayee 
laid its foundation stone In the year 2002. The then Railway 
Minister, Shri Nltlsh Kumar had also visited the place. Some 
work had also started but all came to a halt six months before 
election. Likewise, some work was also started to connect 
Glridlh to Kodarma for which the former Member of Parliament 
Shrl Ratllal Prasad Verma carried on his movement, but now 
the work In this regard has also been discontinued. 

Now the people there are of the opinion that this work 
will not be restarted as the National Democratic Alliance 
Government Is no more In power. It is being publicised on a 
large scale by the National Democratic Alliance and Bhartlya 
Janta Party that the works of this railway line will not be 
completed as Shri Yashwant Sinha ~ has lost in the election. 
I had apprised Han. Railway Minister of the slow progress of 
work at Kodarma-Ranchi Line. which goes upto Hazaribagh. 
It Is a matter of regret that the National Democratic Alliance 
Government has cheated us. The Central Government did 
not release fund to the Deptt. of Railways saying that the 
Government of Jharkhand would bear two-third of Its total 
expenditure and-the Central Government would bear one-
third. This was the way the work started. At present, National 
Democratic Alliance Government Is there In Jharkhand. It 
has not provided Rs. 250 erore which it was supposed to. 

I would Uke to submit to the Hon. Railway Minister that 
It has not been mentioned even In your Railway Budget. 
Through you, I would like to submit to the Han. Railway 
Minister that Hazaribagh should be connected with railway 
Une. Two main lines - one from Purnla to Ranchl and the 
other from Kodarma to Glrldlh are those, which have been 
lying neglected even after 55 years of the Independence. 

Nothing has been said In the budget In regard to 
connecting them with the rail line. A provision of not a single 
pie has been made In the budget for this purpose. I would 
Uke to say to the hon. Minister that the Interests of people of 
Hazartbagh and Jharkhand have not been taken care of In 
the budget. 

Through you, I would Uke to say that out of the eight 
schemes about which I had drawn the attention of the hon. 
Minister by writing a letter only one has found mention In the 
budget and the remaining seven have not been mentioned 
In It. I request you to begin the work of Implementing these 
schemes also. 

Only one passenger train city link runs between 
Dhanbad and Gaya and agitations have been staged several 
times in order to provide stoppage of the said train. Cases 
against flfttes of persons have been registered during the 
said agitations. It takes six to seven hours for the people of 
Purnia and other places to travel to Gaya by road while train 
takes only half an hour due to which people have·to face a lot 
of hardships. During one such agitations at Chauba station 
one Shri Manoj was shot dead but still city link was not given 
stoppage there. The people of Chaube, Parsabad, 
Sharmatand, Hlrodl had to face a lot of problem as city Unk 
express has not been provided stoppage at the said places. 

I would like to request hon. Minister to make 
arrangement for providing halt to the city tink express at these 
places. 

Dozen of people have to lose their fives at Maskedlh in 
Jharkhand due to the lack of railway crossing there. I request 
you to ensure the continuation of a railway crossing there. 
The construction of an overbridge at the Barkl Pona Station 
be ensured as accidents frequently occur here. Similarly. 
these kinds of Incidents keep on taking place In Rajrappa 
from where 7-8 trains pr..s through to reach various states of 
the country. 

Ranchl Is the capital of Jharkhand. Rajdhanl runs for 
two days in a week from her. due to which the people of 
Jharkhand are feeling a neglected lot. I would Hka to request 
the hon. Minister to run Rajdhani seven days a week from 
Ranchi so that the people of tbat area may be provided reUef. 

The people of Kodarma, Giridih, Hazaribagh, Chatra 
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InchJdlng the MP's, MLA's or common man have to travel to 
various places. There Is a stoppage of Bhubaneshwar Rajdhnl 
at these places for two days besides the Ranchl RaJdhanl 
that runs two days a week from the said places. However, 
there Is no alternate arrangement for the people here for the 
rest of three days a week. Hence, Sialdah Rajdhanl be 
provided a stoppage at Kodarma for three days so that the 
people may find convenience In traveHng to and fro. 

Lastly, I would like to humbly remind the hon. Minister 
that Jharkhand has bun Ignored In this budget. Jharkhand 
being the part of Bihar before being carved out as a separate 
state, I would request you not to Ignore Jharkhand and Include 
the scheme,S of Jharkhand In your budget to ensure the 
development of Railways there. With these words I conclude. 

(English) 

MR. DEPUTY SPEAKER: Before I request the next 
speaker to speak, Shrl Shrlnlwas Patll has requested to allow 
him to lay his speech on the Table of the House. I permit him 
to lay his speech on the Table of the House. 

·SHRI SHRINIWAS DADASAHEB PATIL (Karad): Mr. 
Speaker, Sir, on behalf of my party - NationaHst Congress 
Party, I seek your permission to lay on the Table of the House 
my written speech on Railway Budget presented by Lalu 
PrasadP on 8th July, 2004 for the year 2004-05. 

I congratulate him for taking a bold decision to stop use 
of plastic and thermocoal articles and thank him for giving 
encouragement to earthen pots "Kulhad" which will give 
employment to Kumhars and people in rural India and also 
for use of Khadi cloth and yam spun or Kargha In railways. 
He has given patronage to the milk products to be used In 
trains which are produced by cooperative dairy farms having 
farmers as their members. 

Sir, I come from Karad in Satara In Maharashtra which 
town is connected with the freedom movement of 1942 with 
its leader late Shrl Yashvantrao Chavan, Ex. Dy. Prime Minister 
oflhe country. The Railway station Is on South Central Rallway 
In Pune Division. The poRcy to connect two metropolitan cities 
such •• Puna and Bangalore is given birth by the 
announcement of Shrl Lalup. He has announced that the 
survey work of doubUng the braodgauge track between Pune-
Mira' and Kolhapur will be given priority. This was long 
pending demand of Members of Parliament in south 
Maharashtr •• f hope priority will be given to the starting and 
completing the survey work announced by Shrl Laluji. Train 
named Mahalaxml starts In the evening f~m Kohlapur for 
Mumbal. About 9 to 10 Ministers and about 40 to 45 MLAs do 
take advantage of the journey by this train which reaches 

Mumbal next day early morning; and again on its return 
journey leaves Mumballn the evening same day and reaches 
Kolhapur next day early morning. I will be obUged, If for the 
convenience of the above mentioned Ministers and MLAs, If 
present " Class air-conditioned coach Is replaced by a first 
class coach. It will Improve the efficiency of above mentioned 
Mlntsters and MLAs from this area, because they will have 
full comfort in the first class coach. 

Karad is the main Railway station In my constituency. 
The building of Railway station Is more than 100 years old 
and need total replacement. The faclHtles such as waiting 
room, toilets, urinals and street Ight, Ughts on platforms and 
length of covered platforms are outdated, as such I seek 
intervention of Hon'ble Railway Minister to start construction 
of new building for Railway station with modem and enough 
faclHtles. The total income from this station is Rs.24.50 crores 
per annum. 

The main Income Is from goods transport and main 
Item Is sugar as there are 11 sugarfactortes In the background. 
The loading faclDty is too poor. No covered siding is available. 
As such there Is lot of Inconvenience in loading bags of sugar 
in rainy season. Mechanical loading faclHty under covered 
platform to load at least four or five wagons simultaneously 
shall solve the problem faced by sugar factories of today. The 
regular old platform Is at low level and also having no enough 
full length to deplete the passengers. I am happy that Hon'ble 
Lalup has now announced the policy of raising the existing 
platforms and also extending their length to meet the 
requirement. 

The station at Karad is having the facility of Reservation 
by computers. The station Is 7 kms away from main town and 
as such It Is requested that one or two terminals be given to 
RTS's In the town at Karad. To implement the policy of 
employing the Gatemen at more than thousand unmanned 
gates on Railways in India Is very much appreciated. There 
are two or three gates which are closed after sunset and only 
opened next morning In my constituency such .as Kharad 
near Kalgoan, In between Shirwade and Targaon Railway 
Stations. They need the Gatemen to man the gate after sunset 
till sunrise. 

Old gates near Koparde village between Karad and 
Shlrwade Railway stations need widening because of heavy 
traffic to and fro. Sometimes in sugarcane crushing season, 
due to vehicles which transport sugarcane the traffic In this 
gate is Jammed due to narrow opening. I request the MI. lister 
to please send the team to Inspect the said gate and do the 
needful. 

a. Kolhapur-Dwarka Express should be started. 

b. Bangalore-New Delhi RaJdhanl Expre .. 
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should run onee In a week via Hubll. This shall benefit Puna 
city. 

c. A superfast train between Kolhapur and Pune 
should be started. 

Due to some legal hurdles STD booths are not allotted 
on platforms. Government should Intervene In this regard 
and must see that STO booths on prlortty are opened so that 
on one hand, facility will be given to people and employment 
is also generated for youths. 

Waiting rooms for upper class passengers should bt 
made air-conditioned. 

With the above, I wind up my speech and earnestly 
hope that the Hon. Railway Minister shall give personal 
attention to the points raised by me; and shall get the needs 
of the people fulfilled. 

KUNWAR MANVENDRA SINGH (Mathura): Mr. Deputy 
Speaker, Sir, I support this Railway Budget and would like to 
express my gratitude to the president of Congress Shrimati 
Sonia Gandhi on my own behalf and on behalf of the 
countrymen. I am grateful to her that after visiting thousands 
of Kms. of Indian hinterland and feeling the pulse and the 
sentiments of all the sections of Indian society. She has, after 
due denberations with the hon. Minister of Railways, heaped 
him present a dream rail budget which could not have been 
conceived by the opposition in their wildest of dreams. The 
Members of opposition were short of words when the budget 
was presented and distracted from discussing budget, rather 
they Indulged In criticizing over hon. Member Shrimati Soniajl. 
Besides, I would also like to express my gratitude to hon. 
Minister of Railways on my own behalf and on behalf of 
countrymen for this budget which is a milestone In the history 
of independent India in that unlike the previous budgets In 
which the passenger fares and freight rates continued to be 
raised every time, affecting the common Indian in some way 
or the other, this budget has, for the first time, kept these rates 
unchanged. I would like to express my thanks to the hon. 
Lalup and hon. Naralnbhal Rathwa, the Minister of State for 
this achievement. 

They have given a big relief to the countrymen by 
presenting such a budget be It farmer, worker, businessman 
or a middle class person and they deserve congratulations 
for it. I would also like to mention that the day after the Railway 
Budget was presented, it was reported in the headHnes of 
the newspapers that the wife of hon. Minister who Is the Chief 
Minister of Bihar had urged upon the han. Minister not to 
raise the fares In the budget. ... (lnterruptions) if this is the 
case, han. Chief Minister of Bihar deserves special 
congratulations for It and I on beha" of the House and my 
countrymen and on my own beha" express my gratitude to 

her for being so much vigilant about the welfare of the 
countrymen. I would also Uke to express my heartiest of 
gratitude to hon. Minister for making special provisions in the 
budget for the war-widows, harijans, minorities, backward 
classes, poors, women and handicapped persons that Is an 
unprecedented step. He has also made a provision that a 
person accompanying a blind person on rail journey would 
be entttled to get specific concessions. He deserves special 
congratulations for It. His step reminds me of Rapv Gandhi 
who had convened a conference of Railway coolies In 
Taikatora Stadium to provide them some relief and assistance. 
I would like to thank the hon. Minister for making the proVision 
of pension for that class which keeps on carrying the luggage 
and other material day and night. 

THE MINISTER OF RAILWAYS (SHRt LALU PRASAD): 
Their wives have also been allowed to travel. 

KUNWAR MANVENDRA SINGH: He deserves kudos 
for it. He has also paid attention towards rural areas. I would 
like to thank you for providing special trains for the farmers, 
poor workers, poor villagers and special facilities for the 
soldiers. Each of this class Is feeling grateful to you for it. The 
hon. Minister has also taken care of the unemployed youth In 
the country whose number Is swelHng day by day. They have 
been allowed to travel free while boarding a train to face the 
Interview board seeking to get Government job. Hence, I 
welcome this step on beha" of the House and the countrymen 
for paying attention and respecting the sentiments of students 
and unemployed youths. I wouid Oke to congratulate you 
again for not Increasing the freight rates for Increase In It 
affects every citizen be It farmer, worker, businessman or we 
belonging to middle-class or service class In some way or 
the other because the Increase In freight rate percolates down 
to ali those articles that are of dally use to these people. 
Hence the prices of various articles In the market have 
remained unchanged owing to lack of increase In the freight 
rates and I express my gratitude to you for It. 

As far the railway safety Is concerned, that has found a 
mention In this budget. The railway safety has been breached 
to a great extent and hon. Minister has talked of taking 
remedial measures streamline It. I remember well that train 
accidents became a regular feature during the previous 
regime whose part was the hon. Member sitting opposite me. 
A lot of people used to lose their lives in those trains 
accidents. I would Uke to urge upon the hon. Minister of 
Railways to accord top prlortty to check the railway accidents. 
Besides, the compensation being provided to the klths and 
klns of the persons dying In rail accidents should be Increased. • 

The incidents of robberies and theft are increasing and 
there Is a need to go into the background thereof. 
Unemployment Is increaSing In the country. Yesterday, while 
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presenting the budget, hon. Minister of Finance had 
mentioned about providing employment to the youth. The 
House should seriously contemplate on the ways so that the 
youth may not be distracted from the right path and do not 
take resort to theft and robberies. Hence the Government 
should try to provide employment to the youth within five 
years so that these Incidents of robberies, murders and theft 
could be checked and youth could be lead to the right 
direction. All the Members should contemplate on It and 
formulate a scheme that Is extremely Important for the youth. 
The burden of Increasing population and price-rise Is affecting 
youth, hence they are towing on the wrong path. 

I would like to draw the attention of the hon. Railway 
Minister towards inadequate Railway arrangements. During 
the Congress regime when Railway was headed by BansllalJI 
and late Shrl Madhavrao SclndlaJI, a lot of progress was 
made In this regard. We dally witness the Inadequacy of 
arrangements and trains at platform, while traveRng. Han. 
Minister himself witnessed the messy state of affairs at railway 
stations while he made a surprise visit there recently In Deihl. 
His suggestion to Improve the sanitation in trains and 
platforms Is a welcome step. During the regime of NDA, the 
bad-sheets etc. made available by Railways used to be very 
filthy. Railways charges money for It from the passengers, 
hence it Is Its responsibilly to provide clean beds and healthy 
food to the passengers. If the situation does not Improve during 
his tenure then he would be held responsible for It. Therefore 
he needs to pay special attention towards this aspect. I have 
heard that mafia used to dQmlnate the contracts In Railways 
that resulted In the derailment of the entire system of catering 
and bedding. Hence the han. Minister should pay special 
attention towards it so that the passengers may get clean 
beds and good quaUty food. Even you might have seen on 
T. V. or read ill newspapers that several passengers feli III 
after consuming the unhealthy food served In the trains Uke 
Rajdhanl Express and Shatabdl Express. This was a matter 
of shame for the then Government and Railway Minister. The 
han. Minister will have to pay attention towards it. Recently 
when I was traveling In AC-n Class Sleeper of August Kranti 
Express on 3rd July, I saw the water running from the taps In 
toilet. The previous Government Is responsible for making 
maintenance system reach such a sony state of affairs. Hence 
I urge upon you to pay special attention towards the 
maintenance aspect In trains. 

SHRI RAM KRIPALYADAV (Patna): They have (previous 
Governments) caused this riot In the system during the last 
five years. 

KUNWAR MANVENDRA SINGH: I agree with you. Now 
I want to draw the attention of ttie han. Minister towards 
re .. rvatlon fQcllll'1 In Railways. The people In. various parts 
of the country have sometimes to travel on a very short notice 

In emergency situations. Hence, I would Uke to urge upon the 
hon. Minister to make arrangement for providing special 
reservation to the people so that they may be able to undertake 
their journey In emergency without facing any Inconvenience. 

While concluding, would Uke to say something about 
my Constituency Mathura. I am fortunate to represent Mathura 
for the third time • ... (Intenuptlons} 

(English) 

MR. DEPUTY SPEAKER: No running commentary 
please. 

[Translation) 

KUNWAR MANVENDRA SINGH: I am of the view that 
hon. Minister Is a descendent of Lord Krishna and my 
maternal linkage is In Awagarh. Hence hon. Minister Is Ike 
my maternal uncle. Hence my relationship with hon. Minister 
Is both due to his being a descendent of Lord Krishna and 
also because of this relationship. 

SHRI LALU PRASAD : We both were together till the 
others spoil the party and Indulge In foulplay. 

SHRIMATI NEETA PATERIYA: Beware that there Is a 
Jail In Mathura Itself for those who are scamesters. 

SHRI LALU PRASAD : It Is the prison that has proved 
my saviour. 

{EngHsh} 

MR. DEPUTY SPEAKER: There are 15 more Members 
from your side to participate In the discussion. Please wind 
up. No running commentary, Madam. 

[Translation} 

LaluJI how would It do If you start doing running 
commentary? 

SHRI LALU PRASAD : Minister's duty Is to Inform and 
assert and I am doing the same. 

KUNWAR MANVENDRA SINGH: Mr. Minister, Sir, lakhs 
of people from the country as well as abroad visit Mathura. 
Toofan Mall runs from there to Calcutta since the Britlshers. 

(Eng,sh) 

MR. DEPUTY SPEAKER: Please sit down. Dr. 
Laxmlnarayan PandeyaJI. 

{Trana'aflon} 

KUNWAR MANVENDRA SINGH: Mr. Deputy Speaker, 
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Sir, I may kindly be given five minutes more. I have heard 
several people saying that the Minister is having a painting 
of V1shwakarma In his office. I would request the hon. Minister 
to display a painting of Shrt Radha Krtshan~ also In his office. 
"Merl Bhav Badha Haro Radha Nagart Soi, Jo Tan Ki Chai 
Pare Shyam Hartt Dute Hoi." I wish that God make your path 
fNe from all obstacles so that you may run your Ministry 
smoothly and efficiently. I with to present all my demands in 
writing to the hon. Minister and I hope that he would concede 
them. 

OR. LAXMINARAYAN PANDEY (Mandsaur) : Mr. 
Deputy Speaker, Sir, the House is discussing the Railway 
Budget 2004-2005. Presenting this budget, the hon. Minister 
has tried to make several attractive announcements. These 
announcements seem attractive from outside but the required 
measures to be taken for providing resources for fulfilHng 
them In the fixed time period have not been mentioned in this 
Budget. Therefore, it is but natural and I must clearly say that 
these announcements are to remain only announcements 
and perhaps, their implementation will not be possible. 

Sir, hon. Minister has said In his budget speech that 
gauge conversion of one thousand kilometre railway line will 
be done. I could not understand that though he announced 
the gauge conversion of one thousand kilometre railway line 
but he did not mention the period to complete the conversion 
work and the amount to be spent. Likewise, he has also 
proposed for doubling of Hnes, safety and updating the old 
surveys. But going through the whole budget, does not make 
clear what measures are going to be taken for the 
arrangements of funds; This Is right that he has taken two-
three correct steps but I think that the Ministry of Railways will 
not get the required amount. He has mentioned the 
expenditure of Rs.14,49B crore in his budget speech but AO 

specific target Is seen In making the provision for funds. He 
has proposed of taking loan by the Railway Finance 
Corporation from the market but the corporation wants loan 
at lower rate of Interest. The uncertainty prevails regarding 
the availability of the loan. The hon. Minister is requested to 
clarify it while replying in the House. 

Now i would like to draw your kind attention towards 
some other facts. Earlier It was said by the department of 
Railways that a Railway Traffic Authority or Regulatory 
Authority will be set up. But nothing has been said in the 
budget in this connection - whether this authority will be set 
up or not. When we talk about traffic safety or protection in 
railway, the hon. Minister should clarify about the poSition of 
traffic authority. The hon. Minister has proposed to set up 
scrap recycilng unit. I could not understand how much it will 
cost in collecting the scrap from all over the country and what 
would be the difference between the cost price of a commodity 
purchased from the market and its cost price by recycling? 

The hon. Minister should make it clear. As I could guess, the 
Ministry of Railways will have to bear loss and no gain Is to 
accrue, though proposal for setting up the unit Is a righi one. 
Likewise, you have also proposed for setting up of another 
unit. Whether it is set up in Bihar or in some other State but 
utilisation of the capacity of present units has been neglected. 
The capacity of units estabUshed in Kapurthala or Chennai 
or Tamil Nadu Is not being fully utilised. The production in 
these units Is less than 60 per cent. If the capacity is enhanced, 
the needs of railways can be fulfilled. On the other hand, we 
are fulfilling the need of railways through Impbrts. There are 
somethings which we have to import. It would be far better If 
these are manufactured Indigenously instead of being 
imported. 

At the same time the hon. Minister has mentioned 
conferring additional powers to the Railway Police in his 
budget speech. They already "ave rights but to my mind, 
these rights are rather being misused. There Is no provision 
that those officers may check the luggage but they ask the 
passengers to show the tickets and harass them. Before 
conferring upon them more rights it may be ensured that 
these powers will not be misused and that these will help to 
ensure the safety and protection in Railways. Through you, I 
want to draw the attention towards the children of employees 
and officers. There are dispensaries, schools and colleges 
run by the Department of Railways. But the admission is so 
restricted that the children of officers and empioyees of 
Railways do not get admissions there. The condition of 
dispensaries is miserable. Proper arrangements for the 
treatment of patients suffering from specific diseases are not 
available there. They also face probiems where they are 
referred. Had you paid your kind attention towards these three 
Issues, the budget wouid have been proclaimed useful. It 
does not seem reasonable that the announcements made 
would prove great useful or bring a sea change. 

i would like to draw your kind attention towards two-
three points in regard to gauge conversion. The former 
Minister of Railways SM Nitlsh Kumar had fixed a target to 
complete the work of gauge conversion in the time period of 
2004-2005 but now the work of gauge conversion will be 
completed where it is in progress till 2004-2005, how the 
target will be achieved - have not been mentioned anywhere. 
it has not been clarified - whether the works which were due 
to be completed in 2004-2005 will be compieted or not. I 
would like to present two-three examples before you. The 
work of gauge conversion from Neemuch to Ratlam which 
comes under Western Railways was to be completed in 2004-
2005 but the provision of only Rs.25 crore has been made In 
the budget whereas attracting the kind attention of the Ministry 
of Railways and of yourself I had pointed out that sufficient 
amount for this purpose should be provided otherwise this 
target is not going to be achieved in 2004-2005. The amount 
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[Dr. Laxmlnarayan Pandey] 
has not been provided for that. Completion ofthat Ine provides 
double and alternative Ine from Ratlam to Kota. On the one 
hand the Government propose to Hnk Udaipur from Chlttor 
and on the othqr hand you have proposed for survey from 
Ratlam to Mau and from Ratlam to Banswara via Dungarpur. 
These surveys are being carried out for years. Before making 
new announcements, It has not been mentioned what are 
proposed to be taken for the completion of new surveys and 
how long It will take to start the work after the completion of 
surveys. I would like to draw the kind attention of the hon. 
Minister towards them. This will facilitate the gauge 
conversion directly from Ratlam to Chlttor. The work between 
Ratlam-Neemach Is In progress, between Neemach-Chlttor 
and Chlttor-Kota, It has been completed and between Chittor 
and Udaipur It Is about to be completed but If the Chittor-
Ajmer section remains Incomplete, the gauge conversion on 
other section would be of no use because till the gauge 
conversion between Mau and Ajmer rail section is not fully 
completed. Its utiHty will not be proved. 

You have proposed to Increase the railway facilities. 
You have given an attractive slogan-village-on-wheels on 
the lines of Palace-on-Wheels. This Is very good. It Is for you 
to decide of what nature It would be and by which people or 
general public It will be used and what will be Its structure. At 
present, the situation is that general coaches are not available, 
passengers are not getting seats. Passengers travel sitting 
on the roof tops of the coaches. The need Is to Increase the 
unreserved coaches or general coaches Instead of reserved 
coaches In maximum number. More coaches be attached to 
the trains. The number of coaches be Increased to 22, 25, 26. 
The number of those coaches be Increased In which general 
passengers travel. otherwise vlllage-on-wheeis will always 
remain useless. 

Citing 2-3 examples from my constltu&ncy, I would Uke 
to elaborate my point. Ratlam-Neemach gauge conversion 
be completed expeditiously. Tracks and sleepers have been 
laid. Sides have been widened the work of signalling Is In 
progress hence some additional amount be provided for this 
purpose. I had requested. to him and the Railway Board to 
provide Rs.70-eO crore to complete this project. Completion 
of that line will prove very useful. Therefore, It should be 
completed as earty as possible. It will be useful from the view 
point of passenger traffic and Industrial area. There was a 
mention of updating the survey from UDain to Ramganj Mandl. 
This was said aarlier also, therefore. this survey should ba 
updated and work on this Ine be started at the earliest. He 
should make efforts in this direction. I think, that line would be 
more useful and beneficial. 

There are some railway crossings where construction 
of ovelbrtdges Is necessary. Construction of ovelbridge at 
Ratlam Is In progress but construction of another ovelbridge 

Is also needed. Construction of ovelbridge near Jawara Is 
needed. There Is also need to construct a rail ovelbridge at 
Neemach. There are some levet crossings which require the 
deployment of watchman for 24 hours. People have to face 
many problems and accidents lake place due to non-
deployment of watchmen at the level crossings and gates 
are get opened by calling the watchman from station. 
Therefore, arrangements for the deployment of the watchman 
at these level crossings for 24 hours should be made. 

Mr. Deputy Speaker. Sir, I would like to draw the attention 
of the hon. Minister towards the railway reservation which 
the hon. Minister has mentioned in his budget speech. 
Railway reservation is a very Important Issue. The hon. 
Minister has proposed to extend the facility of railway 
reservation through computers. It Is good that this faciDly Is 
being extended but where the computerised reservation 
faclHty is available, thera Is so shortage of the staff that people 
have to walt In queue for hours. How and by which time will 
he meet this shortage? Simultaneously, he has also 
mentioned the continuous Increase in losses In railways. He 
has himself accepted In the Railways Annual Report 2002-
2003 that suburban trains are running In huge losses. 
Revenue loss of crores of rupees incur due to suburban trains 
running In Mumbal, Kolkata and Chennal. He should state 
that he will make up this loss so that passengers travelHng In 
subulban trains could get benefit and the revenue losses be 
compensated. He has admitted at page 96 of the Annual 
Report 2003-2004 that this loss Is about Rs.650.70 cror •. 
WIth regret, I have to say that the hon. Minister of Railways 
has not mentioned any arrangement to offset this deficit. 

Mr. Deputy Speaker. Sir. the hon. Minister of Railways 
has mentioned at page 3 of his Railway Budget speech that 
the number of train accidents has decreased. This Is an old 
affair. This year has just begun and tho train accidents are 
Increasing during his term. Just a month hu passed after 
assuming his charge. In his speech, he has mentioned that 
due to human errors accidents may take place and these 
accidents continue taking place, who Is responsible for this. 
I think, this Is not so. These accidents are continuously taking 
place somewhere or the other due to the inefficiency of 
Railways or due to lack of Infrastructure. Due to efforts made 
by our former Minister of Railways, the number of accidents 
had decreased. Will the hon. Minister of Railways make efforts 
to reduce the number of these accidents. I would thank him If 
he does so, but at present train accidents are Increasing. 
Efforts to avoid them should be made. 

Mr. Deputy Speaker, Sir, these days excessive fllths are 
scattered at the railway stations. Mere saying or delverlng 
speech Is not sufficient for cleaning the railway stations. Just 
yesterday, I was travelling by Rajdhanl Express. Toilet In AC 
first class coach was very dirty. You can yourself Imagine as 
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to what would ba tha condition In ganaral class coaches. 
Maraly saying claanllness will not sarva our purposa. 
Complete vigilance Is needed In this mattar. Passangers 
should be provided amenities. The hon. Minister can go and 
sae himself how uncleaned tha stations ara and what sort of 
mismanagement Is there. He should maka Improvement In 
the prevalUng mismanagement. 

Mr. Deputy Speaker, Sir, the hon. Minister of Railways 
has proposed for gauge conversion, doubling of line and 
elactltflcation. I would Ike to tell once again as I do not know 
from where the funds forth .. e projects will come. Only making 
announcements Is sufficient. Thesa announcements should 
be Implemented. Marely saying or making It attractive Is not 
sufficient. Thase schames are needed to be Implemented. 

Mr. Deputy Speaker, Sir, I would Ike to raise 2-3 Issues 
of my Parliamentary constituency. Shamgarh, in my 
parliamentary constituency Is one of the major railway 
stations under Westem Railways. I have requested In writing 
for providing stoppage of Jammu-Tawl-Mumbal superfast 
Express at this station. Likewise, I have also requested for 
stoppage of Jalpur-Durg-Dhanbhad-Ahemdabad Express 
Traina. Alongwith this, I have demanded for stoppage of 
Nizamuddin Inter-clty Express at Garoth station. The platforms 
of many stations under western railway alongwlth nearby 
roads which fails under my constituency should be repaired. 
A new train should be Introduced between Ratlam-Kota. 
Simultaneously, I have requested to run an additional train 
on the metre-gauge section from UDain to Chlttorgarh until 
the work of conversion of broadgauge Une Is complated. I 
hope that he will pay his anention towards all these Issues 
and as I have said I further repeal that he will try to sort out 
these problems by providing more comfortable coaches or 
general coaches. Arrangements should be made to provide 
bener educational and medical facilities to the children of 
officers and employees. I also request to pay more anention 
towards passenger facilities. WIth these words, I conclude. 

[English] 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN (Rama-
nathapuram): Hon. Deputy Speaker, Sir Vanakkaml 

Wlyattralum Eettalum Kaththalum Kaththa 

Vaguththallum Valla Tharasu.· 

This Is a Kural wrttten by the great poet 'Thlruvalluvar' 
and these are the most suitable words for the preparation of 
any budget. 

I take this opportunity to express my endless gratitude 
to our estumed and the most respected leader of our D.M.K. 
Party, hon. Dr. Kalalgnar and our beloved former Minister 

MurasoDyar for the opportunity bestowed on me to be here In 
this august House and also my wholehearted thanks to you, 
Sir, for having given me an opportunity to participate in the 
discussion on the Railway Budget for the year 2004-05. 

Arst of all, I want to express my gratitude to our hon. 
Minister of Railways, Shri Lalu Prasad and the hon. Minister 
of State in the Ministry of Railways, Shri Velu, I.A.S., for having 
sanctioned the broad gauge from Madurai to Manamadural 
in the Ramesawram Section that covers some 48 kms. 

The Budget is mostly welcomed by all the sections of 
the society, as It Is purely redesigned by the noble policies of 
the father of our nation, the great Mahatma Gandhi. The 
introduction of the utiHsation of khadi and khaddar instead of 
cotton and our traditional pot Instead of plastic cup paves 
way for the rural development. I think that hon. Minister of 
Railways, Shri lalu Prasad, has proved himself that he is an 
appreciable leader of the poor people In the society. 

Being a woman parUamentarlan, it Is a great pride that 
the consideration of the appointment of women ticket 
collectors is a pioneer scheme Introduced for the first time in 
our country. 

MorfQver, the concessions for the unemployed youth 
attending interviews for Central Government Jobs and the 
widows of Defence personnel killed In action against 
extremists are welcomabie ones. 

Thus, the Railway Budget gives many welfare measures 
purely supporting the poor, the weaker and the downtrodden 
sections of the entire society, as there Is no hike in the fare 
and freight. 

In spite of all these, I could not control myself from 
expressing my grievances about the announcements of broad 
gauge in our area, Ramanathapuram. We, actually, are In 
the dire need of broad gauge up to Rameswaram. 

Rameswaram, the most famous pilgrimage as well as 
the historical centre, where 7000 tourists are visiting dally, Is 
not only a cuhural Hnk but Is also the 'Commercial Hub', as 
there Is Ii revenue of Rs. 10 crore per year. I feel proud to say 
that the first ciUzen of our country, our President, Shri ';.P.J. 
Abdul Kalam, hails from Rameswaram. 

The extension of broad gauge up to Rameswaram is 
most essential for the Implementation of Sethu Samuthram 
Project. This broad gauge not only helps to meet the transport 
needs of our backward area but also helps to bind dispersed 
areas to promote national "integration. If the project Is 
Implemented, the revenue will go up by 20 per cent from the 
present annual revenue of Rs. 10 crore. 
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The formation of a railway track is most essential 
between Ramanathapuram and Kanyakumari via Sayalkudl 
and Tuticorin. It will develop commercial Importance In and 
around the Tuticorln port and also helps to extend the viable 
commercial and cultural Hnk to Kanyakumarl. As the east 
coast road between Ramanathapuram and Kanyakumarl Is 
now in the process, when the broad gauge Is brought up 
parallel to this road, It will surely help to promote the Import 
and export activities and the economy of our most backward 
area will shoot-up high. 

Hope our grievances should be taken Into consideration 
as early as possible by the Ministry of Railways. 

Before I concude my speech, I welcome this 'poor man's 
Budget' on behalf of our D.M.K. Party. 

Again, Sir, I extend my heartiest thanks to you. 

MR. DEPUTY SPEAKER: Before I request the next 
speaker. I would Uke to make an announcement regarding 
statement to be made by the hon. Minister of Home Affairs 
with regard to the dissolution of Arunachal Pradesh Legislative 
Assembly. 

I request the hon. Minister to make the statement. 

14.55 hrs. 

STATEMENT BY MINISTER 
Dissolution of Arun.ch.1 PrMleah 

Leglslstive A ... mbly 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. 
PATIL): Thank you, Sir. 

As per the existing constitutional provision, the total 
number of Ministers Including the Chief Minister In the Council 
of Ministers In the States were to be brought down to flftHn 
per cent of the total number of members of the Leglslstlve 
Assembly but not less than twelve within six monthl from the 
7th January, 2004, that II 8th July, 2004. 

The Legislative Assembly of Arunachal Pradesh had a 
strength of 60 members. Therefore, the number of Ministers 
Including the Chief Minister In the Council of Ministers In 
Arunachal Pradesh was to be reduced to twelve by the 6th 
July. 2004. 

On the 8th July, 2004, the Council of Ministers of 
Arunachal Praduh had a total of 33 Ministers. AU the Ministers 
except SM Kameng Dolo, Deputy Chief Minister tendered 
their resignations to the Chief Minister. On the advice of the 
Chief Minister, thaGovemor accepted the rellgnatlon of 21 
members on 6.7.2004. 

After downsizing, the Council of Ministers met on the 
same day and resolved to recommend to the Governor to 
dissolve the Arunachal Pradesh Legislative Assembly with 
Immediate effect, and authorised Shri Gegong Apang, Chief 
Minister to advise and recommend to the Govemorlo dissolve 
the Assembly. The Governor, In exercise of powers conferred 
under Article 174(2)(b) of the Constitution, on the 
recommendation of the Council of Ministers, dissolved the 
Arunachal Pradesh Legislative Assembly with effect from 
6.7.2004. He sent a report to this effect to the President on 
the 7th July, 2004. 

On the 7th July, 2004, a group of former members of the 
Legislative Assembly numbering 25 belonging to different 
parties, 13 of them belong to the COng ..... Party, 10 of them 
belong to the BJP and two of them were Independents, met 
the Governor and presented a petition alleging that the 
dissolution of the State Assembly was Illegal and 
undemocratic, and that the whole process was undertaken 
to avoid any Investigation Into the financial scam which was 
being looked Into by a House Committee constituted for this 
purpose. The Governor had sent a letter to the President of 
India on the 7th July, 2004 evening recommending action 
under Article 356(1 )[c] of the Constitution. 

Later,ln the evening ofthe same day (7.7.2004), the full 
Cabinet met the Governor and Impressed upon him that the 
dissolution of the State Assembly on the 6.7.2004 under Article 
174(2)(b) of the Constitution Is Irreversible and absolute and 
hence there Is no justification In sending the communication 
to the President recommending Implementation of the 
provisions under Article 356(1 )[c). The Governor subsequently 
wrote another letter to the President on the same date stating 
that the earlier letter recommending action under Article 
356(1 )[c] should be Ignored as the same was signed under 
duress. This letter dated 7th July, 2004 was received by the 
President on the 8th July, 2004 morning. 

On the 8th July, 2004, the Governor wrote another letter 
to the President stating that he has further reviewed the 
situation In the light of the representations submitted by 
various groups of the Legislative Assembly and also the 
constitutional aspects of the Issue. He hu stated that the 
dissolution of the Legislative Assembly already notified was 
final and no review Is permissible under the Constitution of 
India. He has further mentioned In the letter that the law and 
order situation Is normal as on the date and there Is no 
constitutional breakdown and therefore, his ... rller 
recommendation to Invoke Article 356(1 )[c] may be Ignored. 

15.00 hr •• 

MR. DEPUTY SPEAKER: Shri Ram Kripal Yadav. 

. .. (Interruptlons) 
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SHRI KHIREN RUUU (Arunachal West): Sir, I just want 
an assurance from the han. Home Minister that President's 
rule will not be Imposed . ... (Interruptlons} 

MR. DEPUTY SPEAKER: No questions please. 

... (Interruptlons} 

SHRI KHIREN RIJIJU: Sir, I am Just seeking an 
assurance. ... (Interruptions) 

SHRI VIJAYENDRA PAL SINGH (Shllwara): Sir, there 
cannot be a discussion, but clartflcatlons can be asked. 
... (Interruptlons} 

SHRI SIKRAM KESHARI DEO (Kalahandl): Sir, he Is 
an han. MP from Arunachal Pradesh. He can ask a clarification. 
... (Interruptlons} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): What 
Is happening? ... {Interruptlons} 

SHRI SIKRAM KESHARI DEO: Since there Is a 
constitutional crisis, the han. MP Is on his legs to ask a 
clarification. . .. {Interruptions} 

SHRI KHIREN RIJUU: Slr,l want an assurance from the 
han. Home Minister . ... {Interruptlons) 

SHRI VIJAYENDRA PAL SINGH: Sir, we can always 
ask clarifications. This has been the practice In the Parlament. 
... {Interruptlons) 

SHRI SIKRAM KESHARI DEO: Mr. Deputy Speaker, Sir, 
II cannot be a one-sided affair • .•. (Interruptlons} 

MR. DEPUTY SPEAKER: Shit Ram Krlpal Yadav. 

... (Interruptions) 

MR. DEPUTY SPEAKER: No, please • 

... {Interruptlons) 

MR. DEPUTY SPEAKER: Ple .. e sll down. Please 
accommodate. 

... {Interruptlon,} 

SHRI VIJAYENDRA PAL SINGH: We can ask 
clarifications. We can ask questions • ... {Interruptlons) Sir, we 
have to ask clarifications .. ... (Interruptlons) 

[Tran,latlon1 

SHRI RAM KRIPAL YADAV (Patna): Mr. Deputy Speaker, 
Sir, you have called my name. I am ready to speak but the 
han. Membe,. aN Interrupting me. Hence I am unable to 
start my speech. I need your protection. You ask them to 
maintain order 80 that I may start my speech . ... {Interruptlons} 

(Eng6sh1 

SHRI VIJAYENDRA PAL SINGH: Mr. Deputy Speaker, 
Sir, never In the history of India, a thing Uke this has happened. 
Ills the break-down of the whole Constitution and when Ills 
a break-down of the whole Constitution, you do not want us 
to ask clarifications . ... {Interruptlons) 

MR. DEPUTY SPEAKER: Arst, please Isten to me. 

... {Interruptlons} 

[Trans/atlon1 

SHRI MOHAN SINGH (Dealta): Mr. Deputy Speaker, 
Sir, I am of the view that this subject be taken up on Monday 
when the debate on the dismissal of Governors Is scheduled 
to take place . ... {Interruptlons} 

(Engllsh1 

SHRI VIJAYENDRA PAL SINGH: Sir, let us ask some 
clarifications. ... (Interruptions) 

SHRI KHIREN RIJIJU: I want an assurance . 
... (Interruptions) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. 
PATIL): Sir, I am not going to give any assurance to the House. 
Your own Membar Is saying that there Is a break-down of the 
Constitution . ... (Interruptlons} 

PROF. VUAY KUMAR MALHOTRA: There Is no qupstion 
of constitutional break-down . ... (Interruptlons} 

SHRI SHIVRAJ V. PATIL: No assurance can be given In 
such matters without going Into the details. The Government 
shall take appropriate decision In appropriate manner . 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please Haten to me. 

[Trans/atlon1 

PROF. VUAY KUMAR MALHOTRA: Mr. Deputy Speaker, 
Sir, the only thing Is that the Govemor has stated that he has 
been made to write the letter under duress. It Is correct for 
you to defend your Governor but who are the people who 
have co-erced Governor Into writing a letter? ... (Interruptions) 

(Englsh1 

MR. DEPUTY SPEAKER: Arst, please listen to me. 
Please sit down. 

... (Interruptions) 

MR. DEPUTY·SPEAKER: Rule 372 says: 
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"A statement may be made by a Minister on a matter of 
pubIc Importance with the consent of the speaker but 
no question shan be asked at the time the statement Is 
made .. 

SHRI SHIVRAJ V. PATIL: Sir. I am seeking your 
Indulgence because some statements have been made by 
the han. Members and they are part of the record. Now, they 

- are forgetting that it was their Government In the State. 

They are forgetting that the caretaker Government there 
~ad their own Chief Minister, and they ara forgetting that It is 
they who ara responsible for all these things that are 
~appaning there. Now. they are asking us to take action and 
give clarifications on this iSlue . ... (Interruptlons) 

SHRI KHIREN RIJIJU: Mr. Deputy Speaker, Sir, whatever 
happened was at the residence of the Governor. 
... (Interruptions) 

(Translation) 

SHRI VUAYENDRA PAL SINGH: Mr. Deputy Speaker. 
Sir. he has put forth his point of view but not I • ... (Interruptions) 
I would Ike to ask one question only . ... (Interruptlons) Nobody 
has ever been denied the opportunity to seek clarification . 
... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): Mr. 
Deputy Speaker, Sir, how can the hon. Member ask the 
quMtlon. Onee you have given the ruing then no questions 
can be liked. . .. (lnterruptlons) 

{EngUsh} 

MR. DEPUTY SPEAKER: Please take your seats. 

... (Interruptions) 

(Translation) 

SHRI LALU PRASAD : Why dlacusslon on the RailWay 
Budget Is being delayed • ... (Interruptions} 

[EngHsh} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ... • 

SHRI TAPIR GAO (Arunachal East): Hon. Deputy 
Speaker, Sir, I would like to know on. thing. What 
circumstances compelled the Governor to write a letter to the 
han. Prutdent? ... (Interruptions) 

SHAt VtJAYeNDRA PAL SINGH~ Sir, please give me a 
chance to ask a clarification. 

- Not recorded 

MR. DEPUTY SPEAKER: I have already called Shri 
Yadav. I will allow you after Shri Ram Krlpal Yadav concludes 
his speech. 

SHRI TAPIR GAO: Mr. Deputy Speaker Sir, under what 
duress did the Governor write a letter to the hon. Prealdent of 
India? 

SHRI VIJAYENDRA PAL SINGH: Sir, an sorts of reports 
are being publshed In the newspapers since this incident 
happened • ... (Interruptlons) 

MR. DEPUTY SPEAKER: Please sit down. This Is not 
allowed. 

15.07 hr.. 

(SHRI GIRIDHAR GAMANG in the Chait) 

RAILWAY BUDGET 2004-2005-
GENERAL DISCUSSION 

AND 

DEMANDS FOR GRANTS ON 
ACCOUNT - (RAILWAYS) 2004-2005 - Contd. 

(Transt.tlon) 

SHRI RAM KRIPAL YADAV (Patna): Sir, I have been 
given the opportunity to speak on a very Important subject. I 
would Uke to thank the hon. Minister of RailWays, hon. Prime 
Minister and Shrlmatl Sonia Gandhi for presenting the 
RailWay Budget. 

Sir. this budget has been Introduced by the UPA 
Government for the year 2004-2005. For the first time such a 
comprehensive budget has been presented by any RailWay 
Minister that takes care of all Including the poor, deprived 
persons, women, backward, minorities people in rural areas 
and who belong to the upper strata of the society. The budget 
should have been unanimously welcomed by the opposition 
e.g. NDA Members. This year's railWay budget is suffice to 
show the attitude of this Government towards the people vis-
a-vis the attitude and Intent of the NDA Government during 
Its six year rule. You would soon find out the Intent of the UPA 
Government Though the NDA Government used to propagate 
swadeshl but they have brought the country to ruins. SWadeshl 
should be close to heart and the han. Minister has shown 
through one or two of Its decisions as to who Is the real 
proponent of the concept of Swadeshl. Where has the country 
been taken during their six years rule - Is this shining India. 
You might have heard about the rhetorics of feel good and 
shining India. However, we want to ameliorate the poor of the 
country. The hon. Minister of RailWays want that due attention 
be paid towards Kulhar, Khadi. buttermilk, lassl etc. Right 
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now the han. Member was mentioning as to which company 
has been given the tender of supplying these things. 

I had toured my constituency Patllputra which Is a 
historical land and Is the land of Guru Govlnd Singh, Jal 
Prakash Naraln, Ashok, Lord Buddha and Sufi Saints, to thank 
the people for elactlng me. There I went to a village where 
the potters came to one and on asking as to whether they are 
earning their bread they all repHed in affirmative and started 
wishing and thanking me. On being inquired they stated that 
our leader Lalu Prasad Yadav have again given them back 
the opportunity to earn DveUhood and this Is not mere lip 
service It Is hundred percent true. I realised that one decision 
of LaluJI has given back the opportunity to earn IlveUhood to 
all there who are connected with the business of making 
earthen pots that had been snatched from them several years 
ago. They wanted to express their gratitude to me, our leader 
Shrt Lalujl and our party. An of them have at once found work 
and are running short of the clay as they have been given the 
order to prepare thousands of kulhars. Such examples are 
not rare but numerous. 

For a policy to be implemented fairly, one should be 
honest In one's Intent and if It Is not so no poRcy can be 
productive. The history of the country In the past 54 years is a 
witness to It. New laws had been enacted but a law has no 
force unless Implemented. We have got a long herttage. One 
decision of LaluJ has given new a lease of life to all those 
poor weavers who were connected to handloom and 
powertoom industry and were ruing their fortune and were 
apprehensive about their future. If there Is anyone who has 
truly and sincerely tried to Implement the Gandhlan 
philosophy, It Is Shrl Lalu Yadav and Manmohan Singh's 
Government and the people of the opposition should try to 
learn a lesson from It. •.. {lnterruptlons) You have said correctly 
that how they can implement the Gandhlan philosophy . 
..• {Interruptions)* They have no respect for Gandhi;. I would 
Uke to thank the hon. Minister of Railways . ... {Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I request that the word Issued by the hon. Member be 
expunged from the proceedings of the House. 

SHRI RAMDAS BANDU ATHAWALE (Pandharpur): The 
word should not be expunged from the proceedings of the 
House. 

PROF. RASA SINGH RAWAT: The word used by the 
hon. Member should be expunged . ... {Interruptlons) 

SHRI RAMDAS BANDU ATHAWALE: .... This should 
be on record . ... {Interruptions) 

SHRI BIKRAM KESHARI DEO (Kalahandl): 
Unparliamentary word may be expunged from the 
proceedings. 

"NOI recorded. 

MR. CHAIRMAN: The objectionable words will be 
expunged from the proceedings ot the House. 

SHRI RAM KRIPAL YADAV: 81 percent of the population 
of the country Including the poor, dalll, exploited and adlvasl 
people which were not paid any attention by the previous 
Government have welcomed the Budget. This figure Is only 
theirs on which they reply too much. They have stated that 
this Is good budget and has been supported by the people 
belonging to all the sections of the society Including the poor. 
What is being said Is anathema to them. The sensex has 
started to pick up but they are not feeUng good and nor are 
they Hkely to feel good. The entire country has been ruined 
by them. They are saying that this Is a budget with strong bias 
In favour of Bihar. He Is the first Minister of Railways In the 
country who had paid attention to the sufferings of Bihar and 
has given something to Bihar. Bihar Is yet to get Its due. 

I would Uke to submit to the hon. Minister of Railways 
that he has given very little to Bihar. It won't suffice. 
. .. (Interruptlons) Besides Bihar he has to pay attention towards 
other backward States also. He has paid some attention 
towards their pUght but It would not serve the purpose. 

Mr. Chairman, Sir, you hall from Ortssa which Is a poor 
State. Bihar has always been subjected to unjust treatment. 
Since the Inception of the First Ave Year Plan In the country, 
Bihar has always been denied Its due. Bihar Is a backward, 
poor and exploited State. I am of the opinion that If the country 
Is to be taken forward on the path of equitable development 
then It is essential to provide proper attention to poor States 
like Bihar . ... (Interruptlons) Then can they understand. 
... {Interruptions) Mere rhetoric will not serve any purpose. 
Only Ram Mandlr at Ayodhya is close to their heart. 
... {lnterruptlons) 

SHRI RAMDAS BANDU ATHAWALE: They arn not 
concemed about Railways . ... {Interruptlons) 

SHRI RAM KRIPAL YADAV: You would soon face the 
music . ... {Interruptions) If you try to deceive Lord Ram, your 
Irlt~lIect would lose its shin. Your abllty to discern has already 
been destroyed . ... (Interruptlons) You have ruined the entire 
country. ... (Interruptions) 

PROF. RASA SINGH RAWAT: You speak on Railway 
Budget. ... (Interruptions) 

SHRI RAM KRIPAL YADAV: I am coming to that. 
... {Interruptions) 

MR. CHAIRMAN: Shri Yadav~, you address the Chair. 

...(Interru!'tions) 
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{English} 

SHRI BIKRAM KESHARI DEO: Mr. Chairman, Sir, the 
hon. Member Is going off the track. Please ask him to come to 
the rall-track. 

[Translation} 

SHRI RAM KRIPAL YADAV: I am going to take on you 
also . ... (Interruptlons) Does not train go to Ayodhya? Every 
now and then, the other side raises the issue of Ayodhya. I 
would Uke to thank the han. Minister for starting a new train 
for Ayodhya. We are the ardent followers of Rama, not the 
people Uke you who stage massacres and riots in the name 

Il of Rama. We are not like you. We beHeveln work. Lord Rama 
himself had been a Karmyogln and we would like to prove 
ourselves so. The present Government wants that the poor 
and the ordinary masses of the country . ... (Interruptlons) That 
who Is truly Rambhakt too . ... (Interruptlons) 

MR. CHAIRMAN: Shrl Yadavji, please address the 
Chair. 

... (Interruptions) 

SHRI RAM KRIPAL YADAV: We are God fearing 
persons. "Allah- Ishwar Tero Nam, Sabko Sammatl De 
Bhagwan" (Allah and Ishwar are the different names of your 
lord. Let all be bestowed with wisdom). The masses of the 
country are yearning. The land of Bihar is historical and from 
there Gandhiji started his poHtical journey. 

Mr. Chairman, Sir, you might be remembering. These 
people do not remember history. From the same land of Bihar 
has risen Shri Lalu Prasad Yadavp who has transformed the 
fortune of the country . ... (Interruptions} 

SHRI LALU PRASAD: I had also taken partin agitations. 
... {Interruptlons) 

SHRI RAM KRIPAL YADAV: It Is true that you 
demonstrated your zeal and organised ralUes and had swept 
the opposition aside . ... (Interruptlons} Shrl Lal Krishna Advanl 
was arrested In Bihar. They bear that grouse till this day and 
hence have always tried to haraae Shrl Lalu PrasadJI. 
... (Interruptions) 

SHRI LALU PRASAD: The tug of war Is going on. 
... (Interruptlons) . 

SHRI RAM KRIPAL YADAV: This tug of war Is continuing. 
I would like to say only this much that the hon. Minister has 
obliged everyone by paying attention to the people living 
below the poverty Ine who had not bun taken note of by 
anybody. Nobody' has paid attention towards the porters etc. 

MR. CHAIRMAN: Now, please conclude. 

... (Interruptions) 

SHRI RAM KRIPAL YADAV: I have Just started. 
.•• (Interruptlons) 

MR. CHAIRMAN: You have bHn speaking for more 
than 15 minutes. 

... (Interruptions) 

{Eng.sh} 

SHRI RAM KRIPAL YADAV: Please cooperate with me, 
Sir. 

MR. CHAIRMAN: You also have to cooperate with me 
because other Members will have to speak. Other Members 
are In the queue. 

[Translation} 

SHRI RAM KRIPAL YADAV: I have only given 
background and now I will speak on the budget . 
... (Interrupt/~ns) 

MR. CHAIRMAN: Now you conclude. 

SHRI RAM KRIPAL YADAV: I request you . ... {Interrup-
tlons) The han. Ministers has paid attention towards not only 
porters and vendors but also towards their families and 
dependents. I would like to thank him for It. He has also created 
a record by making provision for the destitutu and elderly. 
Till now only the Interests of the people belonging to the 
upper sections of society had been watched and the Interests 
of the poorwas not taken care of by anyone. The hon. Minister 
of Railways has fulfilled their aspirations. He has made It 
possible for those poor persons to undertake the pilgrimage 
to the place Uke Almer Sharief and Gaya etc. at lower rates 
who could not have imagined even in their drums that they 
would be able to undertake the journey to these places. I 
would Uke to extend my cordial thanks to him for taking this 
step. • .. (Interruptions) 

MR. CHAIRMAN: Now, you conclude. 

SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, I need 
your protection . ... (Interruptlons) The han. MInister has not 
raised the freight rate. The Members of the Opposition are 
asking as how would the Railway mop up the revenues then. 
I would Ike to submit that, we are capable enough and with 
the cooperation of the staff and offlc .... of the Railways and 
by virtue of our own hardwork we would make It pos.lble 
without pushing the common people Into difficulties. The hon. 
Minister has also struck out mafias from Railways. History Is 
witness to the fact that the hon. Minister .... s struck at the 
roots of mafia to weed it out whi~h used to dominate the 
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entire railway machinery and get the tenders at throwaway 
prices for the last 54-55 years. Who has done this historical 
act prior to him? Vou have brought transparency to the 
contractorshlp and also weeded out corruption. The hon. 
Minister wants the benefits to percolaM down to the masses. 
Facts would come out If an Inquiry Is conducted Into the 
Irregularities made In foreign purchasing. I do not want to 
speak about that. Hon. Railway Minister Is looking Into It. 

Opening of a factory In Chhapra Is also a commendable 
step. People raised objections In this regard. But what Is the 
problem In opening a factory the,.. Chhapra has been a 
neglected area. Reviving the Jamalpur factory Is also a 
welcome step. Railway accessories manufacturing units In 
Bihar, Muzaffarpur and Mokama were closed down under a 
conspiracy and InJus1lce was done to Bihar. Hon. Railway 
Minister has to pay attention towards It. People of Bihar and 
the entire country have set their eyes on Hon. Railway 
Minister. People have great hopes from him. He has ended 
the monopoly of wheeler Book Company. Reservation given 
to backward classes, youth. Oallt, minorities and exploited 
people Is also commendable. Population Is rising in our 
country day by day but employment opportunities are not 
Increasing In that proportion. The decision taken by him Is in 
the interest of unemployed youth. Poor candidates going for 
job interviews can travel free In train. It is a historical step. It 
should be welcomed but no body Is doing so . ... (Interruptions) 
Earner no one was paying attention towards the passenger 
trains. We have hopes from him in this regard. He made all 
arrangements for cleanHness Immediately after becoming 
the Minister. The passenger trains are In a very bad shape. I 
request him to Inspect the condition of passenger trains 
himself. There are several such passenger trains in Bihar 
and the same situation Is prevailing In other parts of the 
country also. Therefore, I would Ike to request him to Improve 
the condition of the passenger trains In which common people 
of the country travel. Common people do not travel In A.C. 
coaches and even the sophisticated people also travel In 
passenger trains. Poor people travel In It. A train has been 
Introduced for poor people, which Is also a welcome step. He 
has given Importance to railway safety though they are saying 
that no attention has been given to safety. He has made 
provision to recruit 8000 constables In railways and has paid 
attention towards the technical Irregularities also. 
... (Interruptions) He Is saying that crimes are taking place In 
Bihar only. All the states of the country . ... (Interruptlons) please 
calculate whether It Is more In Bihar or In Maharashtra. 
... (Interruptlons) and he II saying that such Incidents take 
place In Bihar. 

{Eng'Ih} 

SHRI BIKRAM KESHARI OEO: Mr. Chairman, Sir. If the 
han. Member yields, I would just say something . ... (Interrup-
tlons) 

The hon. Member Is saying that the last NDA Govern-
ment never took any step for safety measures In the Railways. 
In this regard, I would request the hon. Member to kindly see 
para 9 of page 3 of the Railway Mlnlste(s speech. Here, It Is 
clearly written that 'as a result of various safety measures 
and sustained efforts, the number of consequential train 
accidents has come down from 473 In 2000-01 to 414 in 
2001-02' ... (Interruptlons) 

MR. CHAIRMAN: SM Oeo, he Is not yielding. 

... (Interruptlons) 

SHRI BIKRAM KESHARI OEO: It Is further written that 
'the number of train accidents has come down to 351 In 2002-
03 and further 325 In 2003-04.' At that time, It was the NDA 
Government. ... (Interruptions) 

[Translation} 

SHRI SURENORA PRAKASH GOEl (Hapur): Mr. 
Chairman, why he is Interrupting? 

[Englfsh} 

MR. CHAIRMAN: Shri Blkram Kesharl Oeo, please take 
your seat. He Is not yielding. 

SHRI BIKRAM KESHARI OEO: Sir, he should not 
mislead the House . ... (lnterruptlons) In fact, the Railway 
Minister has praised the previous Government on the safety 
aspects. ... (Interruptions) 

MR. CHAIRMAN: Shri Oeo. pleas6 take your seat. He 
is not yielding. 

... (Interruptions) 

MR. CHAIRMAN: Now, nothing will go on record except 
what Shrl Ram Krlpal Vadav speaks. 

(Interruptions) ... • 

{Translation} 

SHRI RAM KRIPAL VAOAV: Mr. Chairman. Sir, I would 
like to submit to the hon. Minister that I am going to wind up In 
a few minute •. At present Rajdhanl Express runs for three 
days in a week from Patna. I would be grateful to you If this 
train runs dally. This train always remains over loaded . 
Therefore, it should be run dally. I would request you to 
complete the survey work for laying railway lire between 
Blhata and Auraneabad. Four districts would be benefited by 
It. A large number of poor people are HYing In that area. If the 
railway Une Is laid in the districts of Patna, Arval, Jahanabad 

• Not recorded 
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[Shri Ram Kripal Yadav] 
and Aurangabad then It would be beneficial for the poor 
people. Hon. Railways Minister may please pay attention 
towards It. I would also ake to submit about Sadrtsopur station 
of my constituency. The situation. there Is very bad. I would 
request him to Introduce a METRO Train In Patna. The Hon. 
Minister hlmse" has realised that the entire area from the 
banks of Ganga to Patna Is over-loaded with tratrlc. A large 
number of people are being affected by It. Therefore, I have 
made this request. 

15.28 hr •. 

[MR. DEPUTY SPEAKER In the cha/tJ 

I will conclude after mentioning two-three points. A 
METRO train may please be Introduced there. There Is water-
logged area (JALLA) near Banka Ghat. Railway Une remains 
a.ected there. A METRO may please be Introduced from Patna 
Sahib. He has started DMU from Patna Digha but It goes 
upto Patna city only, It may please be started from Patna 
Junction and extended upto Malsalani via Patna City to 
faclotat. the public especially the poor people. He will be 
highly appreciated for it. There Is water logged area near 
Bankaghat station. It Is also very Important. It will help almost 
50 thousand farmers. There Is no pantry car In Vlkramshlla-
Delhl-Bhagalpur train. Please provtde the pantry car In this 
train. The coaches in Delhl-Howrah Jan Shatabdi train are in 
poor condition. Kindly get them changed. The train between 
Bhagalpur and Deihl may also be changed. Jamalpur railway 
station may please be modernized. 

I win conclude while submitting one more thing. I would 
be grateful to hon. Minister Is the condition of Blhata railway 
station Is Improved. The work regarding the construction of 
bridges on River Ganga In my area and In Mungyr Is going 
on at a low pace. I request the Railway Minister to get the 
construction work completed at the earNest. 

(English] 

MR. DEPUTY SPEAKER: Your speech Is finished now. 
Thank you. 

Now. we will take up Private Members' Business. Please 
sit down. 

[Translation] 

SHRI RAM KRIPAL YADAV: WIth this, I would like to 
express my gratitude toward the Han. Railway Minister for 
pre.entlng such a nice Railway Budget. It would help in 
development of not only Bihar but also the entire country. 
Unemployed youth would also get employment. 

{English} 

MR. DEPUTY SPEAKER: Now, we will take up Private 
Members' Business. Please sit down. Shrt Basu Deb Acharla. 

Nothing else will go on record now. 

(Interruptions) ... • 

15.30 hr •• 

(I) CONSTITUTION (AMENDMENT) BILL. 20040 • 

(lnaertlon of new article 21 B) 

{English} 

SHRI BASU DEB ACHARIA (Bankura): I bag to move 
for leave to Introduce a Bill further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The mot/on was adopted. 

SHRI BASU DEB ACHARIA: I introduce the Bill. 

15.31 hr •. 

(English] 

PI) PREVENTION OF TERRORISM 
(REPEAL) BILL. 2004·· 

SHRI C.K. CHANDRAPPAN (Trichur): I bag to move for 
leave to Introduce a Bill to repeal the Prevention of Terrorism 
Act, 2002. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be grated to Introduce a Bill to repeal the 
Prevention of Terrorism Act, 2002." 

The motion was adopted. 

SHRI C.K. CHANDRAPPAN: I Introduce the Bill. 

15.32 h .... 

(HI) ABOLITION OF CAPITAL PUNISHMENT 
BILL. 2004·· 

(English) 

SHRI C.K. CHANDRAPPAN (Trlchur): I bag to move for 
leave to Introduce a Bill to provide for abolition of capital 
punishment In India. 

• Not recorded 
•• Published In the Gazette 01 India, Extraordinary, Plrt II, Sacllon 2 dated 

9-7·2004. 
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MR. DEPUTY SPEAKER: Tha question Is: 

"That leave ba granted to Introduce a Bill to provlda for 
aboltlon of capital punishment In India." 

The motion was adopted. 

SHRI C.K. CHAND RAP PAN: I Introduce the Bill. 

15.33 h .... 

(Iv) CONSTITUTION (AMENDMENT) BILL. 2004" 

(Amendment of article 155) 

{Eng'sh} 

SHRI C.K. CHANDRAPPAN (Trichur): I beg to move for 
laave to Introduce a Bill further to amend the Constitution of 
India. 

MR. DEPUTY SPEAKER: The question Is: 

"That laave be granted to Introduce a Bill further to 
amend the Constitution 0' India" 

The motion was adopted. 

SHRI C.K. CHAND RAP PAN: I Introduce the Bill. 

15.34 hra. 

(v) CONSTITUTION (AMENDMENT) BILL. 2004" 

(insertion of article 16A) 

{English} 

SHRI C.K. CHANDRAPPAN (Trlchur): I beg to move for 
leave to Introduce a Bill further to amend the Constitution 0' 
India. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India: 

The motion was adopted. 

SHRI C.K. CHANDRAPPAN: I Introduce the Bill. 

• PubIIlhtId In the Gazette 01 India, Exlraordlnary. ParI II. ~tlon 2 d.'~ 
9-7·2004. 

15.35 h .... 

(v!) CONSTITUTION (SCHEDULED TRIBES) ORDER 
(AME.NDMENT) BILL. 2004" 

(Amendment of the Schedule) 

{EngHsh} 

SHRI BASU DEB ACHARIA (Bankura): I beg to move 
for leave to introduce a BID further to amend the Constitution 
(Scheduled Tribes) Order. 1950. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution (Scheduled Tribes) Order. 
1950." 

The motion was adopted. 

SHRI BASU DEB ACHARIA: I Introduce the Bill. 

15.35Va hrs. 

(vii) CONSTITUTION (AMENDMENT) BILL. 2004" 

(Amendment of the new article 16A) 

{EngHsh} 

SHRI BASU DEB ACHARIA (Bankura): I beg to move 
for leave to Introduce a Bill further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India." 

The mot/on was adopted. 

SHRI BASU DEB ACHARIA: I Introduce the Bill. 

15.36 h .... 

(vIII) CONSTITUTION (SCHEDULED CASTES) 
ORDER (AMENDMENT) BILL. 2004" 

(Amendment to Schedule) 

{Translation} 

SHRI PUNNU LAl MOHAlE (Bilaspur): Mr. Deputy 
Speaker. Sir. I beg to mOVe for leave to introduce a Bill further 

• Pub.shed In the Gazatta 01 India. Exlraordlnary. Pari II, SectIon 2 daled 
9-7·2004. 
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to amend the Constitution (Scheduled Castes) Order, 
1950. 

[Englsh] 

MR. DEPUTY SPEAKER: The question Is: . 
"That leave be granted to Introduce a Bill further to 
amend the Constitution (Scheduled Castes) Order, 
1950." 

The motion was adopted. 

{Translation] 

SHRI PUNNU LAL MOHALE: I Introduce the Bill. 

15.37 hr •• 

(Ix) ABOLITION OF CHILD LABOUR IN 
HAZARDOUS EMPLOYMENT, 2004· 

[Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): Mr. 
Deputy Speaker, Sir, I beg to /nove for leave to Introduce a 
Bill to provide for the abolition of child labour In hazardous 
employment and for matters connected therewith. 

[EngBsh] 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill to provide for 
the abofillon of child labour In hazardous employment 
and for matters connected therewith . ." 

The mot/on was adopted. 

[Translation] 

SHRI BACHI SINGH RAWAT 'BACHOA': I Introduce the 
Bill. 

15.3~ hrs. 

(x) COMPULSORY VOTING BILL, 2004· 

[Trans,.tJonJ 

SHAI BACHI SINGH RAWAT 'BACHDA' (AImora): Mr. 
Deputy Speak .... Sir, I beg to move for leave to Introduce a 
Bill to provide oompullOry voting by the· electorate In the 
country and for matters connected therewith. 

• PubIIIhed In !he oaz ... 01 India, Extraordinary, Part II, Secllon 2 dated 
1-7-2004. 

[English] 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill to provide for 
compulsory voting by the electorate In the country and 
for matters connectad therewith .. " 

The motion was adopted. 

[Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA': I Introduce the 
Bill .•• 

15.38 hr •• 

(xl) GOVERNMENT SERVANTS (DECLARATION 
OF ASSETS AND INVESTIGATION) BILL, 2004· 

[Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): Mr. 
Deputy Spea"er, Sir, I beg to move for leave to Introduce a 
Bill to provide for declaration and investigation of assets held 
by Govemment servants employed in certain departments 
and for matters connected therewith. 

[English] 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bill to provide for 
declaration and InvestigatIon of aSlets held by 
Govemment servants employed In certain departments 
and for matters connected therewith." 

The motion was adopted. 

{Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA': I Introduce the 
Bill. 

15.38Ya hr •• 

(xii) CONSTITUTION (AMENDMENT) BILL, 2004· 

(In.ertlon of new article 16A) 

[English] 

SHRI BASU DEB ACHARIA (Bankura): I beg to move 
for leave to Introduce a Bill further to amend the Constitution 
of India. 

• Publilhed In the Oaze"e aI India, Extraordinary, Part II, s.cUon 2 daled 
1-7-2004 . 
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MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India." 

The motion was adopted. 

SHRI BASU DEB ACHARIA: I Introduce the Bill."" 

15.38 hr.. 

(xiII) VICTIMS OF NATURAL CALAMITIES 
(REHABILITATION AND FINANCIAL 

ASSISTANCE) BILL, 2004" 

[Translation] 

SHRI SURESH CHANDEL (Hamlrpur, U.P.): Mr. Deputy 
Speaker, Sir, I beg to move for leave to Introduce a Bill to 
provide for the rehablHtation and financial assistance to the 
victims of natural calamities such as flood, drought, cyclone, 
hailstorm and earthquake and for matters connected 
therewith. 

(Eng.sh] 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill to provide for 
the rehabilitation and financial assistance to the victims 
of natural calamities such as flood, drought, cyclone, 
hailstorm and earthquake and for matters connected 
therewith." 

The motion was adopted. 

[Translation] 

SHRI SURESH CHANDEL: I Introduce the Bill. 

15.40 hr •• 

(xlv) CONSTITUTION (AMENDMENT) BILL. 2004" 

(In.ertlon of new article 16A) 

(Eng.sh] 

SHRI MOHAN SINGH (Dearla): I beg to move for leave 
to Introduce a Bin further to amend the Constitution of India. 

MR. DEPUTY SPEAKER: The quastlon Is: 
• PUblIshed In the Gazette ollndta. ExIrIordlnary. PlI't II. Section 2 dated 

9·7·2OIW. 
•• Introduced ~iltllne tlecomllllll'ldalion allhe Prealdanl. 

"That laave be granted to Introduce a Bill furt~.r to 
amend the Constitution of India." 

Tha motion was adopted. 

SHRI MOHAN SINGH: I Introduce the Bill."" 

15A1 h,.. 
(xv) REPRESENTATION OF THE PEOPLE 

(AMENDMENT) BILL, 2004" 

(InMrtlon of new article IVA) 

(EngHsh] 

SHRI MOHAN SINGH (Deona): I beg to move for leave 
to Introduce a Bill further to amend the Representation of the 
People Act, 1951. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bill further to 
amend the Representation of the People Act, 1951." 

The motion was adopted. 

SHRI MOHAN SINGH: I Introduce the Bill. 

15.42 hr.. 

(xvi) UNIVERSITY OF ALLAHABAD BILL. 2004· 

(English] 

SHRI MOHAN SINGH (Deorla): I beg to move for leave 
to Introduce a Bill to estabHsh and maintain a teaching and 
residential University at Allahabad and for matters connected 
therewith. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to Introduce a Bill to estabUsh 
and maintain a teaching and residential University at 
Allahabad and for matters connected therewith.· 

The motion was adopted. 

SHRI MOHAN SINGH: I Introduce the Bill. 

• Publl.hacl In the Gazette 01 India, Extraordinary. Part II. Section 2 dated 
9·7·2004. 

•• Introduced with II'Ie Racornmandatlon altha President 
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15.44 h .... 

RESOLUTION RE: RESERVATION FOR SCs/STs 
AND BACKWARD COMMUNITIES IN 

PRIVATE SECTOR 

{EngHsh] 

MR. DEPUTY SPEAKER: Now the House will take up 
Private Members' Resolution regarding Reservation for 
Scheduled Castes. Scheduled Tribes, and Backward 
communities in private sector to be moved by Shrl S. AJaya 
Kumar. Before we take up the Resolution for discussion, we 
have to fix the time for discussion on this Resok.rtion. Generally, 
two hours are allotted in the first Instance. If the House agrees, 
two hours may be allotted for discussion. 

SHRI S. AJAYA KUMAR (Ottapalam): I beg to move: 

"Having regard to the fact that unemployment situation 
In the country has aggravated due to disinvestment, 
prlvatisatlon of Public Sector Undertakings, downsizing 
of Government services and non-recruitment in 
Government Departments which has adversely affected 
the weaker sections particularly SC/STs and backward 
communities, this House urges upon the Government 
to take immediate steps for reservation in employment 
in favour of persons belonging to the Scheduled Castes, 
Scheduled Tribes and socially and educationally 
backward classes in private sector also." 

The unemployment situation In the country Is becoming 
more and more alarming as the generation of employment In 
all sectors has not registered an Increase In tune with the 
Increasing demand and also in many sectors the trend has 
been negative particularly during the last decade. 

As per the report of the National Sample Survey 
Organisation, the rate of growth of employment decNned from 
2.7 per cent per annum in 1993-94 to 1.07 per cent per annum 
In 1994-2000. According to the Report, the number of 
unemployed increased from 20 million In 1993-94 to 27 
millions in 1999-2000 and also the Incidence of 
unemployment Increased from 5.99 per cent In 1993-94 to 
7.32 per cent In 1999-2000. At the end of 1996, there were 
over 38 million persons registered on the employment 
exchange of India. The number increased to 94 million by 
the year 2002. The rate of employment generation In the 
organised HCtor has decHned from 2.4 per cent during 1971-
81 period to 1.6 per cent per year during the 1981-91 period 
and to 0.8 per cent during the 1991-95 period basically due 
to the industrial sickness as result of lIf-concelved economic 
policies pursued by the successive Govemments and It Is 
well demonstrated in the Industrial growth rate as stated In 

the economic Survey 2003-04. In the agriculture sector also, 
the situation Is highly disappointing as the employment In 
this sector dropped to 57 per cent In 1999-2000 from 60 per 
cent In 1993-94. 

The problem of depletion of employment Is clearly 
linked to the LPG policies pursued by the successive 
Governments at the Centre and the States for over one 
decade. 

The Scheduled Castes and the Scheduled Tribes and 
the other socially and economically backward communities 
are the ones who are most hit by this situation. The Industrial 
units in the Public Sector and also the Central and State 
Governments were the major areas of employment 
generation and in these sectors the socially backward 
communities and other weaker sections enjoyed the chances 
of getting employment through the existing reservation policy 
only. But with the policy of prlvatising the Public Sector Units, 
downsizing of Government services and the ban on 
recruitment minimized the avenues of employment for these 
section ... 

Agriculture sector used to provide about 60 per cent of 
the total employment In the country. More than 70 per cent of 
the people depend on this sector. Agriculture sector suffered 
heavily during this period owing to the above said poAeles. 
The decision of the Government to Include agricultural 
produce In the 1st of reducing of Import tariffs In accordance 
with the WTO conditions played havoc with our agriculture 
sector. Also, the stand of the Government cutting down the 
public Investment In this sector coupled with the severe 
drought situations prevailed In many parts of the country In 
successive years crippled the Indian agriculture. Due to this 
situation, there were drastic reduction In the agricultural 
activities resulting In millions of agricultural labourers losing 
their work and means of Hvellhood and Ufe security. 

The Economic Survey 2003-04 says: 

"More than 58 per cent of the population depends on 
agriculture, a sector producing only 22 per cent of GOP. 
While an acceleration In agricultural growth to 4 to 4.5 
per cent Is Imperative, even with such growth, the share 
of agriculture In G D Pis Hkely to reduce further. Therefore, 
there Is a need to absorb excess agricultural labour In 
other sectors." 

Sir, here It should be noted that the work force In the 
agriculture sector, especially In the rural areas are down in 
respect of the most vulnerable sections, Ike the Scheduled 
Castes and Scheduled Tribes and other weaker secttons of 
the society. Therefore, to accommodate these sections, new 
avenues have to be explored and Identified. Since the private 
sector Is given priority of development and since there Is a 
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reduction in the employment opportunities In pub tic sector 
and Government sectors, extending the existing reservation 
faclBtles to the private sector Is a must. 

I urge upon the Government to actively faclHtate the 
above perspective to ensure that the privilege of reservation 
Is extended for Scheduled Castes and Scheduled Tribes and 
Other Backward Communities to the private sector also. The 
unambiguous directive drawn In the National Common 
Minimum Programme Is to be Implemented with a definite 
time frame. 

In this context, I wish to express my apprehension of 
possible delays and even vacillation from various 
constituencies In this regard. Corporate private sector Is 
already up In arms against this Idea In the name of efficiency 
and the dominating feudalistic mlndset may also work In 
vehemence. Only with the will and determination of the 
Government, we will be able to achieve this great national 
goal. 

MR. DEPUTY SPEAKER: Resolution moved: 

"Having regard to the fact that unemployment situation 
In the country has aggravated due 10 disinvestment, 
privatlsatlon of PubUc Sector Undertakings, downsizing 
of Government services and non-recruitment in 
Government Departments which has adversely affected 
the weaker sections particularly SC/STs and backward 
communities. this HouH urges upon the Government 
to take Immediate steps for reservation In employment 
In favour of persons belonging to the Scheduled Castes, 
Scheduled Tribes and socially and educationally 
backward classes In private sector also." 

[Translation] 

SHRI MOHAN SINGH (Dearla): Mr. Deputy Speaker. 
Sir. I rise to support the resolution moved by friend Shrl S. 
Ajaya Kumar for the consideration of this House. 

" Mr. Deputy Speaker, Sir, today, the biggest problem In 
the country Is unemployment. Connecting this problem with 
the ~rest of the poor and weaker section of the society, this 
resolution has been moved at an appropriate time to attract 
the attention of the Government and the country towards this 
problem. From the experience of 80 years of freedom struggle 
of our country, the framers of our constitution had understood 
the fact that If steps at official level are not taken for the 
upllftment of socially and educationally backward people, 
our society will remain In the same condition as It was 
thousands years ago. Framers of our constitution made two 
types of provisions for the upHftment of those people. The 
First provision provides for representation to the 
representative bodies of poor and dallt sections of the society. 

Second provision states that the President of India would 
appoint a Commission to study' the pUght of socially and 
educationally backward people and Government of India 
would make efforts to solve the problems of those sections 
as per the recommendations of the Commission. In 1953, 
during the tenure of Pandlt Jawahar Lal Nehru, Kaka Kalelkar 
Commission was constituted which submitted Its recommen-
dations in three years. However, those recommendations 
were not Implemented. Thereafter, Government of India did 
not make any effort to Implement them. In 1977 Janta Party 
came Into power which had given assurance and made 
commitment in its election manifesto to Implement the Kaka 
Kalelkar Commission report If it comes into power. But there 
were parties within the Janta Party and Internal blckerlngs 
were going on and under the pressure of those who used to 
loot a big share of the majority sections of the society, Janata 
Party could not Implement the report of Kaka Kalelkar 
Commission. Under some circumstances It was stated that 
the report of Kaka Kalelkar Commission has been obsolete 
and a new Commission should be constituted. In 1978-79, 
Mandai Commission was constituted which submitted its 
report In 1982 but Its recommendations were also not 
implemented. In 1990 after the struggle of 8 years, Its 
recommendations were Implemented. Thereafter, a wave of 
privatlsation spread in the country. When an atmosphere of 
globatisation and privatisation was created in this country, 
an allegation was levelled that this was a conspiracy to 
encroach upon or violate the rights given by the Constitution 
to Weaker and backward classes of the society. Now the 
Government In Its common minimum programme, prepared 
for the smooth functioning of the Government, has appealed 
that It would get reservation law passed for providing jobs In 
private sector also to these sections of society consulting all 
sections and then it would like to Implement It. 

Mr. Deputy Speaker, Sir, the news Items pubUshed In 
newspapers reveal that those sections whose interests are 
going to be affected by It. have refused to accept this decision 
of the Government. The big industrial houses have challenged 
this decisions and have stated that they need suitable 
candidates, they do not need to implement this reservation 
system. However. I think that this question of suitable 
candidate has always been raised to us. It as a weapOn to 
usurp the rights of weaker sections of the society. Through 
you, I would Uke to request that the Government should take 
firm action In this regard. Today, hon'ble Lalu Prasad jl Is 
being praised for presenting the good railway budget. 
However, I would Uke to request him that In the recent years 
when Railways business In on the rise the number of Its • 
employees which stood at 21 lakh 1 0 years ago has been 
reduced to 16 lakh only. Who is most affected by It1 Earler 
commercial banks were the major areas of employment for 
the educated youths of the country. 10 years ago, 10 lakh 
people were employed In these banks but now the strength 
of the employees has been reduced to 8 lakh only In the 

" 
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[SM Mohan Singh] 
name of automation and computlrisatlon. In this manner 
employment opportunities for 2 lakh youths have been 
reduced In banking sector alone during the last 10 years. 

I would also Ike to submit that as per the Committee of 
Ahluwalia Commission constituted by the Government 
through Planning Commission on eradication of 
unemployment, 4.5 crore educated youths are unemployed 
In the country at present. The document placed before the 
House shows maximum rise In unemployment In West Bengal 
at the rate of 18%. Kerala Is at second place with the 
Increasing rate of 140/ •. Uttar Pradesh and Bihar show the 
lowest increase In unemployment, Sir, can We beaeve these 
official figures. There are two basic reasons for the figures of 
poverty In Bihar and unemployment In Uttar Pradesh, West 
Bengal and Kerala. Arst Is that there Is almost 100% Iteracy 
among women, youths and men In Kerala. There Is awareness 
among youths in West Bengal. Therefore educated 
unemployed youth who come on roads seeking jobs from 
Go·.It. get themselVes registered In employment exchanges. 
That Is why these two states have the highest percentage of 
unemployment. However, the States which are stili backward 
and where most of the people are illiterate and unaware, 
show less number of unemployed though unemployment Is 
increasing there also. 

16.00 h .... 

Therefore, I want to submit that the need of the hour is that 
Government should Intervene In all these sectors. 
Unfortunately, reservation has not been Implemented till date 
In our judiciary which In also known as upper judiciary and 
which has all the responsibility to enforce legislative 
provisions made In our Constitution. As a result, poor, weak, 
daft and backward people are not heard appropriately when 
they approach Court also. Economic offenders are able to 
get justice from Judiciary of India. Such people get fuiliberty 
In the name of natural justiCI. But when WI approach judiciary 
seeking our just rights glvln to us under Constitution, It pull 
them In abeyance. Thlrefore, for the sake of justice, I demand 
from Govt. of India that r .. ervatlon law .hould bl appUcabla 
In Judiciary also .. It I. being Implemented In all bodlls of 
people's repre.entative. bl It Lok Sabha or Legislative 
As.embly. 

Further I demand that In view of the present scenario of 
social development, a universal law .hould be enacted to 
makl the reservation mandatory In all the employment 
providing agencies be It pubHc sector or private sector or the 
mulllnallonal companies. The great leaders of our country 
studied thousands of years old 'Indlan history and after 
understanding the social disparities and social backwardness 
of the country, they made an effective provision In the 
Constitution of the country. The ambit of that law .hould be 

expanded and It should be made mandatory In all thl 
employment providing Institution. In the country. 

While thanking you for giving me an opportunity to 
speak, I support this resolution and I also .xtend thanks to 
Shri Ajaya Kumar to present this resolution In the Hous. at 
most appropriate tim •. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Speaker, Sir, It Is beyond doubt that unemployment II 
Increasing In the country at an alarming rate. I recall a couplet 
of Ramcharltmanas In this regard. Tulsldas J has wrltten-

"Jas.Jas SUtsl badanu badhava, 
tasu doon kapll'OOp dllchlvl" 

There Is a mythological legend that "Maryada PUlShotIm 
Shri Ram" reached at •• a-shore to go .cross the •••. But 
before him, Hanuman , a. a me.senger of Shri Ram wu 
crossing the sea to go to Lanka. At that time, Goddess of 
Snakes, Sursa emerged there and opened her mouth to stop 
HanumanJ. As Sursa started enlarging her mouth, HanumanJ 
also doubled his size as compared to her mouth. 

SImilarly, whichever Government came to power In the 
country after Independence, undoubtedly It made efforts to 
remove unemployment but the problem Is that the growth 
rate of population Is higher than the rate of produc1lon .. As a 
resub, a right proportion could not be maintained between 
growth rate of productJon and population and unemployment 
Is rising on a large scale. We have to think seriously to get rid 
of unemployment. We have to do something to remove the 
resentment praYallng In unemployed persons. 

Our Constitution provides reservation to dallt., 
exploited, deprived, suppressed, scheduled ca.te. and 
scheduled tribe people, be It In poUtical sector or In the matter 
of employment. Initially thl. reservation wn for 10 ye.rs but 
this time period continued to be extended. Latlr on, when 
Mandai Commlsslon.'s Report WIS Implemented, OBCs wIre 
also glvaf, reservation. Con.equently, there I. I provision for 
15% re.ervatlon to scheduled ca.te., 7.5% re.ervatlon to 
.cheduled tribe. Ind 27% reservation to other backward 
cllsses In central Govemment's job •. The re.ervatlon quota 
for OBC. I. 21% In some states and It differs In some other 
State. also. 

Mr. Deputy Speaker, Sir, apart from this, reservation Is 
being provided for the upllftment of ex-.ervlcemen, 
handicapped, widows and mlnoritle.. It Is on Iccount of this 
that the limit of reservation keeps on Increnlng. Hon. Shri 
AjayaKumar In his propo.al, has high Hghted the fact that It Is 
on account of dlsinvestments of pubHc sector and consequent 
reduction 1n Government service. and restriction on the 
recruitment In Govemment departments that the problem of 
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unemployment In the country has become more grave alld 
the people belonging to the weaker sections of society 
especially SCslSTs have been atlected. The steps should be 
taken to provide employment and reservation to the SCIISTs 
and the socially backward s{lClJons of society at the earliest. 
The present motion has been moved with this spirit In mind. 

Mr. Deputy Speaker, Sir, this proposal Is very good from 
the point of view of the principles and the social justice. It 
should be welcomed however, somewhere the poUtlcs of vote 
Is working behind this. Somewhere the limit of reservation 
will have to be fixed and practical approach to be adopted. 
The present Prime Minister while he was the Minister of 
finance In Narslmha Rao Government had adopted the poHcy 
of HberaHzation and globaUsation and had signed on W.T.O. 
We talk about IlberaUzatlon, globallsatlon, privatization and 
competition. If we want to compete and remain competitive 
then we cannot do It by reservation alone. After all, we will 
have to adopt practical approach and take Into account abiUty 
and competence along with reservation. Arst of all, we will 
have to make those sections competent whom we want to 
provide employment. They will be provided employment In 
private sectors only after achieving ablHty and competence. 

Mr. Deputy Speaker, Sir, there are bigger Institutes Ike 
Indian Institute of Management In the country from where 
thousands of students come out after completing their study. 
Whatever may be their reUglon, castes or class the students 
of all reUglon, castes and class compete for banking and 
other services aner attaining ability and competence. No 
discrimination is made on the basis of castes or class. Whether 
they are minorities, majority exploited or dalJts, employment 
Is provided to them all. On what basis they get these jobs, 
they are provided employment on the basis of their ability 
and competence. No body objects If employment Is provided 
after making them competent. On the one hand while I support 
It In principle and on other hand I would Uke to submit that we 
should adopt practical approval In the matter of employment. 

Mr. Deputy Speaker, Sir, some section of UPA GoV!. are 
adamant for providing r .. ervatlon In private •• ctor .Ince the 
formation of the govemment. If thl reslrvatlon In private sector 
were so Issentlal, the Prime Minister like Pt. Jawahar Lal 
Nehru, Shrl Lal Bahadur Shastri, Shrlmatllndlra Gandhi, Shrl 
Morar~ Desai, SM Chandra Shekhar, Shrl Deve Gowda J, 
Shrl Gularalli, SM Vishwanath Pratap Singh ~ and han. Atal 
Blharl Valpayee would have advocated for providing 
reservation In private sector but they did not do so despite 
remaining In power. Now when there Is saturation In 
government jobs and lucrative jobs are left only In private 
companies, they are demanding reservation In private sector. 
... (Interruptlons) 

SHRI RAMDAS BANDU ATHAWALE (Pandharpur): Mr. 

Deputy Speaker, Sir, there Is need to provide reservation in 
jobs In private companies • ... (Interruptions) 

PROF. RASA SINGH RAWAT: Mr. Deputy Speaker, Sir, 
I am not yielding. I request that the hon. Member should 
remain seated and allow me to speak. 

MR. DEPUTY SPEAKER: Athawale II, you please sit 
down. You will also be given opportunity to speak. You should 
speak when you are allowed to do so. 

PROF. RASA SINGH RAWAT: Mr. Deputy Speaker, Sir, 
the present condition of our Pubic Sector Undertakings is 
known to all. Their cases are going on In BIFR. Thousands of 
employees of Public Sector Undertakings are being 
retrenched under the voluntary retirement scheme. Most of 
the public sector undertakings are running In loss. It Is due to 
this fact, leftists always bring some proposal for the revival of 
sick units so that they may become profitable and eam profit. 
The companlas which are in private sector have to face global 
competition whether It Is from China, America, England or 
France. Foreign Companies are establishing their units In 
India and Indian companies are going in other countries. It Is 
on account of their ablUty and competence that they are joining 
Information Technology and other sectors. If a person Is 
suitable, competent and expert In Management and has 
received training and meets all requirements then he or she 
must be placed In prtvate sec~r without discrimination on 
the basis of caste and class. However, through you I would 
like to submit to the House that If a person who has not racllJ/ved 
any training and Is not competent Is employed only because 
he or she Is SCIST or OBC then the production of the company 
will get affected and It will not be able to compete In global 
market. All the major industrial Unions Uke, CCI, Indian 
Chamber of Commerce and other big organizations such as 
FICCI are giving joint statement regarding the. reservations 
In private sectors sine. then this Idea hu been floated. -Ek 
taraf edhar atl, ek taraf udhar atl-

(English] 

Excl •• of everything Is bad. 

[Translation] 

Excess of everything cannot be regarded as good. On 
the one hand while the representatives of Industries and 
employees In private sector are opposing the reservation In 
private sector and on the other hand some of the alHes :n the 
Government are advocating for the reservation In private 
sector so there should be some sort of middle path. Industry • t 

Federations have stated that they are ready for Imparting 
training. The government should provide necessary facilities 
to the DaUt sections . ... {Interruptlons) let me finish my speach . 
I am talking a little bit away from the popular line. I am 
supporting It In prinCiple. 
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Sir, I would Uke to submit that If the Govemment agree 
to provide required facilities and financial &sslstance to the 
SC/ST OBC students for their training and make them 
competent, then there will be no any difficulties In providing 
them employment In private sector. " all types of faclltles are 
provided to SC/ST and OBC students for their education and 
they are made competent for competition then they may get 
employment easily. I personally feel that they will get 
employment everywhere and will be In better position to avail 
the benefit of reservation. 

Sir, with your permission I would Uke to quote whatever 
has been stated by the federation of industry and others. 
That is also a view point and we should think over It. It says 
"In a press conference raising the Issue of reservation, the 
chairman of CII remarked that it is a serious and complex 
Issue and It is essential to go at the roof for the concrete 
solution. He said that we are Hving In globaUsed economic 
system. In this situation, how can one compromise with ability 
and competence. Regarding the competition, he said that 
how can one compromise on it. He said that in view of the 
priorities and social responsibilities of the govemment they 
are ready to Impart training to the people belonging backward 
class for making them competent for various industrial 
sectors. Alluding towards the danger of reservation in private 
sedors he told that as the report of the Wor1d Economic Forum 
In the global competition of development India have sUpped 
to 56th position by loosing 8 steps while in industrial 
competitiveness It Is stili at 37th position". Earler India was at 
higher rank and now It has slipped to 56th position while In 
industrial competitiveness it is stili at 37th position. In the 
Industrial competitiveness our country is at 37th position. 
However from the global view point. We have come down in 
that competition. So China Is much ahead of India In this 
respect. Not only this there is huge disparity among various 
States of the country regarding the competition. So, keeping 
in view this competition, we will have to find out lasting solution 
to this problem by taking practical steps so that we may 
provide opportunity of employment in private sector to the 
exploited sectors of SOCiety and make India prosperous by 
maintaining the existence of the country In the present 
economic age. Many thanks to you for giving me an 
opportunity to speak. 

(English] 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I stand to 
support the Resolution moved by Shri AJaya Kumar. I was 
amazed at hearing the speech made from the BJP bench. It 
reminded me of the arguments advanced by the leaders of 
aparthald .. to. the people of Africa that 'you are not civilized 
enough, you are not educated enough and you cannot be 
independent, whereas we are educated, we are civilized and 
we will rule you for thousand years: I do not know how this 
kind of argument can be advanced he,.. 

He,. is a case where ul"!employment Is acute. There is 
no credible statistics by which we can say that there is so 
much of unemployment. Some say It is four crores and some 
say It is six crores and all that, but the fact of the matter is that 
in this country there is a lot of unemployment. When there is 
a lot of unemployment, at the same time, as the Mover of the 
Resolution had pointed out, there are various areas where 
employment opportunities are denied. Employment 
opportunities are denied In the Govemment in the name of 
no recruitment. Employment opportunities are denied in the 
Government and in private companies in the name of 
downsizing. Employment opportunities are again denied to 
the most downtrodden section in the public sector 
undertakings because they are prlvatlsed or dlslnvested. So, 
this creates a certain new situation In the country. OVer and 
above, It Is a question of tackling serious unemployment 
situation. 

Here, these new policies create conditions where 
people, who would have otherwise got employment 
opportunities, are denied these. Now, take the case of the 
present Budget proposals. In the Budget, It Is proposed that 
disinvestment Is going to take place In a big way in L1C, eMl 
aviation and telecom. I think the.e are the three sectors 
proposed. These are the areas where people used to get 
employment based on reservation. Now, It may be FICCI'. 
argument or It may be ClI's argument that they want 
competitive edge, this and that. That is precisely what the 
champions 01 apartheid also were arguing that those people 
were not civilised enough and that they were not edur.ated 
enough. 

Here, in this country, the Constitution stands committed 
that the people, the STs and SCs who, due to historical 
reasons, are not provided the opportunities to come forward 
in lI1e, should be taken by hand and put to the forefront. When 
we advance, when the society advances, we want those 
people also to go along with us. 11 your argument is accepted 
that they should be trained first, that they should be educated 
first, then they will have to wait for centuries to get 
employment. You are supporting reservation, but It would be 
a left·handed compliment. We are saying that reservation 
should be there. In the given conditions 01 India, when 
reservation, as a matter of principle, Is accepted In the 
Constitution, here are certain new areas where opportunities 
are denied because of the Government's polley. We want 
reservation to ensure job opportunities In those sectors where 
disinvestment and prlvatisation are taking place. 

Another point is, India got Independence 57 years ago. 
Now, 57 years have passed. 

A child born In 1947 would turn 60 in another three 
years; stili we could not do much Justice to the backward 
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cia .... and thl tribal •. Th.re are many appalling storie. 
one could narrate. The tribal. who wanted shelter and job 
had agitated In Kerala were shot down. The tribal who got 
killed was not compensated, whereas the polceman who 
shot them down was compensated, this happen to the 
Muthanga inCident. The trlbals were not compensated by the 
Government. This happened even 57 years after we attained 
Independence. This Is the condition of the poor, especially 
the socially oppressed, the Scheduled Castes and Scheduled 
Tribes. So, how are we going to Implement the pledge made 
by the founding fathers of the Constitution? This Is a thing 
that everyone of us sitting here should get a little more worried 
about. If that has to be done, concrete steps have to be 
vlsuaUsed by which the backlog could be eliminated. 

The proposal Is that In Private Sector employment there 
should be reservation based on backwardness for the 
Scheduled Castes and Scheduled Tribes. I do not think, there 
Is anything wrong In the demand. Why somebody should get 
worried becausl the FICCI has said something. The FICCI 
and other organisations might be thinking only In terms of 
making more profits In their business but this House should 
be more concerned about thl health of the country, the future 
of the country and the future of the most downtrodden 
sactlons. Therefore, I say, this Is a serious proposal which 
deserves serious consideration 9f the House. This Is a 
proposal that has come at the right time, because more 
prlvatlsatlon means more denial of Jobs to the socially 
oppressed. So, I propose that more serious thought should 
be given to this proposal. Maybe, If we cannot right now adopt 
this Resolution, you may think In terms of setting up a 
Partlamentary Committee to examine this proposal and come 
forth with a Report so that the House could debate and decide 
to the Report. 

I support this Resolution. Thank you very much. 

{Translation] 

SHRI RAMDAS BANDU ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, Shrt Alay Kuma~t has raised In the House 
thelssu. of providing reservation to the persons of Scheduled 
Castes and Scheduled Tribe. In privati sector, so as to 
provide them socIal-juS,tlce. In the proposal, It hal been said 
that people of socially, economically and educationally weaker 
sactlons for thousands of years should b. uplfted by providing 
them assistance. Their upHftm.nt Is meaningless If they are 
not provided with power. The Congress Party, our R.P.!., 
Communist Party and all other parties had raised the Issue of 
providing reservation to the Scheduled Castes and 
Scheduled Tribes In this election. If the representatives of 
FICCI and CII tal~ of merit, I would like to say that the 
ConsUtution of this country was framed by Shrl Babasaheb 
Ambedka~1. Babasaheb Ambedkarjl belonged to Dalll Class. 

Likewise, the writer of The Ramayana' Maharshl Valmlkl was 
from Scheduled Caste •. Maharshl Vyas also belonged to 
Backward Class. The former President also belonged to DaUt 
Class. He has handled the affairs of the country very well. 
The Deputy Prime Minister, Shrl Jagleevan Ramjl was also 
from Dalll Class. His daughter Shrimati Melra Kumar Is a 
Minister here. 

Mr. Deputy Speaker, Sir, you also come from Dallt Class. 
Presently, you ara running the House. Likewise, Chief 
Ministers of many states are from Dallt Class. What I mean to 
say is that everyone has merit. The reservation policy does 
not mean to increase 20 percent seats If a factory needs, 100 
employees to be run. If you have to fill up hundred seats, you 
will have to provide reservations to the people of Scheduled 
Castes and Scheduled Tribes as per the norms of reservation 
policy. If the Issue of social-justice Is to be talked about, the 
Industrialists of our country should not have this sort of opinion. 
They Ove In India and If they want the welfare of the people of 
India, they should not have such opinion. The Congress Party 
led Government and Shrlmatl Sonia Gandhi had assured us. 
Dr. Manmohan Singh has assumed the office of Prime Minister. 
Reservation should be made available in private sector. This 
needs an amendment In the Constitution. The people who 
want to oppose thls,let them oppose. Dissension should be 
there In democracy. You formulate the law. Those who have 
to run the factory will have to provide reservation. My 
suggestion Is that reservation for SCs and STs should be 
provided In privata sector. In the industries which are to be 
prlvatised, the Governm8l1t should hold 51 percent shares 
and only 49 percent share should be of private sector. In this 
way the reservation policy will remain automatically 
Implemented. 

The population of Scheduled Castes was 15 percent 
when the Constitution was framed. But their population has 
Immensely Increased In 54 years and some other castes 
have been Included In the list of SCs. 15 percent reservation 
for Scheduled Castes and 7.5 percent reservation for 
Scheduled Tribes was available earlier. Now 10 percent 
reservation for Scheduled Castes and 10 percent reservation 
for Scheduled Tribes should be provided. There Is a need to 
Increase this percentage by 5.5 percent. My point Is not to 
express that reservation for others should not be provided. 
Till now, reservations for all categories have not been 
completed In 54 years by the Government be It of any party. 
Reservation In class one and class two has also not be 
completed till now. Private seCtors should not take It as they 
have to recruit SCs and STs by removing others. These people' , 
should be recruited In their places as and when they get 
retirement. Reservation In new factories should be provided 
only In accordance with reservation policy. We are sons·ln-
law of the Government, we are getting a lot. 3 percent 
reservation should be provided for Brahmin community in 
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addition to 22.5 percent and 5.5 percent. We have no 
objection In providing reservation to people of rest of the 
castes in proportion to their population. 

There Is a caste namely Ghumandu In the state of 
Maharashtra. It consists 10 percent of the total population. 
My suggestion Is that this community should also be provided 
with the faclOtl .. being provided to the people of Scheduled 
Castas and Scheduled Tribes and for this purpose there Is a 
need to formulate Third Schedule. They should gat this faciUty 
In the field of education and services. There Is a need to 
provide reservation to the people of that community In PoNtics, 
Parliament, Assembly, Zlia Parlshad and Panchayat. This Is 
my suggestion. Melra Kumarjl, my another suggestion Is that 
there Is a need to Include reservation In the Ninth schedule. 
If this reservation Is Included In the Ninth Schedule then· a 
legal restriction would automatically be Imposed on moving 
the court and reservation can get protection. Hence, this 
should be Included In the Ninth Schedule of the Constitution. 

At the same time, If reservation Is to be given full 
protection, there Is a need to formulate a reservation Act. If It 
takes 54 years in the implementation of reservation policy, It 
Is not a good thing. Once a reservation Act Is formulated, 
every officer will have to comply with It In flJUng up the reserved 
post. Whether It Is Supreme Court or High Court, judges are 
available there. If more judges are appointed there, cas.s 
can be disposed off at early dates. It Is on account of this that 
there should not be any doubt about their quaUty. Besides, 
out of five Memorandums, three have been withdrawn but 
they have not been implemented so far. That also needs a 
serious thought. The U.P.A. Government need to withdraw 
the pending office Memorandums. He can give a s.rlous 
consideration on the papers concerned. If Constitution has 
given directives regarding implementation of reservation 
policy, if there are laws, reservations should certainly be filled 
up. I support tha proposal which Ajay Kumar~ has moved 
regarding providing reservation In private sector. Let them 
oppose who Ilave objections. We should not pay much 
attention to these objections. Rawatjl, I was of the view that 
you wert, supporting from that side. When you were in this 
side you were a good speaker. 

PROF. RASA SINGH RAWAT: We are supporting in 
prlnciplp. 

SHRI RAMDAS BANDU ATHAWAlE:. You did support 
but \',·h&n you were in this 6ide, everything was right but baing 
In that side it seems sc.methlng suspicious. I have Batened 
your speeches. You were a cood speaker on the Issue of 
DaHts whenever it wa:; raisf,d. You h~ve also supported. Now 
you C.re nght in that side to<.'. There should not be double 
opinion in the House. Adlvasis "nd Dallts should be upHfted. 
Ever today, atrocities are also being committed against them. 

They are not allowed to enter the temples as well. TheJr 
condition Is not good In rural areas. Hence, they should be 
provided justice. I would Uke to tell the U.P.A. Government 
that Adlvasls and DaHts have extended their support to a 
large extent and It Is on account of this that we have come in 
power. Therefore, It would be better, if their Interu .. are 
protected. People of these classes should be dispensed 
justice, whether I get ministerial birth or not and the 
Government should work for the welfare of these classes. I 
beUave that Manmohan SlnghJ lad Government will consider 
about the reservation In private Sector. WIth these words, I 
conclude and thank Ajay Kumarjl. 

{EngHsh1 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, I 
support the Resolution. Now, we are all aware that there Is a 
constitutional provision for reservation. 

In the Constitution, It was provided only for ten years. 
Dr. Ambedkar was very particular that the reservation should 
not be a rule of perpetuity. It Is not a long-standing process, 
and It Is for a temporary period only. The law of perpetuity 
does not govern reservation. But, unfortunately the situation 
presently available In the country Is otherwise. We have 
amended the Constitution regarding reservation about five 
or six times. What was the purpose of doing so? It was for the 
simple purpose of extending the period of reservation. The 
framers of It· e Constitution provided It for ten years, but In 
spite of that fact the socio-condltlons available In the nation 
remained static. 

I am a person who has participated in the freedom 
struggle. I am stili alive and I was one of the persons who 
hoisted the national flag on 15 August 1947. Even today the 
Scheduled Castes and the Scheduled Tribes remain as they 
were when we won the freedom, of course, there may be 
some cosmetic changes. But the basic fact Is that the 
Scheduled Castes and the Scheduled Tribes could not be 
brought to the mainstream. We thought of making the persons 
who were socially backward equal to all others. They must 
be equal to the forward community. That was the aim, but we 
could not achieve that aim. That Is due to lack of political 
determination. The rulers who were governing the country 
did not have a will to make the proVisions effectlv. of making 
the reservation process a non-entity. Unfortunately, that could 
not be done. 

Now, It may be stated that the Nehru era followed a 
poUcy of pubic enterprises. We had more or less nationaUsed 
almost all services like banking, railways, telephones, etc. All 
these were nationalised, and there was a provision for 
reservation for the backward classes as well as for the 
Scheduled Castes and Scheduled Tribes. 
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Now, It Is an era of globallsatlon, prlvatlsatlon, 
IIberaYsation and a good name Is given to It, namely, reform 
process. Reform proce .. Is the name given to this change. 
What Is the result of that change? Every day employment 
opportunities are getting diminished In the pubHc sector as 
well as In the private sector. Reservation quota In the pubUc 
sector is getting diminished, employment opportunities are 
getting diminished, and unemployment Is the order of the 
day. In such a situation, the Scheduled Castes and Scheduled 
Tribes will be lil a deplorable state of affairs. 

What Is the thinking of the Judiciary? Of course, the 
judicial pronouncements have enshrined the Individual rights 
of the citizens, but In the matter of collective rights, the judiciary 
Is taking a reverse step. They are not even rising up to the 
occasion In collective rights, that Is, collective bargaining by 
the workers. They say that the workers have no right to strike. 
They have given a decision against the provisions of the 
Industrial Disputes Act. The workers do not get a right to strike 
at work, and the Supreme Court declares strike Itself as Illegal. 
Why Is It so? h Is because they are also following the policies 
of commercialisation, IIberalisatlon, globallsatlon. 
prlvatisatlon, and those poUcles have Influenced the Judiciary 
also. The judiciary Is also influenced by these trends in the 
society like globallsation and prlvatlsation. 

In the worid of competition the Judiciary Is a part of It. 
But they will say that for individual rights they will be all right, 
but for collective rights the judiciary will be negative. That Is 
what we see nowadays. Even processions are banned. You 
cannot take a procession on a public road. For what purpose 
do they take out a procession? It Is to get the citizens' 
grievances redressed, and that Is being denied by the 
judiciary by taking a negative attitude In support of 
globaUsation. Globalisation has Influenced even the Indian 
judiciary. We all know that India Is a party to so many 
International treaties. We are a party to the World Trade 
Organisation. We have the World Trade Treaty; we are also a 
member or we belong to the International labour 
Organisation. India Is a signatory to the International Labour 
law. The International labour law Is very, very particular 
that the workers have a right to strike work. However, the 
Supreme Court is not aware of it. They have given a verdict 
against the International Labour law. India has become an 
unclvlUsed nation by this verdict; denying the right of the 
workers to strike work for getting their grievances redressed. 
The collective bargaining Is denied In India by the Indian 
judiciary. A judiciary which stood for independence, a judiciary 
which stood for citizens' rights, they had gone to the extent of 
denying these collective rights. That Is the trend of the day. 

The social backwardness Is not because of the fault of 
somebody. The social backwardness Is due to some social 
systems which prevailed In India, that is, Varnashrama 

Dharma, which was the order of the day. The SC/ST people 
were treated as untouchables. They were denied the right to 
walk on a pubUc road. They were denied the right to study In 
pubRc schools. Even Dr. Ambedkar had to attend the school 
In a separate batch, at a separate place. He was not allowed 
to dine with his classmates in the same class. He was not 
allowed to take lessons along with them. He was seated at a 
different place. That was the situation available In India. 
These people were treated as untouchables and they could 
not be seen as human beings. That was the situation available 
in India. That Is the historical background which is not one 
man's creation. Since they were socially backward, since 
they were untouchables, even the basic rights were denied 
to these people. When India became free, we made some 
statutes, and untOUChability is an offence now. In sphe of 
those facts, the SC/ST people are even now denied their 
legitimate rights. 

What is the position in the public service? Even when 
the Railway Budget was introduced day before yesterday by 
our Railway Minister, It was stated that even In respect of 
appointment of railway employees, they could not fill up the 
gaps In the reservation quota of SCs and STs because 
suitable candidates or quaUfled persons were not aval:.abie. 
Therefore, there Is a backlog In the matter of filling up of SCI 
ST quota even In Railways. In public service also, they are 
denied the opportunity of getting employment for a long time. 
That injustice has not been redressed so far. Now, we are 
faCing a situation where almost all these public undertakings 
are being privatlsed, and getting employment for the SCs 
and STs is becoming very, very acute. This can be remedied 
only by a statutory measure. There must be some political 
determination to save these SC/ST people from ruin. In what 
way can we save them? The Supreme Court may taka a 
different view, but whenever licences are Issued for starting a 
private enterprise or a private firm, there must be a condition 
preceded that they will observe rules of reservation in the 
matter of employment. That Is not an encroachment of the 
fundamental rights. Even reasonable restrictions can be 
Imposed on fundamental rights. So, when a State Government 
or the Central Government issues a Hcence to a new private 
enterprise, It must be made a condition precedent that 
reservation should be made available In aU categories of 
employment In that particular concern. That must be a 
condit/on precedent in the matter of Issuing Dcences. What Is 
the difficulty? 

If at all the Supreme Court finds that this Is opposed to • 
the fundamental rights, then Constitutional protection could 
be given to this provision by bringing it under the Ninth 
Schedule of the Constitution. We can put In a separate clause 
to this effect and Invoke It whenever a Rcence Is obtained by 
a private concem from a State Government or the Central 
Government. What is the difficulty? So, If there is a will, th .... 
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Is a wayl If the State Governments and the Central 
Government have the sincere will to Implement this provision 
of appointing SCs and STs, it could be done by giving 
Constitutional protection to the legislation that Is being 
discussed. We can make legislation like that. 

The Governments are issuing Ucence. for setting up 
universities; for setting up medical coHages, for starting railway 
and telecommunication facilities, etc. In almost aU the fields 
of activity, the State and Central Governments are issuing 
licences. When a licence, or registration or recognition is 
granted, it must be made a condition precedent, it must be 
made mandatory, that that would be sublect to the rule of 
reservation. Can we do that? If we can do that, something 
can be done In this regard. 

That is why, at the outset, I have very definitely said that 
If there is a political will, there Is away. If there Is a will to 
protect the SCs and STs, we can find an easy method of 
giving a real answer to the demand made by the Mover of the 
Resolution. I strongly support him. 

PROF. M. RAMADASS (Pondicherry): Hon. Deputy 
Speaker. Sir, I rise to support the motion moved by Mr. AJaya 
Kumar, which has got far-reaching ramifications for the socio-
economic development of the under privileged communities 
of this country. This Resolution Is about the need for 
reservation in employment In the private sector. There Is a 
case for It and there Is a case against It. 

The Hon. Member from the BJP bench, I think, was 
almost confused on whether to provide a case for or against 
this Resolution. Ultimately, he ended up In a dilemma. He 
said that merit Is Important The Federation of Indian 
Chambers of Commerce and Industry is opposing It. The 
private sector is opposing it. It Is being said that the 
globalisatlon process will be halted and the whole world will 
come to a grinding halt. I do not think there is a grain of truth 
In the argument provided by the BJP Mlmber or by the 
captains of industry in this country. 

Merit cannot be tested the way In which they want to 
test It. Saying that SC,ST and Backward Classes people are 
devoid of merit is, to say the least, an insult to the two largeat 
communities of this country. How can he pt •• ume that these 
people do not have merit? You teach them, you traln them, 
then provide theM jobs, and then provide jobs to everybody. 
What h .. our experience taught IJs? 

We are not stving that people from the backward 
communities, or scheduled communi1les, are wanting In any 
respect. There ar9 scientists from these communities; there 
are great administrators from these communities; and there 
are academicians from these communitle •. Where else have 
they not 9hinecl? Where have they been found wanting In 

merit? Do you think they would be wanting In merit working 
in the private sector? Who Is contributing to the productivity 
of the private sector today? It Is the wor1(ers who have gone 
from the SCs, STs and Other Backward Classes communities. 
Who are contributing to the production and productivity of the 
various private sector industries? They are exploiting the 
labour of these communities and show the profits and say 
that merit Is very Important. Are they not meritorious people 
who are contributing to the output which Is being exported to 
the foreign countries through which you are getting greater 
amount of foreign exchange? Where is the question of merit? 
They are not wanting in It. I do not think that the profltablHty of 
the private sector win go down 11 they employ the people from 
these communities. They are equally competent; they are 
equally meritorious; they are equally efficacious; and they 
are equally efficient. Therefore, you cannot put an argument 
that everything will go to doldrums If these people are 
employed In private sector. 

Secondly, I would Uke to ask the question as to what is 
the component of private sector as such. What is private in 
the private sector? Everything Is public there. You take a 
large-scale industry; you take a medium scale Industry or 
any Institution in the private sector. Who Is financing these 
industries In the private sector? It is the Industrial Development 
Bank of India which Is a public corporation which is financing 
the .. Industries. The commercial banks are giving credit. 
The Gov':,:",ment Is giving credit. Everything Is provided by 
the GovelI Iment. Therefore, there Is no .uch thing as a private 
sector. If the private sector people and the captains of 
industries who spend five per cent or ten per cent of their 
capital cannot presume themselves as the owners of the 
properties which they create. I would say In the language of 
Mahatma Gandhi that they are only the trustees of the public 
property. Private sector Is only the trustee of the public property. 
Therefore, they have a social responsibility towards the 
people of this country, who are numerically strong. In this 
case, the numerically stronger people come from the SCs, 
STs and OBCs who constitute about 85 per cent of the 
population of this country. If the private sector people cannot 
respect the sentiments; if they cannot understand the 
backwardness of these people, if they cannot provide 
HveHhoad to the people, and If they cannot ensure security of 
their Uve., we do not require this kind of private sector in this 
country. If they want to coexist In this country, If they want to 
enjoy the privilege. and If they want to enjoy the concessions 
of thl Government of India or the various State Govemmeots, 
which are provided at the taxpayer's expense - every penny 
that is given by the Government to the private slctor Is 
indirectly the taxpayers money of this country - they have the 
responsibility towards the society and they have to provide 
jobs to these people. Therefore, they cannot shlr1( away or 
say that they cannot employ them. 
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h Is really amazing that the Parliament of India have to 
take Into account the views of these people who are financed 
by the Government Itself. Hon. Member comas to .thls House 
and says 'hat the will of the Cilis more Important In deciding 
the fate and destiny of this country. 

I am reminded of the classical statement of Jawaharlal 
Nehru. He said tha' to wipe out every tear from every Indian 
eye has been our ambition. that may be beyond us. But as 
long as there are tears, our worK will not be over. This was the 
mission of India. This was the mission of Independence. This 
was the mission of freedom. 

Sir. you will agree that even today the tears In the eyes 
of Indians have not been wiped out. That means our work 
has not been completad. Who are the people who are filled 
with these tears? It Is the SCs, STs and Other Backward 
Classes communities, who are not vertically moved in the 
scale of development. There Is a horizontal moblDty here 
and there but they have not really moved In proportion to the 
size of the population. There may be a microscopic minority 
among these people who have moved and who have proved 
their mettle In various walks of ute wherever they have gone. 
Therefore, Sir, we cannot discount the case for reservation 
for OBCs, SCs and STs in the private sector in the present 
circumstance. 

If the Government had taken the path of socialistic 
pattern as envisaged by the Indian Constitution and as 
espoused by Jawaharial Nehru and as championed by Dr. 
Ambedkar, the great forefathers of this country, and If they 
had gone Into the path of socialistic pattern in building up the 
pubic sector, we would not have been begging with the private 
sector for reservation In jobs. But unfortunately, we have 
reversed the growth path. We have taken up the soclaHstlc 
pattern of society from 1951 and we came up to 1986. From 
1986. we have reversed the path towards the private sector. 
The agony of this country Is that we are reversing the paths 
and progress with great Implications for this country and 
because today In the name of economic reforms, we would 
Ike to support the private sector, we want to nourish the private 
sector. The people are losing jobs. In the name of economic 
reforms we have downsized our Government departments; 
we have downsized the expenditure for the Government 
departments; we have dislnvested in the pubHc sector. These 
are all the areas which have provided employment 
opportunities to these people with reservation principle. The 
principle of reservation was there but now all the gates are 
gettlng closed. You are opening the gatas of the private sector. 
I do not say that you are opening the Pandora's box but you 
are opening up the doors of the private sector and the private 
sector has to accept the social responslbllty and they will 
have to provide jobs to the.e people. 

That Is why the Common Minimum Programme which 
has been agreed to by all the coaHtion parties has endorsed 
the view that there should be reservation for SCs and STs in 
the private sector. Fortunately enough. the Mover of the 
Resolution has added the Other Backward classes also. 
Therefore, when the Resolution Is accepted, it should be 
accepted in toto. We should be able to provide the respective 
percentage of reservation after a careful study of the whole 
issue. Therefore. we should be able to accept this principle 
of reservation In the private sector and this Is one of the ways 
of helping these downtrodden people to come up. What will 
happen to those who are educated In these communities, 
who happen to be the first generation learners. I would like to 
remind you, Sir, that they are not second generation learners. 
They go to the schools, colleges, and universities to get 
degrees with great toll and moil. With great financial 
constraints, the parents of these children educate them and 
they get their degrees. When you say that there are no jobs In 
the pubHc sector and if you say that they are from backward 
communities, therefore. there are no jobs for them in the 
private sector. where will they go? They get frustrated and 
the radical among the frustrated. tum into different kinds of 
people. When the parents find that their children do not get a 
job, they lament on educating their children. The second boy 
or girl Is not educated and they are asked to go back to their 
traditional occupations. If he Is a son of an agricultural labourer, 
he will have to be only an agricultural labourer. If he Is a son 
of a fisherman, he has to become a fisherman only. Then, 
where is the social mobility for which the Indian Constitution 
stands? Therefo .... H Is the Constitutional duty of this august 
House that we should unanimously decide to move this 
Resolullon and bring about a Bill or amendment to the 
Constitution. In whatever capacity - I am not an expert to say 
as that - It Is required. It should be brought and unanimously 
accepted. 

17.00 h .... 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Deputy Speaker, Sir, first of alii Would Oke to extend my thanks 
to Shri Ajay Kumar J for moving this motion. 

MR. DEPUTY SPEAKER: I would Ike to say one thing. 
Now we have little time 80 It wlU be batter If each of the Member 
speaks only for five minutes. 

SHRI DEVENDRA PRASAD YADAV: There are 2~2" • 
members of my party In the House. I have not spoken even 
for a single minute. 

MR. DEPUTY SPEAKER: That will be better for us. I 
want that every one should be accommodated. 
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SHRI DEVENDRA PRASAD YADAY: We always 
cooperate with the Chair. 

MR. DEPUTY SPEAKER: You may continue. 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, first of alii would Uke to extend my compUments 
to Shrl Ajay Kumar P for moving this Private Member's Bill as 
It Is fully In consonance with the provisions of the constitution. 
It Is clearly mentioned In Article 15(4) and 16(4) of the 
constitution • 

[EngUsh} 

Socially and educationally backward classes of citizens or 
for the scheduled castes and the scheduled Tribes .... 

[Translation} 

That means these people will not be deprived which 
means that there are prOVisions In the constitution for 
providing special opportunity to them. Similarly in Article 16(4) 
of the constitution It is mentioned that there will be no 
discrimination against them. Now situation Is changing. After 
58 years of independence new scenario is emerging. The 
process of privatization Is leading to economic changes and 
the policy of globalisation and privatization are adopted In 
the name of economic liberalization. The policy of 
dlslnvestments has reduced the opportunities of employment. 
So the need of the hour Is to find out the way to strike balance 
In changing contemporary scenario. Hence, the provision of 
reseIVation to SC, ST and CBC in private sector undertaking 
is essential. Rasa Singh Rawat jl is a veteran Member and 
probably he has been elected for the fifth time in the House. 
It a agonized me while I was listening to him. I felt pain because 
It Is a question of mentality. When there will upliftment In the 
country there will be upliftment of the people below poverty 
Une, the poorest of the poor people. Mahatma Gandhi was 
the greatest leader of this country who faced this nation. His 
dream was for Antyodya • the upllftment of the last person. 
Where the objective of the upllftment of the last person of 
society will be achieved? The constitution Is full of such 
provisions. It is contained In article 15(4) and 16(4) of the 
constitution regarding the fundamental Rights. But how the 
social justice will be given to these deprived classes? I honour 
the views of Rasa Singh Rawat J that It will affect the quality, 
there wID be no healthy competition and It Is a matter of 
competence, however, I was surprised to note that how did 
he acquire such mentality. Today In a charging scenario When 
the process of privatization Is going on the employment 
opportunities are decUnlng. Where will they go? Where will 
so many people go? If they are not accommodated In private 
sector where will they go? Where will the people who are 
very much poor th Ise who are datlts, deprived, OBC extremely 
backward, go? 54 per cent people belong to backward class 

and If scheduled castes and scheduled trlbas are Included 
then It Is 24 per cent. If the present Census 2001 Is taken as 
base the population of scheduled coilstes and scheduled tribes 
has further Increased. The reason for the poverty of the people 
below poverty line Is unemployment. Since there Is 
unemployment they are poor. Those who are Ivlng In poverty 
are not able to afford two Square meals. You are talking about 
competence. They have all their memory with them selves. 
Will those who are destined to work In the fields and forests 
and whose fate Is attached with menial works, not get 
reseIVation In private sector? What do you want? Where do 
you want to lead this country? Is It not true vision of BJP to 
make a harmonious SOCiety? I am personally hurt to Hsten to 
Rasa Singh Rawat P In the House. Normally I do not discuss 
such things. However, I would Hke to submit that the mention 
of competence in the speech of Rasa Singh Rawat p reflects 
the feudal mentality that will widen the social gap between 
upper and lower strata of society. First give us opportunity 
only after that, please Judge whether we can compete with 
others or not. It has been proved In India. Where is talent? 
When the constitution was being framed at the time of 
Independence, was there any match to the talent of Dr. 
Ambedkar? Where had their Intelligence and talent gone? 
They considered Dr. Ambedkar most Intelligent. First give us 
opportunity and then see whether we can compete or not. 
First let us swim. We are deprived of opportunity and then It Is 
propagated that we are not able or compete. Our competence 
will be tested only when we are given opportunity to hold 
responsible posts. 

Mr. Deputy Speaker, Sir, in this resolution It has been 
advocated to give opportunity to these sections. Dr. lohla 
had also said this and had propounded the principle of equal 
opportunity. The competence and ability of the weaker 
sections, backward class will be proved only when spacial 
opportunity Is given to them. 

Mr. Deputy Speaker, Sir, there is a saying- where there 
Is will there Is way. The present government has will. That Is 
why it has been clearly mentioned In national common 
minimum programme of UPA government that it will certainly 
consider providing reseIVation to weaker sections and SCI 
ST people. It has been clearly indicated In It. It Is the 
commitment of the United Progressive AIHance and when 
there Is commitment there should not be objection from any 
corner. 

Mr. Deputy Speaker, Sir, I would Ike that provision should 
be made In the Tenth Schedule of the constitution for the 
reseIVation of SCIST and CBC people and the reseIVatlon 
should be made on the basis of percentage of population of 
the said categories. It should also be ensured that reseIVatlon 
Is provided to dlfforent categories of people as per the 
percentage of their population. If the population of SC is more, 
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more .e.ts should b. reserved for them. Similarly If the 
population of ST Is le.s, I ... number of .eats should b. 
r ... rved for them. In the same way, reservation should b. 
provided to OBC population also as per their numerical 
strength. 

Mr. Deputy Speaker, Sir, here the Issue of ability and 
competence has been raised. I would like to submit that 
whosoever party Is In power, It has social responsibility. It Is 
the social responsibility of very government to uplift the 
backward people. I am sorry to submit that Prof. Rasa Singh 
Rawat did not consider It and raised the question of 
competence and capability. H. said that practical approach 
should be adopted regarding the capability and reservation 
should be provided on the basis of competence. In fact that 
the poRcy of his party would also have been to upHft those 
who are backward and oppressed and are leading Inferior 
quality of life . ... (lnterruptlons) 

PROF. RASA SINGH RAWAT: Mr. Deputy Speaker, Sir, 
since my name has been mentioned so through you, I would 
like to clarity and submit to the hon. Member that I support 
this resolution In principle and supporting this resolution and 
adopting the pragmatic approach have urged to follow middle 
path so that remain Intact and the necessity of the country Is 
also fulfilled. 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, It is very much like the saying: 'to swallow the 
camel, to strain at the guars: If the backward section of the 
country is not socially and educationally uplifted how will 
they be uplifted. From where did come the pragmatic 
approach? Such literacy jargons are the source of 
exploitation. What is pragmatism in it what is its practical 
aspect? What Is the meaning of practical aspect in this context? 
Do this class not work for creating the wealth for the country? 
Right from the agriculture to all types of menial works are 
done by this class but today the same class Is being 
suppressed. Mr. Deputy Speaker, Sir, you come from Punjab. 
You must be aware that right from the lifting and stitching to 
the porting of wheat bags In the market all menial jobs are 
don. by the same class. The rich people can not eat money. 
They will eat wheat and rice. It Is the same class that cultivate 
It. The vegetables are grown by the poor people. This Is the 
class that feed rich people. 

Mr. Deputy Speaker, Sir, view can It be that those who 
feed others will .. emaln hungry themselves. What kind of 
country do that side want to make? Disparity Is Increasing in 
the country and the small development of country can be 
achieved only by eradicating It. Balanced society can be 
made only when proper opportunity Is provided to lower class 
for their upHftment and equal opportunity Is provided. Doctor 
Saheb has rightly remarked that we will have to wipe the 

tears of the poor. Prof. Rasa Singh Rawat ~ will pardon me as 
I am going to submit a Uttle bit harsh thing. Though I do not 
use unparUamentary expressions, however, what I am going 
to submit Is a little bit harsh. If such mentality prevails In society 
and tears of the poor are not wiped and they are suppressed 
under such mentality then those tears will be dried up and it 
will take the form of acid. Once It comes out it will not be good 
for the country. That Is why we should wipe the tears of SC/ST 
people and present the situation to deteriorate further. I would 
Uke to request only this that the reservation should be provided 
to each of the class In ratio of their population. 

{EngHsh] 

SHRI N.N. KRISHNADAS (Palghat): I rise to support 
the Resolution moved by my colleague, Shrl Ajaya Kumar. 
Major points have already been covered by the earlier 
speakers. I will not take much of the time of the House In 
repeating them. 

At the outset, I must say that the situation demands that 
we pass this Resolution. I must tell the House the situation 
prevailing In our country now. There is a proVision in the 
Constitution giving certain percentage of reservation to the 
Scheduled Castes and Scheduled Tribes and the backward 
communities in the public sector as well as Government 
services. For the last ten years, as pointed out by my senior 
colleague Shrl Varkala Radhakrishnan, there Is a total 
recruitment ban not only in the Central services but also In 
the State services. Everybody can see what Is happening. 
When a person retires from a post, with his retirement that 
post also retires or disappears. There Is not at all new 
recruitment, even on the compassionate grounds. In this 
House, I think either In 2002 or 2003, while presenting the 
Budget an announcement was made to ban the Banking 
Recruitment Board. It was aboUshed. There Is no recruitment 
either In the Railways or in the public sector. Our public sector 
Is almost disappearing. Foreign capltaHsts are coming to our 
country. Almost 70 per cent of equity participation in aviation 
sector Is by foreigners. Our public sector is almost 
disappearing. In such a situation what is the meaning of 
giving this reservation to the Scheduled Castes, Scheduled 
Tribes and other backward communities? What is meant by 
having such a provision in our Constitution whelfihere is no 
recruitment either In public sector or in Central as wsll as 
State Govemment services? 

This Is the reality. So, the situation demands that we' ,. 
pass this Resolution. We have to enact and insert this 
provision In our Constitution. My senior colleague, Prof. Rasa 
Singh Rawat, Is a very good friend of mine. While supporting 
this Resolution he had pointed out certain pragmatic 
difficulties. I once again say, where there Is a will there Is a 
way. We have to find out a way to tackle these pragmatic 
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dlfflcuhles and enact such legislation. The whole of our public 
sector Is disappearing. There Is a total ban In the recruitment 
everywhere. So, the situation demands It and this Is the 
justification to pass this Resolution. 

I do not want to take much of the time of the House. All 
the vaHd points have been covered by the earlier speakers. It 
Is my request that this august House should unanimously 
adopt this Resolution moved by Shri Ajaya Kumar. We have 
to find out a way to tackle these constitutional technlcaUtles. 

With these words, I support this Resolution. I would 
request this august House to adopt this Resolution 
unanimously. 

MR. DEPUTY SPEAKER: Hon. Members, I have to go 
for some urgent work. Since the Chairperson is not present 
here, I may request Shri Hannan Mollah to be In the Chair for 
some time. 

17.16 hr •. 

(5HRI HANNAN MOlLAH in the Chait) 

DR. BABU RAO MEDIYAM (Bhadrachalam): Mr. 
Chairman, Sir, I thank you very much for giving me this 
opportunity. I want to speak on the Railway Budget. 

SHRI N.N. KRISHNADAS: Sir, he wants to speak on the 
Railway Budget. 

MR. CHAIRMAN: We are having discussion on the 
Resolution regarding reservation of jobs In private sector for 
the Scheduled Castes and Scheduled Tribes. If you want to 
speak on this, you can speak. You are a new Member but you 
have to change the subject. 

DR. BABU RAO MEDIYAM: Sir, I want to support the 
Resoan put forward by the hon. Member, ShrI Ajaya Kumar. 
It is tlllltleed of the hour today because in our country, most 
of the toiling masses comprise of Scheduled Castes and 
Scheduled Tribes. They are being denied jobs now. Definitely 
there are jobs In the private sector. But there Is no reservation 
In private sector. So It Is essential to have an Act to Improve 
Ihe financIal position and dignity of the Scheduled Castes 
and Scheduled Tribes as they belong to the suppressed 
section. They are socially and economically backward. Even 
after so many years of Independence, the backwardness of 
these communities have not been removed. That is why, such 
an Act is very much required. I support this Resolution. 

SHRI W. WANGYUH KONYAK (Nagaland): Mr. 
Chairman, Sir, all the senior Members have touched the 
subject of reservation In pubHc sector undertakings. I come 
from Nagaland. W. cannot talk about reservation In PSUs In 
the North-East because there is no PSU. If we talk about 

reservation, there is no meaning. In Nagaland, there Is not 
even a single PSU. But I am really happy that my friend, Shrt 
Ajaya Kumar has moved this Resolution. I support hIs 
Resolution. 

Insurgency In the North-East Is gaining ground. One of 
my senior friends from the North-East Is sitting her •. 
Insurgency in the North-Eastern States Is gaining ground 
because of rising unemployment Even If there are vacancies 
for the Scheduled Castes and' Scheduled Tribe., the 
advertisement for the same reaches them late due to problems 
In communIcation. Again, aner having appeared for a post 
that Is reserved for the Scheduled Castes and Scheduled 
Tribes, they find their names towards the end of the merit 1st 
and as a result they do not get the job. Even though there is 
a provisIon for reservation of seats for the Scheduled Caste 
and Schedule Tribe candidates, yet they do not enjoy that 
facility in real terms. That is why Insurgency Is gaIning ground 
in the North-East. 

Sir, Mlzoram has the hIghest Hteracy rate In the country. 
The graduates In Manlpur State are not finding jobs and as a 
result they are pulling rickshaws to earn their livelihood and 
some of them are taking to underground activIties. In the 
State of Nagaiand, hundreds and thousands of graduates 
are appearing In the Interview for one post. The ones who do 
not get the job are taking to anti-social activIties and are 
creating a problem for the society. It is easy to do that because 
there Is no recruItment poUcy as such for joIning the Insurgency 
groups. It is because of unemployment that the problem of 
Insu~ency Is becomIng more critical In the North- East. 

Sir, the Central Government has banned the creation of 
posts In the North-Eastern States, particularly In the State of 
Nagaland for the last six to seven years. There'ls no job 
opportunity. Where do these educated youths go? They have 
no option but to join the antI-national groups. In Nagaland, 
only a sum of Rs. 5000/- Is allocated from the PMRY. We 
requested the Central Government for enhancement of this 
amount to Rs. 15,000/-. But our request was not acceded to. 
There is no job avenue. A sum of Rs. 5,0001- Is not enough. 
How can the State Government provIde job opportunities to 
50,000 educated youths with a sum of just Rs. 50001-? We 
requested the Central Government for enhancement of this 
amount to at least Rs. 10,0001-. But that request also was not 
acceded to. 

Sir, secondly, the North-East Is referred to as one State 
In all the speeches that are made. I would Uke to put it on 
record that the different States of the North-East has dIfferent 
problems. In every matter, the North-East Is consIdered as 
one unit. The grants received by the different States of the 
North-East cannot be compared with anyone State of the 
country because as Individual units we are getting lesser 
amount. 
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Sir, therefore, I would like to request the Central 
Government that the ban on creation of posts In the North-
East should be lifted. Secondly. there should be an 
enhancement of the quota of the PMRY and other Centrally-
sponsored schemes and a special employment package may 
kindly be announced for the North-East. It Is because the 
educated young youths of the North-East have no other job 
opportunity except to enter Into anti-national activities. 

Sir, with these words, I support the Resolution moved 
by Shri Ajaya Kumar. 

SHRI P. KARUNAKARAN (Kasargoc:t): I support this 
Resolution moved by Shri AJaya Kumar. It Is very sad to note 
that even after 57 years of Independence, we are discussing 
whether reservation Is needed or not It Is again sad to note 
that some of our learned colleagues of this Parliament are 
saying that It is not practical and proper. This Is not a question 
of competence. As stated by other comrades and learned 
colleagues, this is a question of social Justice. As stated by 
Shrl Ajaya Kumar and other han. Members, we know that a 
number of public sector undertakings are reduced year after 
year because of the policies adopted by the Government. 

When we think of some of the private enterprises and 
private sector undertakings, some years ago they were owned 
by the Government. So, It is due to the policies of the 
Government that many of the public factories and Institutions 
have become private now. So, It Is Justifiable to say that it Is 
the duty of the Government to provide reservation In the 
private sector because the management of these private 
Institutions are using the amenities, assets and all other 
facilities created by the Government. They are using the 
facilities created by the Government when they were public 
sector units In the earlier days. They were not owned by the 
private sector people. They were owned by the public sector 
and the assets were really owned by the Government. 

On the one hand, It Is the duty of the Government to 
Implement this policy strictly. When we prlvatlse any 
Institution, there should be reservation for Scheduled Castes 
and Scheduled Tribes and the OBCs. There are some 
segment of the private Institutions, though we say that they 
are private Institutions, yet they are aided by the Government. 
They are assisted by the Government. Take, for example, 
some educational Institutions In Kerala. There are private 
schools or aided schools there. But salaries and all other 
faciUties are given by the Government, not by the private 
owners. They admit the students and appoint teachers, but 
the salaries are given by the Government. But there Is no 
reservation In these private schools. This may be a new 
Information to many of our friends. This Is one segment of the 
private sector that we have seen. 

There should be no hesitation to Implement the question 
of reservation. This is high time and too late to have any 
restriction. It Is high time that we should have a direction from 
the side of the Government to give reservation to Scheduled 
Castes and Scheduled Tribes and Other Backward 
Communities. There Is no need to have any other discussion. 
It Is because when we give Jobs to Scheduled Castes and 
Scheduled Tribes and Other Backward Communities, they 
are not going to sleep in the factories or In the Government 
offices. They are going to work. They are part of the society. 
As stated by many other han. Members, they are downtrodden 
people, and they are agriculture workers. They are working 
In the minds and they are working under difficult conditions. 
It Is the duty of the society to provide reservation without any 
hesitation and without any doubt. We are bound to give 
reservation In all the Institutions. 

I would like to point out one more Issue. In Kerala, there 
are self-financing schools and colleges. But they are using 
many faclNtles created by the Government. But there Is no 
obligation on the part of the mana"ement to give reservation 
when It comes to teachers' appointment or admission of 
students. Though there Is quota, It gats reduced year after 
year. 

DR. SEBASTIAN PAUL (Ernakulam): Sir, I thank you for 
giving me this opportunity. 

At the outset, I would like to say that I fully support the 
Resolution moved by the han. Member Shrl S. Alaya Kumar. 
I think that after hearing the well-documented presentation of 
Shrl Ajaya Kumar and the enlightened speeches of the hon. 
Members, supporting the Resolution, this august House can 
adopt the Resolution unanimously. It will be In the good 
tradition of this august Institution. In the name of social justice, 
right from the very beginning. we are expressing concern for 
the down-trodden and the deprived people. That Is why the 
principle of reservation was adopted In the Constitution. 

Here, I would Uke to say that it was our endeavour to 
extend that benefit to other weaker sections also. But evln 
after more than half a century, we know what the ground 
reality Is. Vast masses of this down-trodden, deprived people, 
who are called the dallts or Other Backward Classes or 
communities, are stili lingering In poverty, Ignorance and 
social backwardness. Thelrvaluable constitutional rights, their 
cherished human rights are being denied to them. It was Just 
for the purpose of empowering them that we envisaged the • 
Idea of reservation. We have given opportunity for them to 
share power and authority. But what Is happening? 

It Is a reality that we all know, we all share that with the 
advent of globallsatlon, the Government Is withdrawing 
steadily from various sectors Including the service sector. 
The emDlovment opportunity available with the Government 

t' 
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or the pubHc sector is fast dwlndHng. There Is a constitutional 
guarantee for these people for providing reservation. But that 
guarantee, In a very short while from now, will remain only on 
paper. It Is so because, In reality, actually no employment will 
be there In the Government or the public sector for these 
people to share. So, It Is the bounden duty of the Government, 
as a consequence of Its withdrawal from employment-
generating activities, to ensure that these people get their 
due share which Is denied to them as a result of this 
globaHsation In the private sector. Now, the private sector Is 
replacing the public sector. 

As many of our hon. Members have pointed out, there 
Is absolutely nothing which we can call private In the private 
sector. It is also a part of the pubUc sector. Or, one should say 
that the so-called private sector Is also the property of the 
people, the property of the country. Resources are provided 
by the State. In this changed context, In the globalsed context, 
we are demanding that the due share of these deprived 
sections of society, which Is being denied, should be 
compensated. The only way of compensation Is to ensure 
that these sactlons get their due share In the private sector. 
Whether It is a multi-national company or an Indian private 
company or an)4C!Jher firm, It should not give this as a charity. 
The.e people 8f)t knocking at thalr door for justice. But It will 
not be heeded to by them. So, It is the duty of this ParRament 
to ensure that what is denied to them Is ensured to them. 

It Is my humble wish that this august House should 
adopt this Re.olutlon unanimously thereby enabling the 
Government or forcing the Government to make the necessary 
law ensuring these people their due share In the nation's 
wealth. 

With these words, I conclude. 

SHRI FAGGAN SINGH KULASTE (Mandla): Mr. Speaker, 
Sir, Resolution moved by Shrl AJaya Kumar has been 
presented here. All the hon. Members who have expressed 
their opinion share the same sentiment. So keeping in view 
the .entlments of all the Members today It Is essential that 
employment should be provided so SC/ST and Backward 
class people In private sector as well. All the hon. Members 
have said It In one voice that it is essential for the govemment 
to fonnulate laws In this direction and UPA government also 
desire so. So serious thought should be accorded to it. Today 
Is Private Member's business so we are discussing this issue 
however It Is essential that such resolution should be moved 
In the House by the Government. No Member has any 
obJactlon to It as all hon. Members have exprassed their views 
In favour of this resolution. Keeplng'ln view the .entlment of 
the Members th .... is need to take concrfte steps on this 
Issue. The poor and SC/ST people are not getting benefits of 
developments In various sectors all over the world. Those 

sectors win be Influenced by our sentiments. So concrete 
laws must be fonnulated today or tomorrow on this Issue so 
that SC/sT and backward class people may be supported. I 
would Ake to request all my colleagues all our great leaders 
that there should be serious pondering overthl.'ssue. Nothing 
will come out of It If we will merely express our views. I would 
Uke that a bill of this effect should be moved by the government 
with the consent of all the Members so that such mistakes 
may be corrected. WIth there words I conclude. 

SHRI VIRCHANORA PASWAN (Nawada): Mr. 
Chairman, Sir, first of all I would like to thank you since you 
have given me an opportunity to speak on such an Important 
Issue. Simultaneously, I would also thank Shri S. Ajaya Kuma~1 
who brought this Bill. Mr. Chairman, Sir, I was listening to the 
views of han. Members and I am happy to say that all the 
Members unanimously wanted that the deprived class, Dallts, 
SCs and STs and backward people should be provided 
reservation In private sector. UPA Government have resolved 
In this regard and they have Included It In their agenda. When 
there is a unanimity In the House, meanwhile we hear 
opposlta views also which disturbs us mentally. It is to be 
pondered over as to why dallts, backwards and people from 
weaker section are economically unsound. I do not went to 
discuss In detail about their economic condition as there Is 
shortage of time. 

17.42 hr.. 

(MR. DEPUTV SPEAKER In the Chair) 

Mr. Deputy Speaker, Sir, they have no cloth to wear, no 
bread to eat and no means of livelihood nor the house to 
stay. The Issue of competence and incompetence has forced 
them to Hve economically unsound. I would Ake to quote an 
example from Mahabharata. During the course of 
Mahabharata war, Arjuna was thinking that he Is the mightiest 
person In the world. When he conveyed this to Shri Krishna, 
SM Krishna said, "You are not strong, you are a fool." Today 
people want to debate the Issue of competence and 
Incompetence. When Shri Krishna told Arjuna that he is not 
strong but a fool. On this, A~una told that when I hit Karna 
with an arrow, his charlot goes reverse by seven and a half 
hand and when Kama leave arrow at me, my chariot goes 
reverse by three and a half-hand. Therefore, I am more 
powerful. I would like to tell those who want to raise the Issue 
of competence and Incompetence that Shri Krishna had tolel 
A~una that I am chariotlng with the responsibility of all the 
thr.e worlds and blessing of Hanumanp are with us, stili If 
Karna hits you with an arrow, your chariot goes reverse by 
three-and-a-halr hand. If I leave you alone on this chariot, we 
cannot Imagine what will happen to It. Therefore competence 
Is In born. As my predecessor speaker hon. Oevendra Prasad 
Yadavjl has tolel that If one give them a chance to swim they 
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can piove themselves a good swimmer. The people who 
have occupl8d moreiand are raising the Issue of competence 
and Incompetence. Tl:\ey do not know how to use Khurpl, 
KOOal or tractor In the fields. By raising this type of I.sues, 
they want to keep them deprived of their rights. If these people 
are given an opportunity, they prove that they are far better, 
belt the field of computer, education, science or health. Those 
who have raised the Issue of competence and Incompetence 
have claimed that they are not competent and those people 
only have put them In bad state. Handful of people only, who 
took the responsibility of defending the country have rendered 
them deprived. 

(English) 

MR. DEPUTY SPEAKER: Shrl Vlrchandra Paswan, 
please walt a minute. You may continue after the 
announcement. 

The time allotted for discussion on this Resolution Is 
over. Four more hon. Members have to speak on this 
Resolution. 

Will someone Intervene? The Mover hu the right to 
reply to the Debate. If the House agrees, the time for the 
Resolution may be Increased by half-an-hour. 

(Translation) 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Deputy 
Speaker, Sir, It Is a very Important Issue and a meaningful 
discussion should be held on It. I feel, the time allotted for It Is 
Inadequate. It Is not necessary that It should be completed 
today Itself. Next day also we should hold discussion on It. I, 
too, want to speak on· this Issue. Four Members are stili left 
and all other Members also want to speak on this Issue. My 
submission Is that It should be taken up again •... (Interruptlons) 

MR. DEPUTY SPEAKER: I will see, first let half-an-hour 
be over. 

(English) 

SHRI N.N. KRISHNADAS: Mr. Deputy Speaker, Sir, this 
being a very Important Issue, the debate on this resolution 
may be taken up next time also . ... (Interruptions) 

(Translation) 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): Mr. Deputy 
Speaker, Sir, hon. Members are telUng that It Is very Important 
Issue and you too would agree to It. A detailed discussion 
should be held on It. Very good suggestions are being put 
forward by hon. Members. The Government desire that more 
and more suggestions be tendered on It. Everyone Is of the 

view that If need arises, It should be taken up next time 
also. 

MR. DEPUTY SPEAKER: Now It will be upto 6 and 
further also It would be taken up. 

SHRI VIRCHANDRA PASWAN: Mr. Deputy Speaker, 
Sir, I would Ike to ask them. where their competence had 
gone when foreigners we" attacking our country one by one 
and the country became slave. Where had their competence 
gone then? I am proud to say that people of all the castes and 
religions Including dallts, backwards and minorities are 
safeguarding our borders. People from each class are 
deployed there and that Is why our border Is safe today. The 
enemy dare not looking at us as our forces are safeguarding 
our frontiers. When only these people were responsible for 
defending the country, where there competence had gone 
then? The Invaders used to come and go back after ruining 
us. These people enslaved the country. Therefore, when they 
talk of competence many Ideas come to us. I want them to 
rea Use that I am not their enemy. They have forgotten the 
world but I cannot. I feel that the creator is one. All of us are 
the children of one creator. They have put our brothers In 
pitiable condition. Today, I don't want to take revenge but I 
want them to reaHse the sins or wrong done by them In the 
past, otherwise the condition In future Is going to be explosive 
and the country will be destabHsed. If they want to save the 
country, keep It united, create cordial atmosphere, want to 
see everyone happy In the country and to provide them Hvlng, 
they will have to be broad minded. They became narrow-
minded. Thus coming generations will not forgive them. 
Today, they are alve, they can think of their sons or grandsons, 
but If they do not survive, there will be none to think of them. 
Whatever they have built, will be ruined. 11 they do not create 
good conditions or atmosphere, thare will be nobody safe In 
the days to come. If, we create good atmosphere In the country, 
have good Ideas, then coming generations will feel better 
and secure under good atmosphere and better law and order 
situation provided by us and everyone will get IIv.Uhood. 
Therefore, 11 they talk of country, lts culture and history then 
they will have to think of basic Ideas of Its creation. Though, I 
have lot to say but In view of time constraints, I would Uke to 
take up a few points. 

Mr. Deputy Speaker, Sir, my senior coleagues are sitting 
he" who have awakened the poor living In vlHage who were 
suffering from Inferiority complex. They have asked these 
poor people to rise above this teellng and march ahead. 
Some used to work with khurpl or kudal in the fields, some 
used to pull rickshaw and others were labourers. But, they 
are better than those who beg. StIli, they say that they are 
from good families. In fact, It Is not so because they thug and 
cheat the people. Therefore, I used to request the people to 
depend upon your deeds and hard work and there Is no 
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harm In It. Thus, I want to tell them that there Is no question 01 
reservation In It. It merely reflects a mentality. Being rich or 
poor In society Is not a parameter of competence. A person 
bom In the family of a landlord knows where the toilet or 
bedroom or common room Is In the bungalow. But how a 
person would know who Is born elsewhere and he cannot be 
termed as Incompetent In absence 01 his knowledge about a 
bungalow. As such, ·he can not be called Incompetent. 

Mr. Oeputy Speaker, Sir, this time I have been elected to 
the Parliament. I do not know about Its corrtdors. The people 
Hving In villages and earning their IIveUhood by working In 
fields are more competent than these people. 

Mr. Deputy Speaker, Sir, In the end, I would Uke to say 
that daRts, backward or tribals can be poor but they cannot 
be disloyal to the nation. The country Is saved only by virtue 
01 thair baing. Thus, they should get their due rtght In every 
sphere. One does not become rtch by joining service. The 
purpose behind their joining service Is so that they can see 
what sort of poRcles are baing framed and Implemented for 
them. Are these people not being cheated? I would like to 
ask you have they commlUed any sin that they are denied 
their right. AppoInting authority closed the file by wrltlng- 'No 
suitable candidate found'. Through you, I would Uke to tell the 
House that lakhs of posts, not only In Central Government 
but the Sta.. Government also are not filed up even upto 
three years only on this pretence. In fact, ads are not published 
and then in fourth year, the posts are dereserved on the pretext 
that 'No sultab,1e candldat. could be found'. This maUer has 
bean taken up not only by the High Court but the Supreme 
Court also and hon. Court ruled that the posts should be 
advertised not for just three years but up to 10-15 years. But 
now, the posts are dereserved after three years only. Deprtvlng 
lakhs of people the employment opportunity. If It was not so, 
people could get job. Very large number of people are 
Involved In It, who have done Injustice to the poors. 

In the end, I would request those who have done 
Injustice to. them should accept It, rectify their wrong and 
should repent. Each one of us needs to think ov.r as to how 
India can be ·saved and kept unlt.d. If the fact of oppression 
of the poors, and ch.atlng th.m continues, the country cannot 
be saved as people of dHfer.nt castes, relglons and are .. 
stays together. If we want to create the sen .. 01 nationaBty, 
we will have to respect avery one and give equal opportunities 
al80 and we wlH have to think 01 proSperity of every section of 
society. 

Mr. Deputy Speaker, Sir, through you, t would Uke to tell 

the House that till now these people have been exploited 
and cheated a lot. This Injustice should be done away 
including Irregularities In Implementation of reservation 
poHcl .. , whereby lakhs of people have been deprived job. 

I would Uke to quote an example relating to appointment 
of lecturers In colleges and universities. Before 1990, 
percentage of marks for ascertaining eUglblHty for appoint-
ment to the post of lecturers tor reserved candidates was 45 
percent and 52.5 percent for General candidates. But UGC 
Increased the eUglblHty marks to 55 percent from 45 percent 
for reserved category whereas for general candidates 
Increase was from 52.5 percent to 55 percent. One can think 
how justified the hike is? For reserved category a hike of 10 
marks, I.e. from 45 to 55 percent where as forganeral category 
a hike of only 2.5 marks, I.e. from 52.5 to 55 percent. It is 
clever conspiracy of those who raise the Issue of competence 
or incompetence. It is an effort to deprive them of the job 
opportunities. This step deprived large number of people the 
job In colleges and universities as when they were appearing 
for P.G exams, they were under the Impression that If they get 
45 percent marks, they would be eligible. But, great Injustice 
was done to them and eigibility marks were Increased by ten 
percent. But some changes· have been camed out In It and 
55 percent would be reduced to 50 percent. But, the 
Government should ponder over as to how many posts were 
left unfulfilled through this conspiracy and how many posts 
were dereserved and how many appointments were made? 
The Government should find out how many posts were 
dereserved and the backlog should be cleared now. The 
Government should launch a special drtve to fill up such 
posts. 

I would Uke to tell one more thing that in colleges and 
universities there are such people amongst those who raise 
the Issue 01 competence or Incompetence, who score 50, 55 
or 60 percent marks and some even score up to 70,75 and 
80 percent marks. I have practically seen, I would like to tell 
that, though it Is a bitter truth, many people amongst these 
top scores have their uncies, grandfathers, brothers etc. In 
universities who manipulate and make 40 percent marks as 
80 percent. Students from daUt category who score 55 or 60 
percent marks, do so on the basis of their own effort!" and 
they are far beUer than those who score 80 percent marks. 
Therefo,., the crtteria of competence Is often used to supp .... s 
them. Therefore, my submission is that elglbility marks In 
India should be specified on caste basis and on the basis of 
their total population and eU.glbility and they should be 
provided job. The benefit of reservation, this may, Is being 
availed Indirectly by these people and backward people are 
not geUlng benefits. 



385 Resolution R.: R.s.rvatlon for 
Communltl.s In 

Asadha 18, 1926 (Saka) SCslSTs and Backwal'd 
Private Sector 

366 

18.00 hra. 

Mr. D.puty Speak.r, Sir, this practice Is b.lng followed 
by .ach Gov.mm.nt which hurts m •. " just on. eror. rup.es 
are sp.nt for the poor; dallts or backwards, the Govemment 
claims that on. lakh people have availed the benefit and tall 
claims or figures are pres.nted before the media. Ther. are 
peopl. who have gulped thousands of crores of rupees, but 
such peopl. are nev.r talk.d about. Therefore, the 
Govemment should not mislead the peopl. by just spending 
one crore rupees on one lakh people and claiming one lakh 
people CiS blm .. ficiari.s. I support the resolution relating to 
reservation In private sector. 

{Eng.sh} 

MR. DEPUTY SPEAKER: Discussion on this Resolution 
will contlnu. on the n.xt allotted day for Private Membe,.' 
Resolutions. 

The Lok Sabha stands adjourned to me.t again on 
Monday, the 12th July, 2004 at 11.00 a.m. 

18.01 hra. 

The Lo/( Sabha then adjourne-; .,,, Eleven of the Clock 
on Monday, July 12, 2004/Asadha 21. 1926 (Saka;. 
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Shri Kanodla, Mahesh 507 Shri Patll, Shlva, Adhalrao 551,597,620,632 

Shit Karunakaran, P. 517, 645 Shrl Patll, Shrlnlwas 539(c), 584, 599, 602(c) 

Shrl Khalre, Chandrakant 539,611, 624(c), 638 Shrl Pradhan, Dharmendra 648(c) . 

Shri Khan, Sunil 648 Shri Prasad, Harlkewal 534,552(c) 

Shit Krishna, Vljoy 540, 571, 618(c), 622(c), 634(c) Smt. Purandeswari, D. 641 

Shri Krishnadas, N.N. 546, 594 Shri Rajendran, P. 504 

Shri Kumar, B. Vlnod 509(c), 578,612, 629 SM Rao, K.S. 555, 587(c), 632(c) 

SM Kumar, Nlkhll 617(c), 622(c) SM Rao, Rayapat! Sambaslva 506,559,604,623,~5 

Shri Kumar, Nltlsh 642 Shri Rawale, Mohan 521, 560 

Shri Kumar, Vlrendra 586,592,617,630 Shrl Reddy, S.P.Y. 503, 563(c), 582, 613 

Shri Kurup, Suresh 587, 618 Shri Salpathy, Tathagata 527,565, 586(c) 609, 619(c) 

Shri Mahajan, Y.G. 562, 586(c) Smt. Sen, Mlnatl 538,625(c) 

Shri Malhi, Parsuram 581, 586(c), 614 SM Seth, Lakshman 566(c), 625(c) 

SM Maken, Ajay 512 SM Shaheen, Abdul Rashid 552, 598 

SM Mandai, Sanat Kumar 541,648(c) Dr. Shandll. Col. (Rnt) Dhanl Ram 585,591 

SM Mandnk, S.D. 618(c), 639(c) Prof. Shlwankar, Mahadeorao 515,554,601 

Smt. Mane, Nivedita 618(c), 622(c), 634(c), 639 SM Singh, Dushyant 576,605,624,636 

SM Marandl, Babu Lal 519 Shri Singh, Klrtl Vardhan 553,600,622,634 

Shit Meghwal, Kallash 569, 570, 587(c), 632 (c) Shit Singh, Mohan 622 (c), 625 (c) 

Shri Mehta, Alok Kumar 509(c) Shri Singh, Prabhunath 525 

SM Mehta, Bhuvaneshwar Prasad 514 SM Singh, Uday 621 (c) 

Shri Modi, Sushll Kumar 520(e),537 Shrl Solankl, Bhupendraslnh 507 (c), 617 (c) 

SM Mohale, Punnu Lal 536 SM Sonowal, Sarbananda 586 (e) 

SM Moorthy, A.K. 5n,624(C) SM Subba, M.K. 500 

SM Nair, P.K. Vasudevan 533, 618(c) SM Surendra, Changara 639 (c) 

SM Nayak, Ananta 573,580,589,628 Shri Thomas, P.C. 508,561 

SM Nlshad, Mahendra Prasad 593 Smt. TIrath, Krishna 530, 567, 587 (c), 

497,575,590,625,637 
602 (c), 618 (c) 

SM Owalsl, Asaduddln 
Shri Tripathy, Braja Kishore 535, 570(c), 602 (c), 648(e) ,. 

SM Panda, Prabodh 556, 571 (c), 602, 632 (c) 
Shri Varma, Ratllal KaUdas 640 

Dr. Pandeya, Laxmlnarayan 648(c) SM Vasava, Mansukhbhal D. 534(e) 
SM Parste, Dalpat Singh 537(c) Shrl Yadav, Ram Krlpal 522 
Shri Paswan, Sukd80 531, 587(c), 596(c) Shri Yerrannaldu; Kinjarapu 496, 570(c), 644 



371 Annexure-II 09, July 200."" 

ANNEXURE ... 

Mlnlstry-wfse Index to Starred LIst of Questions 

Civil Aviation 85,71,75 

Coal and Mines 62. 72. n 
Commerce and Industry 86, 79 

Company Affairs 

Finance 61,63.64.89,74,76,78,80 

Law and Justice 73 

Textll .. 67,68,70 

MlnI.try-wf •• Index to Un.tarred List of Questions 

CIvil Avlallon 

Coal and Mines 

513,522,530,542,544,547. 
549,550.553,554,572,573. 
574,575,587,593,802,616, 
639 

514,518.519,520.536,541, 
557,564,571,580,589,605. 
809,822,633,648 

Commerce and Industry 

Company Affairs 

Finane. 

Law and Jusllce 

TextIles 

372 

496,497,498,502,503,504, 
507,509,510,515,523,525, 
526,537,546,561,582,568, 
570,586,592,596,600,823, 
629,832,635,645,650 

538, 614 

499,508,508,511,512,527, 
528,531,532,533,534,535, 
540,543,545,548,555,559, 
563,565,566,567,589,578, 
578,579,581,582,583,584, 
588,590,591,594,597,599, 
603,804,606,807,808,612, 
813,815,617,818,619,620, 
621,624,625,826,627,628, 
830,631,834,836,638,641 

500,501,505,529,539,551, 
552,556,577,596,611 

516,517,521,524,558,560, 
585,593,601,610,637,640, 
642,643,844,646,647,649, 
651 



P .L.S. 40. II. 5flOO4 
487 

02004 By Lok Sabha Secretariat 
Published under Rules 379 and 382 of the Rules of Procedure and Conduct of Business in 

Lok Sabha (Eleventh Edition) and Printed by Sunlight Printers, Delhi - 110006 


	0001
	0002
	0003
	0004
	0005
	0007
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046
	0047
	0048
	0049
	0050
	0051
	0052
	0053
	0054
	0055
	0056
	0057
	0058
	0059
	0060
	0061
	0062
	0063
	0064
	0065
	0066
	0067
	0068
	0069
	0070
	0071
	0072
	0073
	0074
	0075
	0076
	0077
	0078
	0079
	0080
	0081
	0082
	0083
	0084
	0085
	0086
	0087
	0088
	0089
	0090
	0091
	0092
	0093
	0094
	0095
	0096
	0097
	0098
	0099
	0100
	0101
	0102
	0103
	0104
	0105
	0106
	0107
	0108
	0109
	0110
	0111
	0112
	0113
	0114
	0115
	0116
	0117
	0118
	0119
	0120
	0121
	0122
	0123
	0124
	0125
	0126
	0127
	0128
	0129
	0130
	0131
	0132
	0133
	0134
	0135
	0136
	0137
	0138
	0139
	0140
	0141
	0142
	0143
	0144
	0145
	0146
	0147
	0148
	0149
	0150
	0151
	0152
	0153
	0154
	0155
	0156
	0157
	0158
	0159
	0160
	0161
	0162
	0163
	0164
	0165
	0166
	0167
	0168
	0169
	0170
	0171
	0172
	0173
	0174
	0175
	0176
	0177
	0178
	0179
	0180
	0181
	0182
	0183
	0184
	0185
	0186
	0187
	0188
	0189
	0190
	0191
	0192
	0193
	0194
	0196

